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LOK SABHA 
Thursday, :loth December, 1956 

The Lok Sobha mel at Eleven of the Clock. 

[MR. SPI!AICI!R in the Choir 1 
ORAL ANSWERS TO QUESTIONS 

Proceaaetl Fruit Tofl'_ 

·1393. Shri T.B. Vlttal Rao: Will 
the Minister of Natural Resources 
_d Sclentlflc: R_reh be pleased to 
1ItIlte whetber it i. a fact that commercial 
exploitation of the newly processed fruit 
toffees devdoped by the Central Food 
Teclmologic:al Research Institute, Mysore 
has commenced or i8 expected to commence 
"hortly ? 

The Deputy MhIJater of EducadoD. 
(Dr. K. L ShrImall): Action is under 
yay for licensing to manufacturerS the pro-
ceo devdOPed by the Central Food Tech-
nological Research Institate, Myaore, 
for the preparation of fruit toffees. 

Shri T.B. Vlttal Rao. May I know to 
which firm licence has been given and 
where it will be set up? 

Dr. K. L ShrimaIll The details have 
yet to be worked out. 

Mr. Speabr. On whose behalf is the 
Deputy Minister answering? 

Dr. It. L ShrimaIlI On behalf of the 
Minister of Natural Resources and Scien-
tific Research. 

Mr. Speabr. How do I know it? 
I am really surprised that at the fag end of 
the session Ministers should go away 
and entrust the work to other Ministers. 
Whatever may be the importance of the 
... ' ~ elsewhere, I would urge upon hon. 
Ministers to be present here, unless they 
line taken up enormous engagement1i 
outside much more important than wort 
in the Parliament. 1£ additional sup-
plementaries are put, the hen. Deputy 
Minister may not be able to answer thotC 
queltiODS. 

Dr. Rama Rao. In view of the great 
]UOduction of fruita in the .uon and also 
533 L.S.D. 
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in view of a lot of wastage, what 
step. are Government taking to make to-
ffees and other fruit preservatives ? 

Dr. K. L. ShrImall: As I said, certain 
researches have been made in the Central 
Food Technological Research Institute, 
Mysore and Government are examining 
the possibilities of giving it over to commer-
cial. fums for exploitation. 

Shri M. S. Garupadaswamy: May 
. I know whetber it Is a fact that this kind of 
fruit toffee that Is being manufactured is 
very much different from the fruit toffee 
manufactured in certain firms and in some 
Government factories ? 

Dr. It. L ShrlmaIl: As far as the Go-
.. emment is aware, such toffee is not avail-
able in IndIa. 

Shri II. D. Pulde: May I know If these 
toff~ are ~emi all  examined by any 
chemical c:xanuner or not? 

Dr. Jt.L ShrimaIl, The whole thing 
has been thoroughly ClIlUDined in the 
Central FOod Teclmological Research In-
stitute. 

~ "'''"!4Ifd ~ : ~ ~ 
~~~ti~mi ~~ 

~ ? 
Dr. It. L. ShrlmaIl: That is a diff-
erea,t question; I require notice. 

Shri Rqhavacharl: May I en-
quire If there is any process (or making 
fruit juice powders in this Institute? 

Dr. K. L ShrimaIl: This question re-
lates to toffees ; the hon. Member is o~ 
outside the question. 

ShrImad IIa Palchoudhury • As 
toffees are mainly consumed by children, 
has any research been made to use glucose 
and other nutritive products in their manu-
facture ? 

Dr. It. L ShrlmaIl: I require notice 
to answer this question. 

Art Gallery at AJaata 

0%394-Shri BIoqwat Jha .bad I WlIl 
the Minister of EducadoD. be pleased 
to 8ta~ : 
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(a) whether it is a faa that Gov-
cmment propose to set up an art gaI1ery 
at Ajanta ; and 

(b) if so, the nature of the propo-
MlJ 

The Depal)' Mbdater of BduaatlOD 
(Dr.M. M.Du): (a) No, Sir. 

(b) Does DOt arise. 

Shri Bbapat Jha ADd I May I 
know if such a proposal was considered 
and then dropped by the Government? 

Dr. M. M. Dua. Mr. H.G. VaisbDBv, 
an bon. Member of this House, who iI 
a member of the Central Advisory Boud of 
Archaeology, moved a resolution at the 
last meeting of the Central Advisory Boud 
of Archaeology. The resolution was, h0w-
ever, DOt considered De es~ 17 the 
standing cOmmittee of the Boud, m VIew of 
the faci that the copying of the paintiJlga 
of Ajanta iI going to be ~. _D "l' by the 
Union Department of An:baeoIOgy. A 
sum of RI. 31,880 has been sanctioned for 
this work, which iI ezpec:ted to be compJe. 
ted in ,years. 4 posts of artiIts have been 
advertiaed and 8 coolies have IIlJo been san-
.edoned to _ill the artiIts in this work. 
There is DO proposd to set up an art 111_ 
lery at Ajanta. 

lDnrace ComJNlllic. 

*139S. Shri KrieJUlachar,a Joshi: 
Will the Minister of FIaBDce be pleaaed 
tostate : 

(a) whether compensations for the 
iusulance companies heve been fixed; 
and 

(b) if so, the total amount of com-
pensation to be paid 'as I result of Na-
tionalisation of Insurance Companiee? 

The MJaiater of Rn_ BDd ChoU 
Espeadlture (Shri M. c. S .... ). (a) 
and (b). The data required for work-
ing out the quantum of compensation haYe 
not yet become available in respect ofaII the 
insurance companies. Out of69 companies 
which ate eligible for compensation in 
accordance wirh Patt 'A' of the First Sche-
dule to the Life Insurance CorpoTlltion 
Act. complete data BIe ayailable only for 
34 and the amount of compensation 
bas been c:aIculated for 28 of tbem. ia 
regard to 23 the data are incomplete. 
The Corporation is now collecting infot-
marion in respect of these and other COm-
panies. 

SIIri KrIaImac:harya )oe.l: May I 
l\Dow what will be the basis of the formula 
for the fixation of compensation? 

S.ri M. C. Sha. I That baa been 
)llClCribed in the Act under the Schedule 
Parts A, B and C. 

SIIri It. P. Trlpat.i: May I l<no.", 
!f the compensstion is proposed to be p~d 
In cash or partly in cnh and partly In 
bonds? 

S.rI ,M. C. Shah: In cub. 

P_dit D. N. Tiwary: In the case of 
the 28 companies where compensation 
has been finalised, may I know what 
amount is to be paid ? 

Shri M. C. Shab: It has not yet 
been examined by the Goye:nrr.ent. JI r~ 
approyal of the Government. the.. '''DIlI 
can be Btated ill the Parl;ament. We 
haYe lIot reserves with the Life Insurance 
Corporation. 

Shri Dbasi)'a: May I know what 
liabilities and asset. Goyernment haye 
acquired from those companies ? 

Shrl M. C. Shah: All the assets and 
liabilities hye been taken Over by the Life 
Insurance Corporation under that Act. 

New on CompaD)' 
+ 

{Shri Debendra Nad! Sarma: *'3". Shrl Ram KriShaD: 

Will the Minister of Natnral Rte-
.oarees and Scieatl8e Reeenc:b be 
pleased to refer to the Ieply giYen to 
StaIred Question No. sso on the 310t 
July, 19S6 and state whether the negotia-
tions with Asssm Oil Company OVer 
the question of setting up a new Rupee 
Company to exploit oil in Asssm haye been 
finalised ? 

The Deput:p Mlalater of !!dac:atu. 
(Dr. K. L. ShrimaU): The negotiations 
will shonly be finalised. 

Ceatenal')' of War of Iadepead_. 

11157 

{
Shrl Bh.kt Dar .... : 

*,39'7. SIIri D.C. Sharma I 
Shri Blbbatl Mlahra: 

Will the Minister of Home A.aIrs 
be pleased to refer to the reply giYen 
to Starred Question No. 8S1 on the 8th 
August. 1956, and state: 

Ca) whether the progratnme for the 
celebration of the first centenaty of the free-
dom struggle of 18S7 has since been ftnaI-
iled ; and 

(b) if so, the dctaHs thereof? 

The MIalater ID theMlalat:ry of .... e 
A .. ln (SIIri Datar). (a) and (b). "the 
National Committee has since been c0n-
stituted and it will consider the programme 
for the celebrations and other connected 
matters when it meets on the 30tb Decem-
ber,19S6. 
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o.ft lPRf m : "!lIT ~ ~ ti  

~ "1ft ~ ron ;m ~ f<I; ~ fit; ~ 
~~~~~~~ 

~fu"Irt ~ ~~ ft ~ '3'"f ~ 

~ 'Ii ~~ ~~ 

~ii"w~~~~ fiR 
~ ? 
Shri Datar: This National Committee 

will take into account all the matters hav-
ing a bearing on the independence move-
ment of 1857. 

-it1fl m: m~ ~~ 

tm 'lit ~ f<I; ~ ~ '1ft ;r;:n;f 
it; ~ <m tI'ir tr<fi lR ~ lR If>'tt 
~~W 'i ~~ ~ ~ 

~~~~~~~~ 

;it ~ ? 
Shri Datar: Yes. Sir. A provisional 
programme for the consideration of the 
Committee has been drawn up and will 
be placed before them. 

Shri Tek Chand: Is it the inteIltion of 
Govemment to publish a history of those 
days of struggle and republish certain 
books which are out of stock? 

Shri Datar: So far as the first part 
is concerned. the matter. I presume, is 
before the Education Ministry. namely 
the question of preparing a history of 
the (leedom movement in India. As for 
the latter part I am not aware of it. 

Mr. Speaker: Is one or the other of 
the Deputy Ministers of Education in a 
position to enlighten the House? In 'What 
stage is the preparation of such a book re-
lating to the independence mOVemeIlt 
of 1857 ? 

The Deputy Mlniater of Edllcatioa 
(Dr. M. M. Daa) I I think the book is in 
the press. 

Mr. Speaker: Will it be published 
before the celebrations? 

Dr. M. M. Daa: Yes. 

-it 1I1Rr Qf" : ;;it ~ lliilil' 
~fif ~ ~ it; r.rq ~ 'Ii 
t,m.m.m~ ~. 
fiI;lf 'flf t ? 

-it nm: ~-lff\rie ~ ~ 
~ Ififrit it ~~ t IIR ~ 
~~. I't ~ ~ ~ iii( ~ 

~ m: fi1tt ~ ~  

~ ~ it; r;fiq; fir~, ~  

~it ~ m~  .m: 
~ lff~  ~I 

Shri Tek Chand: Any historian? 
All hOD. Member: The Prime Minis-

ter. 

Shri Datar: I cannot say wh,ther 
there are any historians. But it is well-
represented committee. 

~'fI~ ~ ~  

·*ntt;. -it ~~: ~ 
~~ "R:~ r,~  

~ ~" ~, ~ U. ~ it; <m:tf.!;a" ~ 

~ n~" it; ~ it; ~ ~ ~ 

~ 'lit WIT m f.!; ~ ~ 

~ ~  'lit ~ 'R-l it; m 
~~ fR'~ m~~~  

m.r ~ WTo .-ro ","0 ""-
~  : ~ "I1""'i oo ~ ~ 

~~'I' f~tm'f~~ mrr 

~ I ~~~. ~,,~ 

",,) 
-it~m: ~~ ~W'Rf 

~ ~ f<I; ~ ~ ~ ;;ft '~ ~ 

~ ~ vft. ~ ~ !!fit m "1ft ~ 
~ !lIT ~ mer iRft ~ I <m If 
;;nor ~ ~ f.!; m ~ ;m <m limf 
~~  

.,0 ~o ,"0 .mmn : ~ ~ 
~ ~ ~ f.!; ~ ~ifRI' ~ 

1I1f("1' '1i1: ~ ~ f<I; ~ tr<fi ~ fi, 
~~pn~ ~ ~ ~ ~ "I'R 'lit ~ I 
~ ~ ~ qtft ~ itt ~~ ful: l~ 

~ pr 'I ~ ~, ~t~~ ~. rrr 
'IT-f.mIIir mN 'iil1f 'IT f<I; ~ 

~fur f~~ i m~ 

~~~~ .~  ~ 

~ <'it ~ I ~ ~ ~ !lIT ~, 
itT ~ 11"( fif;m: fiI;;rr ~ 

.m: m ~ ~ ~ ~ If>'tt f.\'ui1r 
flAr ~I 
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'" "~m : 'flIT 4" ~ ~ 
fif ~~~i ' ~m~ 

~ ft;rlf ~ q';f ~ it;;r;rr .q: ..nt 
,..; <Jfu W ~ ~ ? ~ W If!!: iOOl 
;fiT m ~ fif; ~ !fi'f .ro .q: lI'i!: ~ 
~~~  

~ o lfiTo ,"0 ~ : ~ ~ 

.q: ~ ~ <Jfu W ~ ~ llT ;rif, ~ 
~ it; ft;rlf ~ ;ftmr ~, ~ 

~ ~ am: if f*l"'flf,,'l'l ;fiT WI" 
~ ~, crT ~ ~ 'I<: ~ 
~~~~~~lI'i :~ 

~ fif; ~ fur;f ~ lfi17.I1J 
fifillT ;;rTlI' I 

'" lmf ~ : ~."fR: 'fit ~ 
~~'I :~~~ ~~ 

~ ~ ~ ~ ~ I 'flI ~ no 'lit 
iOOl 'lit ~ ~ ~ fif; ~ !fi'f C!1if 
if lI'i!: 'fi1'+\" 'fU ~ ;;rnAr ? 

."0 "0 ,"0 .mmn : lI'i!: ;;iT 
fm'~, ~ ~ ~ iI'tf t ~~
ftm; fur;f ~ ~  i!>'T 
lI'Wll' ~ it;. iIft if 'fmIrr ~ 
~~ R~~it fur fm f 

~~ <h) qm;ft ~ ~ if(\' 
fi!;if ;;rr m ~ I 4" ~ ~ fif; 
"fR: ~ crT f.I;m fuR ~ i!>'T 
~ ~ ~ft rlf~~~ I 

Fire Arms 

*IJ": Shrl Daaaratba Deb: Will 
the Minister of Home AfraIn be pleased 
to state: 

<a) the number of fire-arms seized 
and obtained from the tribal people of 
Tripura during the last three yean; 

(b) whether Government propose to 
~ these fire-arms lying with them; 

(c) the number of fire-arms licences 
which were newly issued to the trn.ls 
since 1954 ? • 

The ~ ill the Mtaiatry of 
Rome Atrldn <Shrl Datar). <a) 1,172. 

(b) Government have already returned 
8z fire-ann.; the remaining fire-arms are 
returnable after usual police verification. 

(c) 380, during the last two yean. 

Shrl Dasaratha Deb: May I know if 
it is a fQct that the tribals of Tripura who are 
inhabiting the forest areas are made helpless 
against the attack of wild anima1s like tigers 
and elephants because their guns were 
taken away by the Government, since the 
congreSS came to power? 

Shrl Datar: There is no question of 
Congre.. Government having taken away 
anything at all. Under the former State 
Government there was practically no check 
on the possession of unlicesed arms. 
Therefore, when the Indian Arms Act and 
Rules were made applicable Government 
had to make enquiries and find out who had 
these guns that is the reaso' why these 
guns were taken away and they are 
being returned after verification. 

Shrl Daaaratba Deb: May I know 
in how many cases people held unlicensed 
guns in Tripura State during this period. 

Sbri Datar: At the me of he 
integration of the State there were practically 
no laws at all; therefore, mostly they were 
unlicensed. That is the reason why the 
whole thing had to be legalised. 

Shrl Daaaratha Debl Is it not a fact 
that Government has always been givin& 
assurances in this House that all theseJuns 
would be returned to the owners, whire in 
practice they are doing otherwise? 

Shrl Datar: That is not correct. 
Whatever assurances have been given are 
being fully implemented. 

Sbri Tek Chand: May I know whe-
ther the 800 odd guns which are said to be 
returned to the owners were returned to the 
license holders or to just owners without 
licence!!. 

Shrl Datarl They were returned after 
enquiries had been made and licenses were 
iuued when the enquiry was complete. 

~ "0 fifo qfl\lf: IfIfI" ~ 
~ cmr Ili h~ t fit; ~ it ~ 
<R fiI;.r fiI;.r ~ 'I<: ~ cfm;r 

(1rIft+i' ~ 111'~  ~ ~

~ ~~  ft;rlf ~ t ? 
-tt um : lI'i!: ~ • lrIPf 

~ ~  t"1 
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Olel Mea's HGma iD 8ecoDcl Fiw 
Year PIIm 
+ 

*LfOO.{Sbrl Bibhud Miahra: 
Sbrlmad lCamJeadu Mati 
Shah: 

Will the Minister of Educatioa be 
pl_ed to state: 

(a) whether Government propose to start 
old men's homes during the Second Five 
Year Plan period; and 

(b) if 80, the outline of proposal and 
the period within which proposal wiJl be 
lim> effect to ? 

The Deputy MiDiBter Gf Ed_tioa 
(Dr. It. L SbrlmaJi): (a) No, Sir. 

(b) Does not arise. 

.n finJ.fi! ~ : ~ ;tt ;rtfu-
i ~~ii ~ ~ pff

~~.rr~~m~ ~ 

~~ ~~~t,~~~ 

~ ~ .{ m 'IT<Ifur 'I"Rt'{, ~ 
~ ~ t f.nf w ~ 'Ill( 
~iI..-r~t  

WTG l1li141 ",,41 ~ : ~ fiJ 
1A f.m;r f.I;Irr t. ~ t 'mf '¢ 
i f.nf~~ ~1II'tt~ ~ 

~~~~~1ft~ 

'tiPf t. r.R CR: ~ 1ft ~ "'",1114",,,,'" t 
~' lIR~~tl~ ~if 

lit ~ lR ct fiI; ~ ~ if 
~ '!iT ~ ~ f1r.f ;;mIT t I 

.n ~ tiN: ~ ~ far;r 
i i t~~~ t ~ fiJ~ 
~~ \ill f.!; ~ - ~~t. 

'lin ~ 4iTt ~ ~ ~ fiJ 
~~~ mr  

WTG"'G ,"41 ~: ~~ 

1J ~~ r-fR ~t, ~~ 

om-~ '!iT (t ~ rn ... 
~ 'tiPf ~ '!iT 'llT m ffi~ I 

Sbrl B. S. Mardl)': May I toow 
whether any State Governments haft 
'lllldertllken the establishment of such homes 
ad. have come to the Central Government 
ollJd. 

Dr. K. L SbrlmaJi: Yes, Sir, the 
Ministry of Rehabilitation has undertaken 
such programmes and gave grants to the 
State Governments. At present certain 
homes are being maintained: five in Bombay 
one in Madhya Pradesh four in Punjab and 
one in Rajasthan. 

Mr. Speaker: All for refupes ? 

Dr. It. L SbrlmaJi: Yes, Sir. 

.n ~  ~  fq: W 1i' ;;nor ~ 
~fiI ~ tt row~~  

<fiG 'liTG <'ITo ~ : ~ tRf 
if,~ ifont~ ro i ~l~.m: 

,41 "" ~ ro tt~~~ 

f.I;1rr "1m t I 
~ ........... ftc ~: ~~

~ ;f ~ t fiji ~ ~ CR: "I" i~ 

~ ~ . ~ qf«l'QlQi,oi\ 

t, ~ ~ ~ '!iT( ~ ~ 
t ~ ,~r.w ~ ~ lIiT4I 

~tt fiat ~ ~'Ii ~ 

~1l1f t,~'m~~om ~ 

t fiI; ~ t r.w ~ ~ "I"Pi ? 
WTG "'41 ",,0 ~ : ~ 

t r.w ~ ~ ifi{l t f.!; ~ ~ " 
rn 4iTiIT '!iT (I'f if if if I ~ 'liT 1ft 
~~ifiW~ I 

Sbrl V_y: May I know 
whether only old men who have nobody 
.. look after them will be housed or thole 
wholhave got relatives and sons to lloot 
aftei' them ? • 

Sbrl It. L ShrimIIli: As I said, tile 
function of these homes is limited. They 
were meant for refugees and it was for that 
purpose that these homes were establilhed. 

Emplo)'meat Gf tile BJiad 

*I403. Sbrl a.JakrIahaaa: Will the 
Minister of EducatiGn be pleased to 8_: 

(a) whether the Employment Officer for 
the rehabilitation of the blind, attached .. 
his Ministry has since visited Tea ,Factories 
in Madras State in connection with the ~ 
Ioyment of the blind; and 

(b) if so, the results of his visit ? 

The Deputy MiDiBter of Edw:atioa 
(Dr. It. L ShrimIIli): (8) Yes, Sir. 
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(b) Alter a preliminary survey the Em-
ployment Officer has drawn up a list of opera-
tions in the Tea Industry considered suita-
ble for hemg performed by the blind. 

Shri Ba1akrisIuum: May I know if 
the scheme has come into effect and how 
many of the blind can be given work in the 
tea factories ? 

Dr. It. L SbrimaIi: The scheme has" 
not come into effect. 

~ 4iil<1"!"fd ~: ~ ~ 
<tit iIi1lf mr ~ t ~ iIi1lf OR ~ 
;;n;f, if« OR ~ ~ it m ~ 

1pff ~ ~ mro ~ ~. ? 

Wlo .10· ,"0 ~ : .~ 

tfu<:rT ffi 1l ~ ~ ~ ~ ~ ~ 
"~~~f.Rr~t I <if( 

~ ~ a  t lIT ~, ~ 1l ~ 
iRI ~~ I 

Shri Kajrolkarl Will the Hon. Minis-
ter let us know the number of school 
aIr-ady established for the training of the 
blind, in what stations and for ~ 
in what avocations? 

Dr. It. L SbrimaIi: This is a much 
wider question. . I should like to have notice 
for answering this question. But, I can tell 
the hon. Member that our Employment 
Officer at Madras has placed 52 men in the 
following industries: Textile industry 7, 
aoap industry 2, oil industry I, telephone 
hdustry 18, match industry 12, metal indus-
try cy Ie inoustry5, cane industry 2. teach-
ing 2 and electricity industry I, total 52. 

Shri Balakrishllan: What kind of 
work will be given to the blind? 

Dr. K. L ShrimaIi: Work will be 
given in the industries which I have just 
now mentioned. 

Shri Matthen: There is a lint-class 
school for the blind in my constituency, 
Thiuvellah. May I know if the Govern-
ment has tried to get them trained in any of 
the vocational schools for blind children ? 

Dr. K. K. L.Shrimali If hon Meinber 
would write to me, I shall certainly do 
"hat I can. 

Shri A.K , GopalaD Of those who have 
under· on tlainin' may I hnow how are 
are may employed and how many unem-
ployed ? 

Dr. K. L Shrima1i: The questi:.n thu 
was asked was a li mited one. I shall be 
glad to answer the ~ question if separate 
notice is given. 

Festivides for UNESCO Conference 
Delegatee 

*14D6. Shri Ramaclumdra Reddi: 
Will the Minister of Education be pleued 
to state: 

(a) the expenditure incurred by the 
Lalit Kala Akadami in connection with the 
festivities arranged by it for the V.N .E.S, 
C.O. Conference delegates in Delhi; and 

(b) the contribution made by Govcm-
ment towards that expenditure? 

The Deputy Mhdster of Ed_do. 
(Dr. AI. AI. Das) : (a) Nil. 

(b) The question does not arise. 

I may inform hon. Members that the 
Lalit Kala Akadami organised the Bu dhillt 
An Exhibition and that was meant for the 
delegates whocame'to India for attenAing me 
Bnddhist celebrations. This An E.'<hibitioa 
was not organised for the V.N.E.S.C.O. 
delegates although both the oc:casioDo 
coincided with each other. 

Shri Ramaclumdra Rcd.cU: May I 
enquire what contributions or grants were 
given to the Lalit Kala Akadami in 1956-57 
10 far? 

Dr. AI. AI. Du: That is a different 
question. I can give this ioformation to the 
hon. Member, the grant that has been made 
for the organisation of the Buddhist An 
Exhibition. As regards the total grant by the 
Education Ministry, I have not got that in-
formation with me. 

Sardar A. S. Salgall What was the 
actual expenditure made tocntertain the 
V.N.E.S.C.O. delegates? 

Dr. M. AI. Dasl I have got here the 
sum that was granted to the Saogeet Natak 
Akadami for organising some performances 
meant for the M.N.E.S.C. O. delegate •• We 
have up till now given to the Saogeet Natak 
Akadami Rs. 150,000 out of a total prant of 
Rs. 2,10,900. The accounts have not yet 
been finalised. ~ 

Mr. Speaker: Next Question, Dr, 
RamaRao. 

Dr. Rama Rro : 1408 

. .n 1III'a' ~: ~ ~, Wof 
t'io" ~ if!IT t, ~ ~ 1Itt 
~tl 
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Mr. SpeaIIer: I BID sony, I will come 
bact. We have started. 

Pabllc Enquiry of Armed Attack at 
QuiloD 

*f408. Dr. Rama Rao: Will the Mi-
nister of Home Mairs be pleased to 
mer to the reply given to StarTed Question 
No. 862, on the 8th August, 1956 about an 
attack on the cultivating tenants by an 
,armed mob in May, 1956 at Manimala in 
Quilon District Kerala, and state: 

(a) whether he has received the report 
of the enquiry; 

(b) if so, the main findings thereof; 
.and 

(c) the action taken thereon? 

The Mlnlster fa the MJnlatry of Home 
AfFairs (Shrl Datar): (a) to (c). A state-
ment containing the required information 
is laid on the Table of the House. [S", 
ApPendix V, annexure No. 78]. 

Dr. Rama Rao: May I know why 
these cultivating tenants Were evicted from 
mese lands and wild animals given prefe-
rence over cultivating tenants? 

Shrl Datar: The persons who were 
working were in unautho!'ised occupation. 
'They trespassed on the land. 

Dr. Rama Rao: The statement says 
mat these lands have been given over to wild 
animals for game sanctuary and therefore 
'they hlve been a ~d to vacate. 

Mr. Speaker: The hon. Minister says 
that they were in unauthorised occupation. 

Dr.Rama Rao: But, the statement 
-says .... 

Mr. Speaker: It is supplemented by 
.me oral statement of the hon. Minister. 

Shrl A. K. Gopaillll: May I know 
whether similar evictions are taking place 
in that area even today? 

Shri Datar: It is not a question of 
eviction. It is a question of voluntary sur-
render by these people because alternative 
lands were being given to them and accepted 
by them. 

Dr. Rama Rao: On a point of order, 
Sir, the statement says, "In I9S2, Govern-
ment of Travancore-Cochin announced 
their decision to include the lands given to 
the ex-servicemen and Malanad Karshaka 
Sangham in the Game Snncruary area." 
Therefo,e, land which was given to these 
JlCOple has been included for wild animals 
and these people have been asked to vacate. 

Shri Datar: May I point out to the 
hon. Member that so far as these lands were 
~n erned, those who had been in occupa-

tioll since 1948 were offered alternative 
land. What happened was this. In 
respect of th, land given to ex-service-
men, they gave up possession of the land and 
others unauthorisedly ~o, in. These people 
have created all this trouble. 

n.. Rama Rao: The slStement 
ss,., "In [<148 about 200 acres of 
land from Mooka- mpany east was 
given 00 lease to the Malanad Kalshak 
Sangham unde. the Grow More Food 
Scheme. " This is in addition to the 
373 aCles of land given to ex-service-
men. The two are quite different." 

Shri Datar: They ale not different . 
So far as the lands given to the Malanad 
Karshaka Sangham are concerned, their 
lands Wele to be taken for founding a game 
sanctuary. Alternative lands were offeled 
to them and in many cases they were accep-
ted by them also. Difficulty arises with 
regard to lands w!rich had been occupied 
by ex-servicemen who gave up possession of 
the lands and others have unauthorisedly 
got in. 

Shrl B. S. Murthy: May I know 
whether the Minister is aware that according 
to a G.O. passed by the Madras Government 
in 1948, the occupants of any lands should 
not be distUrbed? 

Shrl Datar: This is a question rela-
ting to Travancore-Cochin. May I point 
out to the hon. Member that the Govern-
ment took the precaution to see that those 
who had been in occupation from 1948 
were offered alternative land and in a large 
number of ca.es, they ha~e been accepted by 
them? 

Shrl Vela,udhan: According to the 
statement, these agt iculturists were staying 
there from 1952 onwards. Why were they 
allowed to stay therefrom 1952 upto 1956? 
They aIlItual1y settled down. What led the 
Government to declare them as unauthorised 
persons in 1956? 

Shri Datar: They had no business to 
remain in possession for any pedod. The 
moment it was discovered, they were asked 
to vacate the land. 

Dr. Rama Rao: The statement says, 
"(a) A large number of houses which stood 
on the land which was surrendered to the 
Forest Department on lIth May, 1956 were 
burnt and the crops on the land. were 
destroyed. (b) Most of these houses were 
destt oyed by the occupant thernselves ...... 
Further, it is said that the deserted huts 
were burnt. While the people left the 
houses and lands for some other place, 
what intelest had they in burning these 
houses? 
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Shri Datar: That was under the_ 
lIation of certain political panies. 

An Hon. Member: The cal is out of 
the ball. 

Mr. Speaker: Next question. Shri 
Bheclr.ha Bhai. absent; Shri H.N. Mukerjie, 
aboent Shri K. C. Sodhia. 

Shri K. C. Sodhla: 1411. 

~~.:~~rl o" 

~ II>!" Uim'f '¥ IpiJ i I 
Mr. Speaker: I shall come back after 

Shri K. C. Sodhia'. question. 

'!""'i If!" ~ 1M ...... 

*tY u. ~ '0 "0 Milt: IPn 
film ~ III ~ 11ft PIT IfIW Ai : 

(IJI") ~ if ~ \RI"{ ",,"-
firIII'tq" ~ !fIT ~ it; ~ • 
~if"lfrnfif~.-r ~~ 
f.alSZquc", qm 'IT uri f.I;;:r..fir;;f 
~it ~f1I a.f~tl  ~ 

(,,) \RIlIiT ~ ~ ;ro;f if 
f.I;;:r..fir;;f 1frnft1ff ;f f~ll 'I'" II>!" ~ 

mr ? 
.... ~ (WID "0 "'0 _) : 

(IJI") ~ (,,). ~ ~ ~ 
<m'IT ~ fim:ar ~~ ~~ mr 
IpiJ t I (&Il ~ ~, ~ 
Qn "t] 

'"'0 .. 0 .... : ~~ 
it;1fT1I" (,,) if~lpiJtf.t ~~ 

~ or.nt ~ 1ft I "4' ~ IiI"PRf 
~t i~~if~~
~~ if 'Ii"f1f ~ <1M fiI;a.f ~ 
tl ? 

Dr. M. M. Da.: The stall of the India 
Institute of TechnolOllY assisted the panels 
throuIIhout the work. There was the Direc-
toi of the KhaTIIIPur Institute, 80 far as I 
know. 

I have got the whole list with me, but 
it will be difficult because there  were 10 
many panels. In the statement we have 
said that the Planning Committee for the 
Western Higher T echnologica\ Institute 
was composed of nine members with Seth 
Kasturbhai Lalbhai as Chairman, and the 
others were scientists. Then there .. ere 
several panels. 

Mr. Speaker: Are they all included 
in the statement? 

Dr. M. M. D •• : Yes. 

Mr. Speaker: So, what does he want?-

Shrl K. C. Sodhla. Out of these 
were there any gentlemen working in these 
committees who were taken from the Kba-
r&gpur Institute? I 

Dr. M. M. D •• :  I think. Sir, there' 
were several persons. 

..n '0"0 ~: q1ft 1Ii'It. 
'Cft"{ mTtnr m;f iI1III't i" 'IT ~ ~ 
~tt~t~~n: Im ? 

Dr. M. .M. D •• : The U.N. 
B. S. c. O. U. S. S. R. delegation 
came here and these discussions took: 
piece. Por the present we do not contem-
piete that any other technical mission from 
any foreign country is coming to India for· 
this institution. 

..n "0 .. 0.... ~ 1IiT1f-
~ fIIi~~~ ? 

Dr. M. M. D •• : "Lhe present positiOlt 
is this. A provision ofRs.28 Iakh.for buil--
dings and Rs. 15 iakh. for equipment and 
stall etc., for the proposed Western Institute 
at Bombay has been made in the budget for 
the year I9 6-~ . Jhpenc:\i1U1e on the buil-
ding 80 far is nIl. as the site lui. been handed: 
over to the Central Government by the-
Bombay Government <>Illy recendy,. 
and the formalities ",iD take some 
time to be completed before actual 
construction of the building takes-
piece. _ Tbe Board of Governors for 
the Institute is being conBtituted. The 
pace of expenditure wiD imprme rapidlr 
after the Board has been constituted. Mean-
while a Pienning Ollicer bas been 
appointed and some staff has been 
smctioned to assist him. This is the present 
position. 

Shri T. B. Vktal a.o: May I know· 
whether the ler9ices of these experts will be 
availed of in respect of the Southern and. 
Northern Technological Institutes? 

Dr. M. M. DB.. That question will be 
considered \arer when the question of setting 
up or eBtahlishinll theBe institutiOns will: 
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come up. but I can say this much that the 
Soviet experts' help will also be availabe 
for teaching in the institutions. for example 
the Kharagpur Institute and the Indian 
.Institute of Science. Bangalore. 

Mr. Speaker: Now. let us take up 
Q.No. 1407. 

UNESCO Conference in New Delhi 
t r Sardar Akarpuri: 

·1407.-{ Sardar Iqbal Sinp: 
L Shri Dheekha Dhai: 

Will the Minister of Education be 
pleased to lay a statement on the Table 
showing the problems discussed and deci-
sions arrived at in the V. N.E.S.C.O. 
in New Delhi? 

The Deputy Minlater of Education 
(Dr. M. M. Das:) A statement is laid on 
the Table of the House. [Sr •• Appendix 
V. annexure No. So). 

~~ 1l fi :~ 

~ W fit; ~m it Jfuwr l!iT fif;cr;l 
~ ~~~W~if~ 

~ w1r.qli ? 
Dr. M. M. Da.: The proceedings of 

the General Conference containing full 
details of the problems discussed etc .• 
have not yet been finalised. and we have not 
yet received any reort of the last conference 
so far. Vntil we receive the report. we 
cannot give any information on the floor 
of the House. 

'"~.: lI~~~mf 
m~fit ~fit ~~~ 

1Iit~~it  mifl ifi~f lf 

'Pf I ~ 'II"rof i$ .m: ~ m l!iTt In 
~ t I ifill ll' ;;fIif ~ i iii; 'llrof 
~ i$ ~ <'m!f ~ " (r.f i$ ~ 

1ft 1I'rof !f>T f.ir'JIi m "'" ~ mtIT 
~ ? 

Dr. M.M.Daa: It is too premature to 
reply that question because we have not 
yet received the final proceedings of the con-
ference. 

Shrimati Reau Cbakravartt,.: May. 
know if any financial aUocations have been 
made by this V.N.E.SC.D. Conference for 
tm, under-develped countries. and if so. 
what is the total allocation made to India and 
under what heads? 

Dr. M. M. Daa: I am sorry I have to 
repent the answer which I have already given 
that I amnotina position to give the details 

until and unless the Government I<ceives 
the final proceedings of the last conference. 

Shrl Fotedar: What has been the 
conribution of India in the di'cussion of the-
problems discussed at V.N.E.S.C.O. ud 
decisions arrived at? 

D!". M. M •. Daa: This is a very wide 
questIOn. If the hon. Member gives n otic.: 
of a particular question. I can say. 

Mr. Speaker: The hon. Millister can' 
say wm,ther India took part at all or not_ 
That is all. Whether they spoke or not there-
that is all. 

Dr. M. M. DaB: I think they spoke. 

Mr. Speaker: A general question ca& 
have only a general answer. Indian delega-
tes took part in rru, debates. 

Dr. Rama Rao: The hon. Minister 
has stated just now that he cannot anSWer 
about financial commitments because he has, 
not received the of6cial report from tm, 
V.N.E.S.C.O. Has not the Government re-
ceived any report from the Indian delegatioD 
to this conference. and if so, what has. 
tbat report said about the grants for India ~ 

Dr M. M. Das. The proceedings have' 
to be finalised Before that I cannot give-
anYthing. 

Mr. Speaker: They have not sent any 
report. 

Shrl D. S. Murthy: The Conference 
is over. Where is the necessity of finalising 
rru, proceedings? The proceedings are o er~ 
What is necessary to know is wbether tm, 
Indian delegation has given any report to 
tbe Government. and if so whether any 
allocation has been made. That is what i. 
necessary. 

Dr. M. M. Daa: After aU. that was 8ft 
international conference, and until we get 
the report from the conference itself about 
the proceedings and about the decsions. how 
can we give on the floor of Parliament what 
they have done? 

Mr. Speaker: The hon. Minister can 
easily say whether he has received any report 
from the delegates of India and if that 
xeport contains any statement regarding the 
allocation. Hitisthere he can give tm, 
information, ifit is not there he can say 
that the report has Itot been received. It 
is 8 simple answer. 

Dr. MoM. Da.: Both the . . . . . ~ 
office and our liaison office are still working 
on the finalisation. I am not aware. 

Mr. Speaker: Very well. Some 
figures have to be worked out. Dne can 
easily understand. 
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*14130 Shri P. Subba Rao : Will 
the Minister of Home Main be pleased 
to state when the Zonal Coum:iIs 
will be set up and begin to fimI:tion? 

The MIDister in th4 MIai8u7 of 
Rome AmUrs (Shri Datar): The ZoD81 
Councils have already come into exis-
18DCe from 1st November, 1956 by virtue of 
the provision contained in Section IS 
of the S.R. Act. The inaugural meetiDgs 
,of the Zonal Councils an: expected to be 
held shortly. 

Shri P. Subba Rao: The :ronal couo-
.. c:iIa an: authorised to take up border 
disputes. May I know what is meant by 
.a border dispute ? 

Mr. Speaker: Between one State 
. and another State. Does he _  a deIi-
,Dition ? 

• Shri P. Sabba Rao I May I bow 
--whether SaraikdIa will be treated aa a 
border dispute between Orissa and Bihar 
or DOt? 

Shri 'Datar: The whole position has 
been made clear in aection 21 of the Act. 
'~ it has been clearly stated in (a): 
-"any matter coru:eming border disputes, 
linguistic minorities or inter-State tIans-
port". 

Mr. Speaker I SaraikdIa was the sub-
ject matter of discussion heIe, that it has 
DOt been handed over to Otisss and so 
.. an. He wants to know whether that .. wiIl 
be included in the border disputes. 

Shri Datar: It is for the Orissa Gov-
ernment.. to consider this question. 

PaDcIk D. No Thnry I May I bow 
whether the question of SaraikdIa which 
. was finally decided by this House is going 
to be taised again? • 

Shri Datar I How can I anticipate at 
'this stage, when even the tint meetmg hu 
DOt been held? 

PaDcllt D. No Tlwary: It is a matter 
that has been decided. 

Mr. SpuIrer: He is not prepared to 
,almmit himlelf here. 

PaacIlt D. N. Tiwary I The matter 
has been decided by this House. How 
can it become a border dispute ? 

Mr. Speaker I If hOD. Members know 
,that the matter has been decided, why 
should they put a hypothetical question? 

Shri ~ I May I know what 
~'f1l  with rqard to the representation 
eentation of the State of KeraIa? May I 
hope that the representatives will be tskm 
,after the next geners1 e1ectiona ? 

Shri Datar I It does DOt mean that all 
border questions an: to be considered by the 
:ronal COIIIICi1s.' It is for the members of 
the :ronal councils to raise' such questions. 

Mr. Speaker: He has dovetailed a 
question to the other question. His ques-
tion is an independent ODe. He wants 
to know, DOW that there is DO Assembl 
so IiIr as KersJa State is concerned, whether 
IIfRr the renem1 e\ections take plsce the 
representatives from Kerala State will be 
taken in the zonal council. 

Shri Datar : Yes, they will have to be. 

Mr. Speaker I NatursI1y. 

Shrimati Tanbehwari SbdIa : 
One question . 

Mr. Speaker: I have allowed six, eight 
questions • 

CoJoriution of VeptabJc Gbee 

*14J4. Shri ItaJnIbr I Will the 
Minister of Natural ~ .... 
ScIeDdfIc ~ be p\eased to refs 
to the reply given to Starred Question 
No. 447 on the ;z8th July, 1956, ana state: 
(a) whether Government have since 

sucx:eeded in selecting a suitable dye for 
colorisstion of vegetable ghee in order to 
prevent its adultemtion with pure ghee; 

(b) if so, the details thereof ; and 

(c) if DOt the reason for the delsy? 

The Deputy MIDister of B4a .... 
(Dr. IC. L. Shrlmali) : Ca) t l (c). A stare-
ment giving the requred information is laid 

011 the Table of the House. [S,. APpendiK 
V, annemre No. 81). 

Shri ItaJrolbr: Have Government 
offered a covetable reward for finding 0lIl 
such a fast dye colour? 
Dr. IC. L. Shrlmali I Experiments have 

been csrried out on this subiect at \east 
by eight technological research institutes, 
but all efforts have failed so far to find • 
suitable dye for colouring vanaspati. 

Shri KajroIJrar I Do Government _ 
lise that businessmen and traders an: ez,. 
ploiting the public by adulterating ft&C-
table oil with pure ghee and butter? 

Dr. IC. L. ShrimaIi I There may be 
a good deal of truth in what the bon. Mem-
ber is saying, but unless a suitable dye i. 
discovered, Government an: helpless in 
preventing adulteration. 

Shri Rama Chandra Redd1 : May 
I know whether any foreigo experts have 
been consulted in regan! to the findina 
out of a suitable dye for the co1orisstion ? 
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Dr. JC.L. SJuimaJi 1 1>3 far as I am 
it only our institutions that are c:arryiug 
on this research. 

Shri . K. e. Sodhia: May I know 
whether Government have given up the ex-
periments or they are rontinuing them? 

Dr. JC.L. ShrImaU: No, Government 
lurt'e not given up the effort. The Central 
Food Technological Research Institute, 
Mysore, and the Central Drug Research 
Institute, Lucknow, are rontinuing the 
-efforts. 

~ ~d'f ~ : '!lIT ~ 
;;n;r ~ ~ Ai ~ ~'6'ft ~ ;ft;if 
'fiT ~ ~ 'flf'T ~ ~ f'f> ~ 
~,m '!lIT oomr ~ ~ &of 
mit~'Ii ~~1~ ~ ? 

W o~o",o~:ll~ ~ 

. "" ~ ~ fiF ~ ~ ~~.irte \" 

1 1'i~i"''11\ll  1i ~ fiI;1rr tIm' ~, ' 
.. ~~1f im ~fi  ~~ 

-~-n 'Im~ f1:r :ft~~ ~ ~ 

-~ IR:-wt i 
Income Taz Department 

"1416. Shri Kamath : Will the 
:Minister of Fbumce be pleased to refer 
to (Shrl M.e. Shah's ) speech on 20th 
July, 1956 in the course of the Debate 
(lJ1 my Resolution regarding an enquiry 
into the working of the Inrome Tax De-
partment and state wbat steps bave since been 
Uken by Government in pursuance of the 
assurance given by him to improve the in-
tegrity and efficiency of ~e Income Tax 
Department? 

'lbe M1aiter of Revem&e and Civil 
I!xpeDditure ( Sbri Mo C Shah) :  A 
'8llltement describing some ·If the stepa re-
cently tsken i. placed on the Table of the 
House. [S'" APPendiJ V, annexure No. 
82]. 

Shri Kamath I Para 2 of the state-
ment laid on the Table refers to disposal of 
appc:a1s and disposal of arrears. Is the 
Minister in a position to tell the House 
whether, since the conclusion of the de-
bate in the House in July last, that is about 
·six months ago, any tangible steps have been 
taken to dispose of the arrears that had piled 
wp in the previous year, or whether 
the matter is at the same stage as it was in 
July, last? 

Sbri Moe. Shah I There has been 
a good improvement. At the recent ron-
ference of the Commissioners held in 
November, it hss been decided that all 
arrears of appeals will be of disposed before 

31st March, 1958. They have already 
appointed Assisant Apellate Commissioners 
I think, about 23 or so, And the 
whole programme hss been chalked out, 
so that by the end of 3I8t March, 19S8, 
drere will be no arrears of appeals pending. 

Sbri Kamath I Have Government 
A-ally dcbded not accept the almost unani-
mOlls view expressed in this House in July 
last that a commission of enquiry should 
be appointed to go into the entire matter, 
in which Members of Parliament should be 
included? 

Shri Mo e. Shah: My hon. friend is 
:. i~~ assuming thar it was unanimously 

Shri Kamath: 
unanimous. 

said, almost. 

Sbri Moe. Shah: Rather, the res0-
lution was defeated by an overwhelming 
majority . 

Mr. Speaker : What is the truth 
about this ? The proceedings of this HoUle 
must show whether it was unanimously 
carried or unanimously defeated. 

Sbrl Kamath: I said, aImost unani-
mous view of the House. I said 'view' 
and note 'vote'. 

Mr. Speaker: The hon. Member's 
question hss created an impression that not-
withstanding the decision of this Honse, 
Government are reluctant to carry it out. 
In all debates, some' bon. Members will 
always espouse their case, but if it is de-
dested , and still if the bon. Members would 
place it before the House B1l if it had been 
carried and Government were indifferent. 
that would create a wrong impression. 
I would 'request hon. Members to be a little 
more carefuJ in their expression and not 
create such an impression. Otherwise, 
other hon. Members will get up and put 
a series of sllpplementary questions on thiJ 
matter under that assumption. 

Sbri Kamath: That was the only re-
solution which was sponsored, rather 
supported by ¢ Members of the House, 
in the history of Parliament, this was , the 
only resolution which was supportedby 
such a large number. 

Mr. Speaker 1 Any reeolution that baa 
been defeated is not binding on the House. 

Sbri V.P. Ha,.....: May I know whether 
all income-tax officers have copie of the 
income-tax manual with up-to-date re-
visions now? 

Sbri Mo e. Shah I They hue got copies 
to my knowledge. 

All Boa. Member: No. 
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SUI Kamatb: In view of the con-
IIic:tiD& views cspresaed by the former 
PiDance Minister, Shri C.D. Desbmukh,the 
Centtal Board of Revenue and Mr. Nicho-
las Kaldor with regard to the amOWlt (of 
of iDcome-tu evasion in tbi. coUlltl'J', haYe 
Government been able since to urive at 
a definite figure with regard to the qU8DtUlll 
of iDcome-tu evasion in our aJUDtry? 

Shri Moe. SIWa: It is impos&lole to 
haYe a diDnite figure in regard to the quan-
tum of evasicou. There arc all atimateI bucd 
tum of evasion. These arc all estimatel 
bucd on certain facts. Therefore, it is 
impos&lole to say what will be the exact 
amount of evasion. 

SIIrl T.B. VktaI Rao: May I know 
whether it was in the D~plation of 
Government to appoint ia bigb-powen:d 
committee to go into tbi.,whole queotionaDd 
rcannmend IIU!IIIUrc8 to im:reue the dB-
c:iency of this Department and to minimiIe 
evasion? 

SIIrl Moe. SIWa: It i. not ~ 
to appoint any high-powered commiaaion. 
As I bad alreadr stated at the time the Ie-
lOlution was dilcusaed here, we bad al-
ready appointed a very high of&cial to go 
Into the administration and medIods ofwod:-
lag of the Income-tu Deparlmeat. That 
a8icer bad concluded hie laboun and bad 
IUbmitted hie report. That report was 
cliJcuaaed at the coaference of the ~ 
_ Qmuniui_ Some of the recom-
mendations were.a:cpted, and action is be-
ing taken. Other _mend.tiono arc Jet 
to be CIlIISidercd after the tinmc:ia1 Y'W i. 
over. 

Shri EaIII8dl: In the lint para of the 
_to the Minister bu referred to the 
fact that a apecial ofIicer bad been ,!PJIOi;!!ted. 
May I bow the name of the ~ ofIicer, 
if the DIIIDC am. be given, or hie deli;Dation 
aadnnk? 

SIari Moe. SIWa : Tbc name of the 0&-
ocr is Mr. Inderjit Singh. He was accntIrJ' 
to the Taation Enquiry Qunmiuion. 
Then, he was Joint Secretary in the Min-
istry of Finance, today also, he is the Joint 
Seesetar)' in the Ministry of Finance, in 
charge of the Economy Unit. 

MalIan,. of Rewa State 
*1_ SlId .a..e. )oeIIl1 Will the 

Minister of Rome AmlIn be pIeued 
to state : 

(a) whether any agreement bu been 
entered into between the Government 
of Inctia and the Maharaja of Rewa in re-
DId to the estate left by the late Sir GWab 
SiDsh u-Mabara;' of Rewa; and 

(b) if eo, what arc the terms of th 
apecment? 

The MID1eter iD the MlDiatry of H_.· 
Main (Slari DaIar): (8) Yea. 

(b) It will. not be in the public interest 
to discloae the terms of the qreement. 

Shri A.e. )oeIIl: May I mow whether 
the amount that the Government of India 
will be . by virtue of this agree-
nu:nt ~t for the benefit of the old· 
Rewa State aubjects, in view of the public' 
pronouncements made by the late Maba-
ta;'? 

Shri DaIar: At tbil stage, I cannot CD-
lighten the boa. Member. 

SIIrl e1a~: ros •• 

Mr. s--..: Is the bon. Membcl: in-
interested in Rewa. 

SIIrl VeIa,..ulbaa: Yes, I mow some-
thing about Rewa. 

Mr. SpeUcr: The bon. MeID'-~ 
called on almost f!UrJ question. I -. 
calling Shri B.S. Murthy DOW 

SIIrl a.5. MaftIIJ': The question is 
whether any qreement bu been entered 
iDto. To say, 'fea' or 'no' will not be aaaiJ!st 
the interests of the State. Tbc detaila 
may not be pen , but the question am. ba· 
answered whether an· qreement bu been 
entered into. 

Shri DaIar: Tbc bon. Member 
will see that I have already said, ,yeti 
so far as the entering into of the ~ 
nu:nt is concemed. 

Shri VeJa,..ulbaa I What i. the IDlOWIt 
inYolved in thiI trIIII8IICIion? How:nucb. 
_ apportioned to ~ and bow' 
much to the present Maharaja? 

SIari 0. .... J I am Dot in • position ~. 
diaclose anything so far as the .-t IS-
c:onc:erned. 

Shri VeJa7UdJuaa: Can eYeD t1ac" 
amount not be given? 

Mr. ~ s The amount is a -. 
of the agreement. 

Shri VeIqadbaa: No. Tbc IDlOWlt 
is not • term. Tbc teml is based on die 
IIIIIOIIDt. 

Mr. SpeaIIer: I cannot und eratand thiI. 
Tbc amount is also a term of the qree-
ment. It i. useless to UJIIlI'. 

Off.... U__ TNbdq 

*I.po. Shri ILP. Gar. J Will die 
MiniIter of R_ AmlIn be pleued lD-s_ : 
(a) the number of Central Secreta-

riat Service Clasa I 0fIic:en who haft 
receiYed aec:utive ttainina in the vuio1a 
S1atel so far; 
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(b) the criterion on the basis of which 
-they were aelected; 

(c) whether any check, was made in 
"the form of repom etc. from the State 
. Governmenta to ensure that the trainees 
bad made IDaximum use of their training; 
cand 

(d) how Government are going to uti-
'lize the services of such trainees? 

The MiDbter ill the Mmistry of Rome 
Afl'alra (Shri Datar): (a) 19. 

(b) Grade I Officers of the Central 
-Secretariat Service, who are below 4S years 
·of age are eligible for being considered for 
executive training. The Central Estab-
lishment Board make the selections of these 
·officers from amongst the panel of names re-
<ODIDlended by the Administrative Min-
:istri.es. 

(c) Officers under training have to 
cappear for departmental examinations, if 
=y, conducted by the State Govern-
ment. The State Government are also 
~e uired to send a report on the officers' 
!WOrt during the training period. 

(d) On return the officers are appointed 
-to duty posts of Under Secretaty or higher 
-posts in the Secretariat in accordance with 
their position in the Central Secretariat 
: Service. 

Shri R. P. Gars I May I know what 
'was the nature of the training, and how 
-theae officei'll have fared in the executive 
training ? 

Shri Datar : The nature of the train-
'ing is that they are associated, in the first 
:instance, with district administration. 
Then they are associated with adminis-
tration in the departments and ill the 
State Secretariats. 

Shri R. P. Gars : The hon. Minister 
oas just now said that the object is to give 
-them administrative training. May I know 
'whether Government have got any plan for 
:absorbing them into the lAS Emer-
-seney cadre, that is ,those who have 
-fared very well? If not, why not ? 

Shri Datar : So far as the lAS cadre 
d. concerned, it is independent and pro-
vision has been made for addition to this 
. cadre. But this relates to Central Secre-
tariat Grade I Officers who haft nothing 
,to do with the lAS. 

Shri R. P. G...... rose. 

Mr. Speaker : The hon. Member i. 
-mUiDg a suggestion as to why the mating 
:Secretariat servants should not be taken 
<O'ft1" to the lAS. Next questioo. 

Bon ... Slulres 

°I.po-A. Dr. J. N. Parekh : Will the 
Minister of FiDaDC:e be pleased te 
state • 

(a) whether bonus issued by companies 
will be taxed at the same old rates or will 
be included in the definition of dividends 
and charged -enhanced rates ; and 

(b) how many companies have so far 
asked permission for giving bonus illSlleS 
and how many are granted permission 
and how many are pending ? 

The Minister of Revellue and 
CIvU Ezpeoditale (Shri M. c. Shah) : 
(B) If bonus shares are issued by companies 
for the purpose of increasing their paid 
up capital, the companies will be liable 
to an extra super-tax calculated on the 
face value of the bonu shares at the rate 
prescribed in the Finance Act, 19S6 which 
is reproduced in the Finance (No.3) Bill, 
19S6. Bonus shares are not taxed as 
dividends because they do not involn 
distribution of the assets of the company. 

(b) From 1St January, 1956 to the 15th 
December, 19S6, lOS companies applied 
for consent to the issue of bonus share 
orse~t in 43 [cases was given ana ... 
refused in z8 cases 34 applications are 
still pending. 

Dr. J. N. Parekh : In view of the 
wide fluctuations in the martet on bonus 
rumours, may I know what i. the general 
policy of the Government in the matter 
of granting permission for bonus issues ? 

Shri M. C. Shah :  I have already 
stated that we are not concerned with the 
wide fluctUations. speculators are a1wa:rs 
for f1uctnations. The poliey is that laid 
down by Government. That policy i. 
being followed. 

Dr. J. N. Parekh : May I know the 
reasons for delay in disposing of bonus 
share applications by companies ? 

Shri M. C. Shah : We have to uk 
for information on very many points and 
we have to see whether the infonnatioa 
supplied conforms to the policy laid down 
by Government • 

Dr. J. N. Parekh I May I know if 
there i. any eDIct formula for grantinc 
permission for bonus share issue ? 
If so, what are its main features ? 

Shri M. C. Shah t If the company is 
under-capitalised, then under certain condi-
tiona permiSlion for bonus issue is give". 
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McchaakaJ EqlDeerinI IDatitute 

°1421. Shri Ram JCriahaa , Will the 
Minister of Natural Raourcea aad 
Scientific: Research be pleased to 
state : 

(8) whether the scheme for esta-
blishment of 8 mechanical Engineer-
ing Research Institute has been finalised ; 
and 

(b) if so, the main features of the 
scheme ? 

The Deputy Minister of EducadoD 
(Dr. K. L. ShrimaIi) , (8) and (b). Not 
yet. A PJanniJ;lg Committee has been 
set up by the Council of Scientific & 
Industrial Research to prepare detailed 
plans estimates and programme of work 
for the proposed Institute. 

Shri Ram Kriahan : May I know by 
what time this work will be completed? 

Dr. K. L. Sbrimall That is very 
diflicult to say, but provision has been made 
in the Second Five Year Plan. 

Manuf'acture of Pure M_alP"'" e 

*LP4 A. Dr. Rams Rao: wm the 
Minister of Natural Resourees aad 
Sc:Jeadflc Research be pleased to state: 

(a) whether Government have any pr0-
posal to manufacture pure manganese out 
of the inferior and rejected manganese ore; 
aud 

(b) whether Government or any private 
concern is utilising the Electrolytic Process 
developed by our National Laboratories 
for the same ? 

The Deputy MhI1atcr or E"',catklll 
(Dr. K. L. ShrImall) : (8) No. Sir. 

(b) No. But a processtherefor is beinI 
teSted in the Central Electrochemical Re-
search Institute at Karaikudi. A semi-pilot 
plant has been set up to cartY out triaIa with 
low grade ores for the production of elec-
uolytic manganese. 

Dr. Rama RaG The hon. Minister has 
just now stated that a process is beinI tested. 
Is it done on a manufacturing seale or is the 
tat carried on to find out whether we can 
manufacture it ? My information is that It 
iI already tested aud found very efIicicnt. 

Dr. K. L. ShrimaIi: No, reaean:hes 
are still being carried on. 

Dr. Rama RaGs Am I to undentand 
from the hon. Minister'a statement that the 
ftICaIChes are not yet over? 

Mr. SpeUer: T)Iat is what be says. 

Dr. Rama )laos We have been Ibown 
puR, cent per cent manganese prodw:e4 by 

this process. There is an exblbltion soiDc: 
on. 

Mr. Speaker: Researches are perpetUal_ 

* , ~ .. -n ~ m: w nt· 
*" ~ ~ iI>'t!>'IT lfi~ f.t; : 
(if) ~~oo ft ~ ~ 

~~if ~~~ l' 

f~ ~ if; ~ 'i>T ~ f.t;!n 

~  ~~lif mi ~~ 

f.t;;r f.t;;r ~'WI '" 1fI1T f<;rIn 

~ 

(If) ~ ~ if; f<Ifmr 'fiN-
'lIMif 'R 1frof ~ 'i>T ~ ~,' 
~ GIflr piT ? 

ro",,~ (WTo ~o ,"0 tT«) : 

l i" ~ I 

~  W~'R "~~~" 

~ ~~~~~ 

JIftm ~ ~~ ~ ~t I 

(If) mf\1f eN 'lit ~ if; , 
• ~ ;;rr;r.mr ~ (M 'lit ~. 
~1 t I 

~~m : ~ (If) if; \J~ 
~ ~ 111fT t fiI; ~ ~ W IiR ~. 
it ~~~ t~~ I 'fln"ll' 
;;rR ~~ f.t; w m it; r.N ~ 
~ f~~~"'~' 

IiR 'Ufu m""; ~~fifif ~ 
~'I  ? 

Dr. M. M. I)u: So far as the Buddha. 
Jayanti is concerned, for the current year 
the Education Miniatry'. budget was about 
Ro. J S 1akha. 

~ ~ ... : IfIff ~ ~ ft'm:' 

~ iii; ~ ~ 11' 'lmTIf ~ If '11\' 
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~~~m fiRor ""~ 
~ (t ~,lI  ~ ~ ~ 1ft 
~trlf ~~~~ 

~~mtmmif~~ 

'1it ;;rr ~ ? 

Dr. M. M. D... It is a very difficult 
question to answer. But I think all thcae 
celebrations must have some moral effect 
upon our life. 

si\' o~o~: ~~ 

$ 1i'ft " ~ ~ 1fT Ii!; ~ ;;it ~ 
if ~ fi!ilfT trlfT ~ ~ ~ ;;it 
0ll1f fi!ilfT trlfT ~ ~~ 0Iftf 'IT, 
IIW~~~~  

Dr. M.  M. D .. : The Mahabodhi 
Society has got no connection with the Go-
~ent of India. If they celebrate some 
function, it is their affair. 

si\' Uo ~o mt: ;;riI" Ii!; ~ 

~ ~,,~~if 

l111r~ft 1:rr~Wsrm:lIi ~ 

. . lAiC fi!ilfT, \'IT l!lfT ~ ~~ ~. Ii!; 

~~~~~  

Mr. SpeUera Each hon. Member or 
any penon in this country· can celebrate, of 
his own accord, Buddha Jayanti, apan from 
the Government. I celebrate Ram Navami 
in my house. 

My point is that Budha Jayanti can be 
celebrated individually and collectively with 
the aid of Government and without the aid 
of Government, independently. The bon. 
Minister has said that the Mahabodhi 
Society has noting to do with the Govern-
ment. One or two members may come and 
take pan along with others, and independe-
ntly celebrate. Therefore, this is not a ques-
tiaD to be put to Govemment as to what 
the MahabOOhi Society did or did not do. 

Shri 1Camath. His allegation is that 
they boycotted it. 

Mr. Speaker: If they boycott, it is 
their own affair. 

Sardar A. S. Saipb What were the 
different functions performed in honour of 
the delegates and what was the amount 
apent? 

Pr. M. M. na.. There were different 
fImctions held on the oa:aaion. There 
.... aymposium where the subject was 
'Comribution of Buddhism to uti, IettJ:n 
IJId phi1olophy'. There was • JIuddhiat 
art ahlbitfon orpnised by the LalIt K.Ia 

Akadami. Then there were cinema ahowi· 
by Ministry of Information and Broad C8S-
ti,p. Then there were draInas, dances etc. 
organised by the Government. In addition, 
delegates were taken to di1ferent parts of 
of the country, places of Buddhist pilgri-
mage. There was also a public meeting. 

si\' Uo ~o mt : Il ~ ''IT'RT 
~ 1fT .•.... 

Mr. Speabr: The other day a question· 
was asked as to whether the Mahabodhi 
Society did or did not boycott,and whether 
the Committee did not treat them properly. 
There was also notice of an adjournment 
motion. 

I then requested the bon. Minister to 
gather information regarding his matter as 
to what happened between the Mahabdhi 
Society and the Celebrations Committee, 
if there is a Committee at all. To day on 
the Order Paper there is a statement to be 
made by the hon. Minister, and further 
detaiJa will be given there. 

* t'l ~, si\'.,.o.o ~ : 'Prr 
~ ~~,,~,~t ~ ~ 

~ ~ Hc;o $ ~ $ ~ if. 
~ iRfR '1it FIT rn fiI;: 
(lti) ~ ~ ~ ~~

mm 'IlT ;;rR' ~ ~ f.rcm;f ~ ~ 
it~~~~'""~~ 

mit ~ ~ ~ f.r;m: ~ ft:rIrr. 
trlfT ~ ; 

~  lfk ~, \'IT ~ l!lfT ~" 
mr trlfT ~ ; ~ 
(q-) ~ ~, \'IT OR (111; f.raN. 

~ft 1:rr~  

~  ~ q q,n (si\' tnm:) : 
(lti) ;;IT ~ I 

~  (11fT (q-). ~ " ;mn 
m it; mft1f ~ ~ Wff IItt 
~ ~ iIiT ~ ~ si\' GiN-
~ ftIl;;IT ~ ~~ ~ ~ 

mit ~ll ~~tl 
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!II Mr. Speaken Let the aQswer be read 
in EngliSh also. 

Shri Datara (8) Yes. 

O?) and (c). The President bas re-
·cogmsed His Highness Mabamja RaDa 
Sbri Hemant Singh, the second son of the 
Ruler of Nahha, 88 the Ruler of Dholpur 
.in succession to His late Higl:mess Sri 
Udaibhan Singbji. 

Sbri Velayadhaaz May I know 
.vI!ether the present 8UCI:eSIOr is only six 
yean old and, if so, who is the Court of 
""Wards? 

SIIrI Datu: That does not come in 
"the way of succession. 
Dr. Rams Reo: nIB. 
Mr. Speaken I am not going to allow 

!'DY supplcmenlllries 88 the Questinn H9ur 
:1S now over. 

Geaeral BIecdaaa 

Shri Shne Nara,aa Du: In view of 
"the imporranc:e of queatioDs with IqIIIrd to 
the gmeml ck:ction ,may I request you to 
take up questioas Nos. 1429 and 1433? 

u~:.. Speaken I am sony. The bon: 
~ should have made the request 
-earlier, in which case I wouJd have uked 
"the opinion of the House. 

.. s.n... A. II ....... : This is a Ycry 
:lDlpOl1aDt question and aU Members are 
interested in it (I.....,,.,,,,). 

Mr. Speaken Order, order. <lrdi-
1I8rily the rule is this. Non-ollicials, have 
·1Ot the right to usc the whole hour for their 
questions. It is a DOD-01IiciaI hour. So 
far 88 the zest of the time is c:onc:emcd. it is 
-devoted to Government business. I have 
the least objecdoa if the hoD. MiIIisU=r will 
make a atatement of his own aa:ord. So far 
88 ck:ctions are coucemcd, the hoD. Minis-
ter concerned is not here. 

AD Hem. Memberl The ,hon. Minister 
of Parliamentary AfWn is there; 

'" Mr. Speaer : It is left to the 
" .:Minister to answer it. 

ne MIDIater of ~ 
Affalra (Shri Sat,a NanaJ-SIDha)z 
I have to objCClioa to do so. 

Mr. Speaken Let questions 1429 and 
1433 he taken up together. 

*:I4Z9o SIIrI ltamadu Will the MiDis-
ter of Law be pleued to state: 

(a) whether Government propose to 
aUow not 1_ than tIuee mouthi 6etweeD 
-the date of publication of the Delimitulaa 
oOrder and the last day of Dominatinq of 
candidates in CODDeCtiOD with the eusurlDa 
-Gaaenl BlectioD; and . 

(b) If DO, the _ thenfor? 

Shri Sat,a NIII'II)'IIIl SIDha: 
It is not in the hands of Government to 
allow any particular period between the two 
dstes. The Dc1imitation Order was made 
and aent to the Central Govcmmcnt and the 
State Govcmmcnts yesterday, and I shaD 
be laying it on the table today. If the 
BUggestion is that the General Electiou 
should not be started for another thJcc 
IDODtha from now, Govcmmcnt CRDDOt 
agree with that suggestion . 

aaeral E1ectioIl 

"Ll33. Shri Itamath : Will the 
Minister of Law be pleased to refer to the 
reply given to Starred Question No. 963 
and supplemenlllries raised thereon on the 
7th December, 1956 and atate: 

(a) whether the State Government. 
were CODsulted with regard to the time 
schedule of the Dcxt General ElectiOD; 

(b) if 80, the dates suggested by 
each of them; and 

(c) when the 8DDOUDcement of the 
time achedule will be made by the Electioa 
ComminsioD ? 

TIle MJaister of PalIamealllrS' Aft-
Un (Sbri Sat,a Nara:J8ll SIDha) : 
(a) The State Governments were consulted 
by the ElectiOD CommissioD a. to the 
best fortnight from the climatic and 
communicatioD8 point of view for boldiDc 
the poll in the State. 

(b) A atatement is laid OD the Table of 
the Houae [S" Appendix V, annCKUJ'C No. 
831. 

(c) An announcement has been made 
by the Chief Election Commilsioner 
OD the 13th December, 1956, at a press 
conference to the effect that poll will JD all 
probability be scheduled to commerce on 
the zsth February, 19S7 and end on Dr 
before the lZth March, Thil practica11y 
ftxes the time achedule. 

Shri ltamath : With reference to 
question No. 1433, the hoD. Minister, in 
his _er, used two word ~b.b ' 
the zsth February and 'practically" fises the 
time schedule. Ia the Houae to UJlder-
ataDd that there is still some ftesibility,lIDd 
that this is Dot fiDal ? 

Shri Sat,a NIIft71Ul SIDha : The 
bon. Member must know that the Electioa 
CommissiODer baa made that announc:. 
ment in a Presl communiCl.ue. The DOd-
ticatiOD bl the President will be iasued oa 
the 19th 1anuary. 

Shri ltamath I ID anaWCf to QUCStioa 
1429, the bon. Minister said that .Govern.-
ment CaDDot accept the eugestlOD tlIat 
th_ Ihou1d he at least three mouths iDte-
ftl period between the publlcatiou of the 
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De1imitation Order and the starting 
of the general election. As it is, 
there will now be only six weeks before 
the nominations are filed-even less than six 
weeks. Does the hon. N inister think 
that this is fair to all parties concerned ? 

Shri Satya Narayan Sinha , In the 
opinion of the Government it is quite fair. 
Otherwise they would not have agreed to 
it. 

Sardar A. S. Saiga! , It is a matter 
of opinion. 

WRITTEN ANSWERS TO QUESTIONS 
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TrInll Hydro-eJectric Project, Nepal 

.Z40a. Shri SldvananJappa • Will the 
Minister of Fillance be pleased to state: 

<a) whether it is a fact that Govern-
ment have informed the Nepal Government 

that India is prepared to provide assistance 
for the Trisuli Hydro-electric Proj!'ct; 

(b) if so, whether Nepal has accepted 
this offer; and 

(c) the total amount of assistance 
proposed to be given ? 

TIle Minister of Revenue and Civil 
Ezpeuditure (Shri M. C. Shah) : (a) 
and (b). Yes Sir; 

(c) About 3 crores of rupees. 

Reflector for Osmanla University 

°14040 Shri GadUiDgana Gowd : 
Will the Minister of Education be pleased 
to state: 

(a) whether it is a fact that a 48-inch 
Reftector is shortly to be installed for the 
Department of Astronomy in Osmania 
University ; 

(b) if so, whether the Union Govern-
ment have given a grant to the University 
for the purPose; and 

(c) the main features of this ReftectOr? 

TIle Deputy Minister of Education 
Dr~ M. M. Daa) : (a) Yes, Sir. 

(b) A grant has been sanctioned by the 
University Grants Commission for this 
purpose and will be paid as and when 
necessary. 

(c) The 48' Reftector will permit work 
On fainter stars and give a light grasp 
2 1/2 times greater than the 30' Reftector, 
which was previously intended to be 
purchased. 
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Typewriters of IDdian Seripts 

*x.po. Shri H. N. Mukerjee: Will 
the Minister of Education be pleased to 
state the steps, If any, that are beintt taken 
to scrutinise and coordinate the devtce and 
the Key Boards of the various Indian 
. scripts to facilitate the manufacture of 
Indian typewriters and their easy change-
over from one Indian script to another ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : No steps have been 
taken by the Government of India in this 
matter. The Government, however, set 
up in February, 1955, a committee to 
evolve a Keyboard for the Hindi type-
writer and teleprinter. The committee 
bas just finalised its report in regard to the 
Hindi typewriter keyboard. 

Police Oflicers for Manipar 

*1412. Shri Risbang Kelsbing: Will 
the Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that the Govern-
ment of Manipur have requested the West 
BeDgaI Government for loan of police and 
other officers; and 

(b) if so, the reasons therefor ? 

The Minister in the Ministry of 
Rome AfFairs (Shri Datar) : (a) Yes, 
Only two police officers of the rank of Sub-
Inspectors. 

(b) On account of shortage of trsined 
local police officers, it is necessary for 
sometime to come to draw qualified and 
trsined police officers from other States 
on deputation or contract basis. Steps are 
however being taken to send local officers 
for necessary tranining in the neighbouring 
States. 

State Bank of IDdia 

*1415. Pandit M. B. Bharp ... : Will 
the Minister of Finance be pleased to lay 
a statement on the Table showing : 

(a) the steps taken by the State Bank 
authorities after its nationalisation for 
observing the safety of Government money 
against embezzlement, misappropriation 
and loss of currency incurred by or on 
account of negligence or otherwise in the 
course of employment by State Bank em-
ployees; 

(b) whether there is any class of em-
ployees officers or other than officers, who 
have since excuted any service agreement 
in respect of the above; 

(c) if so, what are its terms and condi-
tions; 

(d) whether there have been any 
cases of losaes of currency due to derelic-
tion of duty by any of the Bank employees;. 

(e) if so, how the losses are proposed 
to be made good; 

(f) whether those excuting the aforesaid 
agreement have been afforded any protec-
tion for the losses incurred on account of 
action of their assistants; and 

(g) if not; why? 

The Minister of Revenue and Civil 
Es:penditure (Shri M. C. Shah): (a) to 
(g) A statement giving the required ioforma-
tion is laid on the Table of the House •. 
[S ... Appendix V, IIJlIlel<IJre No. 84.] 

Soclcpar Glass Works Ltd. 

*141,. Shri Bogawat : Will the Mini-
ster of Finance be pleased to state: 

(a) how much of the loan of Rs. lIO 
iakhs given to Sodepur Glass Works Ltd. 
has been recovered and how much is still 
due; 

(b) as the glass works are sold to a 
Japanese glass manufacturing firm and 6:t 
iakhs are advanced to the firm to purchase 
the Sodepur Glasa Works, how much 
balance is still due from both the old glass 
works and the Japanese firm; 

(c) what is the amount that cannot be-
recovered i.e. the loss to the Industrial 
Finance Corporation; and 

(d) the reasons for the same 

The Minister of Reveuue and CI"u 
Es:penditure (Shri M. C. Shah) : (a) No-
recovery has been toade by the Corporation 
and the entire sum of Rs. 1,10,58,708 is 
outstanding. 

(b) According to the terms of agree-
ment executed between the Industrial 
Finance Corporation of India and the Asahi 
Glasa Company Ltd., Tokyo, the assets of 
the Sodepur Glass Works Ltd., will be sold 
to the Indo-Asahi Glass Company Ltd., 
an Indian company floated by the Japanese 
firm, for Rs. 62 iakhs, which will be loaned 
by the Corporation to the Indian company. 
The loan amount of Rs. 62 iakhs will be 
adjusted towards the outstanding loan of the 
Sodepur Glass Works Ltd. As the we has 
not yet been completed, the question of 
anything being due from the Japanese firm 
does not arise. As stated in Teply to part (8) 
the entire amount i. still outstanding 
against the Sodepur Glass Works Ltd. 

(c) It is estimated that the los8 to the-
Corporation may not exceed R.. 49 iakhs. 
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(d) The Properties were put up for 
sale by adventisement. Amongst the 
offen received after due negotiations the 
best offer of Rs. 62 Iakhs from a Japanese 
firm was finally accepted by the Corpora-
tion. 

Niyogi Enquiry Committee's Report 

*1419. Shri Jangde • Will the Minis-
ter of Home AfFairs be pleased to refer 
to the replies given to supplementaries 
raised on Starred Question No. 1726 on the 
4th September, 1956 and state: 

(a) whether the Madhya Pradesh 
State Government have approached the 
Government of India in regard to imple-
mentation of the recommendations made 
in the report of the Niyogi Enquiry Commi-
ttee on the activities of foreign missionaries 
in India; and 

(b) if so, the action taken thereon? 

The Minister in the Ministry of 
Home AfFairs (Shri Datar) • (a) No. 

(b) Does not atise. 

English In Universities 

"1422. Shri D. C. Sharma • Will the 
Minister of Education be pleased to 
refer to the reply given to Starred Question 
No. 677 on the 3rd August, 1956 and 
state: 

(a) whether the Committee appointed 
to recommend ways and means of securing 
an adequate proficiency in Engli.h at the 
Univenity stage has since submitted its 
report; and 

(b) if so, the nature of the report? 

The Deputy Minister of Education 
(Dr. M. M. Das) • (a) No, Sir. 

(b) Does not atise. 

IIJstory of Freedom Movement 

*1423' Shri SbiVIUUIDJappa • Will 
the Minister of Education be pleased to 
state: 

(a) whether it is a fact that the Govern-
ment of India have permitted the State 
Committee to publish their reaserch books 
on the History of Freedom Movement; 
and 

(b) if so, the number of States that 
have published their own books ? 

The Deputy MlDiater of Education 
(Dr. M. M. D88).(a) No specific permission 
has been given by the Government of India 
in this behalf, but the State Governments 
have discretion to utilise the material 
collected by the State Committees for any 
purpose they like. 

(b) Only one so far. 
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Dr. Harala 

*1427. Shri RishaDg KeishiDg : Will 
the Minister of Defence be pleased to 
state: 

(a) the number of Military Penon-
nel tried by a General Court Martial in 
connection with the Death of Dr. Haralu 
at Kohima in May, 1956; 

(b) the nature and term of punish-
ment awarded to the guilty persons; 

(c) whether any compensation has 
been paid to the family of the late Dr. 
Haralu; and 
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(d) if so, the amount thereof ? 

The Deputy MiDiater of Defence 
(Sardar MaJithia) : (a) Three. 

(b) The proceedings of the General 
Court Martial are now under review by the 
judge-Advocate General before submission 
to the Chief of the Anuy Staff. 

(c) No, Sir. 

(d) Does not arise. 

Bank of Bagbe1khalld 

.J4Z11. Shri A. C. Joshi : Will the 
Minister of Flnaace be pleased to state: 

(0) whether the Bank of Baghelkhand 
with its Head Office at Rewa is 8 State 
Bank as such or a shareholders' Bank; 

(b) who manages and controls the 
Bank at present and under what authority; 

(c) whether it is governed by Indian 
Companies Act; 

(d) whether it is a fact that the share-
holders of the Bank of Baghelkhand have 
been asked by the Bank authorities to take 
back their share money; and 

Ce) if so, the reasons therefor? 

The MiDiater of Revenue and Civil 
Ezpenditure (Sbri M. C. Shah) I (a) 
The construction of the Bank of Baghel-
khand is regulated by Durbar Orders iBsued 
by the former Ruler of Rewa and orden 
made by the successor Governments. 
The shares of the Bank are held by Govern-
ment for the time being and also by some 
private persons. The Ruler of Rewa had 
recognised the Bank at the State Bank but 
nat in the sense that the entire capital had 
been provided by the State. 

(b) Full powers in regard to the man-
agement and control of the Bank are 
vested in the Director General of the 
Bank. A Board of Management has been 
appointed by the Director General. 

(c) The bank is not incorporated under 
and is not governed by the provisions of 
the Companies Act, 1956. 

(d) Yes. 

(e) Government have taken a deci-
sion that the bank should be nationalised. 

AIldaman and Nlcobar JaIancls 

*1430. Shrl D. C. Sharma: Will the 
Minister of Home AlIairs be pleased to 
state: 

(a) whether it is a fact that no Social 
Welfare Scheme has been started in the 
Andaman and Nicohar Islands; and 

Cb) if so, the reasons therefor? 

The MiDiater in the MiDiatry of 
Home Affairs (Shri Datar) : Ca) No. 
Sir.J 

(b) The qU!"tion does not arise. 

Scheduled Caatea/Tribea 

*1431. Shri Bheekha Bhal: Will the 
Minister of Home Affairs be pleased to 
statet 

(a) whether any note has been sent 
to the Education Ministty and the State 
Governments that candidates from those 
Castes and Tribes which have now been 
included in the Scheduled Castes and 
Scheduled Tribes' lists by the enactment 
of the Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Act, 1956 be 
given all educational and other benefits 
during the current year; and 

(b) if so, whether a copy of the circular 
letter will be laid on the Table ? 

The MiDiater in the MiDiatry of 
Home Affairs (Shrl Datar) : (8). No, 
Sir .• 

(b) Does not &riBe. 
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IUllrht of Mo_t Everest aDd 
Am_ Machla 

*UI6.{Sarda1' Iqbal Siqh I 
Sardar Akarpurf • 

Will the Minister of Natural a-
_ and Sdeatlflc R...-da be pleued 
to Illite; 

Ca) whether the Government of 
India with the c:o-operation of the Govern-
ments of Nepal and China have taken any 
steps to measure the height of Mount 
Bverest and peak of Amne Machin on 
Tibetan Plateau; and 

(b) the views of the different Geok>-
gists regarding the height of these two 
peaks? 

The Deputy MbUater of BcIw:ed .. 
(Dr. K. L ShrimaU) I (a) The height 
of Mount Everest was remeasured by the 
Survey of India in 19S4 without the 
assistance of the Governments of Nepal 
or China. The Government of India has 
DO propoasl to measure the height of peak 
ADIne Machin which is in Chinese terri-
tory.. . 

(b) The height of Mount Everest. 
determined in 1954 at 29028 ft. above mean 
sea level is considered to be correct within 
10 feet either way. No authorillitive 
~ available of the height of Amne 

Dance, Drama and Music Festival 

IUS. Shri Ram Krisban : Will the 
Minister of Education be pleased to 
state: 

~  whether the programme for 
holdmg the next Festival in Dance 
Drama and Music has been chalked 
~~~ by the Sangeet Natak Akadami; 

(b) if so, the main features thereof? 

The'Deputy MinIster of Education 
(Dr. M. M. Das) : \a) No, Sir. 

(b) Does not arise. 

Tomb of Sher Shah Surf'. Father 

1216. Shri Ram Krisban : Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the 
Tomb of the father of Sher Shah Suri 
and other historical monuments ne81 

Namaul (l'EPSU) are to be included 
~ the list of protected lDOnuments or 
s,tes; and 

(b) if not, the reasons therefor? 

The Deputy Mhdster of Education 
(Dr. M. M. Du): (8) Yes sir. 

(b) Does not arise. 

~ RevJewiq COIIIIDlttc. 

rShri Ram KrWIu.: 
IZI7.! Shri R. P. Garg: 

I SarcIar Iqbal SIqh: 
L Sardar Abrpurl: 

Will the Minister of Education be 
pleased to refer to the reply given to 
St8lred Question No. 1614 on the 31st 
August, 1956 and state : 

<a) whether Government have since 
received the reports from the Reveiw-
ing Committees for the Indian Museum. 
Calcutta and the Victoria Memorial Hall 
Calcutta; 

(b) if so, the recommendations there-
of; and • 

Cc) if not, the reasons for the delay? 

The Deputy MbUater of Ed_dOD 
(Dr. M. M. Daa): Ca) Yes, Sir. 

(b) The question of placing the recom-
mendations on the Table of the House 
will be considered after the Government 
have had time to consider the repons of 
the Reviewing Committees. 

Cc) Does not arise. 
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DeC........ ScleDce Service 

nIS. Shri Ram Krishan: Will the 
Minister of Def........ be pleased to 
",tate: 

(a) whether it is a fact that Gov-
ernment propose to constitute Defence 
Science Service; and 

(b) if so, the details thereof? 

The Deputy Minister of Defence 
(Sardar Majitbia): (a) and (b) The 
Defence Science Service was constituted 
in 1953 and the rules were published in 
April 1953. ljUtially the Service was to 
incltlde all posts of scientific officers em-
ployed on scientific research and deveolop-
ment or on intparting tecltnical or scienti-
fic instructions in Traioing Establishments, 
and consisted of 342 permanent posts 
includIng leave reserves. Subsequently, 
it was decided to include also inspection 
posts in the Tecltnical Development 
Establishments. The number of both 
permanent and temporary posts now inc-
luded in the Service is about 450. The 
selection of officers for absorption in the 
Service has almost been completed. 

MlDeralogicai Survey 

nI9. Shri Bheekha Bhai: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to 
state: 

(a) the names of the district. in 
Rajasthan which wre included for det.uIed 
mineralogical survey during 1955-56; 
and 

(b) the details thereof? 

The Deputy MiDlater of EclucatiOll 
(Dr. It. L SbrimaJi): (a) and (b). A state-
ment giving the available information 
is laid on the Table of House. [_ 
Appendix V, Annexure No. 861 

SUYer 

I22o. Shri Ram Krl.shan: Will the 
Minister of FiJlance be pleased to 
state: 

(a) the total requirement of silver 
in the country at present; 

(b) the quantity produced in the 
country annually; and 

(c) the quantity imported annually 
from other countries and the value there--
of? 

The Miniater of Revenue and CM1 
E:qIeJltliture (Shri Moe. Shah): <a) 
Government have no information. 

(b) A statement is attached. [See 
Appendix V, annexure No. 871 

(c) A statementis attached. [See Appen-
dix V, annexure No. 88] 

Widows' PCDaions 

IUL Dr. N. B. Khare : Will the 
Minister of Defence be pleased to state: 

(a) whether it is a fact that life grant 
of widows' pensions tenable during 
widowhood for certain death incidents 
on active service during the World War 
1939-46, was paid by the Imperial Govern-
ment out of the Imperial revenues and a 
capitalized value of such grants was re-
covered from His Majesty's Imperial 
Exchequer. London; 

(b) if so, whether a number of 
These pensions have been stopped du-
ring the life-tim. of the grantees; 
and 

(c) the annual number of such stop-
pages during the War and Post-War 
period? 

The Deputy MiJlIster of Defence 
(Sardpr Majlthia), (a) Orders were issued 
in June 1945, regarding the allocationbet-
ween the U.K. Government and the Gove-
rnment of India Clf non-effective har~es 

during the War of 1939-46. According to 
these orders., all non-effective awards 
(including widows' pensions) granted 
under Indian Regulations to or in respect 
of personnel of the British and Indian 
Services, were borne by the Indian Re-
venues and the cost of similar awards to 
or in respect of the personnel of the British 
and India Services granted under Imperial 
Regulations were borne by the U.K. Gov-
ernment. The question of recovering any 
capitalized payment from the U.K. did not 
arise. 

(b) Widows' pensions have been stopped 
in cases where they ceased to be payable 
under the prescribed rules, for eXample, 
when the widow re-married. The stoppages 
had no connection with the division of 
non-effective charges between the U.K. 
Government and the Government of 
India. 

(c) Separate statistics are not main-
tained from which the information can be 
given. 

Pentlbla" Pension Case. 

r2U. Shri C. R. .yuIIDb Will the 
Minister of Home Affalra be pleaaed 
to state: 

(a) how many cases for aettIement 
of pensions are pending cJispoaal in the 
Keraia State on 1st November, 1956: 

(i) over 4 years from the date of 
retirement; 

(ii) over 3 years from the date of re-
tirement; 
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(iii) over 2 years from the date of 
retirement. 

(iv) over one year from the date of 
retirement; and 

(b) how many such cases for deter-
mination of pensions were pending in 
the erstwhile Travancore-Cochin State 
wheJl the Adviser to the RajpI8lIlukh 
took charge and how many were dis-
posed of before 1st November, 1956? 

The Mbdster In the MInistry of 
Home Mfairs (Sbri Datar) : (a) The 
.information in 80 far as the former State 
of Travancore-Cochin is concerned is 
as follows : 

(i) 12. 

(ii) 16. 

(iii) 4. 

(iv) 20. 

(b) 182 such cases were pending when 
the Adviser took charge and 130 cases were 
disposed of before the 1st November, 
1956. 
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DUfereuc:ea la Pay 

12240 Sbri Dasaratba Deb: Win 
the Minister of Home Atrain be pleased 
to state: 

(a) whether there is any ditrerence in 
the monthly basic pay of the clerks work-
ing in the Sub-divisional Offices of 
Tripura and those in the office of Na-
tional Extension Service Block of Kamal-
-pur; 

(b) if 80, the di1rerence in temIS of 
upee5;and 

(c) the reason therefor? 

The MiaJater la the Mbdstry of 
H_ Affairs (Sbri Datar)1 (a) No. 

(b) and (c). Do not arise. 

LoBll to Flood Victims 

1.325. Shri Dasara1ha Deb: Will the 
Minister of Home Mfairs be pleased 
to state: 

(a) whether any aid or loan has been 
advanced to the peasants of KamaJ.. 
pur, (Tripura) who had to suffer a 
heavy loss due to erosion of their land 
by the heavy rise of water of Dhalai 
river during the flood this year; and 

(b) if not, whether Government 
contemplate to do so in the near 
future ? 

The MiDister In the Ministry of 
Home Mfairs (Shri Datar): (a) Yes. 
A sum of Rs. 3,500 has been paid as gra-
tuitous relief to indigent flood affected 
peasants who have lost their major portion 
of standing Aus crop and Aman seedlings. 
Besides agricultural loans at Rs. ISO/-
each have been granted to 10 persons. 

(b) Does not arise. 

GovernmeDt Employees In Kamalpur 

1»sA. Shri Duaratba Deb: Will 
the Minister of Home Mfairs be pleased 
to state: 

(a) whether it is a fact that Govern-
ment employees of Kamalpur sub-division 
(Tripura) who used to stay in Govern-
ment owned houses were asked to pay house 
rent from the last October, 1956; 

(b) whether any representation has been 
made to Government by the employees 
of Tripura stating their clifficuIties; and 

(e) if so, what are their clifficuIties, if 
any, and what steps Government con-
template in the matter ? 

The Mbdster In the MInistry of 
Home Affairs (Sbri Datar): (a) No. 
Low paid Government servants who were 
in occupation of residences free of rent 
for a long time have been allowed rent-
free accommodation 80 long as they conti-
nue to live in those residences or in other 
residences of the same or lower class. 
The rent-free concession has also been allo-
wed to continue in case of such Govern-
ment servants who are required to live at 
or near the place of duty for the appro-
priate discharge of their duty. In the case 
of other Government servants, the c:onca-
sion has been made admissible fur so long 
as their pay scales are not revised. Those 
Govermnent employees of Kamalpur sub-
division from whom rent is recoverable, 
assessment at standard ratc is being made 
with e1fect from August, 1956. 

(b) and (c). A representation has been 
received by Tripura Administration from 
an ofticer occupying Government quarters 
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at Agans!a, sbout the date from which re-
Yised arrangements for recovery of rent 
should come into force. This representation 
is under consideration. 
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Leaw RaIee for S1U'ft)' of Jadlao Statr 

U27. Shri A. Ie. GopeJaa: Will the 
Minister of NaturaJ. Raoarces ID4 
SdcatIfk: a-da be pleased to lay 
a statement showiDg rules for grant of 
leave to various categories of staff of Survey 
ofIudia? 

The ~ MJDI8ter of pcIpmtien 
(Dr. K. L SIorIa.JI): The required _ 
ment is laid 011 the Table of the Houle. 
[Sa Appendix V, 8DIII:SIlle No. 901 

Hip ScbooI Tribal BoardJq S-
Ia Tl'Ipara 

uza. SIIrI Duuatba Deb: Will the 
Minister of pcIpmtien be pleased to 
state: 

(a) the number of High School Tri-
bal BoardiDg Houses privately run in 
Tripura ; 

(b) the amount of Government aid, 
if aoy, given annually to each of 8UCh 
High Scbool Tribal Boarding HOIlIe8; 
and , 

to ~ ~ theO::;lt run~ 

~ hool Tirbal Boarding Houses of Tripura 
m 1957 ? 

The Deputy Minister of Education 
(Dr. M. M. Das): (.) Four 
(b) Nil 

(c) This point has not yet arisen. 

Madhya Pradesh HlP Court 

IZZ9. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to 
state: 

(a) whether Government are aware 
that in the High Court of Madhya Pra-
desh large arrears of work have piled 
up; 

(b) whether it is a fact that many 
Second appeals filed as long back as 1949 
and 1950 have not yet come up for hearing; 
and 

(c) the steps proposed to be taken 
by Government to remedy it ? 

The Mhdster ill the Mbaiatry of 
Home Affairs (Shri Patar): (a) to (c). 
The Government have no information on 
the subject. Statistics of pending work are, 
however, being obtained and will be laid 
on the Table of the House. 
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IUadi Teachen 

1234-Shri Bheekba Dbai : Will the 
Minister of Home Affairs be pleased 
to state: 

(8) whether some recruitment to 
.the posts of Hindi teachers for the 
Central Government Ministries have 
.beenmade; 

(b) if so, whether these posts woukl 
.be cadre posts in the Central Secre-
tariat Service; 

(c) whether they will also be con-
firmed after certain period of service; 
and 

(d) if so, after what period ? 

The Mhdster in the MbIiatry of 
Home Affairs (Shri Dater) (a): Yes. 

(b) No. 

(c) No. The Scheme of hindi teach-
.ing is purely temporary and is not likely 
to continue beyond 1965. 

(d), Does not arise. 

BamaiDB of N-.papera 

U350 Shri Kamath: Will the Mir-
ister of Home Affairs be pleased to 
refer to the reply given to Starred 
Question No. 1003 asked on the 13th 
August, 1956 and state the names of 
the two periodicals or newapapers banned 
. entry into India ? 

The Mbaiater in the MbIiatry of 
home A1faira (Shri Dater)- (.) The 
July 1946 issue of the journal entitled 
Britannia & Eve", printed by Odharns 
(Watford) Ltd., S1, Albans Road, Watford 
England, and published by the Proprie-
tor, British National Newspapers, Ltd., 
Commonwealth House, I New Oxford, 
.St., London, containing an article entitled 

Cadijah-The First and Devoted Wife 
of Mahomet" written and illustrated by 
F. Matania, R.I. 

(ll) The newspaper entitled" Hamara 
Kashmir" published at Muzaffarabad 
in tne Pakistan occupied part of the State 
of Jammu and Kashmir. 

MiDeral Survey 

1236. Shri Kamath : Will the Min-
ister of Natural Resources aDd SeieD-
tific: Research be pleased to state: 

(a) whether an intensive mineral 
survey of Hoshartgabad and Narsingh-
pur District, Madhya Pradesh, has 
been conducted during 1955-56; and 

(b) if so, with what result? 

The Deputy Mbaiater of Eciuc:atiOll 
(Dr. K.L. Sbrimali) : (a) and (b) Geo-
logical investigations in the Hoshanga-
bad and Narsinghpur districts have been 
carried on since 1940 and continued 
during 1955-56. A statement shOwing 
the various investigations is placed on 
the Table. [See Appendix V, 
annexure, No. 931 
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Allocation of I.A.S. Officers 

1238. Shri N. Rac:hiah : Will the 
Minister of Home Mairs be pleased 
'<to state; 

(a) whether it is a fact that Central 
"1leputation quota of eleven Officers 
was; allotted tr. Mysore State; 

(b) whether it is 8 fact that the 
-requisite quota was not deputed by 
Mysore Government to the Centre; 
. and 

(c) if so, the reasons therefor? 

The Minlater In the MIJIUtry of 
'Home Mairs (Shrl Datar) : (a) Yes; 
·in respect of the former State of Mysore. 

(b) Yes. Only four officers from 
the former Stare of Mysore are 
.(JIl deputation with the Government of 
.India. 

(e) The reason for this short-fall is 
that the Government of Mysore were not 
able to spare more officers of the seniority 
.ad of the fl8Jldard suitable for employment 
,GIl deputation.in the Central Government. 

(a) the strength of I.A.S. and 
I.P.S. cadre in Mysore State at pre-
sent; and 

(b) the number of Scheduled Castes 
and Scheduled Tribes officers among 
them? 

The MInister in the MiDistry of 
Home Mairs (Shri Datar): (a) At 
present there are 75 officers in the I.A.S. 
Cadre and 31 officers in the I.P.S. 
Cadre of Mysore. 

(b) Information regarding the, position 
after the issue of the Scheduled Castes 
Amendments Order 1956, is being collec-
ted and will be laid on the Table of the 
House. 

Indian Studeate Abroad 

1240. {Sbri D.C. Sharma : 
Sbri ILR. NathSDi : 

Will the Minister of Education be 
pleased to refer to the reply given 
to Unstarred Question No. 399, on 
the 3rd August, 1956 and state: 

(a) whether the information with 
regard to the Indian students study-
ing at present in U.K., France, U.S.A. 
and Canada has since been collected; 

(b) if so, the number of students 
who arc in receipt of scholarships 
awarded by the foreign Govern-
ments and the Indian Government 
respectively; and 

(e) the nature of scholarships awar-
ded ? 

The Deputy MJDister 01' Education 
(Dr. M. M. Das) (a) Yes Sir, from the 
United States of America and Canada 
only • 

(b) Nuniber of Scholarships awarded 
by foreign Governments: S6 in the United 
States of America and 22 in Canada. 

Number of Scholarships awarded by 
Government of India: 13 in the United 
States of America and nil in Canada. 

(c) Scholarships awarded by the Gov-
ernment of India include maintenance 
allowance, tuition fees, books, essential 
apparatus and study tour allowance and 
cost of passage while those awarded by 
foreign Governments inlclude all or some 
of these items. 
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Welfare EzteD8ioD ProJ- flo-
IIhlarpu.r 

12.11. Shri D. C. Sharma : Will the 
Minister of EdueadOD be pleased 
to refer to the reply given to Un-
starred Question No. 393, on the 3rd 
August, 1956 and stste: 

(a) whether the location of the 
three Welfate Extension Projects to 
be opened in the District of Hosbiar-
pur has since been decided; and 

(b) if so, the names of those places? . 

The Deputy MiDistel' of EducatiOD 
(Dr. M.M.. Das): (a) No, Sir. 

Cb) Does not arise. 

IIaIadlIq of Crowcl by Pollee 

IZopa {Shri D. C. Sharma: 
Shri «aDuath: 

Will the Minister of Home AfFaJn 
be pleased to refer to the reply given 
to Starred Question No. 2029 on the 
lIth SePtember, 1956, and atste : 

Ca) whether any directive regard-
ing the handling of crowd by the 
Police has ainee been issued; and 

(b) if so, the nature of the directive? 

The MJalater iD the MiDJacrJ' of 
Home AfFaJn CShri natar) Ca) No. 
specific directive has been issued. 

(b) Does not arise. 

~ Peddau 
IZ4Jo {Shri D. C. Sb8nDa : 

SIIri Blbbhad MiIIhra : 

Will the Minister of 80_ Affair. 
be pleased to stste : 

Ca) the number of mercy petitions 
against death sentences received 
from different Ststes since the 1st 
August, 1956; 

(b) the number of convicts among 
them who were pardoned; 

(c) the number of applicstions still 
pending; and 

(d) the main points in the mercy 
petitions which are specially 100ked 
into? 

The MiDistel' iD the Mbalatry of 
Home AffaJrs CSIIri Datar) (a) 53. 

(b) No convict was granted pardon, 
but death sentence was commuted to 
imprisonment for life in the esse of 13 
prisoners. 

(c) 14. 

(d) All points made in the mercy 
petitions are given the most careful consi-
deration. 

PaklstaD NadODaJa 

1:&.44- Shri D.C. Sharma : Will the 
Minister of Home AffaJrs be pleased 
to state the number of Pakistan 
Nationals who have been fined and 
sentenced to imprisonment during 
1956 so far in West Bengal for con-
travening the passport rules? 

The MinUter iD the MiDiatry of" 
Home Aff"airs CShri Datar): The infor-
mation is being collected and will be laid 
on the Table of the House when received. 

RIots iD Part 'C' Statell 

12.15. Shri D. C. Sharma: Will the 
Minister of 80_ Mairs be pleased 
to stste the number of riots that 
took place in the centrally adminis-
tered territories from the 1St January 
to the 31st October, 1956? 

The MiDistel' iD the MiDiatry ot 
Home Affain (Shrl Datu): 214 cases 
upto and the end of November, 1956. 

Import of 0-

1246. Shri D.C. Shuma • Will the 
Minister of DeleDce be pleased to· 
state: 

Ca) whether it is a fact that guns 
are imported from foreign countries;. 
and, 

(b) if so, the names of the countries. 
from which they are imported? 

The MiDiater of Def_ ()rpDiaa_. 
doD CShri Tyql) : Ca) Yes, but on a 
very restrictive .. scale. 

(b) It will not be in the public interest to· 
disclose this information. 

Ma1tI-pmpoae ScIIooI 

1247. Shri D. C. Sh ...... : Will the· 
Minister of BdueadoD be pleased to· 
state the amount proposed to be 
provided for the opening of multi-
purpose schools in Puajab during 
1956-57? 

The Deputy MiDister of Ed_doD. 
(Dr. M. M. Das) : Rs. 14. 15 lakbs. 
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EducatloDal Polley for AacIamaD 
_d Nlcobar Wanda 

1248. Shri D. C. Sharma : Will the 
Minister of Education be pleased 
to state: 

(a) whether Government have de-
.cided their educational policy for 
the Andaman and Nicobar Islands 
with reference to the medium of ins-
truction; and 

(b) if so, the narure thereof? 

The Deputy Minister of Education 
(Dr. M. M. Das): (a) and (b) The matter 
is under consideration. 

Cnltural Relations with West 
Germany 

1249. Shri D. C. Sharma: Will the 
Minister of Education be pleased 
to srate the steps taken so far by 
Government to promote culrural re-
lations with West Germany? 

The Deputy Minister of Education 
(Dr. M. M. Das) A statement is laid on 
the Table of the House. [S.e Appendix 
V, annexure No. 941. 

Def_ Colony 

u50. Shri D. C. Sharma : Will the 
Minister of Defence be pleased to 
"tate the progress made so rar in the 
·development of Defen~ Colony? 

The Deputy Minlster of Defence 
(Sardar Majithia): A statement is laid 
on the Table of the House. [S .. Appen-
diX, VI, . annexure No. 95]. 

Sale of Soft Drinb in Delhi 

nSI. Shri D. C. Sharma I Will the 
Minister of Home Aifain be pleased 
to state: 

(a) how many Centres have been 
opened for soft drinks and milk in 
Delhi as part of the Prohibition Pro-
gramme;Bnd 

(b) what is the estimated 
these? 

cost of 

The Minlster in the Ministry of 
Home Aifain (Shri Datarl (a) One 
Centre for soft drinks and milk has been 
opened in Gole Market area as a construc-
tive measure of prohibition. 

(b) The Centre is not run by the Govern-
ment. 

Foreign Private IncorPOrated FirmII 
in India 

I:tS:t. Shri D. C. Sharma: Will tIle 
Minister of Finance be pleased to 
state: 

(a) the names of the countries whose 
private incorporated firms started 
business in India during 1955-56; and 

(b) th~ amount of the capital in-
vested and the nature of tbe busi-
ness done by them? 

The Minister of Revenue and Civil 
El<peDditure (Shri M. C. Shah): (a) 
and (b) A statement giving the informa-
ion as available with Registrars in res-
pect of private companies incorporated 
elsewhere than in India and having a 
principal place of business in this country 
is laid on the Table of the House. [Se. 
Appendix V, annexure No. 96]. 

Delhi Pollce 

IZ5J. {Sardar Iqbal Singh: 
\. Sardar Akarpari: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) the number of police personnel 
of the Delhi State, who have been sus-
pended, reduced in rank. dischaIged Or 
dismissed as a result of decisions of rhe 
courts of law during 1956 so far; and 

(b) the number of appeals filed against 
such decisions and the results thereof? 

The Minister in tbe Ministry of 
Home Aff_us (Shd Datar) : 

(a) Officers suspended . 7 

Officers degraded 

Officers discharged 

Officers dism s~ 6 

(b) Two. Both the appeals are pending 
in the High Court. 

Black Hole Tragedy 

US4- Shri Gld ... ani: Will the 
Mini"eI of Education be pleased to 
state: 

(a) whether the attention of the o e~n
menthas been drawn tothenewsappearmg 
in the' National Herald', Lucknaw, dated 
the 29th October, 1956, about the protest 
lodged in a letter by Prof. M. A. A2am, 
Principal, East Bengal Polytechnic, Dacca 
(East Pakistan) to the Editor in Chief of the 
Emyclopaedia BTilan""a as.ins! ~he 
description in the Encyclopaedia regardmg 
the "lliack Hole Tragedy" and chara-
terising it as absc!utely baseless; and. also 
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tothe opinion oDthesubject of P,of. N.K. 
Sinha. Head of !he Depsrtment of Me-
dieaval and Modem History, University of 
Calcutta; and 

(b) if so, whether the Government 
of India have taken anv action in the 
matter? ¥ 

The Deputy Minister of EdllcatioD 
(Dr. M. M. DaB): (a)" Yes, Sir. 

(b) No. 

ForeJcn Assets 

1255. Sbri K. K. Basil: Will· the 
Minister of Finallce be pleased to state: 

(a) the number of foreign concerns 
(including shares and stocks held by 
them) sold out during the last two yealS; 

(b) the names a~d the number of ,,"itS 
of Industries involving suehassets;and 

(e) the total amoilllt repatriated? 

The Minister of Revenlle and Ci"U 
Ezpenditure(SbriM.C.Sbab): (a) and 
(b). Govel1lment have no infOIJDation. 

(e) Rupees 380' 73 lakhs from July 1954 
to June 1956 on account of sale of foreign 
concerns to lesidents. 
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Ponce Torture ill Kerala 

IZSB. Sbri A. K. Gopalan: Will the 
Minister of Home Affair. b~ pleased 
to state: 

(a) whether Government have enquired 
into alleged police tortule in Pathanam-
thitta police lock-up of Kerala State re-
cently; and 

(b) if so, "ilh "hat r.",lts? 
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The MhliBter iD the Mhlistl')1 of 
Home AfFair. (Shrl Datar): (a) Yes. 

(b) The allegations were found to be 
incorrect. 

School Final EzamiDatioD Centres 
iD Kuala 

12S9-Shrl A. M. ThoDa8: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that some of 
the existing centres for hold ing the 
Scbool Final Examination in the etst-
wbile Ttavancore-Coebin State have 
either been abolished or recognised only 
as centres for holding the examination 
in alternate years; 

(b) if so, the reasons therefor; 

(e) the nameS of tbe centres affect-
ed by this order; 

(d) what, if any , ",ould be the savings 
because of this new step; 

(e) what would be tbe usual distance 
from the abolished centres to the centres 
in which the srudents from the abolished 
centres would have to appear; 

(f) whether the department has satisfied 
itself with I egard to the availability of 
boatding and lodging for the students of 
the abolished centres in the new c,entres; 
and ' 

(g) how long in t he past exam inations 
wele being held in the centres in which 
examinations would not be held in March 
1957? 

The Deputy Minister of Education 
(Dr. M. M. nas) : (a) to (g ). A statement 
i. laid on the Table of the House. [See 
Appendix V, annexure No. 98]. 

Tribal Areas Map 

1260. Shri SanlaDSla: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to 
State: 

Ca) whether it is a fact that a proposal 
for pteparation of a map showing the 
Tribal Areas in the country is under 
the consideration of Govemment; and 

(b) if so, the stage at which the matter 
stands? 

The Deputy Minister of Education 
(Dr. K. L. Shrlmall) : (a) It is proposed 
to include a map shownig the distribution 
of the main tribes, in the National A das to 
b., prepared during the Second Five 
Yesr Plan period. 

It is also proposed to show infotmation 
regarding the mode of living of the tribes, 
their dresses, customs and characteristics 
of tribal areas in inset maps. 

(b) Data are being collected. 

Private Schools In Manipur 

1261. Shri Rish ..... Keishillll: Will' 
the Minister of 'Education be pleased, 
to state! 

Ca) the numbet of private schools in' 
the hill areas and the plain areas of 
Manipur respectively; and 

(b) the measules adopted or to be' 
adopted by Government to convert 
them into full-fledged Government schools?' 

The Deputy Mhlister of Educaticnr 
(Dr. M. M. Das): (a) 177 in hill areas, 
276 in plain areas. 

(b) Convetsion of one Girls' High School <' 
75 Middle Schools, 150 PrimaIY Schools 
and 100 Junior Basic Schools into full-
fledged Government Schools has been 
provided in the Second Five Year Plan. 

Income Tal< Staff ill Parnes 

126:z. Shri M. JelBDluddill: Will 
the Minister of PiDaDc:e be pleased to-
state: 

(a) the number of various income-
tID: subordinate and superviSOXY ~nnei 
working in the disniCl of: Purnea mclu-
sive of the nansferred area, CBtegory-
wise; 

(b) the approximate amount spent 
on their establishment duting 1955-56;, 
and 

(e) the amount of income-tax realised' 
mm that District during me same periods 
group-wise ? 

The Minister of Revenue and CivU' 
Expenditure (Shri M. C. Shah): (a)' 
The following peIsonnei are working in 
me district of Pumea :-

Cl.I. Cl.II. CUll Cl.IV-

Income-tax Officets Nil 
Non-gazetted staff Nil 

I Nil 
Nil 10 

Nil 
5' 

(b) 'The approximate amount spent on' 
their establishment during 1955-56 was. 
Rs. 30,736/-. 

(c) The amount of income-tax Iealised-
from the ~i t during the same period 
group-wist',.: 

(figures in lakhs of Rupees) 

Assessees with Business income 
Over Rs. 25,000/- . 73> 
Assessees with Business income 
from Rs. 10,000!-to Rs. 25,COO/' ,1'21 
Assessees with Buslness income 
from Rs. 5,000/-to Rs. 10,000/- . 47 
Other cases with Business income 
below Rs. 5,000/- I' ex> 
Salary, Property and Dividend 
income cases • 16-
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Central B,.clse StaB in Purnea 

IZ63. Shri M.lalamaddin : Will the 
Minister of Finance be pleased to 
state: 

(a) the strength of the Central E"cise 
Staff in the District of Pureea (Bihar) 
inclusive of the transferred area; 

(b) the amoWlt spent on their estab-
lishment during 1954-55 and 1955-56 res-
pectively; and 

C c) the amount of excise duty realised 
from that district during the above men-
tioned years? 

The Miniater of Revenue and CivU 
B][J>CDditure (Shri M. C. Shah): (a) 
10 Cc). A statement giving the requiIed 
information is laid on tbe Table of the 
House. [See Appendix V, annexure No. 991 

SmUggling 

u640 Shri M. Islamaddin: Will the 
Minister of Finance be pleased to 
atate: 

(a) the number of smugglers detected 
.and convicted since 1955 on the border 
of Purnea; 

(b) bow many of the convict. were Indian 
-2lld bow many were Pakistani,; 

Cc) whether any of them held paS3por t 
·of either countries; 

Cd) the amoWlt of penalty realised 
from them; and 

Ce) the toral value of goods seized 
by the preventive check posts on that 
border during the above mentioned 
period? 

The Miniater of ReveDae and Ch·n 
Ezpendlture (Shri M. C. Shah): (a) 
During the period from 1st January, 
1955 to 31st October, 1956, 153 persons 
"Were detected while smuggling good. 
across Pumea border. All these persons 
were departmentally dealt with and 
,punished. There was no prosecution 
and so no conviction in a court of law. 

(b) and (c). Out of these 153 persons, 
139 were Indians and 14 Pakistanis who 
held Pakisran passpons. 

Cd) A sum of Ro. 510/-was realised as 
.personal penalty from these persona. 

ee) The toral value of the goods seized 
.by the preventive check-posts during the 
.. hove-mentioned period was RI. S,833/-. 

Payment of Houae Tn by TrlbaJa 

u6S. Shri Riahang Keishlng : Will 
the Minister of Home Mairs be 
pleased to state: 

(a) whether Government are aware 
of the fact that the tribal people living 
in the plain area of Manipur have been 
paying botb the house tax and the land 
revenue while the tribals in the hills pay 
only the house tax and the plain people 
only the land revenue; 

(b) if 80, the reasons therefor; and 

(c) the action Government propose 
to take in this respect? 

The Minister in the Ministry of 
Home Mairs CShri Datar): Ca) The 
house tax is payable in respect of houses 
owned by the tribals in the hill areas. No 
land revenue is collected from the tribals 
for lands cultivated by them in the hill 
areas. They pay revenue in respect of 
the lands which they possess and culti-
vate in the valley at ·the same rates as other 
people living in the plains area of the 
State. 
(b) and (c). Do not &lise. 

Journals of MiDistries 

1266. Sardar Lal Siugh. Will the 
Minister of Home Mairs be pleased 
to srate : 

Ca) the names of journals. produced 
by different Ministries and theIr attached 
ofDces; and 

(b) the academic and teChnical ~a
lifications, experience, length of servIce, 
nature of duties, present salaries and the 
pay' scales of Editors, ssist~t Editors, 
Sub-Editors, Translators or then counter-
parts perfolming similar journalistic duties 
in different Ministries? 

The Minla1er in the Miniatry of 
Home Malra CShrl Datar): Ca) and 
(b). The information is being collected 
and will be placed on the Table of the 
House in due course. 

Indian BIChanp 

1367. Shri RaghUDBth Singh. Will 
the Minister of Finance be pleased to 
srate whether it is a fact that Indian 
exchange and resources are being drained 
by the purchase offoreign goods in foreign 
lands by Afghanistan? 

The Minister of ReveDae and Civil 
B:o;penditure (Shri M. C. Shah): Afgba-
nistan which is in the 'Transferable 
Account Group' is being accorded the same 
facilities of transfer of her expon earnings 
in India to any other country in the same 
Group or to sterling area as is allowed to 
any other member of the same Group. 
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Imports from Mghanistan, which were 
unrestrictd have with effect from 27th 
October, 1956 bee .. brought u~der the 
purview of the Import Trade Control 
Regulations. 

Post-Graduate Coune la Publle 
Administration 

u68. Shri Mathew: Will the 
Minister of Educatioa be pleased to 
state: 

Ca) the number of Central Universities 
in India that provide for a Post-Graduate 
Course in Pubic Administration; 

(b) whether Government have any 
information as to the number of those 
who have taken M.A. Degree in that 
subject from the above Universities; 
and 

(c) whether there are any deparr-' 
ments of Government where the ser-
vices of .uch people would be parti-
culady useful? 

The Deputy MiDI.ter of Bducation 
(Dr. M. M. Da.): (a) No. 

(b) and (c). Do not arise. 

GoVCfaore 

u6,. Shri Kamath: Will the Minis-
ter of Hame Affein be pleased to 
state: 

(a) the main c,itoria which determine 
the suitabiliry of a person for the Go"I-
norship of a State; and 

(b) whether the recommendation to 
the President in the case of appointment 
of Governors is based on a decision of the 
Cabinet? 

The M1aiater in the MlDist.., of 
Home AUain (Shd Datar): (a) and 
(b). Appointments of Governors are made 
by tal! Pr¢.iJeil: on the recommen-
dation of the Prime Minister. Cabinet 
does not consider them but in making his 
recommendations the ,Prime Minister 
consults his colleagues as well as the Chief 
Mini.'er of the State . concerned. The 
c-JtClion is ,ui,abi it~ for the discharge of 
the fun<lions of Gov<Inor. 

Forest Omeen, Tripura 

"I270. Shrl De.erathe Deb: Will the 
Minister of Home Affairs be pleased 

to state: 
tal the number of references made 

to GO\tynmeIlt since 1955 so far regard-
ing bribery against the officets of I-orest 
Office. of Tripura, in issuing permit. to 
the people for collecting fuels and ot/ler 
forest products, for their domestic c0n-
sumption; 

. (b) if so, in how m,ny ClSes, the al1ega 
uO'" have'been fou'ld true; and 
(c) what steps if any have been taken so 

far to prevent such corruption? 

The Mialoter in the Minlstl'l' of 
Home Main (Shri Datar): (a) One. 

(h) The allegltion is "ill under investi-
gation. 

(c) Does not arise. 

lAS. BEamiDerioa Fees 

1271. Shri M. Islamuddain: Will 
the Minister of Home Main be pleased 
to state whether there is any proposal 
to reduce the fee. of LA. S. etc. Com-
petitive examinations? 

The Mialoter in the Mialatl'l' of Rome 
Allain (Shri Datar): There is no such 
proposal. 

ReYised Estimates of Steel ..... ts 

r Shri Kamath: 
I ~~ Dr. Rama Rao: 

l Shri Bogawat: 

Will the Minister of Iroa and Steel 
be pleased to state: 

(a) whether the oJiginal estimates 
in regard to Rourkel., Bhilai and Our-
gapur steel plants have been recently re-
vised; and 

(b) if so, with what result ? 

The Miallter of RevCDue "Dd Civil 
BlIpeaditure (Shri M. C. Shah): (a) 
Yes, Sir. 

(b) The original estimates were: 

Rourkela Steel Plant Rs. 128 crores. 
Bhilai Steel Plant . Rs. II 5 crores. 
Durgapur Steel Plant Rs. II 5 crores. 

These estimates do not include the cost 
of the three townships, two ore mines, 
fees to the Consultants and the cost of 
Indian and foreign experts. There has been 
an increase in the estimates df:'the Dur-
"pur and Rourkela steel plants mainly 
on account of an increase in costs of ma-
terial and labour in the countries from 
which plant is to be imported and also owing 
to a seller's market developing in India for 
civil engineering work. The Durgapur 
Plant is now expected to cost Rs. 138 crores 
and the Rourkela Plant about Rs. 170 
crores excll!dmg customs duty and contin-
gencies. fhe estiDlates for the Bhilai 
l'l~t have not yet been revised, but when 
reVised, these are bound to reflect increased 
Indian costs. 
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8urvey of india Class IV 
Employees 

U73. 8hri A. K. GopalllD: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state 
the number of Class IV employees made 
permanent during 1955-56 in the di-
fferent Directorates (Directorate-wise) 
of Survey of India? 

The Deputy Minister of Education 
(Dr. K. L Shrimali): A statement giving 
the required information is laid on the 
Table of the House. [See Appendix V, 
annexure No. 100]. 

RelIef Meaaures In Trlpura 

U74. Shri Dasaratha Deb: Will tile 
Minister of Home Affairs be pleased 
to state: 

(a) whether any representation has 
been received by the Government of 
Tripura for grant-in-aid from the affected 
people due to the recent heavy storm in 
the months of October and November, 
1956; 

(b) whether Government are in pa-
ssession of any information about the number 
of houses damaged; and 

(c) whether Government propose to 
investigate the -nature of damage and amount 
ofloss suffered ? 

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) No, Sir. 
There was no storm in Tripura in the 
months of October and November. 1956. 

(b) and (c). Do not arise. 

JIeaUzation of "Gbar-Chukti" 

u7S. Shri Dasaratha Deb: Will the 
Minister of Home A«air. be pleased 
to state: 

(a) the number of notices served in 
Tripura for the realisation of the arrears 
of "Ghar-Clmkti" to the Tribal Jhumias 
so far during 1956; 

(b) in how many cases such arrears 
have been realised so far ; and 

(c) what is the total amount of arrears? 

The Minister in the Ministry of 
Home Mairs (8hri Datar): (a) 1,372. 

(b) 251. 

ec) RS.2,54>156. 

Coal Snpply In TriPara 

1276. Shri Dasaratha Deb : Will the 
Minister of Home Affain be pleased 
to state: 

(a) whether it is a fact that licence 
for the supply of coal in Tripura has been 
issued to one company only; 

(b) if so, the reasons for giving mo-
nopoly to one company alone; 

(c) how many companies or indivi-
duals have applied for licences for the 
coal supply this year; 

(d) whether it i. a fact that price of 
coal is excessively high in Tripura; 

Ce) whether any representation has 
been made to Government for 10w.!'ring 
·the price of coal; and ' 

(f) if so, what steps have been taken 
in the matter? 

The Minister in the Ministry of 
Home Affairs CShri Datar) : (a) No. 
There is no licensing sy.tem for coal in 
Tripura. Demand for use of coal being 
primarily limited to Agartala, one agent 
was appointed for lifting coal from collieries 
and supplying same to consumers at Agar-
tala on the basis of lowest tendered rate. 
Two other firms granted permits for lifting 
coal for C.P.W.D. and Tripura Tea Associ-
ation also receive separate quota and lift 
through their agents. 

(b) and (e). Do not arise. 

(d) No. 

ee) Yes. 

(f) Prioe of coal is fixed on the basis 
of competitive tenders at lowest rates.' 

t~I " . .n1flRfai'll': 1p:I ~ 
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Pre-primary Education In Second 
P1an 

U78. Shrl K. C. Sodhla: Will the 
Minister of Edueation be pleased to 
state: 
(a) whether it is a fact that the Planning 

Commission sanctioned a scheme of Pre· 
primary Educltion for children in the 
Second Five Year Plan; 

(b) if so, the amount sanctioned there-
for; and 

(e) the allotments to States, made 
so far? 

The Deputy Minister of Education 
(Dr. M. M. Das): (a) to (e). A statement 
is laid on the Table of the House. (See 
Appendix V, Annexure No. 102]. 

Po1lc:e Department. Manlpur 

U79. Shri Rishang KeishiDg: Will 
the Minister of Home Mairs be pleased 
to state: 

(a) whether it is a fact that the Manipur 
Police Department is goina to be reorga-
nised and expanded. 

(b) if so, the nature of expansion; 
and 

(c) the procedure for selection of pro-
motion of officers in the Manipur Police 
Department ? 

The Minister in the Ministry of 
Home Malrs (,hrl Datar): (a) to (c). 
The matter is under consideration. 

Opl_ Sm1lB1J1Ia1' 

1280. Shrl U. M. Trivedi: Will the 
Minister of Finance be pleased to refer 
to the reply liven to Starred Question 

No. 1281 on the 23rd September, 1954, 
and state: 

(a) whether the prosecution of a 
smuggler of J aura for 7 maund. and 
36 seers of opium seized on the 17th July, 
1954 has endd ; and 

(b) if not, at what stage the prose-
cution is ? 

The Minister of Revenue and Civil 
Expenditure (Shrl M. C. Shah): (a) 
No, Sir. 

(b) Charges have been framed against 
the accused and the case has been adjourned 
to the 3rd Januarv, 1957 for cross el<3-
mination. ~ 

"eraJa State 

U8I. Shri Nunath: Will the MIn-
ister of Home Mairs be pleased to 
state: 

(a) whether Government propose to 
associate the former M.L.A.'s of Kerala 
State in an effective manner with the 
administration of that State under Presi-
dent'. Rule; 

(b) if so, how; and 

(c) if not, the reasons therefor 

The Mlalater in the Ministry of 
Home Affairs (Shri Datar): (a) to (c). 
The Kerala State is under Presidents' 
Rule and the Government of India are 
responsible to Parliament in all matters 
connected with the administration of the 
State. It will not, therefore, be consti-
tutionally appropriate to associate with 
its administration any other body of per-
sons. 
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Typiq Test 

1283. Shri Bheekha Bhal: Will the 
Minister of Home Afrairs be pleased 
to state: 

(a) whether it is a fact that all clerks 
who were appointed on or before 1st January 
1956 will have to pass typing test by 
stipulated date; 

(b) if so, the number of persons aflec-
ted: 

(c) how many of these belong to. 
Scheduled Castes and Scheduled Tri· 
bes; 

(d) whether it is a also a fact that the 
services of the persons mentioned in 
part (a) above will be terminated if 
they fail to pass the typing test; and 

(e) if so, whether they will be given 
any concession such as extension of pe-
riod for passing the test ? 

The Minister in the Ministry of 
Home Affalrs (Shri Datar): (a), (d) and 
(e) Yes. All Clerks are required to acquire 
the requisite speed in type Writing within 
six months of the date of their appoint-
ment, failing which their services are liable 
to be terminated. On the recommendation 
of Ministries! Departments the tiine limit 
has been extended upto 31-12-56. 

(b) and (c). The information will be 
collected and placed on the Table of the 
House in due course. 

Life .... urance Corporation 

1284-Shri DebeDdra Nath Sarmal 
Will the Minister of Finance be pleas-
ed to lay on the Table a statement show-
ing the total number of Branches under 
Gauhati Division in the Eastern Zone 
of the Life Insurance Corporation? 

The Minister of ReVellH and Civil 
Espeucllture (Shri M. C. Shah): The 
number of Branches under the Gauhati 
Division of the Life Insurance Corpora-
tion is six. • 

Hbldutan Lever Ltd. 
; 

u84-A. 8hri ICamath: Will the 
Minister of Finance be pleased to state: 

(a) whether it is a fact that Lever 
Brothers (India) Private Ltd. have re-
cently transformed itself into Hindustan 
Lever Ltd. 
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(b) what percentage of share capital 
therein is held by foreigners and what 
percentage by Indians; and 

(c) what considerations impelled G0-
vernment to accord their consent to the 
change in the name of the company ? 

The Mialater of ReveaDe aad CivU 
Ezpea4J.turc (Sbrl M. C. Sbab):(a) Yes 

(b) The ~tire capital was held by 
non-residents on 1St November, 1956 
when the company changed its name to 
Hindu8tan Lever Ltd. Towards the end 
of November, the company offered 10% 
of the capital for sale to the Indian pub-
lic. 

(c) Since the legal formalities for chan-
ging the structUre of the companies con-
cerned were fulfilled Government had 
no reason to withhold permission for the 
change of this name. 

S_ Baak of IadJa 

121,. Sui Jtamath: Will the Minister 
of FbuISIce be pleased to state: 

(a) whether the , .... Managing Di-
rector of the State Bank of India who 
resigned on the 1st September, 1956 
has been granted pension and gra-
tuity. 

(b) if so, the quantum of each ; 

(c) whether the grant of pension 
and gratuity is in conformity with the 
Resolutions and Rules in force; and 

Cd) if not, the reasons for deviation ? 

The Mlnl_ of Reveaae .. d CivU 
BEpeadlture (Shrl M. C. Shah) (a) to 
(d). The reference is presumably to Shri 
S.K .. Handoo who proceeded on leave, 
preparatory to retirmement, with effect 
from the ut October, 1956. He has been 
sanctioned a pension ot Rs. 1,000/- per 
month plus a dearness allowance of RI. 
200/- per month admissible under the 
State BanIc Ruks. This will be 
paid from the effective date of 
his retirement which wUl be the 12th 
June, 1958. He has also been sanctioned 
a gratuity of Rs. 2 lakhs, subject to usual 
taxes in pursuance of the powers vested 
in the Central Board of Directors under 
Section 7(5) of the State Bank of India 
Act and in accordance with the Resolution 
passed by the Central BOIUd of the State 
Bank and the practi"e followed by the Im-
perial Bank of India in regard to retiring 
managina directors. 

TrIICb IW DefeMe ......... 

1281. Shrl Kamatbt Will the Miniater 
of Defence be pleased to state: 

Ca) whether it is a fact that Govern-
ment had in 1954 or 1955 placedm 
order with Premier Automobi1es Ltd. 
for the supply of trucks for defence 
purposes; 

(b) if so, how many; 

(e) whether the order was executed, 
and the trucks aupplied ; 

(d) whether the l'ehicIes were found 
to be defective and fitted with second hand 
or welded parts; and . 

(e) if so, the action taken in the mat-
ter} 

The MIalater of Defeace Qrp-
DJzadoa (Shrl T,.,t): Ca) No order 
for supply of trucks was placed on Pre-
mier Automobiles Limited, Bombay. duriDg 
1954 Or 1955. 

(b) to Ce). Do rot 1Idae. 

Jacllaa Rame Pipe Co. Ltd. 

12It. Shrl x.-Ja: Will the Minis-
ter of Home A8'a1rs be pleased to 
state: 

(a) whether any enquiry was insti-
tuted some time ago into the affairs of 
Indian . Hume Pipe Co., Ltd. 

(b) if so, the nature of the enquiry 
IIII;d the personnel of the Enquiry Com-
DUttee ; 

(c) the findings of the enquiry and 

(d) the action taken thereon ? 

The ~ter ill the MlDiatrr of 
110_ A&Jn CShrl o.tar)& Ca) to Cd) 
Tllree cases were registered by the Special 
Police Establishment for investigation into 
al1cgations of misappropriation and falsi-
fication of accounts, etc. relating to the 
Indian Hume Pipe Co. Ltd. Investigation 
has since been closed as the evidence avail-
able was found to be insu1ficient for further 
criminal proceedings. The material avail-
able, has however, been passed on to the 
Registrar of Joint Stock Companies, Bembay 
for such other action as may be found appro-
priate. In the third case, the investigation 
has been almost completed and the ma-
terial available is being examined to see 
whether criminal prosecution is possible. 

Caleatta Nadaal BalIk 

I" Shri 1tamat1i& Will the MInister 
of PbuISIce be pleased to atate: 

(a) whether the Calcutta NatioaaI 
Bank Ltd. (in Liquidation) is D_ ill 
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• position to declare a further dividend to 
its creditors ; and. 

(b) if not, the reasons therefor ? 

The Minister of Revenue and Civil 
Ezpenditure (Shri M. C. Shah): (a) a' d 
(b). A hundred per cent dividend has al-
ready been declared to the preferential 
creditors under section 230 of the Indian 
Companies Act, 1913 and to savings bank 
depositors under section 43A of the Banking 
Companies Act, 1949. 

As regards the ordinary creditors, a 
first dividend at the rate of 10 % has been 
declared. The bank is not in a position 
at present to declare a further dividend 
as adquate funds are not yet available. Step 
have been set in train by the Court Li-
qUidator to expedite the realisation of the 
bank's assets by sale of most of the buil-
dings owned by it and by the execution of 
decrees against borrowers etc. 

Ecoaomic AdmiDbtradve Pool 

XZ9I. Sbri Kamath: Will the Minister 
of Home ABain be pleased to state: 

(a' whether an Economic Adminis-
trative Pool baa been constituted; 

(b) the total number of officers selected 
for the pool ; and 

(c) the break up ofth .. figure, Ministry-
wise? 

The Minister in the MiDis1ry of 
Home Affairs (Sbri Datar): ( .. ) to (c), 
A copy of the Scheme for staffing senior 
administrative posts in the Government 
of India is placed on the Table of the House. 
[S,. Appendix V, Annexure No. 1031, 

Implementation of the Scheme i. in 
prOgIess. The Pool has not been consti-
tuted yeL 

Misappropriation of Govel'lUDeDt 
Mone,. 

I2f2. Shrl Kamath : Will the inist~r 
of Home Affairs be pleased to refer to the 
reply given to Starred Question Mo. 83 
on 18th July, 1956 and ltate :  . 

(a) the number of cases of mis-
appropriation of Government money and 
Stores detected by the Special Police Es-
tablishment hand vigilance Units since 
1st July, 1956 ; 

(tI) how many of them have been in-
veaugated; and 

(e) with what result? 

The MlDiater in the MlDiatry of 
~ Mrairs. (Shrl Dater) , (a) to (e). 
DurinI1; the penod between the IBt July to 
I~ n~, 1956, 53 casel of a1leged 
lIUS-appropnanon of Government money 
and Stores have been brought to DOtice. 
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Investigation has however been completed 
only in seven cases. Of these, 2 cases 
have been sent up for uial and one is awai-
ting departmental sanction for prosecution. 
One case has been reponed to the Depart-
ment concerned for departmental action 
against the officer concerned, twO cases 
are under legal scrutiny, and one case has 
been dropped for want of evidence. 

Union Public Service CoIlUDiAIoD 

XZ93. Shrl Kamath : Will the Minister 
of Home Mfalra be pleased to refer to 
the reply given to Starred Question No. 
2026 on the 11th September, 1956 and 
state : 

(a) what steps have been taken to 
strengthen the Union Public Service 
Commission adequately to cope with the 
increased load of work ; 

(b) whether the procedure of recruit-
ment has been or is being Simplified ; and 

(c) if so, in what manner ? 

The Minister in the Ministry of 
Home Affairs (Shri Datar): Cal Two 
more posts of Members hav:e been s.anc-
tioned. Besides, the followmg addltlonal 
staff for the Commission was sanctioned 
during this year : 

(i) On a regular basis :-

Under Secretary 
Section Officers . 
Assistants . 
U.D.Cs. 
L.D.Cs. . 
Steno-typist 
Class IV 

(ii) For clearance of arrears. 
(for four months): 

2 

9. 
9 
7 
20 
I 
II 

Section Officers 2 
Assistants 6 
U.D.Cs. 4 
L.D.Cs. 12 
Class IV 4 

(iii) on an experimental basis' 
(for six months): 
Junior Research Officer 
Assistant 
U.D.C. 
Class IV 

(if)) For special recruitment to the 
Indian Administrative Service : 
Deputy Secretaty 1 
Under Secretary 2 

Section Officers 4 
Assistants 20 
U.D.Cs. 4 
L.D.Cs. . 22 
Technical Assistants 2 
Mechanical Operata" .  3 
StenogIapher I 
Steno-typist 2 
Cia •• IV IS 
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(b) and (c). The procedure for Teo-
cruitment is settled by the Commission 
themselves in their discretion. They have 
reponed that every thing possible is being 
cone to simplify the procedure and ClqIe-

dite recruitment. 

Budget Leakap Case 

IZ\I4o Sbri Kamath • Will the Minister 
of Home Aft'alra be pleased to mer to 
the reply given to Unstarred Question No. 
1595 on lIth September, 1956 and state 
the further progress made in the prosecu-
tion of the accused involved in the leakage 
of Budget proposals for 1956-57 ? 

The Mbdater in the MiDiatry of 
Home Affalra (Sbri Datal'): Tbe case 
is still pending in the court. 

Survey of india Departaieat 

rz!lS. Sbri Kamath : Will the Minister 
of Natural ReIIources and Sc:IntIfic 
Reuarch be pleased to mer to the reply 

given to Unstarred Question No. 1596 on 
the lIth September, 1956 and state: 

(a) whether any decision has so far 

been taken in regan! to the number of 
Military Officers to be employed in the 
Survey of India Department ; and 

(b) if so, with what result ? 

The Dep:!fmr.::r-ter of Bclucatloa 
(Dr. K. L 81 ). (a) and {b). No, 
Sir. The matter is under consideration. 

BhlIal Steel PlaIlt 

rz!l6. Sbri Kamath : Will the Minister 
of Jroa and Steel be pleased to state: 

(a) whether a Chief medical Officer 
for the Bhilai Steel Project has been 
appointed ; 

(b) if so, the name and qualifications 
of the person so appointed; and 

(c) the mDtlus operandi of selection? 

The Mbdater of Reveaue and Ci9II 
Bzpeuditure (Shri M. C. 8JuIh). (a) 
No, Sir. 

(b) and (c). Do not arise. 

RmarIIeIa Steel Plaat 

IZ!I'7. Sbri Kamath : Will the Minister 
of IroD aDel Steel be pleased to mer 
to the reply given to Starred Question 

No. 604 on the ISt August, 1956 and 
state: 

(a) whether a Chief Medical Oftic:er 
for the Rourkela Steel Project has now 
been appointed; 

(b) if so, the name and qualifications 
of the person so appointed ; and 

(c) the modus op".andi of selection? 

The MJIIiateIo of ~ and Jroa 
and SteeJ (Shri T. T. Itria"emriari): 
(a) No, Sir. 

(b) and (c). Do not arise. 

Earth Tremor. at Sehore 

IZ!I8. Shri Kamath: Will the Minis-
ter of Natural Resources _el Seieatif"1C 
Research be pleased to mer to the re-

ply given to Unstarred Question Nil. 649 

on 13th August, 1956 and state: 

(a) whether the expert who was sent 

to Sehore in Bhopal for examining the 

causes of earth tremors there has since 
submitted his report to Government; 

and 
(b) if so, whether it will be laid on th 
Table? 

The Deputy Mbliater of Eclucadoa 

(Dr. K. L Shrimali): (a) Yes, Sir. 

(b) The report in question has already 

been laid on the Table of the House. 

Seholanhips to Backward CIauea 

I:I9!Io Dr. D. Ramachaacler: Will 

the Minister of Eelucadoa be pleased to 

state: 

(a) the number of applications that 

were received this year, (1956-57) for 

the grant of Scholarships from the other 
Backward Classes students; 

(b) the number among them' who have 

got the Scholarships; and 

(c) the number of those who are from 

the Madras State? ' 

The Deputy Minister of Educatloa 

(Dr. M. M. Das): Ca) 38,708. 

(b) and (c). The selection of candidates 

for the award of scholarships has not yet 

been made. 

laterviews by U.P.S.C. 

lJOo. Sarclar AbrplH'i, WiII the 
Minister of Home Affairs be plea.ed 
to state: 

(a) the average time taken between 
the date of advertisement of a post by 

the Union Public Service Commission 
and the date of interview of the candi-
dates; and 

(b) whether it is a fact that unusual 

delay occurs in calling the candidates for 
interview? 

The Miniater in the Mbliatry of Rome 

Affairs (Shrl Dacar.): (a) and (b). 
The Time taken to finalize each case of 
recruitment depends on the number of 

posts covered by the requisition, the na 
lUre of the posts and the total volum 



1889 Written A1I8wers 2.0 DECEMBER 1956 Written Answers 

of recrllitment and other work pending 

with the Commission at a given time. 

Neither the number of requisitions placed 

0:1 the C,matission nor the number of app-

lications received from candidates for par-

tic"dar posts follows a set pattern all thr-

ough the year; in fact, no two cases of 

recruitment are alike in all respects, and 

it m iy b. mislea:ling to strike an aver-

age of the duratioa of each case with the 

C)"]1 nh,io:1. It m 'y be generally stated, 

h) Never, that where the Commission de-

cide to give the highest priority, recruit-

ment action is comnleted approximately 

within 3 m>ath. of the reoeipt of the re-

9,.li'irion, provided the p"ts are not of a 

ht ~l  technical nature and the availa-

bility of c!ndidates is reasonably good. 

£" a1l other cases, cO:1sistent with the time 

thn has to be nece;sarily taken for scru-

tiny of applications and ~th due regard 

to other items of work to whIch the Comm-

is lion stand cornmitted, every effort is 

made to complete the recruitment in !he 

sh'lrtest time pog,ible. R,ecently, sanction 

has been accorded for increasing the stren-
gth oCthe Commission by 2 members and 

certain additions to the staff of the Com-

mi .. ion have also been made. It is expected 

th't this would help to accelerate the 

tel1l;>O of recruitment appreciably. 

Sulphur 

1301. Shri A. C. Jo8hn Will the 
Minister of Natural R_a &ad 

S:le:lti1lc Reaeareh be pleased to state: 

Ca) whether it is a fact that sulp~ur 

in ombin~ form either like iron pyrttes 

or gypsum etc. has been ~s o ered 

in the. Di.trict of Shahdol or In other 

Dinricrs of the former Vindhya PrasdeM; 

Cb) if so, the name of the place where 
it hn been discovered; 

(c) the po;.ibilites of its economic ex-

ploitation; and 

Cd) whether any step~ are being taken 

by G lVernm",t to obtam sulphur there-
from? 

The Deputy Minister of EducatioJl 

(Dr. K. L ShriaaaJi): (a) to d~. In-

f'lrontion is being collected and wdl be 

lai:! on the Table of the House. 

Electoral RoUa 

1 0~. Shri KaJluth: Will tbeMinis-

ter of L-aw be pleased to ref~r to the let~er 

fro_:n tb~ ~'e :tirn Commlss10n, India, 

to the Mini,rry of Law, lai~ on the Table 
in reply to 'Haned Quesuon No. 960 

on the 7th D·'cem!Jer. 195.6 and state 
he the EI<ction Officers In the St8tes :m ~ in a position to supply to the. vaT-
iou. politiC'll parties the fina~l  p b~ahed 

electoral roll of every constItuency 

The Miailter of Parliamentary 

Main (Shrf Satya Narayaa Sinha): 
The Election Commission has directed 

the ~le tion Officers in the States to Supply 
COpies of electoral rolls to every recognised 

political party immediately after the rolls 

of the constituencies have been pre-

pared and published under rule 24 of the 

Representation of the People (Prepara-

tion of Electoral Rolls) Rules, 1956. It 

is not possible to state the exact dates on 

which the rolls will be available in each 
State. 

Pure:hase of JeepI 

13°3. Shri KaJaath: Will the Minis-
ter of Defqc:e be pleased to refer to the 

answer given to Starred Question No. 

802 on the 4th December, 1956 and 
state: 

(a) whether the defendent. connected 

with the purchase of Jeeps have delivered 
tbeir defences; and 

(b) if so, the main features thereof? 

The D",puty Minister of Defene:e: 

(Sardar MaJithla): (a) Not yet. 

(b) Docs not arise. 

ProhlbltioJl Apinlt HJlJldng 

1304· Shri Daaara.... Deb: Will tbe 
Minister of Home A1fafn be pleased 
to state: 

(a) whether it is a .ract the: .in ma~  

areas of Tripura huntmg of Wild am-

mals he_ been prohibited by Goveru-
ment recently; 

(b) what are . the specific areas de-

fined as prohibited areas fOl" huntlng 

. of wild animals; and 

(c) what steps Government propose 

to take to protect Tribals' crops from be-

ing damaged by wild animals? 

The Mlat.ter Ia the M!Jlistry of .Home 

Aff'aln (Shrl Datar) I (a) and (b). In 

October. 1955 Rules were framed under. the 

Indian Forest Act to regulate. h.unung, 

shooting and fishing etc., .wlthl!, Re-
served and Protected Forests In Trtpura. 

(c) Armed forest patrol pa!ti.s are ~e

puted to drive away wild ,anImals causing 

damage to crops. The Introd~ uon of 

the use of bamboo rockets for thIS purpose 

among the public, as re 0rntt -end~ by. the 
Indian Board for Wild Life II being 

examined. 
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LOK SABHA

Thursday, 20th December, 1956.

The Lok Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair.] 

QUESTIONS AND ANSWERS 

(See Part I)

12-Ofl hri.

PAPERS LAID ON THE TABLE

Proclamation re Indians  Righi to 
Regulate Fishing and  Fisheries in 

Adjoining High Seas

The Parliamentary Secretary to the 
Minister of External Affairs (Shri J. 
N. Hazarika); On behalf of Shri Anil 
K. Chanda, I beg to lay on the Table 
a copy of S.R.O. No. 2876, dated the 
29th November, 1956, containing  the 
Proclamation by the President regard
ing  India’s  right to regulate fishing 
and fisheries in  the adjoining high 
seas.  [Placcd in Library.  See  No. 
S—594/56],

Minutes of CoiviMittee on  Private 
Members' Bills and Resolutions

Shri  Raghiuiath  Sin̂h (Banaras 
Distt.—Central):  I beg to lay on the
Table the minutes of the sittings of the 
Committee on Private Members’ Bills 
and  Resolutions  (Sixty-seventh  to 
Seventy-second)  held  during  the 
Fourteenth Session.

3708

Delimitation of Parliamentary an*
Assembly Constituencies Order, 

1956.

The  Minister  of  Parllamentery 
Affain (Shri Satya Narayan Sinlia);
I beg to lay on the Table a copy of the 
Delimitation  of  Parliamentry  and 
Assembly Constituencies Order, 1956, 
under sub-section (3) of section 47 of 
the States Reorganisaticai Act. 1950. 
[Placed in Library. See No. 596156]

Sliri Kamath (Hoshangabad): May I 
know when it will be gazetted and be 
available to Members of the Housef 
Is this a big Order?

Mr. Speaker: The Gazette fiotiflca-
tion will issue soon.

Inasmuch as the whole House is 
interested and the country is interest
ed in the question ̂f delimitation, and 
each hon. Member here and others are 
interested in knowing what  exactly 
the limits and boundaries are, I sug
gest to the hon. Minister that early 
steps should  be taken to  get these 
copies printed and made available to 
Members.

Shri Satya Narayan Sinha: Yes, Sir, 
provided the electricity does not fail 
us as it did yesterday.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following messages received from the 
Secretary Rajya Sabha;

(i) “In accordance with the pro

visions  of  rules 128  of fhm 
Rules of Procedure and  Con
duct of Business in the Rajya 
Sabha, I am directed to inform 
Lok Sabha  that  the  Rajya

•  Sabha, at its sitting held  on 
the  17th  December̂ 19SflL
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[Secretary]

agreed without  any  amend
ment  to the  Young Persons 
(Harmful Publications)  Bill, 

1956, which* was passed by the 
Lok Sabha at  its tilting hdd 
on 22nd November, 1956”.

(ii) **In accordance with tl» pro
visions of  rule  125 of the 
Rules of Procedure and Con
duct of Business in the Rajya 
SaWia.  I  am  directed  to 
inform the  Lok Sabha  that 
the Rajya Sabha, at its sitting 
held on the  18th December, 
1956,  agred  ewithout  any 
amndment to the Suppression 
of Immoral TraflRc in Women 
and Girls Bill.  1956,  which 
was passed by the Lok Sabha 
at its sitting held on the 30th 
November, 1956.”

(iil) **In accordance with the pro
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha.
I am  directed  to  enclose a 
copy  of the D l̂  (Control 
of Building Operations)  Con
tinuance Bill, 1956, which has 
been  passed  by  the  Rajya 
Sabha at its  sitting  held on 
the 18th December, 1956 ”

(Iv) “In accordancfe with the pro
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha,
I am  directed  to  enclose a 
copy  of  the  Slum  Areas 
(Improvement and Clearance) 
Bill,  1956,  which  has been 
passed by the Rajya Sabha at 
its sitting  hdd on  the 18th 
December. 1956.-

(v) “In accordance  with the pro
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am  directed  to  enclose a 
copy  of the  Delhi  Tenants 
(Temporary Protection)  Bill, 
1956 whch has been passed by

the Rajya Ŝabha  at its sit
ting held on the 19 th Decem
ber, 1̂56 ”

DELHI  (CONTROL  OF  BUILDING
OPERATIONS) CONTINU

ANCE BILL 
SLUM  AREAS  (IMPROVEMENT

AND CLEARANCES BILL 
DELHI  TENANTS  (TEMPORARY 

PROTECTION) BILL

Secretary:  Sir, I lay the following
Bills, as passed by Rajya Sabha,  on 
the Table of the House:

(1) The Delhi (Control of Build
ing Operations)  Continuance 
Bill, 1956.

(2) The Slum  Areas  (Improve
ment  and  Clearance)  Bill, 
1956

(3) The Delhi Tenatnts  (Tempo
rary Protection) Bill, 1956.

COMMITTEE ON PETITIONS 
Eleventh Report

Shrl P. Snbba Rao (Nowrangpur)̂ 
i beg to present the Eleventh Report 
of the Committee on Petitions.

PROCEDURE RE  ANSWERING 
QUESTIONS ON BEHALF OF 

OTHER MINISTERS

Mr. Speaker: I also wanted to make 
an observation for the hon. Minister 
of Parliamentary Affairs to note here
after.  In cases where Questions are 
answered by any Minister or Deputy 
Minister who is not concerned with 
that Ministry, the hon. Minister who 
is imable to answer the Questions be
cause he may not be able to be pre
sent here will intimate to the Speaker 
that he has  authorised some other 
Minister to answer the Questions on 
his behalf.  Then it will facilitate me. 
Otherwise, I will be taken by surprise.
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STATEMENT RE BUDDHA JAYANTI 
SAMITI, SARNATH

The Deputy Minister of Educatton 
(Dr. M. M. Das): With reference to 
the adjournment motion on 8th Decem
ber, 1956 by Shri Ram Nagina Singh 
regarding the boycott of the Buddha 
Jayanti Samiti, Varanasi, by the Maha- 
bodhi Society and the Speaker’s direc
tive, I have made further enquiries. 
The report received from the District 
Magistrate, Varanasi, has been placed 
on the Table  of  the  House. [See 
Appendix V, annexure No. 104.]  I 
may say, however,  that briefly the 
position is that there is no committee 
known as Buddha Jayanti Samiti. The 
Departmental  officers  of the Uttar 
Pradesh GoviBmment no doubt meet 
almost every month imder the chair
manship of the Commissioner of Vara
nasi Division to review the progress 
of work done during the period and 
also to watch the arrangements made 
for the facility of visitors coming to 
Samath. The Secretary of the Maha- 
bodhi Society is also invited to this 
meeting and has been attending it 
almost regularly except one or two 
meetings of which the last meeting 
held on 4th December, 1956 at Samath 
was one. We have no knowledge of 
the Bhikkus or the Mahabodhi Society 
boycotting the meeting.  We have so 
far not received any information from 
the Secretary of the Mahabodhi Society 
either orally or in writing that he 
was not attending the meeting on any 
particular issue. '

The celebrations held on 17, 18 and 
19th November, 1956 by the Maha
bodhi Society were not si>onsored by 
the Government nor did they form 
part of any official programme. More
over the Mahabodhi  Society never 
sought for any co-operation from the 
Uttar Pradesh Government in connec
tion with their celebrations, but still 
the Uttar Pradesh Government officers 
attended the celebrations on all the 
three days and made such arrange
ments as were asked for by the Secre
tary of the Mahabodhi Society.

The Mahabodhi Society has recently 
installed a statue of Sri Anagaxik

Statement re 
Buddha Jayanti 
Samiti, Samath

Dharmpal in one of the two lawns 
before the Mulgandh Kuti Vihar. 
installation of this statue at that parti
cular place, is imsymetrical and foils 
the beauty of that place and so it was 
suggested  once  informally  to  the 
Secretary Mahabodhi Society that the 
statue should be installed at some 
other suitable  place to which the 
Secretary of the Mahabodhi Society 
raised no objection at that time.  It 
was, however, never decided in the 
meeting  of  the  Inter-Departmenta! 
officers to remove the statue against 
the wishes of the Society and the aews 
that the Uttar Pradesh Govemmoit 
are raising objections and misbehav
ing with the Bhikkus in this connec
tion is quite incorrect

The allegation that the college build
ing is being  taken for holding the 
Buddhist Art Exhibition in it against 
the promises made is also incorrect

Shri Kamath (Hoshangabad):. Sir, 
as regards this matter, I may invitb 
your attention to the record of the 
adjournment motion on the 8th Decem
ber. You directed, d̂ nitely and cate
gorically,  that  the  Minister should 
make the statement in a week's time. 
I am anxious, no less than my hon. 
colleagues in the House, that your 
directives are  faithfully implemented 
by the Treasury Benches as well as 
by the rest of the House. The Minis
ter owes it to you, and to the House 
also to state why he took more than b 
week’s time to lay this statement or. 
the Table. Today is 20th—̂he has taker
12 days. You directed that he should 
make the statement in a week's time. 
I am sure you will agree that he owe? 
an explanation to this House and to 
you also as to why this delay has 
taken place.

Mr.  Speaker:  The hon.  Minister
wanted some more time and I granted

Shri Kamath: It must be on record
also.
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BUSINESS ADVISORY COMMnTEE 

Forty-Seventh Report

The  Minister  of  Parliamentair 
Affairs (Shri Satya Narayan Sinha): 

Sir ,I beg to more:

“That this House  agrees with 
the Forty-Seventh Report of the 
Business Advisory Committee pre
sented to the House on the 19th 

'  December, 1956.”

Shri Ramachandra Reddi (NeUore): 
Sir, I would like to know whether the 
Banking  Companies  (Amendment)
Bill will be taken up in this session. 
It was the understanding yesterday in 
the  Business  Advisory  Committee 
meeting that it will not come up during 
this session.

Mr. Speaker: Where is it put down? 
It is put down as item No. 6 in the 
agenda.

Shri Ramachandra Reddi: I know it 
and I am asking whether it will be 
taken  up  because  there  was  that 
understanding.

Mr.  Speaker:  The hon.  Member
wants to know whether, notwithstand
ing the fact that it is put down as item 
No. there is any proposal to put it 
off to the next session.

Shri Satya Narayan Sinha: It win
come today after the business is over.

Shri K. K. Basn (Diamond Har
bour): Am I to understand that the 
Press Council Bill, as passed by the 
other Hpuse, will not be taken up for 
no time is allotted here?

Shri Satya Narayan Sinha: Parlia
ment is quite conscious of these facts.

Mr. Speaker: The Business Advisory 
Committee has to decide. The time has 
been allotted to the business .Gene
rally, there is a discussion. It il for 
the Government to say which Bill

they want to get passed first. If they 
want they may change that order.

The question is:

“That this House  agrees with 
the Forty-Seventh Report of the 
Business Advisory Committee pre
sented to the House on the 19th 
December, 1956.”

The viotion was adopted.

UNION DUTIES OF EXCISE (DIS
TRIBUTION) AMENDMENT 

Bill—contd.

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by Shri A. C. 
Guha on the 19th  December, 1956, 

namely:

“That the Bill to  amend the 
Union Duties of Excise (Distribu
tion)  Act, 1953, be taken  into 
consideration.”

Shri V. P.  Nayar (Chirayinkil): 
Yesterday, before the debate on this 
Bill was adjourned, I was trying to 
explain how the percentages of distri
butable Union Excise Duties, as indi
cated  in the interim report  of the 
Finance Commission, did not do justice 
to the various States. In that context,
I gave some facts and figures relating 
to the State which I have the honour 
to represent and also indicated that 
the  Finance  Commission's  interim 
recommendations  were made  seem
ingly on per capita basis without con
sideration of the other factors.  The 
total amount distributed as we find 
from the details supplied to us, will 
be about Rs. 18.2 crores and so even 
if there is an increase by one per 
cent,  it means about Rs. 18  lakhs 
which poor States like mine cannot 
afford to lose in this context.

I have said yesterday that I was 
conscious that  this was an interim 
report.  But, I have not foimd such 
interim reports being modified at aU 
although very small changes may some
times be made. It is very clear from
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the Statement of Objects and Reasons 
because it is said that payments will 
be subject to readjustment in the light 
of the decision to be taken on the final 
recommendations of the Finance Com
mission. It precludes the possibility of 
any revision at all from the percent
ages now indicated. The matter is of 
very serious concern to my State be
cause, as you know, after the federal 
financial  integration,  the  revenues 
which were used by our State to meet 
the gap left by the revenues from land 
are no longer with our State Govern
ment. I was going through the deve
lopment of trends which accoxmted for 
most of our revenue. I find from the 
Travancore State Manual that thirty 
years back, our per  capita  foreign 
trade in that State was to the tune of 
Rs.  52.75.  Today, with very great 
development projects and changes in  ■ 
the value of money, even at present, 
India’s foreign trade comes only to a 
per capita  figure of  about  Rs.  30. 
Thirty  years  back,  my  State  had 
Rs. 52.75. You may understand from 
this how important foreign trade was 
to our State.  There is also another 
point. Although it was a native State, 
you cannot say that we are levying 
excise and customs duties on a scale 
different from what was levied in the 
rest of India because I find that under 
an agreement  entered into between 
the old Travancore State and  the
British Grovemment after a discussion 
on the inter-portal  convention, both 
the Governments  agreed that they 
would charge only identical tariff rates 
and excise duties. One of the condi
tions was that the British Indian tariff 
valuation would supercede the tariff 
hitherto in force in the chowkies of 
the circar—that was the Government's 
undertaking.  On 23rd May, 1865 a 
similar  clause was added that  the
Travancore and Cochin States would 
adopt the British Indian tariff for all 
exports  as well as imports.  So, there
was no question of saying that  we
were charging  fleecing rates in our 
customs and excise.

Our economy has developed on this 
pattern, th© result being that in the 
recent past, we were the first State to

introduce basic land tax.  We wore 
suffering from the land tax notwith
standing that we were charging the 
basic land tax because our other re
sources from customs and excess would 
not go to augment the deficit which 

was caused.

On reading through the recommen
dations I find that proper justice ĥ  
not been meted out. There is, what is 
called, a contribution in lieu of a share 
for jute for four States. That also is a 
factor which is, probably, taken into 
consideration by the Finance Commis
sion  in  formulating  their  interim 
recommendations.  I find that very 
little export duty, if at all any, is 
levied on jute. But ,one of the major 
items Tvhich contributed to the coffers 
of Travancore-Cochin Government is 
now contributing to the coffers of the 
Central Government and we are not 
getting anything in lieu of that. That 
is also a substantial amount  I find 
that in the year 1954-55 the amount 
contributed by way of export duties 
on black pepper was Rs. 136 lakhs and 
in 1955—56 it went up to Rs. 151 lakhs.

Komar! Annie Mascarene (Trivan
drum): Sir, I rise on a point of order. 
Who is here to listen to the financial 
affairs?

Some Hon. Members: Shri Guha is 

there.

Mr. Speaker: She did not notice his 
presence.

Shri Ponnoose (Alleppey):  He has 
put on a very deceiving colour.

Knmari Annie Mascarene:  He is
rather invisible.

Mr. Speaker:  A black background
with a black coat.

Shri V. P. Nayar: Sir, I am submit
ting  that  while  Travancore-Cochin 
Government has been realising many 
lakhs of rupees and when that revenuB 
is surrendered to the Centre, we are 
not merely not being given anything 
in lieu of the export revenue which 
we were earning but we also find to 
our litter dismay that, while the erst
while Travancore-Cochin Government
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was recommended to be givien a grant 
of Rs. 45 lakhg now, with a portion of 
Malabar, we are given, as is indicated 
in this interim report, only a sum of 
Rs. 41 lakhs.

Our claim for this increase in per
centage is all the more forceful be
cause, as you know, Kerala has very 
many problems, and the Centre’s con
tribution should be more. I would even 
venture to suggest that having regard 
to our various problems, the Govem- 
‘ ment of India  should also be kind 
enough to give us some money in lieu 
of the export duties which they have 
collected from pepper with retrospec
tive effect from the date of federal 
financial integration and continue to 
give it in future.

After going through the report, I do 
not think that this is based on any 
equitable considerations.  I could not 
get the figures of  off-take of these 
articles mentioned in each State but I 
find, for example, Punjab getting 4.6 
per cent. I am not at all worried about 
that; Pimjab, if it has to be given, 
may be given more. But what are the 
items? The items on which this per
centage will be given to the State are 
tobacco,  vegetable  products  and
matches.  As you know, Sir, over 40 
per cent, of the people of Punjab are 
really prohibited from using tobacco.

Shri Tek Chand  (Ambala-Simla): 
Why? .

Mr. Speaker: They do not smoke, he 
says.

Shri Tek Chand: But it cannot be 
40 per cent.

Shri Puimoose: Not openly.

Mr. Speaker:  Let us not wrangle
over the percentage.

Shri V. P. Nayar: A very substan
tial  portion  of  the  population  of 
JPunjab cannot use tobacco, and the 
off-take of matches will very much 
depend on tobacco. That is one point. 
Secondly, in the whole of Punjab, *my 
experience is that there is a taboo on

vegetable oils. Except perhaps in on« 
or two towns I do not think vegetable 
oil is used anywhere in Punjab. Again, 
as you know, Punjab is a State which 
has a per capita average  milk and 
milk products of 16 ounces. So, if you 
equate in terms of off-take of these 
articles, I submit that we should be 
having better claims. These are duties 
which accrue from the actual con
sumption of these commodities in the 
State. Therefore, per capita consump
tion alone should not weigh in the 
matter of distribution, and overall con
siderations  have  to  be  taken into 
account  before  you  indicate  that 
Kerala State will be entitled only to 
3.8 per cent.

I would, therefore, very earnestly 
request the hon. Minister to recon
sider this  question, notwithstanding 
the fact that it has been suggested by 
a Commission which was appointed by 
the  Government  and also notwith
standing the fact that this is an interim 
report. I beg of the Finance Minister 
to take into consideration the various 
problems of Kerala State, the fact that 
the undeveloped portion of Malabar 
District has  also been added  on to 
 ̂Kerala territory and also the fact that 
the Central Government have been 
taking away all possible revenues from 
the State by way of exjwrt duties and 
other duties, and that too from a State 
which primarily depends for its own 
economy on the export of certain agri
cultural commercial crops.  I would 
earnestlŷ request the hon. Minister to 
reconsider this and allot the highest 
possible percentage to fill up the gap 
which is likely to occur in the budget. 
It is not a small sum because one per 
cent., as I indicated, will be Rs. 18 
lakhs.  I also request him to give us 
an undertaking to this effect.

Mr. Speaker:  Only 45 minutes are 
left for this Bill. Today we started at
12-15. Therefore, we must conclude it 
by one o’clock. How long is the hon. 
Minister likely to take?

The  Minister  of  Bevenne  and 
Defence  Expenditure  (Shii  A.  C. 
Guha): I will take ten minutes.



3719 Union Duties of  20 DECEMBER 1956 Excise (Distribution)
Amendment Bill

3 "20

Mr. Speaker: There will be clauses 
also, but there are no amendments I 
think. I find only two or three Mem
bers want to participate in the debate. 
Each Member may have ten to fifteen 

minutes.

Shri A. M. Thomas (Emakulam): 
Sir, I do not think there is any scope 
for ai\y detailed discussion on this Bill, 
since this Bill is based on the interim 
recommendations  of  the  Finance 
Commission and they have not come 
to any final conclusions at all.  This 
Bill is to facilitate  the appropriate 
governments to prepare  budgets for 
1957-58.

I  concede  that  the  arguments 
advanced by my friend Shri V. P. 
Nayar are arguments  which should 
certainly be taken into consideration 
by the Finance Commission, and I do 
not think that this is an occasion in 
which the rights of States or the parti
cular problems of States  the
distribution of Union Duties of Excise 
can appropriately be raised.

I wish to intervene in this debate 
only to clear one or two doubts. Even 
according to article 275 of the Con
stitution the Parliament has to decide. 
Article 275 says:

“Such sums as Parliament may 
by law provide shall be charged 
on the Consolidated Fvmd of India 
in each year as grants-.\n-aid of 
the  revenues of such States as 
Parliament may determine to be 
in need of assistance, and diffe
rent sums may be fixed for diffe
rent States:”

So, this  House has to decide the 
allocations under  article 275 of the 
Constitution. According to the interim 
recommendations of the Finance Com
mission, the amounts which have to be 
given  under  article  275  are  also 
detailed. I do not know what exactly 
is the position of the Government with 
regard to that, when we would pass 
such a legislation or whether Govern
ment does not intend to bring such a 
legislation at all, as it has done in the 
case of the Union Excise Duties.

I also want to know what exactly 
is the Government going to do with

regard to the interim recommenda
tions of the Finance Commission with 
regard to division of income-tax. It is 
said: “The President may by ordter”. 
I want to know when that order will 
be issued,  and whether it will  be 
issued in time so that the appropriate 
governments  may  prepare  their 
budgets for 1957-58. •

My friend Shri V. P. Nayar referred 
to the grant of only Rs. 41 lakhs to 
Kerala whereas the previous Finance 
Commission had reconmiended a sum 
of Rs. 45 lakhs under article 275. But, 
I think, my friend has omitted to note 
that even by the grant of Rs. 41 lakhs 
the status quo is continuing, because 
the original grant was to Travancore- 
Cochin State. A portion of that State 
has now become part of Madras so 
that a portion out of this Rs. 45 lakhs 
has to go to Madras.  There was no 
ffrant to Madras under article 275, so 
that Kerala State is not entitled to 
any grant under article 275 in respect 
of the portion which is now added to 
it. That is the position as it now stands. 
Whatever it be, of course  there are 
certainly arguments in favour of a 
sizable  grant  under  article 275  to 
Kerala, but I believe those things will 
be taken into consideration by the 
Finance Commission when it makes its 
final recommendations  under article

275.

With reference to the provisions in 
this Bill I wish to state that this Bill 
is under article 272.  According to 
. article 272, the amount that has to be 
distributed is not  limited to three 
articles as has been sought to be done 
by this Bill.

Article 272 of the Constitution reads 
thus:

“Union duties of excise  other 
than such duties of excise on medi
cinal and  toilet  preparations as 
are mentioned in the Union List 
shall be levied and collected by 
the Government of India, but, if 
Parliament by law  so  provides, 
there shall  be  paid  out of the 
Consolidated Fund of India to the 
Slates to which the law imposing 
the duty extends sums equivalent
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to the whole or any part of the 
net proceeds of  that  duty, and 
those sums shaU  be  distributed 
among those States in accordance 
with such principles of distribu
tion as  may  be  formulated by 
such law.”

According to the present position 40 
per cent, of the duties on matches, 
vegetable oils and  tobacco  alone is 
being distributed among the States and 
that on a population basis.  I do not 
know what exactly is the reason that 
the Government has chosen only these 
three articles, whereas under the Cen
tral excise as many as 22 or 23 arti
cles c(Hne, and according to article 
272 only the medicinal and toilet pre
parations are  exempted.  I  wish to 
emphasize this aspect in view of the 
fact that the Finance Commission is 
considering  this  question  that the 
Stat̂ also are legitimately entitled to 
a portion of whatever  excise duties 
are collected by  the  Centre on all 
these articles.  It should not be con
fined to  three  articles  as has been 
envisaged by the interim Report of 
the Finance Commission and also the 
provisions of this Bill.

We have  to take into consideration 
the commitments of the States vis-a- 
vis the Plan.  For  the  fulfilment of 
the Plan the Centre is giving subsi
dies, grants etc., to the various States 
concerned.  For the states to depend 
mainly on such aid, is not a healthy 
feature at all. As far as possible  the 
States must depend upon specific allot
ments for each year and should not 
depoid upon the sweet will and plea
sure of the Centre.  It is a pitiable 
state of affairs that  at  the time of 
framing the budget  the  representa
tives of the various States have to 
come to Delhi and ask whether they 
could be given a certain grant, or a 
loan could be granted or things like 
that.  On these uncertain foundations 
the State Government have to fimc- 
tion.  Of  course,  as  circumstances 
arise, the Centre should come to the 
help of the States whenever it is called 
upon to do so.  But I wish to empha
size that the States must have‘s defi
nite source of income which they can

depend upon, and if this 40 per cent, 
of duties on all the articles collected 
by the Centre is to be divided, that 
will meet to  a  certain  extent  the 
situation and  the  demands' of the 
States.

Another matter I wish to brmg to 
the notice of the Government is that 
only 40 per cent, of the duties is being 
allocated to the States.  For the in
come-tax the criteria that is being 
adopted is (1) population basis and
(2) basis of collection.  In this matter 
several States have given their sug
gestions; some States wish it must be 
on a population basis.  Bombay and 
Wiest Bengal may i>erhaps insist  on 
division on the basis  of  collection. 
Whatever it be, we are not concern
ed with that aspect at present.  My 
only suggestion is that the share in 
the Union Excise duties which is only 
40 per" cent, can be raised at least 60 
per cent., so that the States may find 
the necessary resources.

These two aspects, one the widen
ing of the range of duties for division 
and the other the enhancement of the 
proportion, would, I believe, be borne 
in mind by the Centre as well as the 
Finance Commission when they for
mulate the final proposals.

With these  few  words, I support 
this Bill.

Knmarl  Annie  Mascarene: Mr.
Speaker, Sir, I wish to point out that 
this Bill has no bona fide in it, and 
as far as I am able to see through, I 
feel that the grant from the Centre 
on the basis prescribed in the State
ment of Objects and Reasons is nothing 
but a camouflage, because the percent
age of grant depends upon only three 
articles, namely, matches, tobacco and 
vegetable products.  I ask the Minis
ter concerned whether there is any 
stability in this  source  of income, 
especially  at  this  moment  when 
exports  and  imports  cannot  have 
a  regular  source  of  income  on 
 ̂accoimt  of  the  configuration  of 
trade  in the  whole  world.  What 
surprises me is  that  for  the  next 
coming years  you  have  set apart
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Rs. 18*2 crores from the Consolidat
ed Fund of  India  for  distribution 
among the States, and according to 
the table given in the Bill, the per
centage of distribution to Kerala is 
stated to be 3-86, which I consider is 
very small.  Our State is the biggest 
exporting centre of commercial pro
ducts; it has taken its birth with a 
prospect of  deficit  finance and it is 
now given a  further  incentive of a 
camouflage of 40 per cent., depending 
upon vacillating commercial products. 
I do not wish to speak much on this 
subject;  I  wish  to  ask  the  hon. 
Minister  this  question:  “Are  you
really  serious  and  true  in  your 
statement?”  I  do '  not  depend 
on  the  figures  given  here, 
for I have very bitter experience of 
going through  your  records  and I 
have found the figures given there are 
all wrong and undependable.  With 
regard to these figures, I wish to ask 
this: “What is  the  fate  of Kerala 
regarding the finance in the coming 
year?” That is all I wish to ask. I do 
not wish to criticize any other State. 
It is of the order of what is being 
given to Orissa or Jammu and Kash
mir which is now coming on the scene. 
Therefore,  I  request  the  Finance 
Minister  or  the  Home  Minis
ter  to tell us  whether  the  per
centage given in this Bill is real or 
otherwise, to  please  give  our State 
a suitable source of income from the 
Centre, so that the problem of deficit 
in our finance might be met.  I do 
not wish to make any bitter criticism 
on the point, because I am more or 
less aware of  the  reality  of these 
figures; I know they are very different 
from what are given here.  Our State 
is the best in  commercial  products. 
So, please consider this question and 
give us a suitable source of income 
in the way of a grant, so that we 
may face the pressing problems of 
finance for  development and many 
other sources of  expenditure,  with 
confidence.

Shri M. K. Moitra (Calcutta North
West) :  Mr.  Speaker,  the  Finance
Commission has submitted an interim 
report and this Bill has been placed 
before the House to give effect to the

recommendations of that interim re
port  Past  experience has  shows 
that interim recommendations gene
rally become final in the final report 
and, therefore, what has been recom
mended here will become final in all 
probability.  If we look to the chart 
of distribution  of  the proceeds  of 
these excise duties to the States, we 
will find  that population  has been 
taken as the basis for distribution. 
In a matter like this it is very diffi
cult to take population as the basis 
of distribution.  Somebody will prob
ably plead for  consumption  as the 
basis of distribution.  Sir, I will plead 
that this distribution  should  take 
place in  accordance with the  pro
blems that each  State has had  to 
face.

If you tike that critericm, you wiU 
find that West Bengal is probably the 
most unfortunate State which has to 
face very great and serious problems. 
There is the influx of refugees, there 
is a large volume of imemplojonent 
in general and educated unemploy
ment, and there is the  question  of 
rehabilitation.  So I am  not  going 
into the question of population being 
made the basis or consumption being 
made the basis; I will suggest that 
the problems that each State has to 
face should be  made the basis  of 
distribution of these proceeds, and on 
that basis these proceeds should be 
distributed.

If we take  the problems  of the 
State as the  basis  of distribution, 
West Bengal deserves more.  And if 
you judge the problems that West 
Bengal has to face today, you will 
certainly agree that a large amount 
of these proceeds should go to West 
Bengal.  Even if you take consump
tion as the basis, West Bengal  will 
get more than what has been allotted 
to it today.

So I will suggest that there should 
not be any cut-and-dried rigid basis 
as is followed now, but there should 
be some sort of flexibility in it, and 
by weighing the gravity of the pro
blems in each State these  proceeds 
should be distributed; and along with 
that I t>lead the case of West Bengal. 
The Member in charge  of the Bill
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comes from West Bengal.  He perso
nally knows the problems that West 
Bengal has to face, and therefore I 
hope he will consider the suggajtions 
placed before  this House, car̂ uUy 
and with sympathy.

Shri  Sadhan  Gupta  (Calcutta
South-East): This Bill is designed to 
give effect to the recommendations— 
interim recommendations, no doubt— 
of the Finance Commission.  As Mr. 
Moitra has pointed out, it is often the 
experience that the interim  recom
mendations become the final recom
mendations.  Therefore, I hope that 
the views expressed  by us  in the 
course of this debate may have some 
influence in shaping the final recom
mendations of the Finance Commis
sion in regard to the distribution of 
different kinds of revenue.

I would, therefore, plead, as Mr. 
Moitra  has  done, for a  somewhat 
different outlook being adopted  in 
the matter of  distribution  of these 
duties or different kinds of taxes. In 
this instance we are concerned with 
three kinds of Union excise duties.

There is much to be said, perhaps, 
about distributing  on the basis  of 
population.  There may be something 
to be said on distribution in accord
ance with consumption.  But, what
ever basis you adopt, it must not be 
a kind of a rigid basis or an inflexi
ble basis which does not take into 
account anything else.

Whether it is the basis of consump
tion or it is the basis of population, 
certain problems would face certain 
States, and those problems cannot be 
overlooked.  For instance, Mr: Nayar 
has pleaded about certain  peculiari
ties of Kerala, that the Travancore- 
Cochin, part  of Kerala,  had  been 
depending  upon  certain  kiAds  of 
export and  excise duties.  He  has 
made .out a v̂ry effective plep for 
allocation of a  substantial  part of 
those duties to Kerala.  I would add 
my voice to Mr. Moitra’s regaiding 
the problems of West Bengal.
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The population of West Bengal is 
near about 2i crores— and now 3 crores 
after the  reorganisation.  But  the 
population hardly is the mesisure of 
the problems of West Bengal.  Now, 
we are apt to înk of our problenas 
in terms of so much expenditure per 
head.  But that will not represent 
the problems of West Bengal.  Out of 
these three crores I think well over 
one-fifth is a population which is an 
uprooted population  and,  therefore, 
brings with it its own problems  of 
rehabilitation.  Now,  this  problem 
bears no proportion to the expendi
ture per head that would be expected 
to be made in the case of other States.

Then there is the question of edu
cated unemployment in West Bengal, 
or  unemployment  in  general—al
though there  the problem  is most 
chronic.

And then there is a third import
ant problem in West Bengal, that is 
to say the problem of lack of income 
from  agricultural  land.  In  other 
parts of India the agricultural land 
available per head of the population 
is much greater.  But West Bengal 
is a densely populated area, and due 
to partition it is a truncated State. 
And, as a result of this shrinkage of 
the area of the State, the pressure on 
agricultural land has also increased. 
The agricultimd land available per 
head of the population is much less, 
and, as a result,  the  income  from 
agriculture—̂ which  is the  exclusive 
income  of the States—is very much 
less  in  West  Bengal,  per  head 
of  the  population,  than  in  other 
States.

Therefore, all these things should 
have been taken into account in ai< lo
cating percentages, and not a mere 
mathematical basis of the percentage 
of population.  I  w#ii]d,  therefore, 
plead that some more amount should 
be given by way of allocaticm to West 
Bengal.  That increased amount may 
be given, firstly, by  increasing  the 
percentage of West Bengal in order to 
provide for these additional problems 
that she has; and« secondly, by increas
ing Uie amount of these ezcdse duties
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that would be available for distribu
tion.  Mr. Thonias has made a power
ful plea for increasing the percentage 
of allocation.  Now, only 40 per cent 
of the excise duty is distributed. There 
is no reason why this  percentage 
should not be increased.  Today the 
distributable revenue is Rs. 18 crores. 
If the share were increased to 60 per 
cent, it would become Rs. 27 crores; 
and automatically every State would 
benefit by one and a l alf times what 
it gets today.  And,  together  with 
that, jf the percentage of allocatio;i in 
the case of States like West Bergal 
or others which face peculiar problems 
of their own is increased—and the in
crease would be a substantial increase 
of allocation in  the case of  those 
States—, that would ĝ a long way in 
helping to solve many of the problems 
which they face, and a?so in bring/ng 
the benefits to the people in the shape 
of greater employment, greater r?tia- 
biUtation  facilities  and  so  forth.
I will again  plead  for  increased 
allocation, whether by percentage or 
by figures, in the case of West Bengal

Shrl B. K. Das (Contai): My other 
two friends on that side of the House 
have already put forward the case of 
West Bengal. I only support that view 
that the allocation that has been made 
here with regard to West Bengal is 
not adequate.  When the Conmiis<;ion 
considers the final allocation for West 
Bengal, the case of West Bengal should 
be reconsidered.  Our friends  h&ve 
already pointed out hov/ that State is 
in need of larger funds and how it 
started with almost nothing  in  its 
coffers, after partition nine years ago. 
So,. I only join my voire with other 
frien̂, so that this allocation for the 
State of West Bengal may be recon
sidered,. I do not wish to take more 
time of the House.

Shri A. C. Gnha: I think the Mem
bers who have taken part in this dis
cussion have deliberately ignored the 
limited nature of this particular BilL 
I can appreciate their anxiety to put 
forward their  claims on behalf  of 
their States.  But, if they read the 
interim report that has been pla.»ed 
on the Table, they will find that the 
Commission has defi*\itely stated that

they have not had any discussion with 
most of the States. They have disciis- 
sed the matter only wilh three or 'aur 
States and they have repeatedly said 
that this is just an interim  report, 
which should not be tnken as  any 
indication of the final report

As a result of tne p«5sing of  the 
States Reorganisation  Act, ty>e Bihar 
and West Bengal (Transfer of Terri
tories) Act and aiso the inclusion of 
Jammu and Kasnmir into the list of 
States that would bf» entitled to êt 
a share of this duty, it has been made 
necessary for the Comiriission to give 
an interim report.  That is why this 
report has been submitted. Moreover, 
this Bill is not in implementation of 
the entire report.  It is only to imple
ment one small portion of it, namely, 
the allocation of excise duties on only 
three commodities.  .

Shri V. P. Nayer said many things 
about Kerala. I have every sympathy 
with the case for Kerala; but, 1 would 
at the same time ask him to look into 
certain provisions  of the S. R. Act, 
particularly where it has been provid
ed that the Kerala State will be cc*m- 
pensated if there is any gap.  Section 
74 (2) (b) of mis Act piovides iof the 
payment to Kerala Stat? the difference 
by which its shar̂ of income-tax tna 
union excises fall? anon of Rs. 2C<: 38 
lakhs. This provision  also  stnbilisei 
the payment of the revenue gap for 
three years from 1957-58 onwards to 
the  three  States  of  Travancore- 
Cochin,  Saurashtra  and  Mysore. 
So, sufficient  precautiwi  has  beai 
taken  in  the  States  Reorganisa
tion  Act  about  Kerala  State. The 
share  of  Kerala  under  the  pre> 
vious  award  was  2:68  per  cent 
and I  think  it has been  increas
ed  to -3 *86  per cent  There  has 
been some increase  in the present 
allocation, but still I can realise that 
there may be many i>oints in favour 
of Kerala as well as of West Bengal.

Shri A. M. Thomas: That increase 
is because Malabar has now been add
ed.

Shsl A. C. Gnha: I know; I hav« 
alretidy said that this re-allocation is 
simply due to the fact that the States
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have been  reorganised  and  also 
Jammu and Kashmir has become a 
partner in the funds to be allocated.
Otherwise, there would not have been 
any necessity for this interim report 
or any fresh allocation of revenue.

Mr. Thomas has referred to income- 
tax and the grants-in-aid provision.
I think he should look to the relevant 
articles in the Constitution.  He will 
find that under article 272, the Presi
dent’s order would be enough for the 
allocation of income-tax and I do not 
thirk there is any necessity for him 
to be worried that this  President's 
ordet will not be issued in time.  We 
are anxious to pass this Bill, so that 
the  budgeting  of  the  Centre  as 
also of the different States may be 
made easier.  The necessary  orders 
for the allocation of income-tax reve
nue also will be issued in time.  For 
grants-in-aid also, there is sufficient 
provision in the Constitution, if any
thing has not been covered by this 
Bill.

Shri A. M. Thomas: Article 272
says, ‘Tarliament may by law pro
vide..” etc.  Where is the Act cor
responding to that?
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Shri A.  C.  Guha: Under  article 
275(2), the  President  enjoys  the 
authority of the Parliament till the 
Parliament passes any such Act

Certain claims have -been made on 
behalf of West Bengal,  particularly 
for jute.  I think the allocation for 
jute has increased from Rs. 50 lakhs 
to Rs. 52*69 lakhs.  So  there  has 
been an increase  of about  Rs. 2.70 
lakhs.

As for other things, I think it would 
be better if the hon. Members ask 
their respective States to place their 
claims before the Finance  Commis
sion.  They should not think that the 
interim report  will simply  be the 
accepted thing in the final award of 
the Commission also.  The Commis
sion has been repeatedly saying—at 
least twice, I  remember—that this

should not be taken as any indica
tion of the final report.

I hope there  is nothing  more to 
reply to tlie points raised.  I hope the 
Bill will be passed.'

Mr. Speaker: The question is:

“That the Bill  to amend  the 
Union Duties of Excise (Distribu
tion) Act, 1953,  be taken  into 
consideration.”

The motion was adopted.

Clause Z (Insenior, of new secuon 3.4)

Mr. Speaker* There are no amend
ments to the clauses

The question is:

“That rlause 2 siand part of the 
Bill”.

The motion was adopted.

Clause 2 twos added to the Bill.

Clause 1, Enacting Formula and the - 
Title were added w the Bill.

Shri A. C. Guha: I beg to move:

“That the Bill be yassed’".

Mr. Speaker: The question is:

“That the Bill be passed”.

The motion wca adopted.

•Moved with the  recommendation  of the President.

y TERRITORIAL COUNCILS BILL

The Minister  of  Home  Affairs 
(Pandit G. B. Pant): I beg to move:*

“That the Bil! to  provide for 
the establishment of  TerritnriaJ 
Councils in certain  Union levj'i- 
tories, be taken into  consi.iera- 
tion.”

I have great pleasure  in making 
this motion

13 hrs.

This Bill  seeks  to  give  concrete 
form and shape to the broad decisions 
which have already been  taken by 
this House.  I had occasion to indi- 
_catethe salient features in the course
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of the discussion on the States Re
organisation Bill.  It really forms an 
integral part of the scheme of reor
ganisation.  On the 4th of  Septem
ber  I  had  said  that  a  Corpora
tion would be set up in  Delhi and 
Territorial Councils would be estab
lished in Himachal Pradesh, Manipur 
and Tripura.  In the ordinary course, 
this BiU would  have come  before 
P̂arliament not so  early, but some 
time later.  Out of  regard for the 
views of hon.  Members  of  this 
House and for the convenience of the 
likely candidates for the Lok Sabha 
from these areas, I have made a spe
cial effort to expedite the process and 
I am glad that this  Bill will form 
part of the statute-book  before the 
Parliament closes its present session.

13-02 hrs

[Shri Barman in the Chair]

Sir, this Bill provides for the com
position, functions  and  powers of
the Territorial  Councils  for  the 
Central Territories.  Besides dealing 
with matters of vital interest and in
timately connected with the day-to- 
day life of the peeple living in those 
areas, these Councils wiU also serve 
as electx>ral  colleges for  electing 
Members for the Rajya Sabha from 
these areas.  The CouncU  of Hima
chal Pradesh  will  consist of 41 
Members.  The Bill provides for 40, 
but I intend to move an amendment 
to raise its nimiber to 41, which is 
the present number of constituencies 
for the defunct Legislative Assembly 
of Himachal Pradesh.  It is my in
tention that the present constituen
cies should be  treated as  electoral 
areas for these Territorial  Councils. 
As Himachal  Pradesh has  got 41, 
and as it is desirable  that  these 
Coxmcils should  start  working as 
early as may be possible, I think we 
should raise the  figure by  one.  I 
want to avoid the long process of de
limitation of the  constituencies on a 
new basis.  That will delay the work 
and will entail an amount of labour 
and expenditure  which  can  be 
avoided.  It will also meet the wishes 
of the Members from Himachal Pra
desh.  It is my wish and I think hon.

Members of the House  will agree, 
that the elections for the Lok Sabha 
and the Territorial Councils should 
be  held  simultaneously.  In  fact, 
that is the main reasons why I have 
considered it advisable to place this 
Bill before this House at this stage.

There were other measures which 
were equally urgent, but out of re
gard for the  convenience of  the 
people and the leaders of these terri
tories, I have succeeded  in getting 
priority for this Bill.  The Councils 
in Manipur and Tripura wiU consist 
of thirty Members.  They  will be 
elected on the basis of adult suffrage 
and they wiU, after a short interval,
' be competent to  elect their  own 
Chjiirman also.  There is a provision 
in the Bill to the effect  that four 
Members may be nominated.  That 
is not a provision which is of a com
pulsory  character.  It  only  gives 
discretion to Government  to nomi
nate, if necessary.  We  would have 
resort or recourse to this provision 
only to secure the representation of 
Scheduled Castes or Scheduled Tribes 
or other weaker sections which may 
happen to be left out  and whose 
presence might be considered desi
rable.  We have no intention to un
necessarily nominate people if those 
'vho deserve to be  represented in 
these Councils succeed  in returning 
members from those communities.

The functions have been defined in 
the Bill.  They  have been  given 
more powers and have been charged 
with the responsibility  of  dealmj; 
with matters some of which do not 
ordinarily come within the scope of 
district boards,  mimicipalities  or 
even corporations.  I will not go into 
details, but it has  been our  effort 
to give maximum scope  for work 
to these Coimcils and  anyone who 
may have taken care to go through 
the list will, I hope, confirm what I 
have just ventured to mention.  The 
powers that have been given are also 
in several respects more  than the 
powers that are conferred  on such 
local bodies.  The Territorial  Coun
cils will have control  over pancha- 
yats. • They will also deal with se
condary education and  also certain
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otiier matters  relating  to  animal 
husbandry, agriculture etc.  I  hope 
that the Councils will  do their part 
of the business in an  efficient way 
and they will receive every coopera
tion and assistance from the authori
ties.  Apart from this, these Councils 
will also serve as electoral colleges, 
as I said, for returning Members to 
the Rajya Sabha.  That  is a  very 
vital function which is  being en
trusted to these Councils.  As  hon.
Members are aware,  the strength of 
the representatives from these areas 
has been increased in Parliament, so 
that the views of the  people living 
in. these areas may be fully and ade
quately represented in this  as well 
as in the other House.
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I do not think it is necessary for 
me to take more  time.  I  would 
appeal to hon. Members,  who are 
no doubt keenly and vitally interes
ted in this measure, to  kindly see 
that the discussion does  not take 
more than the minimum time neces
sary.̂

BIr. Chairman: Motion moved:

“That the Bill to provide for 
the establishment of  Territorial 
Coimcils in certain Union terri
tories, be taken into  considera
tion.”

Sliri DasaraUia  Deb (Tripura 
East):  May  I  ask  6ne  question?
May I know whether any nominated 
members of the Council also would 
be entitled to vote for  election of 
one Member to the Council of States?

Pandit G. B. Pant: You have given 
notice of  an  amendment  I  will 
accept it. *

Mr. Chairman: Three hours  are
allotted for this Bill. >

Pandit G. B. Pant: It will not take 
three hours.

Mr. Chairman: Let  me  first  as
certain how many Members are in
terested in  speaking on this  Bill. 
Six or Seven.  Shall we  divide the 
time half and half for general* dis
cussion and the clauses?

Some Hon. Members:  Two hours
for general discussion.

Mr. Chairman:  There are not so
many points.  We shall have li hours 
for general discussion.  If some time 
is left over, if any other Member is 
interested, he  can  then q>eak, on 
the third reading.

Shri Anandchand (Bilaspur):  May
I submit that representatives  from 
those territories may be given more 
time than other hon. Members,

Mr.  Chairman: Fifteen  minutes
should be ordinarily the  time for 
any hon. Member.

Sfari Dasaratha Deb: After a great 
delay and much hesitation, the Cen
tral Government has sponsored this 
Bill, namely the Territorial Councils 
Bill.  I welcome the  spirit of this 
Bill because it proposes to delegate 
some power to the Territorial Coun
cils to work m the local  sphere, a 
very limited sphere.  I  hope  that 
from now on, the  people of  these 
territories can participate in the de
velopment works though in a very 
limited ĥere.  Even then, we wel
come this measure, because this is a 
step in advance at  least  for  our 
people.  Everybody in  this  House 
knows that the demand of the people 
of these territories was to  have a 
Legislative Assembly.  The proposed 
Council cannot fulfil the  task of a 
legislature. That is why, I feel, the 
people of these territories  will not 
be fully satisfied.  Yet, I accept this 
measure as a temporary experiment, 
pending introduction of  a Legisla
tive Assembly and I hope my people 
also will accept this  measure  in a 
similar spirit.

At the same time, one should not 
forget that along with some welcome 
provisions in this Bill, there are some 
serious  defects  and  undemocratic 
propositions.  All these must be re
moved from this Bill.  Otherwise, it 
will not be much helpful  to work 
smoothly and  effectively.  I  shall 
take up the defects one by one in this 
Bill.  It is proposed that the Central 
Grovemment may nominate the first
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Chairman who shall hold office for a 
period' not exceeding three years.  I 
do not understand why the Central 
Government want to  nominate the 
first Chairman  from the birth  of 
these Territorial Councils  and why 
“•they want to curtail the right of the 
Coimcillors to elect their  Chairman 
from the  very  beginning.  I  am 
afraid it may  be  interpreted  in 
different ways.  It may be said that 
whereas the ruling party  did not 
secure a majority in the coimcil, the 
Government wanted to keep the door 
open to men from their party or yes- 
men as Chairman.  Again, there  is 
no provision for the removal of the 
Chairman if a situation  arises.  We 
want that there must be some pro
vision by which the Council, if the 
situation demands, could remove the 
Chairman, who is a whole-time fimc- 
tionary as  envisaged in  this Bill. 
The non-incorporation of a provision 
for the removal of the Chairman is 
not without its  significance.  It is 
apprehended that  the  Government 
want to  see that  the  nominated 
Chairman shall not be removed from 
office before the end of the period of 
his time, no matter whatever serious 
crimes or damages he  commits to 
the Councils or to the People of the 
territories.  I suggest that the Coun
cil must be given that right at least 
to remove the Chairman if  such a 
kind of situation arises.  Otherwise, 
it will be difficult for the Coimcillors 
to proceed in a democratic way. Of 
course, I do not say that  normally 
people would be anxious to remove 
the Chairman.  It would not be de
sirable.  In an  extraordinary  situa
tion, there must be a certain power 
given to the Councillors to  r̂ m̂ove 
the Chairman.  I plead that not only 
in the case of the nomirated Chair
man, but also in the case  of  the 
elected Chairman, this power should 
be there.  Because,  if the  Council 
is not given the  power  to remove 
the Chairman, there is a danger that 
the Chairman may tend to  neglect 
majority will of the Coimcillors or he 
may become a yes-man of the Ad
ministrator and the corrupt officers 
or  he may  tend to  develop  an 
aiTOgant spirit or attilude  towards

the Council Members.  He will have 
nothing to fear from the Members 
of the Coimcils either for the reten
tion of his office or for his  other 
action.  If this power is not given, 
this Bill would be obnoxious and at 
the same time most  rediculous and 
undemocratic.  That is  why I have 
proposed an  amendment on  these 
lines:

“Page 6— 

after line 32, insert:

“(lA) An elected Chairman or 
Vice-Chairman may at any time 
be removed from his office by a 
resolution of the coimcillors car
ried in this behalf by the votes 
of  not less  than  two-third 
of the total number of council
lors holding office for the time 
being, at a  meeting  specially 
convened for the  purpose and 
according to the procedure laid 
down by the Council:

Provided if  the  number  of 
councillors who have given their 
votes in favour of such resolution 
is less than two-third of the total 
number of the holding councillors 
office for the time being but more 
than half̂the number  of siich 
councillors,  the  administrator 
may by order remove the Chair
man or  Vice-Chairman as  the 
case may be, from his. office.”

Mr. ChairmaB: What I  propose is
this.  If the  MemSers  intend  to
pursue the amendments  they have
tabled at tiie second  reading, they 
need not  read ih&n  now.  They 
should rather make general observa
tions on those amendments but not 
read them, nor go into  details.  In
that case tĥ e will be no time. There 
are already 53 amendments  on the 
Order Paper.  So, we have to eco
nomise time.

Shri Dasaratha Deb:  Yes, Sir.  I
will make general observations. This 
amendment is very  simple, and in a 
democratic spirit.  I hope the Home 
Minister Will look into it

There is another defect regarding 
the appointment of executive officer, 
because this Bill does not  want to
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give the power to appoint executive 
oflficer of the council to the council 
itself.  The chief  executive  officer 
must be responsible to the  Council 
for his action and at the same time 
should be appointed by  the Chair
man of the Council or a person act
ing on his behalf fBr the time being.
I do not understand why  Govern
ment proposes that the chief execu
tive officer should or must necessarily 
be appointed by the  Administrator.
It is a queer idea.  I do not  know 
what motives are behind it.
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There is another point  regarding 
the nominated members of the coim- 
cil.  In his introductory speech, the 
hon. Home Minister said  that this 
provision for nomination  will not 
necessarily be generally followed, but 
cases where members of the Sche
duled Castes or  Scheduled  Tribes 
are not elected on the basis of adult 
suffrage this may be considered. Why 
should not the Home Minister cate
gorically state that as a provision in 
the Bill itself?  If  that is his de
sire, what he stated in  the House 
should be incorporated as a provi
sion in the Bill.  In that case there 
will be no apprehension. Otherwise, 
it might happen that in spite of mem
bers from the Scheduled  Castes or 
Scheduled Tribes being  elected to 
the council, some  other  member 
may be taken in the council.  What 
he said may apply to Tripura and 
Manipur, but in the case of Himachal 
Pradesh why should this nomination 
provision be there because it is al
ready stated in the Bill itself that 12 
seats have been reserved for Sche
duled Castes?  Where is the fear that 
the people from that community will 
not be or may not be elected?  I do 
no understand this, I think this right 
of nomination should not  be there, 
because if such a thing is there, it 
will help the ruling party to mani
pulate in this also.

Then I want to point out another 
serious defect.  Of course, the  Bill 
wants to give certain powers to the 
coimcil regarding local  affairs, *ut 
at the same time the  coimcil must

be given certain powers at  least to 
recommend to the Central  Govern
ment in matters which affect the in
terests of the people of the  State 
like l3gislation on land  reforms etc. 
That sort of recommendatory  power 
must be given to the coimcil so that 
it can bring such  matters to the 
attention of  Government.  I  think 
this is also absolutely necessary and 
must be incorporated in the Bill it
self.

Regarding the  finances  of  the 
council, I should say very meagre re
sources have been left to the council 
to raise its independent  fund.  In 
this Bill it is suggested that only ten 
per cent, of the land revenue should 
be given to the coimcil, and besides 
this there  are one or two  small 
sources such as  entertainment tax 
etc.  The Home Minister is not un
aware that Tripura and Manipur are 
very backward States, and the income 
from these sources will be small.  I 
wanted to move an amendment, but 
there are certain technical dif̂cul- 
ties as getting the sanction  of the 
President etc.  The Bill has been in
troduced so hurriedly,  and I could 
not get time.  However,  I  request 
the Home Minister  to give  them 
more resources.  Otherwise, Govern
ment will be giving  practically no 
‘ room to the council to raise its funds 
independently. The  council  will 
have to depend for its work only on 
the grants of the Centre, and with
out any grants from the  Centre it 
cannot work smoothly or effectively. 
Naturally one question arises in my 
mind.  Is it the  intention of  the 
Central Government that the council 
should be at the mercy of the Gov
ernment tor its resources, like a bird 
of a holy place called Tirth-Kuk in 
Bengali, having no other resources? 
I think tke council should  not be 
left in thit state.  It must be given 
more resources.

Coming to the subjects  that are 
essentially required to be transferred 
to the Territorial Council I have al
ready suggeste<S some  improvements 
in the shape of several amendments
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that I have tabled.  So, I do not want 
to take much time of the House.  My 
amendments are before  the House 
and the Home  Minister.  They are 
simple and at the same time very 
desirable, and I hope the Home Min
ister will give his attention to them.

I request the Government at least 
to allocate sufficient money to these 
councils so that they  can carry on 
developmentwork in the little sphere 
that has been allotted to them very 
smoothly and speedily.  I hope  the 
Home Minister will pay  careful at
tention to my amendments  in the 
second reading stage.

Shri Anandchand: I am grateful to 
the Home Minister for having given 
the present Parliament the opportu
nity  of  putting this  Bill on  the 
statute-book.  He is a busy man and 
he has become busier  still conse
quent to the reorganisation of States, 
but I am happy that  even  at the 
fag end of this session he has had 
time to bring this measure before us, 
although ten days ago we  did not 
have any inkling and I for one was 
losing hope and thinking that pro
bably he had forgotten the promise 
made in this House in  September 
last that he would try his utmost to 
put the Bill through this session. But 
he is a man of his word and he has 
truly reacted in that manner and I 
am happy the measure is now before 

us.

This Bill cannot fulfil the democra
tic aspirations of the people of the 
Territories to the same extent as the 
other Governments functioning in the 
States of India with  their legisla
tures and so on fulfil.  That limita
tion is inherent in the very scheme 
of things. We have accepted States’ 
reorganisation.  We have  made 
States in India and certain portions 
we have delegated to the  status of 
Union Territories, and the basic fun
damental  governing  these  Union 
Territories is that Parliament itself is 
to be their legislature and they can
not have  legislatures  or  popular 
Ministries as we call them.  But there 
was no reason why, short  of that 
legislature, some  provisions  could

not be made for  associating  the 
people * of these  Union  Territories 
with the day-to-day  administration. 
So, this Bill is a welcome  measure, 
and is a  welcome  step in  that 
direction, and will,  I hope,  fulfil 
those aspirations, though, as I  have 
stated at the very begin̂ g, it will 
fall short of their aspiration, especially 
in my area of  Himachal  Pradesh 
wherein an Assembly has functioned, 
where a Part C State has functioned 
with a legislature and a  Council of 
Ministers for the last four and a half 

years.

But, we  accept  the  proposition. 
We know that it is a temporary pĥ e. 
We are also aware that  the  Union 
Territories are there  only for the 
. time being, and that in the new con
cept of India that is emerging....

Shri L. Jogeshwar  Singh (Inner 
Manipur): How do you say that?

Shri Anandchand: These areas will 
have to be tagged on to the States. I 
have no doubt about it, in spite of my 
hon.  friend’s  remonstrations,  that 
India is going to have a  system of 
administration-----

Shri L. Jogeshwar ^gh: Himachal 
Pradesh will go to Punjab.

Shri Anandchand:-----which is uni
form throughout the  country, which 
gives the people the  opportunity to 
rise to their full stature in their in
dividual areas, which gives them the 
right to become Chief Ministers and 
other Ministers, to legislate for the 
areas from which they come, and so 
on.  Therefore, I  look  upon  this 
measure as a stop-gap arrangemrat, 
and I shall now try to put  brfore 
the House  my own  views  about 
things as they are m this Bill.

One thing which I particularly wel
come is the non-inclusion of  any
thing like non-official advisers in th6 
administration.  It is an  obnoxious 
thing, and it is -wronB to have non
official advisers attached  to the ad
ministrator.  At the time  when the 
Home Minister made his  statement 
in September last, he was not quite 
deal in his mind whether the ad
ministrator appointed by the Centre
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could not be assisted in the day-to- 
day administration by some  sort of 
non-oflficial advisers.  I am glad that 
In the scheme of this Bill, they are 
out.  I also hope and trust that the 
anomalies that are now being con
tinued in the Territories of Manipur 
and Tripura in the form of these non
official advisers will  speedily come 
to an end.  They have  now  been 
given the powers, or I  should say, 
the  privilege, of  standing up  as 
Members of Parliament.  We passed 
the Bill only the other day remov
ing any disqualifications  that might 
be there.  Although I did not think 
there was any disqualification attach
ed to their offioe, yet, to  make i* 
certain, the  Representation of  the 
People  (Miscellaneous  Provisions)
Bill has made it clear that they can 
stand.  I trust they will go to the 
people, seek a vote of confidence, if 
they are worth the name, and come 
to this House as the representativG- 
of the people, but there would be no 
question now of association of non- 
ofl&cial elements in sharing the ad
ministration of a  Union  Territory 
with the administrator, when we are 
already making a three-tier govern
ment as conceded or as conceived in 
the Bill.

The three tiers are the local-govem- 
ment, the local self-Govemment, as 
I may call it, the State Government 
and the  Union  Government  The 
fimctions of the Union  Government 
for these Union Territories are now 
going to be discharged by  Parlia
ment here.  So far as the functions 
of the State  Government are con
cerned, they are going to  be dis
charged by  the  administrator in 
consultation and  close collaboration 
with the Members  of  Parliament 
who have already been  constituted 
into advisory committees for  these 
areas.  As for the local functions up 
to the stage of the Territorial Coim- 
cils, there will be the panchayats at 
the very bottom, and over them the 
Territorial Coxmcils are going to  be 
relegated to the sphere of the Union 
Territories.  So, to my  mind, • the 
picture is complete, and I hope there
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will be no effort on the part of in
terested people or vested interests to 
again try to open up this avenue of 
non-official advisers  with  all  its 
shortcomings and with all the bicker
ings that it brings.

With yoiir permission, I would like 
to say a few words about the scheme 
of the Bill, as I see it.  I think it 
can  roughly be  divided into  five 
parts, firstly,’ the constitution of the 
Territorial Councils,  secondly, their 
powers and fimctions,  thirdly, their 
procedure and staff,  fourthly, their 
functions, and fifthly, their  control.
I would like to say a few words on 
each of these.

Regarding the constitution of  the 
Territorial Council, the Bill makes a 
provision of 40 members for Himachal 
Pradesh and 30 for each of the Union 
Territories of Manipur and Tripura. 
The Home Minister was pleased  to 
say just now that he proposes to raise 
the strength in the case of Himachal 
Pradesh to 41.  I have no objection to 
the raising of the strength, but I want 
to bring to his notice one fact which, 
perhaps, has been overlooked,  and 
that is, that in Himachal Pradesh, the 
seats reported to be reserved for the 
Scheduled Castes are 12, and those for 
the others will be 28.  In other words, 
if we have 41 seats, one extra-consti
tuency would have to be made.  But 
I think there is a  little mistake in 
that.

At the present moment, in Himachal 
Pradesh, we have 32  constituencies 
and 41 members.  In 32 constituencies, 
we have 32 general seats, and there 
are only 9 Scheduled Castes seats. The 
basis is that, according to the Presi
dent’s Order of  1951, the  Himachal 
Pradesh Scheduled Castes population 
was estimated at 2,37,000.  Under the 
provisions of the Scheduled Castes and 
Scheduled  Tribes  Orders  (Amend
ment) Act, which Parliament passed 
only in the last session, this population 
was increased from 2,37,000 to 3,20,000 
Therefore,  this  provision  of  12 
seats is all right, because it conforms 
now to  the  ratio of the  Scheduled 
Castes population  of  3,20,000 to the
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total population oi 11,09,000.  But, to 
have 12 seats, we shall have to rear
range a number of constituencies, if 
the total number is 41.  Therefore, it 
would not be quite correct to say that 
if we raise the number to 41, we may 
make them on  the old  pattern,  I 
belive some kind of a delimitation of 
the constituencies will be necessary. 
Therefore, what I was going to urge 
was that rather than have  an odd 
number of 41, the number might be 
increased to 42, and some constituen
cies would have to be rearranged for 
the very reason that I have put before 
the House.  While the clauses are dis
cussed, I hope the Minister would take 
this fact into consideration.

Mr. Chairman: The  Minister said 
that at present, there are 41 members.

Shri Anandchand: But the number 
of Scheduled Castes members is only
9 at the present moment.

Mr. Chairman: That does not matter. 
It means that the number of reserved 
seats being more, more constituencies 
are tagged together.  But delimitation 
may not be necessary for an individual 
constituency.

Shri Anandchand: That is for dou
ble-member  constituencies.  Single
member constituencies cannot be join
ed together for returning  a double
member seat.  So, some deHmitation 
of these existing constituencies into 
double-member constituencies will be 
necessary.  That is what I would like 
to submit.

I do not want to say anything about 
the principles, so far as the nominated 
members are  concerned.  My  hon. 
friend from Tripura was very vehe
ment that there is a scheme or there 
is a card up the sleeve of the Home 
Minister to introduce  some kind of 
undesirable element or Government 
supporters into the Council and that 
probably, if it was justified in the case 
of Manipur and Tripura, there was no 
justification in Himachal ,Px*adesh.  I 
do not subscribe to that vî .
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In Himachal  Pradesh, beside the 
Scheduled Castes population, we have 
a large tribal population of  about 
30,000.  In the amendment which  I 
would be moving later on, I  have 
tried to suggest that some of these 
members, if they are to be nominated 
at all,—of course, I do not stand for 
the non-official elements, if they are 
not there, so much the better, but if 
they are to be there—may be from 
among the Schediiled Tribes. My sug
gestion is that at least a couple of seats 
in the case of Himachal Pradesh might 
be given to the Scheduled Tribes who 
are a very backward people and who 
would otherwise remain unrepresent
ed.  The Minister himself has  gone 
and seen some of them in  Champa. 
So, I shall not repeat it But that  is 
my suggestion about this matter.

About the functions and powers of 
the Territorial Councils, it is a com
prehensive list. Of course, more items 
could easily be added; there are in
numerable items, but I have  been 
looking through the Bombay Mimi- 
cipal Corporation Act, and also  the 
Punjab District Boards Act, and I find 
that the powers are no whit less than 
they have in these two areas; they 
are a little more in certain directions, 
as the Minister pointed out.

There is, however, one  exception 
which I would like to put before the 
House, and that , is about agriculture. 
In these functions, there are items 
like agricultural fairs, irrigation for 
purposes of agriculture and so on, but 
agriculture itself, the improvement of 
agriculture, the problems of agricul
tural farms and so on are not there; 
at least, I have not been able to find 
them in the functions and powers of 
the Council.  I would request that 
these three items also may be added.

Pandit Thakur Das Bharffava (Gur- 
gaon): Item XVIII reads:

“fairs and agricultural and in
dustrial exhibitions and the esta
blishment  and  maintenance  of 
model farms;”.
••
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So, model farms are there.
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Slui Anandchand: Model farms are 
ther/B, but not the Agriculture Depart
ment, as we understand it.  That was 
what I had in mind, not only farms, 
but the Agriculture Department as i. 
whole.
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The three areas for which  these 
Councils are going to be constituted 
are agricultural  I have not  much 
idea of Manipur and Tripura.  But, 
so far as Himachal Pradesh is con
cerned, more than 90 per cent, of the 
area depends on agriculture.  I think 
it would be a welcome addition,  if 
certain more powers to these Councils 
were given in the field of agricidture.

Then I will come to the Chief Exe
cutive OflEicer or what I have termed 
first as ‘The Procedure and the Staff. . 
Now, my hon. friend was rather cri
tical of the Chief Executive Officer, 
and he was also of the view that the 
Chief Executive Officer must be  a 
member of the Council itself.  I do 
not  subscribe to that view for two 
reasons.  One is that the Chief Exe
cutive Officer is a person who has to 
carry out the directions as well as the 
decisions of the Council.  He must 
necessarily be a functionary and an 
employee; he cannot be a member.

Then so far as the other point was 
concerned, about control, I agree that 
at the present moment, the Bill, as it 
is worded, gives a | majority or asks 
for a I majority of the total members 
of the Council before the Chief Exe
cutive Officer can be removed.  I 
think that is too harsh a provision. 
Perhaps we have overstated the limit 
which is required, for two reasons. 
One is that under the Constitution— 
let us take article 61 of the Consti
tution—even our highest  dignitary, 
the President of India, can be  im
peached by either House by a 2|3rd 
majority and removed from office.  I 
do not think the Chief  Executive 
Officer can be a functionary or digni
tary higher than he.  But that is a 
very minor question-

The other point that I wanted  to 
make was that we should not give to

these Chief Executive Officers a cer
tain amount of continuity of tenure, 
unlimited tenure, by which vested in
terests are Created.  Therefore, what 
I would suggest is that in this matter, 
if the hon. Home Minister agrees—I 
have also tabled an amendment  to 
this clause—the Chief Executive Offi
cer may be appointed, as he is ap
pointed in the Bombay Municipal Cor
poration, for a renewable period  of 
three years.  That renewable  period 
gives an opportunity to the people who 
are dealing with him to decide, with
out bringing in a formal resolution 
for his dismissal,  which looks very 
awkward, I believe, to the Admini
strator or the Government of India, 
on the ground that the person has not 
been able to discharge his functions 
quite correctly, that the renewal may 
not be granted after three years. That, 
I would suggest, is one method  to 
cope with the the criticism that a man 
who is there for all time and who 
thinks he is irremovable, except  by 
a }th majority—which will be. very 
difficult to obtain—cannot be remov
ed; that, I think, would be a better 
method of seeing that he  does  not 
transgress the limits of propriety, and 
the Council is also given an opportu
nity every three years to voice  its 
views about the Chief Executive Offi
cer before he is reappointed to the 
post.

Regarding finance, I have only two 
points to make.  One is that finance 
naturally is the backbone of any Cor
poration, Territorial Council or  any
thing that we can construct.  And as 
T see, according to the memorandum 
which the hon. Minister has appended 
to the Bill, the idea is....

Mr. Chairman: The hon. Member’s 
time is up. '

Shri Anandchand: I will finish in
four or five minutes.

Mr. CluUnnan: There are  other
Members also who want to speak.



Shri Anandchand: Then I will finish 
in two minutes.
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action was proposed to be taken on 
them.
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About this financial provision, what 
I was going to say was this, that at 
the present level of revenue, they say, 
Rs. 11 lakhs for Himachal Pradesh, 
Rs. 5 lakhs for Manipur and a few 
lakhs  for  Tripura.  I am not going 
into the financial  position of those 
States.  But in Himachal Pradesh, I 
know that primary  and  secondary 
education cost Rs. 50 lakhs in  the 
budget for 1955-56.  This amoimt of 
Rs. 50 lakhs was being spent in that 
area or in my area for primary and 
secondary education.  Then there are 
other expenses on agriculture,  on 
farm and on various matters, public 
health and so on, which are going to 
be entrusted to the Council.

So my submission is that more fin
ancial powers so far as the taxation 
field is concerned may be given; if it 
is not taxation, then the giving away 
of the net proceeds of several items 
which I will suggest in due course may 
be considered to fill up the financial 

gap.'

Lastly, I would say as regards con
trol that the Territorial Councils are 
a new experiment.  We have had a 
legislature in Himachal Pradesh. That 
was functioning in a different manner. 
So far as Himachal Pradesh also is 
concerned, it is a new  experiment. 
Therefore, mistakes may be commit
ted.  So what I submit is that in this 
control, there is a provision for  the 
supersession of these Coimcils.  Of 
course, in every Act which Grovem- 
ment makes, if the people who  are 
elected do not behave properly,  if 
they do not discharge their functions 
properly, supersession is‘ there.  But 
what I wanted to request this  hon. 
House  and  to  suggest to  the hon. 
Minister lyas that so far as superses
sion was concerned, the clause might 
be rewarded so nicely or rewarded so 
properly that no supersession of these 
Councils was effected without giving 
them due sind reasonable opportunity 
to explain their position or to explain 
their conduct on which this extreme

These are all the observations  I 
want to make on this Bill.  I am sure 
it will come as a great fillip to local 
self-government  in  these  areas, 
although it fails short  of the aspira
tions, as I have already said.

Shri Rishann: Keishinff (Outer Mani
pur—̂ Reserved—Sch. Tribes): I con
gratulate the hon. Minister on bring
ing forward this Bill in the current 
session of Parliament.  But as far as 
the provisions of the Bill are concern
ed, I am rather disappointed. I think 
the people of Manipur  and  otĥ 
Union Territories also will feel the 
same.

It is quite natural that the people 
of the Union Territories are disap
pointed with this Bill, because for the 
attainment of freedom they had sacri
ficed as much as the people of any 
other part of the country.  Take the 
case of Manipur.  We have had  in 
deience of the freedom of this coimtry 
such patriots  as  Bir  Tikendrajit, 
Powna, Thangal and so many' others 
who sacrificed their lives.  About 30 
years back. Rani Guidelo came for
ward with ĥ  brother and people and 
fought the Britishers.  Again in 1939, 
thousands of women from  Manipur 
came forward to fight the Britishers 
for the sake of the freedom of the 
country.

In spite of all these efforts of theirs 
for the liberation of the country, this 
is how the Government of India have 
treated them.  After the attainment 
of independence, these parts of  the 
country were .constituted linto Part 
C States.  The people were denied all 
the democratic rights.  So they began 
to feel that they have been treated as 
shudras among the citizens  of  the 
country.  This wrong was committed 
on the people.  Gross injustice  was 
done to them.  The hill people  and 
plains people of Manipur, in 1954, in 
order  to  correct  these  wrongs, 
launched a peaceful and non-violent 
sat̂ragraha.  Hundreds of people faced
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bullets and imprisonment.  They have 
been patiently waiting with  high 
hopes and expectations about this Bill. 
Now the Bill that is before us shows 
that its provisions can never fulfil the 
aspirations  of  the  people for  ful- 
fledged assembly.

Coming to the Bill itself, I am not 
optimistic about the successful  and 
smooth working of the Council. There 
‘ is too much interference from  the 
Centre, and from the Administrator. 
The powers given to the Council are 
so limited that they won’t be able to 
do anything in order to satisfy  and 
fulfil the aspirations of the  people. 
The Bill envisages that the  Central 
Govermnent are to nominate four per
sons.  So far in Manipur, the tribal 
people have had separate seats  for 
Council as well as for  Parliament. 
There is ho need for any reservation, 
and I do not understand Why the Cen
tral Government wish to  nominate 
four other persons, besides the  33 
memers  selected on adult suffrage. 
The Home Minister has given an ex
planation about it, but I am not satis
fied with it.  I know what nomination 
is and people know it too.  Nomina
tion always means putting their own 
men, their own yes-men.  That will 
simply strengthen the grip of  the 
ruling party; I do not  mean  the 
Congress Party only, but  whoever 
rules.

So, the word nomination should  be 
altogether dropped.  Nominated mem
bers will not be sitting there without 
getting anything.  They will claim 
the same rights as the other elected 
members are having  or  enjoying. 
So, they will have to be paid some re
muneration or something of that sort. 
I feel that this is not only undemo
cratic but also a waste  of  public 
money.  Therefore,  that  provision 
should be altogether dropped.  We do 
not require any reservation for any 
section of the people as there is suffi
cient reservîon already there.

The Central Government can norni- 
nate a Chairman of the Council, as
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provided in this Bill.  This is some
thing which we cannot  think  of. 
There are, for example, in Manipur 30 
elected members, each of whom re
present 10,000 people. They have been 
elected by the people and are sitting in 
the Council, and now to preside over 
the meeting of the elected members 
you want to put somebody who does 
not respresent anybody in the State. 
That is also quite undemocratic. There 
should not be any such provision in 
the Bill.

On the first day of the meeting of 
the Council, the “Administrator  can 
preside, and then a Chairman who will 
command the confidence of the majo
rity of the elected members of ihe 
Council -can be elected.  That is 
very simple thing.  Therefore, I  am 
opposed to the provision as given in 
this Bill that a Chairman may  be 
nominated by the Central Govern
ment.  That provision should be ddSfe- 
ted.

There is also interference, as I said, 
from the Chief Administrator. Every 
time the Administrator attends  any 
such meeting, he shaU preside  over 
the meeting—that is what is stated 
here.  I have no objection to  the 
Administrator attending the meeting of 
the Council, and addressing the Coun
cil occasionally, but to say that the 
Administrator often comes and when
ever the Administrator comes,  the 
Chairman elected by the representa
tives of the people should vacate and 
go somewhere else,  allowing  the 
Administrator to sit there, is some
thing funny. The hon. Minister should 
also look iifto this and delete that por
tion of the Bill, because, as I said, the 
man who does not represent  any
body, the man who is deputed from 
here going and dislodging the Chair
man elected by the people is some
thing which the people will  resent. 
Not only the elected members but the 
people as a whole will resent  such 
action, and, therefore, that  portion 
must be removed from the Bill.
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The Council also must be  given 
power to remove the Chairman.  I 
feel that there must be a provision by 
means of which the Council can re
move the Chairman when he does not 
command the confidence of the Coun
cil.

Even for the removal of the Chief 
Executive Officer you have given the 
voting strength figure as three-fourths. 
That is too high, and it should  be 
only two-thirds.

I also feel that the appointment of 
the Chief Executive Officer  should 
not be made by the Administrator but 
by the Council.  He is the most res
ponsible officer and he should be ap
pointed by the Council and his re
moval can be effected by the Council.

The principal officers are to be ap
pointed by the Coimcil, but the Chief 
Executive Officer by the Administra
tor.  I do not know why this division 
is there.  The whole of the appoint
ments, that is, of the Chief Executive 
Officer and the principal officers, must 
be made by the Council and not by 
the Administrator, and the  Council 
should have the full power to remove 
tliese officers.

Again, coming to the financial 
pect of the Bill, 10 per cent, of the 
net revenue has been given to the 
Territorial Council, and the result is 
that Manipur will get about Rs.  5 
lakhs.  With this amount of Rs. 5 
lakhs I do not know what they will 
do.  Even for the construction of a 
bridge, it requires Rs. 5 lakhs or more 
in Manipur and in some of the hilly 
areas.  You have kept only Rs.  5 
lakhs at the disposal of the Council. 
They will not be able to do anything 
with that amount. Therefore, I request 
that more money should be allotted, 
more funds should be kept at the dis-** 
posal of the CouncIT because, the pro
gress, development and smooth work
ing of the Council largely  depends 
upon the financial position.  There
fore, I request that the hon. Minister

may give more resources and provide 
more funds to the Coimcil.

Shri Tek Chand  (Ambala-Simla): 
After having examined the  various 
provisions of the Bill and after hav
ing endeavoured to probe into  the 
spirit and the principle  imderlying 
this measure, I can only lend it  a 
qualified suppŜfl.  It has no doubt 
certain good features.  It has endea
voured to supply a void that had been 
created in consequence of the creation 
cf the union territories and yet  that 
void is not sufficient to satisfy aU the 
democratic urges of the people.  It is 
a sort of via media which leaves a 
person’s appetite only half satisfied 
Though this Bill deprives the members 
of the Territorial Council of all legis
lative powers, in effect it provides, in 
a new manner, legislation by resolu
tion.

When we turn to the subject which 
are within the control and admini
stration of the Territorial Council as 
provided by clause 28, they are so vast, 
so multifarious, so varied that I have 
my doubts as to the effectiveness of 
the Council to undertake full  and 
satisfactory control'and to administer 
it with any efficiency.  I know that 
this measure is patterned and modelled 
upon Corporation Acts  in  various 
Presidency towns.  It is very much 
analogous to them.  But the framers 
of this Bill seem to have missed one 
point, and if I may say so, that point 
intimately relates to Himachal Pra
desh. No doubt in the matter of popu
lation, Hi lakhs may be just a little 
more tĤ half the population of the 
town of Delhi.  Nevertheless, one feet 
must not be lost sight of.  Himachal 
Pradesh has got a vast territory ex
tending to 10,000 square miles.  Will 
it be  within- the  beat,  will  it be 
within the reach and effiective control 
of this Territorial Council, especially 
ŵhen the terrain is mountanous, diffi
cult of negotiation?  As the modes of 
communication are few and far bet
ween, I do not know whether  this 
huge  administration  and  control 
shouW be entrusted to a CouncU like 
that
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If you turn to the subjects  which 
fall within the jurisdiction of  these 
Councils, you will find that there are 
subjects like the construction  and 
maintenance of rope-ways, tramways 
and other means of transport with the 
previous sanction of the Central Gov
ernment.  I am glad in a way that the 
subject of rope-ways about which I 
must have been advocating for  thê 
last many years has at least found its 
place on paper.  These aerial rope
ways and other similar means  are 
very much needed in  mountainous 
areas.  But my fears gwe that it may 
not be within the intellectual or ex
pert competence of these  Councils; 
they may not be able  "initiate this 
novel and new scientific  mode  of 
transportation.  Then again, I notice 
that a vast subject like the reclama
tion of soil and the preservation of 
forest, improveinent of livestock, etc. 
is entrusted to this Council.  It re
quires the expert personnel of the 
Centre to undertake these vast and 
varied imdertakings.  It will not be 
within the effective purview of  the 
Council.

As pointed out  by  Shri Anand- 
chand, my distinguished  neighbour, 
regarding agriculture, no power  is 
being given to the Council.  It might 
have been well within its com̂tence. 
It is not sufficient that they may be 
able to control the fairs and agricul̂ 
tural and industrial exhibitions or the 
few scattered model farms  in  the 
territory.  It will not serve the pur
pose.  With respect to  agriculture, 
they should be able to educate  tb̂- 
common man extensively and that i? 
a subject which ought to have been 
entrusted to this Counoil.  Not only 
agriculture to which Shri Anandchand 
confined his remarks but also orchards 
should- have been included.

In Himachal Pradesh, there  are 
good fruit orchards.  There is plenti
ful scope for multiplying such  or
chards.  That  is  a  subject Which 
can  well  be  left  to  this Coun

cil  and I have  no  doubt  that  it 
will discharge its functions effectively.

Regarding  clause  53—power  to 
supersede Territorial Council—I feel 
that the language is all embracing, if 
not unjoSt altogether.  The existence, 
continuance or supersession of  this 
Council is dependent upon the sub
jective satisfaction of the  Central 
Government and the Central Govern
ment  must  necessearily  function 
through its Administrator.  It is for 
him to express his dissatisfaction or 
disapproval of some of the measures 
and the Council stands superseded.  I ' 
feel that the principle of audi alteram 
patrem ought to have been incorpora
ted in some form or the other in this 
Council.  An opportunity should  be 
given to the defaulting members' 'of 
this Council to show cause why  the 
Council should not be superseded.  A 
provision to that effect ought to  be 
incorporated because it may very well 
be said that supersession may be th‘e 
result or consequence of some tug-of- 
war or some power politics as bet
ween the Administrator on the one 
side and the Council on the other.

Regarding the seamy side of  the 
Bill, the unsatisfied  side  of  the 
legislative hunger of the people, I feel 
that it would have been a lot better 
so far as Himachal Pradesh  is con
cerned if it had been joined  with 
Punjab and made into a third region.
In Punjab today, in which  PEPSU 
has merged, the population  does not 
exceed a crore and si3fty lakhs.  If 
the population of eleven lakhs  is 
added from Himachal Pradesh,  the 
total population will not exceed two 
crores. Tl ̂ ould have, been in  the 
fitness of things if Himachal PrafQesh 
had been added to Punjab and  the 
wishes and the aspirations  of  the 
people of Himachal Pradesh had been 
guaranteed by giving them a third 
region. Call it the Hill Region, if you 
like.  We have already got two reli
gions—the Punjabi Region and  the 
Hindi Region.  We may as well have 
a Hill Region.  That would have met
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 ̂M
and satisfied their legislative aspira
tions aiid democratic  desires  They 
would have been at par with the other 
citizens in this country.

I may bring it to the notice of ttie 
hon. Minister and the hon. Members 
present that only recently there was a 
labour conference at Simla.  They 
demanded a third region for Himachal 
Pradesh in Punjab.  Again  a large 
number of members of the legislative 
assembly—erstwhile  legislative  as
sembly, I should  say—of  Himachal 
Pradesh,  very  prominent  public 
workers and members of the District 
Congress Committees are anxious and 
have expressed their desire  to  the 
Central Government that there should 
be a third region created so tha* the 
people of Himachal Pradesh may join 
their kith and kin in the bigger Pun
jab and share in the enjojrment of the 
democratic rights  coupled with  the 
preservation and protection of their 
special interests so that this back
ward area may have full scope  for 
development and expansion  without 
being spoon-fed, if I may say so, bv 
the niggardly measures as adumbarat- 
ed in this Bill.  With these remarks,
I lend my qualiBed support to  this 
BilL
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f R̂ # T̂   ̂ ̂ ̂
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 ̂ ^...

 ̂ TWI  (n>îl*T) :  ?rnT eft

’’17̂ ̂ 1̂ f^r  ̂5T̂ ̂ 5TR %

favn̂r. ̂  ?

'ifw 6î <  fW  : %T

 ̂  ̂  H ̂   7m ̂5TrffT
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^WV ̂  2?̂  ?T]|V TTOT t f̂tVRPTT
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r̂r̂ I 1w9iv zf̂ ̂  I ;

“subject to the rules made by 
the  Council  for  the  purpose, 
except from any person  against 
whom  a  reasonable  suspicion 
exists, that he has committed an 
offence imder the Act.”
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“Except from any  person  againsU; 
whom a reasonable suspicion ezista*’ 
that he has  committed  an  offence 
under the Act”.
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"In addition, clause 37 provides . 
ttiat the Central Government may 
make such grants to  the Coun> 
dk as it may think fit.”
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Some Bon. Members rose.

Mr. Chairman: I will now call up
on the hon. Minister to reply, because 
there are amendments and Msmhers

Bm

can have an opportunity of speaking 
later.

Shri L. Jogrê war Sin̂h: You gave
an opportunity to the Member  ̂r.n? 
til; otner party.  From the Congres.s 
I wish to say a few word.*?.

IVIr. Chairman: I cannot  recognise 
parties for this puipose..

Shri L. Jôeswar Sinffh:  I  will
ponciude _ in five or  six  minutes 
Another gentleman from my  State 
was given an opportunity, so }et me 
be allowed a little time.

Shri U. M. Trivedi (Chittor): H is 
not a question of anybody speaking 
from any particular State;  it is a 
question of the principles involved in 
Ihe BilL

Mr. Chairman: So everybody will 
he allowed.  But we are hard pressed 
for time.  That is the trouble

Shri L. Jogeswar Singh:  I  will
finish in five minutes.

Mr. Chairman: Very well.  I hope 
he will finish in five minutes.

Shri L, Jogeswar Singh: I congra
tulate the hon. the Home Minister for 
bringing forward this Bill at the fag 
end of this First Parliament. Before 
going Into the merits and demrits of 
the Bill I should like to make a gen
eral observation with regard to the 
desires of the people of these terri
tories.  I am very sorry I cannot ap
prove of the provisions of the Bil], Lj- 
cause the people of these territories 
have for the last sevcâl years been 
demanding a responsible form of gov
ernment  But even some  form  of 
government like that of the Part C 
States has not been given in the Bill. 
So far as the desire of the people of 
Manipur is concerned, their reaction 
is against the provisions of the Bill.
I have received telegrams from  the 
Manipur Congress Committee in this 
respect and Mr. Chairman, I  may 
read out a telegram, because it con
tains the reactions of the people from 
thaf part of the country  on  thfo;
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matter.  These are tjie contents of 

the telegram:

“The Executive Committee have 
examined the Territorial Councils 
Bill. 1956 in some details (stop). 
As the said BiU falls far short of 
the political aspirations of  tho 
people who have been long putt
ing up a fight for democratisation 
of administrative set-up in Mani
pur, the Bill wiU never satisfy the 
Manipur people (stop). The Com
mittee therefore resolve that  the 
Ministry  of  Home  Affairs  be 
requested that the provisions of 
the now repealed Part C States 
Act,  1951  granting  democratic 
responsible  government  be sub
stituted for the provisions of the 
aforesaid Bill with necessary con
sequential changes  (stop).  Con-

These are the reactions of the peo
ple from my part of the country that 
I have received.  So far as the con
tents of the Bill are concerned. I have 
therefore to say that my people ar« 

not satisfied with ttigfiL

Coming to the  provisions  of  the 
Bill I should like to say that limited 
as we are under the scope of this Bill, 
we have nothing more to get at the 
present juncture.  But I should like 
to request the hon. the Home Minister 
that this should not b̂ the final Bill 
for the administration of these terri

tories.  It is only a prelude, a step to
wards the further  democratisation 
of these territories. And I should like 
Vie Second Parliament to see that a 
new Bill is brought forward, so thai 
these territories should be given ̂ at 
least a status analogous to that given 
in the Part C States Act of 1951. And 
I hope the hon. the Home Minister 
will bring forward this sort of amend
ment in the next Parliament; or he 
ghouM see in the next Parliament that 
an improved Bill is brought forward 
for the administration of theie terri

tories.

N<yw, coming to the details of ̂ the 
BiU, I have to say that the provision

regarding nomination has got certain 
objections.  We do not like the word 
nomination to be put in this  Bill 
Because, people will generally object 
to this type of nomination.  Also in a 
House of thirty members, if we  put 
four nominated members, then it will 
become thirty-four members; and the 
four or five nominated members will 
themselves form a quorum.  It won*t 
look nice. Of course, even though this 
provision about nomination is put in 
the Bill, it has lost its force in  the 
light of the announcement made by 
the hon. the Home Minister; because, 
he has said that these nominated mem
bers will have no powers of casting 
their votes for election of any mem
ber to the Rajya Sabha.  I welcome 
the announcement that these nominees 
will not have power to vote for a 
member to be elected to the Rajya 
Sabha. This is with regard to nomina
tion.

Another point I wish to mention 
is about the election of the Chairman. 
I think this Chairman from the very 
beginning should be elected by the 
members of the Territorial Coimcil. 
If the Chairman is nominated,  there 
will be no satisfaction to the  mem
bers who are already elected on the 
Territorial Council—̂because it  goes 
against the spirit of democracy. When 
you have powers for supersession  of 
the whole Territorial Council, why are 
you afraid of putting  an  elected 
Chairman from the very beginning? 
If the Council goes against the ex
pected  desires  and  aspirations 
or it is found undesirable and obstruc
tive, at any moment the Central Gov
ernment can supersede the CounclL 
So I think this kind of nomination erf 
the Chairman is not desirable.  It is 
highly objectionable.

The time at my disposal is  very 
short, but there is one matter  to 
which I would like to draw attention. 
I have given in my amendment that 
there should be some sort of publica
tion on behalf of the Council; that is. 
the proceedings of the  Territorial
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Council should be published.  If they 
are not published, all sort of rumours 
will go about, and some people will 
say the Council has passed such and 
such a thing and some others will say 
that they have not passed such things. 
So, in order to set at rest such rumours 
and reports which are unfounded, it 
is better to insert a clause that  the 
proceedings of the Council may  be 
published summarily, signed by  the 
Chainnan of the Council.

Another point is this.  The  funds 
allotted to the Council for its use is 
inadequate.  It is provided  that  10 
per cent, of  the revenues  collected 
should be given to the Council.  It 
should  be raised  to 20 per cent.  I 
hid a mind to move an amendment 
to this effect, but since it was a money 
natter, I did not do so.  But, I should 
lihe to draw the attention of the hon. 
Hone Minister to see that the fund
IS 'jicreaaed.

Rigarding the  powers of  control 
given  to the  Council  over  certain 
itenrs, I should like to mention that 
sonje important items had been omit
ted, namely, the matters relating to 
agriculture like the  reclamation  of 
IftivL development of orchards, settle- 
nept of land to the landless people 
efc. These  are  very  important 
matters in the day-to-day administra
tion.  There are lots of orchards  in 
the hilly areas as well as in the plain 
areas belonging to the people who 
are poor.  The preservation of these 
orchards is a very important matter. 
1 should like to bring to the notice 
of the hon. Minister that the list of 
the powers  given  to the  Council 
should be expanded so as to include 
•ttie new items I have suggested.

Another  point  is  regarding  the 
Press,  Nothing has been mentioned 
here in this Bill regarding Pressmen 
being allowed to follow the proceed
ings bf the Council.  I think it will 
bs belter to allow Pressmen to follow 
the  jiroceedings  of  the Council.  I 
We moved an  amendment  to this 
eflkct.
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Mr. Chairman: The hon. Member
can speak on the amendments during 
the second reading stage.  He wanted 
only five minutes and now he is going 
on.  I have to allocate time.

Shri L. Jogeswar Singh: I will con
clude in three minutes.

This Bill is aiming  at the  demo- 
cratisation of the administration  at 
the lower levels, which is very wel
come.  But  my fear is  that  there 
may be a lot of interference between 
the  Chief  Commissioner  and  the 
Council.  In order to avert this inter
ference, I would  request the  Home 
Minister to appoint an administrator 
from the public.  In that case, there 
would be less interference  and  the 
administration would be carried  on 
liarmoniously.  If there is a popular 
administrator  appointed  from  the 
Dublic, there will be harmony between 
t-he Cô cil and the public.  This is 
one of the points I want to raise.

' In this Bill, nothing has been pro
vided about the day-to-day administra
tion of Manipur.  The administration 
is left entirely to the Chief Commis
sioner.  The Bill aims at having  an 
autonomous  body, which will  have 
nothing to  do with the  day-to-day 
administration of the territory.  The 
entire administration is to be carried 
on by the Chief Commissioner  him
self.  Nothing has  been  mentioned 
here  whether  there  will  be  any 
advisers to advise the Chief Commis
sioner or not.  I think that is more 
or less an open issue; this Bill  has 
nothing to do with it.  I think that 
some mention  must  necessarily  be 
made about it, so that there may be 
less objection and less criticism from 
the side of the public in case advisers 
are appointed.  People will be satis
fied at least to some extent if it  is 
mentioned here that  there will  be 
advisers  to the Chief Commissioner, 
who will be popular representatives 
of the people.

Pandit G. B. Pant: Sir, many matters 
of detail  have been  raised in  the
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course of the speeches delivered dur
ing the last hour and a half.  1 will- 
not go into them at this stage as, with 
regard to everyone  of  them,  there 
are amendments and it will be only 
waste of time if I repeat the same 
arguments twice, once now and again 
when the amendments are moved. So, 
I will leave those points for the time 
being for the later  stage.  I  hope 
hon.  Members will  not  misunder
stand me; I only want to save time 
and to deal with every point as it is 
raised in a pointed manner.

I am afraid liiat there is some mis
apprehension about the scope or the 
purpose of  this  Bill.  It  must  be 
remembered that we are not writing 
on a clean, blank slate today.  This 
Bill carnes  out the wishes of  this 
House as they had  been  expressed 
more than once.  The provîons  of 
this Bill have been framed  keeping 
in view the proposals of the States 
Reorganisation Commission, the Joint 
Committee and the two  Houses  of 
Parliament itself.

It is too late in the day to raise the 
question of legislation.  It had been 
decided by all concerned that legis
lation will vest in Parliament itself. 
So far as these areas are concerned, 
the Parliament will be seized of the 
powers of legislation and all laws will 
have to be passed by. the Parliament 
itself.  So, so long as that  decision 
stands, there cannot be a legislative 
assembly.  It was also decided  that 
we should have a  Corporation  for 
Delhi and Territorial Councils to deal 
with matters  primarily of  a  local 
character for these  areas.  As  hon. 
Members  may  be  remembering, 
according to the  proposals  of  the 
States  Reorganisation  Commission, 
Himachal Pradosh was to be merged 
in the Punjab and Tripura in Assam. 
Out of regard, however, for the views 
of the people of  Himachal Pradesh 
and Tripura,  these  territories  haa 
been kept apart.  It is out of defer
ence for their oft-repeated and express 
jiNLshes that we have disregarded̂ the 
îommendation of  the Commission

and maintained their separate entity 
and existence.  In the circumstances, 
*. had thought that the step  that we 
i»ad taken would be appreciated  by 
the representatives of these areas.  I 
still believe that they are presianably 
satisfied with the Bill  that I  have 
brought.  So far as the comments are 
concerned, I would be surprised  if 
any suggestion-; had been made. They 
are very resourceful, intelligent and 
ingenious people and they can  cer
tainly make proposals with a view to 
get the Bill  improved and it is  my 
duty to take every suggestion that is 
made by  any  single Member  into 
consideration and to attach as much 
of weight to it as it Reserves.  So, I 
shall  see v/hat can  be done when 
these amendments are moved.

I would like to say that so far as I 
am concerned, I do not want to intsr- 
fere with the affairs whether  of a 
State, or of a Territorial Council or 
of a Corporation.  The more  ptople 
leam to stand on their own leg«, the 
better for  the country and for the 
Central  Government.  We  do not 
want people to  lean on the  Ctntre 
too much.  They must also be roWlst 
people capable of standing on tWr 
own legs, going forward and matî- 
ing ahead.  We have only the d ê 
to enable people to run fast and jiot 
to tie them  down to any particuar 
constitution or any particular measuie.

• Nothing can  be said  to be ever
lasting in this world.  These Bills too 
will be improved and we will all be 
glad to do v/hatever may be necessary 
in order to satisfy the wishes of the 
people, but let us not under rate the 
importance and the magnitude of the 
step that is being taken.  It is of f 
far-reaching character.  It gives thei( 
executive powers without any S02 d 
interference from any other (fiĉ'tei 
It is something which has nop beeJi 
tried.  So far as these States ac con
cerned we know that there art ŝ - 
supporting and self-respecting peo{le 
living in them and we want tllenĵ io 
take the burden of administerinl 
affairs themselves.  But we have jto
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see that we carry out the wishes  of 
Parliament.  We move in a  manner 
that is in their interest and also in 
the interest  of  the  country.  With 
these few remarks I would like hon. 
Members to really receive — I would 
not say welcome, if that word is con
sidered to be somewhat flamboyant— 
this measure with goodwill, in a spirit 
of  cordial  co-operation  and  with 
determination  to work it  out in  a 
manner  as  to  enable  us  to  join 
together in further improving, enlarg
ing and making it better. ̂

Mr. Chairman: The question is:

“That the Bill  to provide for 
the establishment of  Territorial 
Councils in certain Union Terri
tories be  taken into  considera
tion."

The motion was adopted.

Clanse 2— (Definitions)

Mr. Chairman: We shall now take 
up  clause-by-clause  consideration. 
There are no amendments to clause 2. 
I shall, therefore, put it to the vote 
of the House.

The question is:

“That clause 2 stand part of the 
Bill”.

The motion was adopted

Clauses 2 was added to the Bill.

Clause S— (Constitution of  Terri
torial Councils and their composition.)

Pandit G. B. Pant:  Sir, I beg  to
move:

Page 2, line 20—

for  “forty** substitute  “forty- 
one**.

As  I  have  already  stated,  the 
strength of the Legislative Assembly 
of Himachal Pradesh stood at forty- 
one.  I do not want to disturb  the 
existing constituencies.  If the figure 
were to be  now forty,  then  some 
changes in the constituencies will have 
to be made.  In order that elections 
may be held simultaneously for  the
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Lok  Sabha  and  the  Terntoriil
Coimcils, I consider it adrlsabl«  to 
have an equal number of constituen
cies for  both.  That  is why I  «m 
changing forty to forty-one.
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Shri Anandchand: May I bring  te
the notice of the hon. Home Minister 
something which I said in his absence?

Mr. Chairman; Is there any amend
ment of his?

Shri Anandchand:  I only want to 
submit that the  present nimiber  of 
constituencies in  Hamachal Pradesh 
is  thirty-two  and  the  Scheduled 
Caste Members are nine, thus making 
forty-one.  Now, under this Bill il it 
is passed into an Act, the number of 
Scheduled Caste  members  will  be 
twelve.  Therefore, the present con
stituencies will not fit in twelve; some 
change will have to be made in any 
case—that is what I am submitting. 
I have no quarrel with the ntmiber ot 
forty-one.  In my opinion by bring
ing in the nxmiber of 12 for the Sche
duled Castes, some adjustment  will 
have to be made in any case.  Thai 
is what I want the hon. Home Blinia- 
ter to bear in mind.

Pandit G. B. Pant:  I had that in
mind.  What I think might be feasible 
would  be to  have  three  double
member  constituencies, to  combine 
six constituencies into three, each of 
them returning one Scheduled Caste 
member.  So,  the  number  will 
remain the same and there would be 
no need of fresh delimitation of these 
constituencies.  In that manner  the 
process could be speeded up.  ^

Shri Anandchand:  I beg to move: 

Page 2— 

for lines 20 and 27 substitute:

“(3) The Central  Government 
may nominate  not  more  than 
four persons to  be members of 
any Territorial Council so  how
ever  that  they  are  all  non
officials and at least two of them 
represent  the  Scheduled Tribes 
of  the  Union  Territory  of 
Himachal Pradesh.**
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Sliri BIren Dtttt (Tripura West): I 
beg to move:

Page 2—T

omit lines 26 and 27.

In the case of Tripura, Manipur and 
also Himachal Pradê the Scheduled 
Caste and Scheduled  Tribe  people 
are getting elected in fair nmnbers, 
because  the  constituencies  are  so 
divided that  they : will  have  their 
representation in any case.  Especially 
after the  influx of  refugees  from 
Pakistan, there is every likelihood of 
their getting their representation.  I 
therefore want that this  sub-clause 
should be deleted.  One constituency 
at  Agartala  especially  meant  lor 
Scheduled  Castes may be made  an 
elected one. Agartala is a constituency 
where provision can be made for the 
Scheduled Caste people.  There is no 
fear of these people being deprived 
of representation.  I move my amende 
ment.  I hope the Government will 
accept this amendment

Shri V. M. Trivedi: May I make a 
submission, although I do not come 
from either  Himachal  Pradesh  or 
Tripura or Manipur.  Nor  am̂ . I  a 
Naga. The difl&culty is this.  It has 
been agreed by several of us that the 
present pieces of legislation which €ire 
being rushed through are not  only 
important,  'but  have  far-reaching 
êcts.  Notwithstanciing  this,  we 
have very little time left even to look 
throuĝi them, read them or apply 
our mind  to them.  We have  been 
asked that we must tosh this work 
within a short time  that has  been 
allotted  by the  Buaness  Advisory 
Committee.  It may be conducive to 
rapid  prĉess  of  work.  In  the 
beginning of the session, we worked 
so rapidly «fiat we finished the work 
in some cases within the time allotted 
for discussion.

Mr. Chairmaa: You can speak  in 
the third reading if liiere is time.

Sliri U. M. Trivedi: I want to point 
out one patent fact. '

Mr. Chairman: That is not relevant 
for consideration. *
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Shri U. M. Trivedi: I will come  to 
the relevant point.  I draw your per
tinent attention to clause 3 sub-clause 
(3).  The provision contained in this 
Bill is that the Central Government 
niay  nominate  not  more  than  4 
persons to be members in any Terri
torial Council.  I know that this pro
vision is against the Constitution  of 
India,  This provision ought not to be 
there.  Our  Constitution  does  not 
allow any discrimination.  We have 
got only certain provisions in  Part 
III of our Constitution whereby cer
tain protection can be given to women, 
and children, and certain protection 
can be given to the Scheduled Castes 
and Scheduled Tribes.  These protec
tions are well described in articles 15,
16 and 29.  Beyond articles 15, 16 and 
29, we have got no provisions where
by any discrimination  can be  made 
between citizen  and  citizen.  Now, 
the Government wants to reserve to 
itself the  power to  nominate  not 
more than 4 persons to be members 
in Territorial Councils.  What can be 
the basis of the  nomination  is  the 
question which I pertinently put to 
the Government.  I do not see any 
reason whatsoever to allow the Gov
ernment  to  discriminate  between 
citizen and citizen of Himachal Pra
desh or Tripura.  They cannot be dis
criminated.  That means  that capri
ciously some officers of the  Govern
ment will act and act in a spirit of 
partisan.  This is how it has been put 
in the case of Yuk Wo vs. Hopkins, 
118 U.S. 356.  If  we give power  to 
the Government to make such nomi
nation or to pick and  choose  from 
amongst the whole community, they 
will pick and  choose such  person? 
whom they like,  and they like  for 
reasons which  cannot  be  detected 
They must be reasons of partisanship 
and  partisanship  alone.  In  these 
circumstances,  nomination  will  be 
completely against the provisions of 
our Constitution.  Therefore, my sub
mission is that this sub̂clause (3) of 
clause (3) is- ŝainst the Constitiition 
and we would do well tO delete this
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sub-<dause.  Sitting  as  lêlators 
here, persons for whom the Constitu
tion is sacrosanct, for whom the only 
oath has been to be upholders of the 
Constitution when we entered ofifice 
here, I think it will be our duty and 
proper duty to see that this sub-clause 
is not included in the provisions of 
this Bill.

Shri Etshang Keîilng: 1 have got 
an amendment. No. 29.

Mr. Chairman:  The same;  it has
already been  moved  by Shri JBiren 
Dutt.  You can speak on it  Expres
sion of opinion will be the same.

Shri Rishanff Keishin̂:  Mine  may
be different.

Mr. Chairman: It is not different. 
Once it has been moved, you cannot 
move the same amendment-  You can 
speak.

Shri Rishang* Keishing: I oppose the 
provision of sub-clause (3) of clause
(3), which says;

“The Central Government may 
nominate  not  more  than  four 
persons to be  members of  any 
Territorial Council."

"niis relates to Manipur and Tripura. 
Ours is a small Council consisting of 
30  members.  If  the  Government 
nominates four persons, with the help 
of these nominated members, minority 
group can annul the decisions of the 
Council at any time.  If there is a
• feeling that certain sections of people 
have not been  represented  in  the
Coundl, then  create  new seats  or, 
certain  seats may be  reserved  for
them, or, certain constituencies may
be declared as  double-m̂ ber con
stituencies and one seat reserved for 
the community concerned.  The Sche
duled Tribes have been fairly repre
sented in the  Councils.  If  this  is 
meant for the  Scheduled  Castes,  I 
feel that certain areas may be carved 
out as  separate  constituencies  for
them.  Or as I said, certain  consti
tuencies may be declared as double
member constitueticies and one seat 
reserved for  them.  This  provision

to BECiaffifiR 1956 Tefritarial CoutictU
Bill

3776

for nomination is absolutely nrtt i 
sary and it is against the  îrit  of 
democracy.  I am  opposed  to  ttiia 
provision  and I  request  the  hĉ 
Minister to delete this provision.

P̂andit G. B. Pant:  So far  as the
constitutional objection is donceriied, 
I have not much  to ŷ.  I do  hot 
think that there is any objection that 
C£in be raised on  the ground of  the 
provision being inconsistent with ihe 
Constitution.  No such objection can 
be valid.  We are every day passing 
Bins in which  certain  powers  of 
nomination are reserved to the Ceii- 
tral Government or other authorities. 
I do not think there is much force in 
that argument. >

As to the rest, as I «aid at the out
set, we have no desire to nominate 
people unless it is necessary to do so. 
I may again repeat that it is only 
when representation of the relatively 
weaker sections of the community is 
not  adequate  that we  will  have 
recourse to  nomination.  Otheilvise, 
if they are properly represented, lio 
occasion for nomination wiU arise.

15 hrs.

I am, however* prepared to acoept 
the amendment that has been moved 
by Shri Anandchand and to further 
improve it.  Instead of 4 persons  2 
might be entered.  The word “two” 
may be substituted for ‘"four”.  Then 
it will read: “The Central  Govern
ment may nominate not more than 2 
members  to be  members  of kny 
Territorial Council so however that 
they  are  all  non-officials  etc.”  I 
think that will satisfy my hon. friend 
and about this “two” I may Inention 
that  I would  have  expanded  the 
remaining  part,  but  if  that were 
accepted,  then  the  nominaUon wiU 
become compulsory.  We do not want 
to have recourse to this method  of 
nomination, except when it is neces
sary to do so.

15.03  hrs.

{Mr. SPiiAKER in tfw Chairl

The number is reduced to two and 
the nomination is restricts  to non* 
officials and the purport, as stated by
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m9, if not in any way to prejudice the 
interttts of any class other than the 
•nes who may be weak and who have
lo be helped. It is not to prejudice 
anyone but to assist  some  people; 
lhat is why we have this provision 
and it may only remain on paper, and 
we may not have any opportunity of 
nominating  anyone  whatsoever.  I 
hope that there will be no objection 
to the change that I have made.  It 
will be an innocuous provision, which, 
in case of need, can  prove  helpful; 
otherwise it can remain here without 
doing any injury to anyone.

I beg to more:

Page 2—

for lines 26 and 27 substitute: 

‘The Central Government may 
nominate not more than 2 persons 
to be members of any Territorial 
council so however that they are 
all non-officials.**

I am only putting it in this from as 
an improvement
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How  does if fit inMr. Speaker: 
kere?

Pandit G. B.  Pant: That  is an
amendment  to amendment  No. 30 
moved by Shri Anandchand.

Mr. Speaker: The question is:

“That the Central Government 
may nominate  not  more than 2 
persons, not being "persons in the 
•ervice of the Government.*’

Panttt G. B. Pant: I shall move it 
as a separate amendment.

I beg to move:

Page a—

for lines 28 and 27, substitute:  «

•*(3) The Central  Government 
may nominate not more than two 
persons, not being persons in the 
■ervice of Government  to  be 
members of any Territorial Coun- 
ciir

Shrl  Mohanlal  Saksena: Will a
retired Government official be eligible 
fer nomination? "

Mr. Speaker: He is a non-officiaL

Pandit G. B. Pant: He is like othecaJ

Mr. Speaker: This amendment will 
cover the amendment No. 30 of Shri 
Anandchand.  The question is:

Page 2—

for lines 26 and 27, substitute:

“(3) The Central  Government 
may nominate not more thzin two 
persons, not being persons in the 
service  of  Government,  to  be 
members of any Territorial Coun
cil”.

The motion was adopted.̂

Mr. Speaker: The question is:

Page 2, line 20—

for “forty”  substitute  “forty- 
one**.

The motion was adopted.

Mr. Speaker:  I take it that Shri
Biren Dutt does not press his amend
ment.

The question is:

“That clause  3,  as  amended, 
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to 
the Bill

Mr. Speaker: Clause 4.

Shrl Anandchand: I am not moving 
my amendment on this clause.

Mr. Speaker: I think I can put some 
clauses together,say , 4 to 18.  Is any
one moving  any  amendment? I find 
none.

The question is:

“That clause 4 to 18 stand part 
of the Bill.*’

The motion was adopted.



Clauses 4 to 18 were added to the 
Bill.

Clause 19—

(Finality of decisions)
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Shri Anandclumd: I beg to move:

Page 5, for lines 31 and 32 sub
stitute:

“19 (1) An order of the court 
of District  Judge  on a election 
petition shall be appealable in the 
High Court of the  Union Terri
tory concerned.”

In the clause as it stands at present 
the order of the District Judge is not 
subject of an appeal.  Here under the 
provisions of the Bill we have only 
got a one-man election tribunal, that 
is the District Judge of the area con
cerned.  A similar provision has been 
made in  the  Representation  of the 
People  Act—the  Select  Committee 
met and discussed this point and it 
was also raised in the House— about 
election petitions.  The tribunal is to 
consist of the District Judge, but the 
orders are always appealable to  the 
High Court of the State concerned.
. This is a vital  matter,  and even if 
there were a two-man tribimal or a 
three-man  tribunal  we  could have 
some finality, but because it will be 
only  a  one-man  tribunal,  I  have 
moved this amendment that its order 
may be appealable to the High Court 
of the Union Territory concerned.  It 
will be the Judicial Commissioner in 
some cases, and the  adjoining  High 
Court in others.  Whatever the court, 
the orders should be appealable. That 
is my amendment.

Mr. Speaker: Amendment moved:

Page 5, for lines 31 and 32 substi
tute:

“19 (1) An order of the court 
of District Judge on  a  election 
petition shall be appealable in the 
High Court of the Union Territory 
concerned."

// Pandit G. B. Pant:  The  petition
against election is to be  considered 
and decided  by  a  District  Judge.
. Under the scheme of the Bill there is 
no appeal in such cases. Even in Bom
bay the petitions are filed before  the 
Chief  Judge  of the Small  Causes 
Court who holds the position  similar 
to that of the District Judge here,  I 
will not say inferior, and his  orders 
are not appealable.  That is the pre
sent practice  even  with regard - to 
elections to the Bombay  Corporation. 
Np  appeal  lies  even in U. P. from 
orders passed by the District Judge 
in the case of elections to the District 
Board, and similarly in th case  of 
elections  to  Municipal  Boards.  I 
think the present provision is  ade
quate.  We should not encourage un
necessary litigation  in cases of  this 
type.  I will request the hon. Mem
ber to withdraw his amendment. /£

Shri Anandchand: I would not press 
my amendment very much, but there 
is one slight difference.  I would like 
to bring it to the notice of the hon. 
Minister that these are not exactly 
District Boards.  These Councils have 
not only the functions of the Bombay 
Municipal  Corporation.  The  Terri
torial Council imder  this scheme is 
also to act  as  an  electoral college 
for electing  Members  to the Rajya 
Sabha.  'Rierefore, a certain status is 
conferred on the  Councils  by their 
election which I submit is not avail
able to the members, either of a cor
poration or a  District  Board.  That 
was the only  point  I  was making. 
Even the court of the Judicial Com
missioner in the Territory is not far 
off.  It is not a very expensive court. 
So, the point was  only  to give the 
man an opportunity to appeal in case 
something had been left by the origi
nal man. That was all.

Pandit G. B. Pant: I think the pur
pose will be well served by the pro
vision as  it  is.  I  do  not want to 
encourage the spirit of litigation too 
much myself.  ^

Territorial Councils 3780
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•In clause 6, after the words “also a member of”  the  words  “any of’ 
were mserted, under the direction of the SpealCer, as correction of a patent 
error.
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Mr. Speaker: Need I put it to the 
vote of the House?

Shri Anaiidcl̂ d: No, Sir» I with
draw it •

Mr. Slieaker: Has the hon. Member 
the leave of the House to withdraw 
hia amendment?

Hon. Meml»ers: Yes.

The  amendment  was,  by  leave, 
withdrawn.  .  '

1̂ 6 Territorial Councils
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Ifr. Speaker: The question is;

/*That clause Ifi  stand part of 
the Bill”.

The motion was adopte±

Clause 19 was added to ihe BiU.

Clauses 20 and 21 were added to the 
Bill

Clause 2Ẑ—iChairman  and Vicc- 
Ouzimum).

Shri Bishang Keiahlni:; l beg to
move.

Page 6̂

Sor lines 28 to 35, substitute:

**22. (1) A Territorial  Council 
ahall, as soon as  may  be, under 
the chairmanship of the Adminis
trator  on the first day  of  the 
meeting  of  the  Council, elect 
two members of the Council to be 
respectively Chairing and Vice
Chairman thereof, and in case of 
the oflSce of Chairman or  Vice
Chairman  becoming  vacant, the 
Council shall elect another mem
ber to  be  Chairman  or  Vice
Chairman, as the case may be."

Shil Biren Dntt: I beg to move;

(1) Page 6—

line 28, for “choose*' substitute

(2) Page ft

c/ter line 32, insert;

An elected Chairman or 
Vice-Chairman may «t any time

be removed from his office by a 
resolution  of  the  councillors 
carried in this behalf by the votes 
of not less than two-third of the 
âl number of councillors hold
ing office for the time being, at a 
meeting  specially  convened for 
the purpose and according to the 
procedure laid down by the Coun
cil:

Provided if the number of coun
cillors who have given their votes 
in favour  of  such  resolution is 
less than two-third  of  the total 
number of the councillors holding 
office for  the  time  being,  but 
more than  half  the  number of 
such councillors, the administra
tor may  by  order  remove the 
Chairman or Vice-Chairman  as 
the case may be, from his office.

(IB) A  written  notice of the 
intention to move the resolution 
signed by not less than one-third 
of the total number of councillors 
holding office for the time being, 
together with a copy of resolution 
shall be delivered to the Adminis
trator and the Administrator shall 
convene a meeting, of the council
lors for consideration of the reso
lution to be held in the Council 
office on a date not later than 30 
days from the date on which the 
notice was delivered to him and 
shall give not less than 15 clear 
days notice of the meeting to the 
councillors.”

C3) Page omit lines 33 to 35.

Shri Anandchand: J beg to move: 

Page 6, lines 34 and 35—

for “for a p&iiod not exctseding 
three  years” substitute  “for  a 
period not exceeding one year*V

Shri L. Jogeswar Singh:  I beg to
mbve:

P̂ge ^

after line 38, add:

*‘(3) The  elected  Chairman 
shall vacate his office if a resolu
tion for his removal is passed by



a majority of not less than three- 
fourths of the  members present 
and voting.”

Shii Bishaa; Keshinf:  1 beg to
move; ;

Page 8—

after line 38, add:

37S3 Territorial Courûils  20 DEX3JMBER 1956
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“(3) If  a  resolution  for the 
removal of the Chaiman or Vice
Chairman is  passed at a meeting 
of  the  Territorial  Council by a 
majority of not  less  than two- 
thirds of  the  members  present 
and  voting,  the  Administrator 
will remove him forthwith ”

Mr. Speaker: All the amendments 
together with the  clause are before 
the House.  Whoever speaks will have 
only one opportunity.  He can refer 
to all of them.

Shri Biren Dntt:  In amendment  5 
we have tried to bring the question 
of the power of the council to remove 
the Chairman.  In this Bill there is no 
provision to remove  the  Chairman 
once he is chosen or elected or nomi
nated by the Central Government,  In 
no  democratically  elected  council, 
whether a municipality or a corpora
tion, is there the practice that once 
the Chairman  is elected he  has to 
remain  and he cannot  be removed 
until and unless the council is dissolv
ed.  Such a situation  can never  be 
thought of.  Such a provision as that 
we have suggested is Lnere in every 
'tnunicipal  constitution  at  present 
functioning in India, even in corpora
tions and other bodies. So, I hope the ̂ 
Home Minister will accept this amend
ment.

Shri L. Jogeswar Singb- My amend
ment i9 restricted only to the elected 
Chairman and does not include the 
nominated Chairman. I think at least 
the elected Chairman, if he is found 
to be undesirable by the members of 
the council, should be ren̂yeî cmd 
provision should be made for it in 
this Bill.  I think nothing  has been 
provided in the Bill for ̂ e  removal 
of the Chairman who has been elect
ed by the members of the coimcil.  If

the members of the council are allow
ed to elect their Chairman, they should ̂ 
also be given the right to dismiss him, 
censure him and paas a vote of no 
confidence against him. Sudi a {̂ vi
sion has not been made here.  So far 
as the elecW Chairman is concem- 
ed, I think  that  such  a  provision 
should be made here.  So far as the 
nominated Chairman is concerned, I 
have nothing to say.  I hope the hon. 
Minister will accept my amendment

Shri Rtshang Keishing; The proviso
to sub-clause (1) of clause 2̂ reads;

"Provided that the Central Gov- 
emment may nominate  the 
Chairman who shall hold office for 
a  period  not  exceeding  three 
years.**

My amendment  seeks  to  remô 
this proviso from this sub-clause, and 
sin<̂ this proviso   ̂a part  of sub- 
claiise (1), I have sought to replace 
the whole of this sub-clause by a new 
provision. There is no reason why the 
Chairman of the Council  should be 
nominated by  the Central  Govanî 
ment.  Such right as the election of 
Chairman is almost inherent  to all 
democratic  institutions.  When  this 
right is enjoyed by even the inferior 
institutions like the village  pancha- 
yats and  municipalities, there  is no 
reason why the Council which l9 sup
posed to be superior even to the cor
poration should be denied of it  So,
I move that this sub-clause be substi
tuted by the  following  new  sub
clause:

''A Territorial Council shall, as 
soon is may be, imder the tiiair- 
manship of the Administrator on 
the first day of the meeting of tiie 
Council, elect two members of the 
Council to be respectively Chair
man and Vice-Chairman  thereof 
and in case  of the  office being 
Vacant, the Coimcil  shall  elect 
another member to be  Chairman 
or Vice-Chairman, as the case may 
be.”

Oj the first day of the meeting, if 
the Central  Government teat  that
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nobody will be there to preside over 
the meeting, then the Administrator 
is there.  He  can preside  over  the 
meeting and elect the Chairman.  So, 
there is no difficulty about the elec
tion ot the Chairman on the first day. 
So, this proviso should  be dropped, 
and the whole sub-clause substituted 
by the provision I have suggested.

I also propose that a new sub-clause 
may be added whereby  a provision 
could be made for the removal of the 
Chairman.  It is quite possible that 
the Chairman forfeits the confidence 
of the Councillors who consider him 
unfit to be the Chairman of the Coun
cil  So, the Council should be given 
the power to remove him from office. 
Therefore, I move  that  a new sub
clause may be inserted after line 38 
on page 6, as follows:

“If a resolution for the removal 
of the Chairman  or Vice-Chair
man is passed at a meeting of the 
Territorial Council by a majority 
of not less than two-thirds of the 
members present and voting, the 
Administrator  will remove  him 
forthwith.”.

I hope  the  Home  Minister  will 
accept my amendments.

Shri Anandchand: My amendment is 
No. 37.  The intention, so far as I can 
see, of sub-clause (1) of clause 22 is 
that in certain cases if a Chairman is 
not available of the proper  calibre. 
Government may appoint one, and his 
period of office will be three years. My 
amendment limits the period to one 
year, because I am of the view that 
since these Councils are to be estab
lished for a period of five years at a 
time, there might be cases—̂I do not 
Bay there should be—̂ when this power 
may have to be exercised, and when 
it is exercised, I hope it will be exer
cised with  extreme  caution.  Even 
when  it is exercised  for  launching 
these Councils  or to put them  into 
proper gear, if the necessary calibre 
of people are not forthcoming in the 
elected stuff which we have in these
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Councils, it might not be necessary to 
have this guardianship, unless there is 
the insistence, for a period of three 
years; of course, it is not going to be 
repeated; it is  only the  very  first 
Council that is going to  have  this 
nominated Chairman, if at alL

Therefore, my  amendment  is that 
the period might not exceed one year 
even in this case.

/
Pandit G. B. Pant: I am willing to 

accept the amendment of Shri Anand
chand to substitute *one year* for the 
words ‘three years’, so that the provi
so wiU read thus:

“Provided  that  the  Central 
Government may  nominate  the 
first Chairman  who  shall  hold 
office for a i>eriod not exceeding 
one year.”

I may just  endorse  the  remarks 
that have been made by the Mover of 
the amendment.  The power  that is 
being taken under this clause will not 
necessarily be exercised.  There is one 
particular  aspect  of  this  problem 
which I would like hon. Members to 
consider.  These Territorial Councils 
will be starting from scratch.  Many 
arrangements will have to be 
and a lot of spade work and prelimi
nary work will have to be done at the 
very start.  The Chairman, if he is 
elected from among the Members of 
the Council, may not be able to set̂ 
things on the right keel at the very 
beginning.  So, it is provided that in 
case it is felt that in order to cope 
with the difficulties with which these 
Councils will be faced at the outset, 
it will be desirable to have some per
son nominated, then he may be nomi
nated, but the period, as I have sug
gested, will not exceed a year in any 
case; it may be even less than a year, 
and no one may be nominated at alL 
So, it is only by way of precaution 
that this provision is made.  After all, 
the man who is nominated will  not 
remain in office after a year.  Govern
ment will not be particularly interest
ed in nominating a man unnecessaxUy



for a year, but  if for enabling  the.
Council to perform its duties efficient-; 
ly, well and smoothly, it is considered 
necessary that a man should be nomi
nated at the outset  for a maximum 
period not exceeding one year, then 
that step may be taken in order to 
provide the necessary foundation for 
the proper discharge of its duties by 
the Council later.  I hope, in view of 
my explanation, it will be appreciat
ed that this provision is desirable.
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Shii  L.  Jogeswar  Singh:  What
about the removal of the Chairman?

Pandit G. B. Pant: As for removal, 
the amendment refers to the Chair
man as well as to tiie Vice-Chairman. 
Why does  the  hon.  Member  want 
provision for the removal of the Vice
Chairman?  I do not know  of any 
provision relating to the removal of 
the Vice-Chairman.

Shri L. Jogeswar Singh: My amend
ment does not say anything about the 
Vice-Chairman.  It relates  only  to 
the elected Chairman,

Shri Dasaratha Deb: We are prepar
ed to drop the word *Vice-Chairman’. 
Will the Minister accept the amend
ment in that case?

Pandit G. B. Pant: Even if you drop 
the word ‘Vice-Chairman*, there are 
two other suggestions  that I  would 
like to make,  namely that  no such 
resolution should be moved till a year 
has passed from the election of the 
Chairman, because, if  after his elec
tion, just the very next day, you bring 
in a motion for his removal, without 
giving him any chance  of working, 
then that would not be in the intei«sts 
of anyone.  So, at any time after a 
year from the date of election, such 
a motion may be brought

Mr. Speaker: And not less than one 
year thereafter.

Pandit G. B. Pant: I am going to say
that too.

Once  such a  resolution  has been 
brought and defeated in the Council 
or it is not pressed,  then a similar

[resolution should not be broû t with
in a year from that date.  Otherwise, 
a resolution may be brought and it 
may be out voted at the next meeting, 
and again, the same resolution may 
be brought.  In other places, the pro
vision is that when such a resolution 
has been moved once, it should not 
be moved for a year thereafter. Other
wise, the Council would not be aMe 
to function at alL

Shri Ponnoose (AUeppey): There is 
no corresponding  provision  in  the 
case of the municipalities or corpora
tions.

Pandit a B. Pant:  If  you  will
accept that,  I have  an amendment 
with me, which I shall move.  I think 
that fully satisfies hon. Members.

Shri Dasaratha Deb:  What is the
actual wording of the amendment

Pandit G. B. Pant:  It  would  be
something like this:

“An elected  Chairman may, at 
any time after a year from the 
date of his election, be  r̂ oved 
from his office by a resolution of 
the  Councilloî  carried  in this 
behalf by the votes of not  less 
than two thirds of the total num
ber of Councillors holding  office 
for the time being  at a meeting 
specially convened for  the pur
pose and according to the proce
dure laid down by the CoimdL”.

Only I have  introduced  after  the 
words ‘at any time*, the words ‘after 
a year from the date of his election*. 
Then the proviso,  Provided  if  the 
nimiber of councillors who have given
their votes___* will remain as it is.
Then there would be another proviso:

“Provided that if the resolution 
is passed in accordance with the 
provisions of this sub-section, no 
other resolution for the removal 
of the Chairman shall be allowed 
to be considered within one year 
from the date on which the first 
resolution was considered**.  ^

Speaker: The immediately pre
ceding resolution.



Pandit G. B. Pant: Yes.
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Shri Pmmoose: I think there is no 
provision like this with regard to the 
removal of Municipal  Chairman  or 
CoipOTation  Chairman.  Even  with 
regard to the Council  of Ministers, 
once a resolution is defeated in one 
session, it can be brought up again 
at the next  session.  This one  year 
business gives a long rope.

Pandit G. B. Pant: I think other
wise the Councils will not be able to 
function.  Everyday he will have to 
run about from one member .to an
other.  Even the Municipal Acts pro
vide for security for a year.

An Hon. Member: Six  months.

Pandit G. B. Pant: Is it not desir
able that  there should be  peace at 
least for a year?

Mr. Speaker: Let them give a good 
account of themselves during the year.

Dr. Rama Eao (Kakinada):  Two- 
thirds must be of the members present 
or of the total membership?

Puidit G. B. Pant: Of the total num
ber of Councillors, not the members 
present.  They may be just six.

Mr. Speaker: The hon. Minister is 
willing to accept toendment No. 37 
moved by Shri Anandchand.  I will 
put it to vote.

The question is:

Page 6, lines 34 and 35-

for “for a period not exceeding 
three years” substitute  **tor  a 
period not exceeding one year”.

The motion was adopted.

Mr. Speaker: Then, as regards the 
amendment relating to the removal of 
the Chairman and Vice-Chairman, the 
provision relating to Vice-Chairm̂ is

given up.  I will get the draft and 
place it before the House later.  But 
are hon. Members willing to accept 
the principle contained in it?

Some Hon. Members: Yes.

Pandit G. B. Pant: We can accept it 
provisionally.

'' Mr. Speaker: Within one year after 
the first election, and thereafter with
in one year of any preceding resolu
tion relating to his removal, no reso
lution should be brought in.  That is 
also accepted in principle.

Some Hon. Members: Yes.

Mr. Speaker: I  will  place  the
amendment formally before the House 
later.  Clause 22 will stand over.

I think the other amendments are 
all withdrawn.  Is leave granted to 
withdraw those amendments?

Hon. Members: Yes.

The amendments were, by leave, 
withdrawn.

Mr. Speaker: There are no amend
ments to clause 23.  As regards clause
24, Shri Anandchand is not moving his 
amendment

The question is:

**That clauses 23 and 
part of the Bill”.

24 stand

The motion was adopted.

Clauses 23 and 24 were added to the 
BtU.

Clause 25 (Salaries and allowances of 
members)

Shri Riren Dntt: I beg to move: 

Page 7, lines 23 and 24—

ior “by the  Central  Grovem- 
ment” substitute **by the  Coun
cil”.

My amendment is for the substitu
tion of the words ‘'Central  Grovem- 
ment” with “Coxmcil”.  We  do  not 
like that the Chief Executive Officer



3791

should be appointed by  the Central 
Government.  He must be appointed 
by the Council  itself.  Consultation 
may be had about  his appointmmt 
beforehand with the Administrator or 
the Central  Government.  As it  is 
practically a bureaucratic machinery 
operating there, we  have seen  that 
officers appointed by the Central Gov
ernment  without  reference  to the 
Council will not behave well.  So this 
amendment may be accepted by the 
Government.

Icrritorial Councils  20 DECEMBER 1956
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Pandit G. B. Pant:  What
amendment?

is  the

Mr. Speaker: It is No. 9 to clause
25. .

“Members of a Territorial Coun
cil shall  be entitled  to  receive 
such salaries or allowances, if any, 
as may  be determined  by  the 
Central Government”.

He wants  that  instead  of “Central 
Government”, it should be “Council”.

Pandit G. B. Pant: In fact, we have 
made a special and exceptional provi
sion  here.  Otherwise,  ordinarily, 
members of such bodies are not entitl
ed to any allowance or any salary; nor 
is the Chairman given an salary. But 
we imagine that the members of these 
bodies will have to come from long 
distances, because  Manipur, Tripura 
as well  as  Himachal  Pradesh  are 
mountainous parts of the coimtry, and 
the tribal people live in remote areas. 
So we have made  this  exceptional 
provision.  I would not like to lay the 
burden of  determining  their  own 
salaries and allowances on them.  It 
would be embarrassing.  So I am tak
ing this responsibility on myself.  I 
hope they would like to be relieved of 
this embarrassment.

Mr. Speaker: The question is:

Page 7, lines 23 and 24—

for “by he  Central  Govern
ment” substitute “by the Coun

cil;*.

The motion v>as negatived.
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Mr. Speaker: The question is:

**That clause 25 stands part of 
the BiU”.

The motion was adopted.

Clause 25 utos added to the Bill, 

Clauses 26 and 27 were added to the 
Bill.

Clause :
(Functions of Territorial Councils)

Shri Anandchand: I beg to move; 

Page 8, line 41—

for  'Gaining  and  practice” 
substitute ̂ înstitutions and veteri
nary training and practice*’.

I am not moving amendment No. 40 
because I find  on a  study  of  the 
Himachal Pradesh Panchayatraj Act 
that the subject of libraries, reading 
rooms etc. is already with the tehsil 
panchayats.  But 1 would like clause 
28 to include ‘veterinary instituticHis— 
veterinary  training  and  practice*, 
veterinary hospitals  or dispensaries. 
That is what I have in mind.

Shri Biren Datt: I beg to move:

(1) Page 9—

after Hne 13, insert:  “(xxiia) 
the  rehabilitation  of  displaced 
persons, jhumias,  landless  pea
sants;

(xxiib)  the supervision  and 
control of municipalities or any 
other elected local bodies; and”

(2) Page 9—

after line 16, add:

“(2) The Council shaU recom
mend through a resolution on any 
matter which affects the interest 
of the people of the territory to 
the Central Government and the 
administrator  provided  if such 
resolution is passed by a majority 
of the members  of the  Council 
present at the meeting’\

The population of Tripura consists 
more than 50 per cent of displaced 
persons.  The work done through the
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Rehabilitation  department  is  so ̂ 
bureaucratic that even the  expendi
ture sanctioned by the Central Gov
ernment for that area is, imder the 
system of operation of the department 
itself, going waste.  There displaced 
persons, jhumias and landless peasants 
form a1x>ut 95 per cent of the popula
tion.  The Central Government have 
already  started some work in  the 
direction of  rehabilitating  jhnmiftg 
and landless peasants,  but if  the 
work is left, as at  present,  under 
some director working  under  the 
Chief Commissioner, it will not help 
the rehabilitation of these  persons. 
This work is so  closely  associated 
with the life of the State itself that 
the activities of this department must 
be under popular  control.  Other
wise the whole function of the Coun
cil will be of no real help  to the 
pe<̂le.  So, I have suggested  that 
the rehabilitation of displaced  per
sons, jhumias, and landless  peasants 
should be added to the list, and also 
the supervision and control of muni
cipalities or any other elected  local 
bodî.

About  Agartala  Municipality 
nothing has been mentioned.  In our 
State we have got no panchayat but 
we have got municipality.  Some con
trol over  the municipality must  be 
kept by the Central Government even 
through the Cotmcil.  For thi« pur
pose I have  brought  forward  this 
amendment

In amendment No. 11, I have tried 
to draw the attention of the Govern
ment that even though we have not 
been given  any power  to legislate 
regarding our  land reforms,  forest 
reform, etc., this Council should be 
empowered to pass some resolutions 
which will have some recommendatory 
effect on the Advisory Coimcil held 
by ttie Centre,  held  by the  Home 
Minister, so that the resolution may 
be sent to the Parliament and speedy 
enactment for reforms and the like 
be made.  I think Government will 
agree to the additions suggested by 
me in this clause.
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Slirl Dasaratha Deb: The  amend
ment suggests that the Coimcil shaU 
recommend through a resolution on 
any matter which affects the interest 
of the people of the territory to the 
Ĉtral Government and the Adminis
trator provided if such resolution is 
passed by a majority of the members 
of the Coimcil preset at the meeting. 
This Council consists of people who 
are  elected on  the basis of  adult 
franchise.  Naturally they have  got 
certain responsibilities to the people 
because the people  have voted  for 
them and rightly demand something 
from them.  There are so many things 
like land reforms, policy matters and 
other problems, which affect the day 
to day  life  of the people.  Jhumia 
rehabilitation, refugee  rehabilitation 
and other  problems are  there.  We 
want that the Council  should  have 
some say at least in regard to these 
matters.  If the Council is not given 
any such powers, at least let it recom
mend to the Central Government and 
the Administrator through resolution. 
Otherwise the Council would be put 
in an awkward position in their elec
tion.  Therefore,  I request  the hon. 
Home Minister to consider this case. 
This is no executive power; it is only 
a recommendatory power to give cer
tain suggestions  regarding  the pro
blems of their own territory.  I hope 
the hon. Home Minister will sympa
thetically consider this amendment.

Slvi L. Jogeswar Slnfh: I think the 
opinion of the House is that agricul
ture and  horticulture  ought  to be 
included in the list of items.  At pre
sent, these two subjects are not found 
in the list mentioned here.  In my 
view, agriculture and horticulture are 
two very important  subjects  which 
more or less concern the day to day 
administration of the pe<̂le-4hey are 
more or  less  concerned  with  the 
masses.  I should like the hon. Home 
Minister to kindly include these two 
subjects in the list.

Pandit G. B. Pant: I am not sure if 
Shri Biren Dutt has the correct idea 
of the responsibility  that has  been



imposed on  these Councils  if these 
matters relating to rehabilitation  of 
displaced persons, jhumias and land
less peasants are placed under them. 
These subjects, if they are to be pro
perly handed, will require large simis 
of money.  One will have to spend 
lakhs and lakhs of rupees in order to 
tackle these problems.  The resources 
of the Councils are strictly  limited. 
Even the State Governments* have not 
been able to handle these  matters 
themselves. As he knows, the Rehabi
litation Ministry at the Centre is deal
ing with these questions directly in 
States like Bengal, Punjab and other 
places.  To place such a burden on 
the back of these Councils at their 
very inception is to break them up 
completely.  So it would not be de
sirable to transfer these responsibili
ties or to impose these  burdens  on 
them.

The second proposition that he has 
advanced relates to the Coimcils hav
ing the authority to make recommen
dation.  Here again, 1 think the con
stitutional scheme has not been kept 
in  view.  We  have  the  Advisory 
Parliamentary Committee here which 
is to deal with all matters of policy, 
with the Budget, etc., so that aU those 
questions will come before that C<nn- 
mittee which will consist of the Mem
bers of Parliament from these terri
tories.  It is thus conceivable that a 
recommendation received  from  the 
council may  be entirely  different 
from, or opposed  to, a  suggestion 
made  by the Advisory  Committee 
here associated with Parliament. Be
sides, it is likely to create  confu
sion.

The scope of the Territorial Coun
cils has been clearly defined.  They 
should be left free to concentrate on 
these matters.  Hiey are very import
ant and they will call for tremendous 
amount of effort, labour, application 
and devotion.  So, if we mix up these 
two things, there will be unnecessary 
misunderstanding  as to the  scope, 
character and nature of the functions 
that  have been  entrusted  to these 
bodies.  All these cjuestions  can be 
raised here in the Advisory Commit
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tee in which  these  areas  will  be 
represented by their elected members. 
We have raised the number of mem
bers of the Lok Sabha as well as the 
Rajya Sabha from these areas, so that 
we may be able to discuss these mat
ters with them here.

In the circumstances, I hope the hon. 
Mover will agree that no useful pur
pose will be served by pressing these 
amendments.

Mr. Speaker: What about veterinary 
training and pn̂ctice?

Pandit G. B. Pant: We  have  got 
these provisions about training and 
practice from the list  of State sub
jects given in the Constitution. There 
we have an item  as “Training  and 
Practice” and so we have put it here. 
But you will please notice that there 
is a clause here, residuary one, stat
ing—

“any other matters  which the 
Central Government may declare 
to be fit and proper matters to be 
taken under the control and ad
ministration of the Council”.

and anything that is considered desir
able can be transferred to these bodies 
later.

Mr.  Speaker: What  about Shri
Anandchand’s amendment?

Shri Anandehand: I do not like to
press it.

Mr. Speaker: About  agriculture
also, periuips the same answer?

That  is  the  amendment  of Shri 
Jogeswar Singh.

Pandit  G.  B.  Pant: The  same
answer.

Mr, Speaker: Very  well.  I  will
put Shri Biren Dutt’s amendments if 
he does not want to withdraw them. 

The question is:

Page 9—

after line 13, insert: —

“(xxiia) the  rehabilitation  of 
displaced persons, jhumias, land
less peasants;

.  (xxiib) the  supervision  and
control of municipalities or any 
other elected local bodies; and**.

The motion was negatived.
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Mr. Speaker: The question is;

Page 9—

after line 16, add: —

"(2) The Council shall recom
mend through a resolution on any 
matter which affects the interest 

.  of the people of the territory to 
the Central Government and the 
administrator  provided  if  such 
resolution is passed by a majority 
of the members  of  the Council 
present at the meeting.”

The motion teas negatived.

Mr. Speaker: The question is:

*That clause 28 stand part of 

the Bill.”

TTie motion was adoptea.

Clause 28 u?as added to the Bill.

New Clause 28-A

Shri Biren Dutt: Sir I want to in
troduce a new clause.  We have ex
perience of how the poUce officers are 
always against the  elected  persons. 
Whenever  there  happens  to be an 
elected mimicipal commissioner, there 
is no co-operation.  Very often, some 
are beaten.  The police have no res
pect for the elected persons.  After 
the creation of this Cotmcil, it seeihs 
to me that, if there is no obUgatory 
relationship of this  nature, between 
the police and the  Council, ‘ it will 
create difficulties in the proper func
tioning of the Coimcil. In some m\mi- 
cipal Acts these provisions are there. 
I hope the hon. Minister wiU accept 
this new  amendment  which  I  am 
moving.  I beg to move;

Page 9—

after line 16, insert:—  ‘

“CHAPTER niA

28. Police officer to supply infor
mation to  and  co-operate with 
and assist Councillors and Coun
cil officers or servants.—  *

It shall be the duty of every police 
officer in the territories—

(a) to  communicate  without 
delay, to the Council officers any 
information which he receives of 
a design to commit or of the com
mission of any offence against the 
Act or any rules or bye-laws made 
thereunder,

(b) to  co-operate  with  and 
assist  the  Councillors  or  any 
Council officer or servant reason
ably demanding his aid for  the 
lawful  exercise  of  any  power 
vested in the Councillors or such 
Council officers or servants under 
this Act or any rule or  bye-law 
made thereunder.”

Pandit  G. B.  Pant:  I think  the
arguments  advanced  by  the  hon. 
Mover  would  make  it  irksome to 
accept the  proposal  that  has been 
made by him.  He has no confidence 
in the police.  He says that the police, 
instead of helping, hinder such bodies. 
Then, why unnecessary create chances 
of friction and conflict by leaning on 
the police  in  this  manner?  It  is 
better to leave an enemy, whether he 
is in the guise of a friend or other
wise, alone and to rely on oneself for 
one's activities so that one may also 
be able to get credit for one’s  ad
vance.  Apart from that,  I do  not 
think that this clause  would be of 
much help.  This relates to adminis
trative matters and if any  arrange
ments have to be made, they will  be 
made locally, in consultation with the 
Administrator.  It would not  admit 
of any such prôsition being placed 
on the statute book.  I am myself of 
the opinion that  the Administrator 
should render every possible assist
ance to the Territorial Councils in the 
discharge of their duties.  So far  as 
the Government and the  Adminis
trator are concerned, they will tender 
solicitude to the Territorial Coimdls 
and they would like them to function 
not only effectively  but  also  effi
ciently and fruitfully.  The  amend



3799 Territorial Councils
BUI

20 DECEMBER 1956 Territorial Councils
BiU

3800

ment that has been proposed will not 
help the cause which we all want to 
promote and foster.

Mr. Speaker: The question is:

Page 9—

after line 16, insert:

“CHAPTER IIIA 

23. Police officer to supply inf or
dination to and  co-operate  with and 
assist Councillors and Council officers 
and servants.—It shall be the duty of 
every police officer in the territories—

(a) to  communicate  without 
delay, to the Council officers any 
information which he recfeives of 
a design to commit or of the com
mission of any offence against the 
Act or any rules  or  bye-laws 
made thereunder,

(b) to  co-operate  with  and 
assist  the  Councillors  or  any 
Council officer or servant reason
ably demanding his  aid  for the 
lawful  exercise  of  any  power 
vested in the Councillors or such 
Council officers or servants under 
this Act, or any rule or bye-law 
made thereunder.”

The motion was negatived.

Clause 29—{Conduct of Business).

Shri L. Jogeswar Singh: Sir, I beg 
to move:

(1) Page 10, line 7—

for “seven” substitute “ten”.

(2) Page 10, line 10—

for “three” substitute “seven”.

(3) Page 10—

after line 18, insert: —

“(viia) the  summary  of  the 
proceedings of a  meeting  of the 
Council signed by the Chairman 
shall be published in a brochure 
which may be called the Council 
brochure, as soon as may be after 
its every meeting;

(viib) the proceedings  of the 
meeting of the Counoil shall be 
open to the press;”

Shri Rislumg Keidiing: I  beg  to
move:

(1) Page 10, line 7—
for  “seven  clear  days” substi
tute.

“thirty clear days’ ”.

(2) Page 10, line 10—

for “three clear days” substi
tute. .

“ten clear days”.

Sliri Biren Dntt: I beg, to move:

Page 10, line 1ft-

add at the end: —

“and certified copies of Council 
record shall be  supplied  to the 
Councillors free of charge and to 
the public on a payment of a fee 
fixed by the Council from time to 
time.”

Shri L. Jogeswar Singh: By my first 
amendment to  this clause—No. 13—I 
want to substitute  *ten* for  *seven*. 
The reason is this. In the tribal areas, 
communications are very bad.  It will 
take time to serve a notice.  I think 
ten clear days should be given  for 
people to attend a meeting.  If you give 
them just seven days, I think they will 
be put to difficulty.  There are cer
tain areas, especially in my part of 
the coimtry, which have no communi
cation facilities at all with the head
quarters  of the  administration  at 
Imphal.  For instance  there is  the 
Tamenglong sub-division and there is 
no communication with Imphal from 
this place. Whenever a notice is to be 
served, a messenger has to go to  the 
interior hills.  The members will not 
be able to attend the meeting unless 
ten days’ time is given.

Regarding my amendm̂t No. 14, I 
want seven days’ notice  instead  of 
three days’ notice for emergency meet
ings.  I have already explained  the 
reasons earlier and I think this will 
also be accepted by the hon. Minister.

I have said in my amendment No. 16 
that a summary of the proceedings of 
a nyaeting of the Council signed by 
the Chairman shall be published in a
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brochure which  may  be  called the 
Council brochure, as soon as may be 
after its every meeting.  Nothing is 
mentioned here about the publication 
of the proceedings  of the Council 
People will be interested and  they 
will know the progress of the work 
of their councillors  and they  may 
criticise or appreciate their  actions. 
They are more or less representatives 
of the people.  Their work and activi
ties should be published.  This would 
best  be  served  by  a  publishing 
a brochure containing the synopsis of 
the proceedings.

16 hrs.

Another thing is regarding the pro
ceedings of the Council bemg open to 
the Press.  I have suggested:

“(viib) the proceedings of  the
meeting of the Council shall be
op̂  to the press”.

Somewhere in this Bill provision v*ng 
been made that the proceedings 
be op̂ ed to the public. But it h as 
not been spedficaUy mentioned that 
the Press will be allowed  to follow 
the  proceedings.  The  proceedings 
should be open  to the  Press.  But 
nothing has been mentioned about the 
êss.  If the Press is not allowed and 
if these proceedings are not open to 
the Press, I think tlie interests of the 
rate-payers and the people wiU not be 
served.  The activities of the mem
bers and the progress of the work in 
the Council could be published if the 
Press is allowed to follow the pro
ceedings.

So I hope the amendments that  I 
have suggested will be accepted by the 
hon. the Home Minister.

Blr. Speaker: Shri Rishang Keishing.

Shii Blren Dntt: I want to have a 
clarification.

jSoi  Territorial Councils
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He will wait for his 
called  Shri Rishang

Mr. Speaker:
turn;  I have 
Keishing.  *

Shri JUAang Keishing:  I have sug
gested in my two amendments Nos. 42 
and 43 that “seven clear days” sl̂ould 
be substituted by '‘thirty clear days”,

and “three clear days” by “ten clear 
days”. *

When I suggest thêe amendments, I 
have the practical difficulty  of  the 
tribal people in mind.  In fact, even 
ten clear days as suggested by  my 
friend would not help us.  For exam
ple, Cheribam area is more than twen
ty miles from ImpHal.  The only com
munication is air service.  In Manipur, 
for almost eight months of the year 
we have rains, and air service will be 
often disrupted.  Member from  that 
place will have to come all the way 
to Imphal to attend a Council meet
ing.  So I feel that seven clear days 
will be too short.  Within that time 
no tribal  member will be  able to 
come and attend the meeting.

I am not clear whether  the seven 
clear days are counted  from the day 
of the issue of the notice till  the 
holding of the meeting.  If that is so, 
it is impossible,  (An Hon. Member: 
No.) Even if that is not the case,  it 
should be that more than seven clear 
days be kept.  I feel that if the day 
is to be counted from the issue of ttie 
notice, then it must be kept at thirty 
days.  Because a messenger will be 
sent to serve the summons; but all the 
members  may not  be  present  as 
they would not be sitting all the time 
at home.  Being hill people they have 
to go to places, to other villages, and 
often they will be absent. Many times 
many members would be absent when 
the messenger goes.  Sufficient time 
must be given so that they may come 
and attend the Coimcil meeting.  For 
that purpose I have moved that “seven 
clear days” must be substituted  by 
“thirty clear days”, and “three clear 
da3Ts” be substituted  by “ten  clear 
days”.  Because, within  three days 
you will not be able to go even to a 
village outside Imphal. All these diffi
culties must be kept in view, and  I 
hope the hon. Minister will make the 
necessary amendment.  If he does not 
like to accept thirty days,  he  can 
reduce it a bit; but seven days and 
three days are too short.  That must 
be increased.
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Shri Blren Dutt:  I want to know
whether this opening of the proceed
ings to the public will also include the 
Press or not.

Pandit G. B. Pant: Yes, Press forms 
part of the public—̂if it  does  not 
dominate over it.

Sir,  I  appreciate  the  difficulty, 
especially  that  commimications  in 
Manipur, Himachal Pradesh and even 
Tripura are not very easy.  But if 
we prescribe a notice of thirty days, 
that would mean that meetings would 
not be held at intervals of less than 
two or three months.  If a month’s 
notice has to be given, then you must 
wait for a month at least in order to 
collect the material which  may  be 
brought up before the next meeting. 
Then you should give notice of an
other month: so that, you may not 
have more than four or five meetings 
in the cburse of a year.  I  do  not 
think that will be desirable.  So  I 
suggest that for “seven” we may have 
“twelve”, and for “three” (which re
lates to cases of urgency)  we may 
have “six”.  With your permission,  I 
formally beg to move: ,

(1) Page 10, line 7-:-
for “seven” substitute “twelve”.

(2) Page 10, line 10—

for “three” substitute “six”.

Mr. Speaker: The question is:

Page 10, line 7— 

for “seven” substitute “twelve”.

The motion was adopted.

Mr. Speaker:  The question is:

Page 10, line 10— 

ior “three” substitute “six”.

The motion was adopted.

Mi. Speaker:  So, Shri  Jogeswar
Singh’s amendment No. 13 seeking to 
increase the period of seven days to 
ten is further increased by two days.

Pandit G. B. Pant:  I have made it 
twelve. /  •

Mr. SpeiOLer:  So,  Shri  Rishang
Keishing’s amendments Nos. 42 and 43 
are barred.

Regarding  Shri Dasaratha  Deb’s 
amendment about certified copies  of 
the Council, that has been explained. 
As regards Shri Jogeswar  Singh’s 
amendment about  summary of the 
proceedings, I think he is not pressing 
it.  So I suppose I need not put them 
to the House.

The amendments were, by leave, 
withdrawn.

Mr. Speaker:  So they  are  with
drawn.  I shall now put clause 29, as 
amended, to vote.

The question is:

“That clause  29, as  amended,
stand part of the Bill”.

The motion was adopted.

Clause 29, as amended was added to 
the Bill

Clause 30— iRight of Administra
tor to attend and address meetings of 
Territorial Council.)

Shri Bishang Keishing:  I beg  to
move:

Page 11— 

omit lines 10 and 11.

Shri Anandchaod: I beg to move:

Page 11, line 11— 

add at the end:

“but not vote therein”.

The purpose of my amendment  is 
very simple. As a matter of fact, to 
m̂ mind, one thing is very clear, that 
the Administrator shall have the right 
to address these meetings.  But when 
ij  is  a  question  of  presiding, the 
question  of  his  voting  invariably 
arises.  The  better  course  would   ̂
have  been  to  keep  him  out  of 
the  presidentship—for  he  main
tains  his  status  and  comes  and 
addresses the Coimcil and gives  his 
views and withdraws.  The  Coimcil 
has a Chairman of its own who  then 
conducts the proceedings.  But if we 
put hinj as Chairman,  it is an  un
enviable position. Because, if you give
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him the right to vote, it would be im
proper; and if he does not vote, it 
derogates from his authority.  So my 
amendment is just to bring this  to 
the notice of the hon. Minister so that 
he may reconsider this clause in tha 
light of the same.

Pandit G. B. Pant: In fact, we have 
made this provision in the • interests 
of the Councils so that the Adminis
trator may be in touch with the Coun
cillors and he may have an oppor
tunity of meeting the Councillors face 
to face and discussing problems with 
them and declaring such  concessi(ms 
or other measures that the Adminis
tration may have in view for facilitat
ing  the work  of the Council.  Of 
course, he will have no right to vote. 
He will be there only to address; but, 
during the time he addresses, he will 
also preside, because no one else can 
preside then.  He will have no right 
to vote, but it would not  be very 
graceful to put it here.

Bfr. Speaker:  When he  presides,
according to ordinary rules of proce
dure, in case of equality of votes, can 
he exercise his casting vote?

Pandit G. B. Pant: He will nbt vote 
in any case.

Shri Bishanff Keishinir: There is my 
amendment No. 4̂ which seeks to omit 
lines 10 and 11. 1 have no objection to 
the Administrator attending the meet
ing of the Council and addressing it, 
but I object to his presiding over  it 
every time he comes, because he may 
be a man interested in a certain group 
of people and may from time to tiine 
interfere with the proceedings of the 
Coimcil. If he is to preside, the Chair
man of the Council will have to vacate 
and that  is a sort of insult  to the 
elected representative  of the people. 
That is why I want that sub-clause (2) 
cl clause 30 should be omitted.

Pandit G. B. Pant: I have already 
explained the position. It is only when 
he addresses the meeting that he will 
preside.  He will hot preside ordinari
ly.  That would be the only ̂ ay how 
he can go and address the  CounciL

After all, the relations between  the 
Administrator and the Council should 
be cordial and there must be contact 
between the elected  representatives 
of the people and the man who is in 
charge of the administration of that 
area. If it starts with suspicion, mis
givings and distrust, then that will 
come in the way of the smooth and 
efficient working of the Council.

Shri Eishang Keishing: He may at
tend the meeting of the Council and 
sit somewhere without addressing it.

Pandit G. B. Pant: He must address; 
then alone he is to preside.  Just like 
the President, during  the time he 
addresses the Council he occupies the 
Chair and then he goes away.

Mr. Speaker:  The earlier part of
clause 30 leaves room for doubt whe
ther he may simply attend the meet
ing and also  preside,  because  the 
words “if he so desires” are there.

Pandit G. B. Pant:  I can  remove
Uiose words and say.

“The Administrator may attend 
and address any meeting of the 
Territorial Cpuncil.*’

Mr. Speaker: So, when the Adminis
trator so attends and addresses  any 
such meeting, he should preside over 
the same, as the hon. Minister  has 
said.  So, instead of the word  “at
tends” in sub-clause (2), you may say, 
“addresses”.

Pandit G. B, Pant: As you please, 
Sir.  I have already explained  the 
purpose.

Mr. Speaker: So, sub-clause (2) will • 
read:

“When the  Administrator add
resses any such meeting, he shall 
preside over the same.”

. Shri Mohanlal Saksena  (Lucknow 
Distt. cum Bara Banki Distt): What 
will happen when he attends and does 
not address?

Mr̂ Speaker: It is not intended that 
he  should  attend  otherwise  than
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for addressing.  If he comes merely 
and sits there, he cannot preside.

Pandit G. B. Pant: In that case, he 
will be just like a spectator.

What  are  the  amendments  hon. 
Members want to move?

Shri L. Joffeswar Sinirli: No. li 

6hri Biren Dntt; No. 17.
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Mr. Speaker: The hon. Minister may 
formally move the two amendments, 
namely, that the words “if he so de
sires”  in  sub-clause (1)  shall be 
omitted and in sub-clause (2) for the 
word “attends”, the word “addresses” 
may be put.

Pandit G. B. Pant: I beg to move:

(1) Page 11, line 8— 

omit “if he so desires”.

(2) Page 11, line 10—

for  “attends” substitute “ad

dresses”.

Mr. Speaker: The question is:

Page 11, line 8— 

omit “if he so desires”.

The motion was adopted,

Mr. Speaker: The question is:

Page 11, line 10—

for  “attends” substitute “ad
dresses”.

The motion was adopted.

Mr. Speaker: I take it that the other 
amendments are dropped.

The question is:

“That  clause  30,  as amended, 
stand part of the Bill”.

The motion was adopted.

Clause 30, as amended, was added 
to the Bill

Clause 31 was added to the Bill. 

Clanse 32 {Officers and staff)

Mr. Speaker: This  Bill ought  to 
have been finished according to  the 
scheduled time at 4 o’clock.  Having 
regard, however, to the interest that 
is being taken by Members, I shall 
allow one hour more, till 5 o’clock.

Shri Dasaratha Deb: No. 21.

Shri Ananddiand: No. 49.

Pandit G. B. Pant: I am moving 
amendment No. 54.

Mr. Speaker: All right; the follow
ing amendments to clause 32—all the 
amendments that have been tabled— 
wiU be moved: Nos. 46, 17, 47, 18, 54, 
19, 48, 20, 49  and 21.  Amendments 
Nos. 48 and 19 are the same.

Shri Itirfiang Keishing: I
move:

beg  to

Page 11, line 16— 

for “appointed  by the Admi
nistrator” substitute  “elected by 
the Council”.

Shri Biren Dutt: I beg to move: 

Page 11, line 16— 

for “the administrator” substi
tute:

“the Chairman of the Council 
or a peson acting on his b̂ialf 
for the  time being, with  the 
approval of the Administrator”

Shri L. Jogeswar Singli:  I  beg to
move:

Page 11— 

after line 16, insert:

“(lA) The Administrator may 
appoint a chief executive officer 
from amongst the members of 
the Council”.

Shri Anandchand: I beg to move: 

Page 11, line 16— 

add at the end:

“for a  renewable  period of 
three years”.

Pandit G. B. Pant: I beg to move: 

Page 11— 

for lines 17 to 20, substitute:

, “(2)  if  a  resolution  for 
removal of the chief executive
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ofificer is passed at a meeting of 
the  Territorial  Council  by a 
majority of not less than three- 
fourths of the total membershif) 
of the Council, the Administra
tor shall remove  him  forth
with”.

Shrl Dasaratha Deb: I beg to move:
Page 11, line 19— 

for  “three-fourths” substitute

“two-third”.

Shri Rfeshang Keisbiiif: My amend
ment No. 48 is the same as No. 19 
moved by Shri  Dasaratha  Deb just 

now.

Shri Anandchand: I beg to move:

Page 11-

after line 20, insert:

“(2A) The  Chief  executive 
officer shall be liable to be re
moved by the Administrator at 
any time if it appears to the 
Administrator that he is incap
able of performing the duties of 
his office or has been guilty of 
any  misconduct  or  neglect 
which renders his removal ex
pedient"

“̂ 2B) The  chief  executive 
officer shall receive such month
ly  salary  not  exceeding two 
thousand rupees and  not less 
than one thousand rupees as the 
Administrator  in  consultation 
with the  Central Government 
may determine.”

Sbrl Dasaratha Deb: 1 beg to move:

(1) Page 11, line 19— 

ajter “voting” insert:
m

“the Chairman  or a person 
acting on his behalf for the time 
being, or*'.

(2) Page 11, line 22— 

after “education” insert:

“rehabilitation  of  displaced 
perŝs, rehabilitation of tribal 
jlUimias and rehabilitation ̂ of 
T landless peasants”.

Shri Bireii Dutt: My  amendment
No. 17 seeks to get the chief executive 
officer appointed through the  Chair
man with the consent of the Admi
nistrator.  According to the clause as 
it is, the chief executive officer should 
be absolutely dependent on the Admi
nistrator for his appointment.  I want 
that this power should be given  to 
the Chairman of the Council.  I think 
that this amendment can be accepted 
by the Government.

Shri Lt, Jogeswsi Singti: My amend
ment 18 says:

“The  Administrator  may ap
point a  chief  executive  officer 
from among the members of the 
Council.”

The purpose of my amendment is 
this.  I want to have a popular execu
tive officer.  In ord%r to fulfil  the 
wishes of the people, a popular exe
cutive officer should be taken  from 
among the members of the Council. 
That ̂  all I have to say.

Shri Aaianddiaiid: I accept  the
principle that there should be a Chief 
Executive  Officer  appointed by  the 
Administrator.  But  I  want  his 
appointment to be made for a renew
able  period of  three  years.  The 
object b̂ind my amendment is this. 
I accept that he should be an official; 
he cannot be a non-official, for the 
simple reason that he is functioning in 
a non-official body.  If  the  Council 
passes certain resolutions, or certain 
orders, somebody has to carry them 
into effect.  I submit with due respect 
to my hon. friend from Manipur that 
it would not be proper to entrust a 
member of the Council itself with the 
function of putting these decisions into 
effect.  It must be left to a man of 
the service and he will further have 
to  strengthen  the  administrative 
organs in the territory or whatever 
functions are to be performed by  the 
Territorial Council under his jurisdic
tion.

There is one difficulty in this.  He 
should not be allowed to become a 
permanent fixture, irremovable as is 
sought to be made by this Bill, except
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by a three-fourths majority of  th'' 
total number of members of the Ter 
ritorial Council.  If we look into  thv 
provisions of section 54 of the Bom
bay  Municipal  Corporation  Act  a 
similar provision exists there  for the 
Commissioner and the words are “for 
a renewable period of three years”. 
While the tenure of these bodies are 
five  years’ time, the tenure of  the 
person appointed by the Administratoi 
is for three  years.  At the  end of 
every three years .an opportunity  is 
given unofficially, of course, to  the 
Chairman or Vice-Chairman or Mem
bers of the Council to bring it to the 
notice of the Administrator  whether 
the man is fit or imfit.  My amend
ment suggests that if he is good  his 
period may be renewed for another 
three years; but if he is bad there 
would be an opportunity to replace 
him without going through the odious 
procedure  of  bringing  a  vote of 
censure.

Shri Dasaratha  Deb: My*̂ amend
ment suggests that the Chief Execu
tive Officer shall be appointed by the 
Chairman or Vice-Chairman himself, 
with the approval of the Administra
tor.  If the appointment of the Chief 
Executive Officer is not vested in the 
head of the Council I think it will 
create some clash  and at  the same 
time the Executive Officer may not 
respond to the decision of the Council; 
for the Council also it will be difficult 
to carry out the decision of the Exe> 
cutive Officer.

Another point is that in regard  to 
the removal of the Chief Executive 
Officer, I suggest that instead of three- 
fourths majority  it should  be two- 
thirds. If a resolution for the removal 
of the Chief Executive Officer is pas
sed at a  meeting of  the Territoried 
Council by a majority of not less than 
two-thirds  of the members  present 
and voting  he shall  be  removed 
forthwith.

Pandit G. B. Pant: The  provision 
that the Executive Officer will be ap
pointed by  the  Administrator  is in 
accord with a similar provision in the

'I

; "iombay Corporation Act.  We cannot 
jid a better model for our guidance.
am prepared to make a slight change 

J)jin the  provision relating to  the re
moval of the Executive Officer.  If a 
resolution for  the  removal of  the 
Chief Executive Officer is passed at a 
mating of the Territorial Council by 
a majority of not less than two-thirds 
of  the  total  membership  of  the 
Council, the Administrator shall re
move him forthwith.

So, while tiie appointment will rest 
with the Administrator, the Council 
wiU have the authority to remove the 
Executive Officer  when  it  is  not 
satisfied with  work.  That should 
meet all ends and I think will  be 
found satisfactory.  To this effect, I 
.am moving another  amendment, No. 
66 which amends my earlier amend
ment No. 54.

I beg to move:

In the amendment proposed by me 
printed as No. 54 in  list  No. 3 of 
amendments—

in the proposed sub-clause (2), 
for  “three-fourths” substitute 
“two-thirds”.

Mr.  Speaker: I  shall  first  put
amendment No. 66 which is an amend
ment to an earlier amendment of the 
jovemment. No. 54.

The question is:

In the amendment proposed by the 
hon. Minister printed as No. 54 in list 
No. 3 of amendments—

in the proposed sub-clause (2) 
for  “three-fourths” substitute 
“two-thirds”.

The motion was adopted.

Ml*.  Speaker: I  shall  now  put 
amendment No.  54 as  amended by 
amendment No. 66.

Page 11— 

for lines 17 to 20, substitute:

“(2) if a  resolution for re-
*moval of  the  chief executive 
officer is passed at a meeting of
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the  Territorial  Council  by a 
majority of not less than two- 
thirds of the total membership 
of the Council,  the  Adminis
trator shall remove him forth
with.”

The motion was adopted.

Mr. Speaker: I shall  put  all  the
other amendments to the vote of the 

House.

The question is:

Page 11, line 16—

for *‘api>ointed by  the  Admi
nistrator” substitute  “elected by 
the Council”.

The motion was negatived.

Mr. Speaker: The question is:

Page 11. line 16—

for “tĥ administrator” substi
tute:

“the Chairman of the Council 
or a person acting on his be
half for the time being, with the 
approval of the Administrator”.

The motion was negatived.

Mr. Speaker: The questicm is:

Page 11—

after line 16, insert:

“(lA) The Administrator may 
appoint a chief executive officer 
from amongst the members of 
the Council.”

The motion was negatived.

Mr. Speaker: The question is:

Page 11, line 16- 

add at the end:

“for a renewable period of three * 
years”. t

The motion was negatived.

Mr. Speaker: The question is:

Page 11, line 19—

for  “three-fourths” substitute 

'*two-third”.

The motion was negatived

Mr. Speaker: The question is:

Page 11—

after line 20, insert:

“(2A) The  Chief  executive 
officer shall be liable to be re
moved by the Administrator at 
any time if it appears to  the 
Administrator that he is incap
able of performing the duties of 
his office or has been guilty of 
any  misconduct  or  neglect 
which renders him removal ex
pedient.”

“(2B)  The  chief  executive 
officer  shall  receive  such 
monthly  salary not  exceeding 
two thousands  rupees and not 
less than one thousand rupees 
as the  Administrator in  con
sultation with the Central Gov
ernment may determine.”

The motion was negatived

Mr. Speaker: The question is:

Page 11, line 19—

after ‘Voting” insert:

“the Chairman  or a  person 
acting on his behalf for  the 
time being, or”

The motion wo3 negatived

Mr. Speaker: The question is:

Page 11, line 22—

after “education” insert:

“rehabilitation  of  displaced 
persons, rehabilitation of tribal 
jhimiias and rehabilitation of 
landless peasants”.
The motion was negatived.  '
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Mr Speaker The uestion is

That clause 32  as amended 

s  stand part of the Bill.

The motion as adopted.

Clause 32 as amended as added 
to the Bill.

Mr. Speaker e have only  half- 
an-hour left.  I ould ask hon. Mem
bers to  decide  in  advance  hich 
amendments they ould like to move. 
very amendment is important  but 
instead of moving amendments hich 
may not  be accepted I  ould ask 
them to pick out the important ones. 
At five oclock I ill apply the uil

lotine.

Pandit . B. Pant There is hardly 
any other important amendment left 

no.

Mr. Speaker There are no amend
ments to clauses 33 34 and 35.  So 
I shall put them to vote.

The uestion is

That clauses  33 34  and  35 
stand part of the Bill.

The motion as adopted

Clauses 33 34 and 35 ere added 
to the Bill.

Mr. Speaker To  clause  36  Shri 
Anandchand has given notice of  an 
amendment o. 50. or increasing the 
ependiture the Presidents sanction is 
necessary.  Therefore I rule it out of 
order.

Pandit . B. Pant May I move an 
amendment that  for ten t enty 
may be substituted

Mr. Speaker I am afraid the hon. 
Minister has also to iake the sanction 
of the President for enhancing any
body can reduce.

Pandit . B. Pant  1  shall  adopt 
some other method.

Mr. Speaker I shall put clauses 36
to 51 to the vote of the ouse.

The uestion is

That  clauses 36  to  51 stand 
part of the Bill.

The motion as adopted.

Clauses 36 to 51 ere added to 
the Bill.

Clause 52 (Control)

Shri Biren Dntl I beg to move

Page 17 line 14— 

for in due course substitute 

forthith.

In due course may mean delay. 
This is a matter in hich immediate 
action is necessary.

ere the provision is

he shall furnish forthith
a copy of it to the Central ov
ernment ith a statement of the 
reasons for making it and for ard 
in due course  to  that overn

ment..........

It means that it ill be delayed. So
I ant that the ord forthith should 
be substituted.

Mr. Speicer Amendment moved

Page 17 line 14— 

for in due course substitute 
f̂orthith.

P̂andit . B. Pant The ŝ ond part 
relates to the eplanation offered by 
the Council.  orthitli from hich 
moment of time  e ill receive  it 
from the Council.  That ould take 
some time.  hen it is received by 
the Administrator he ill have  to 
make some comments of his o n. e 
may have to make some enuiry. Then 
he ill submit an eplanation to the 
Central overnment.  e cannot send 
it forthith.  That ould defeat the 
very purpose.  The Coimcil ould not 
have an opportunity of offering  an 
eplanation  and  supplementing  it 
ith any other material that may be 
desirable in support of the case. That 
ould not help the Coimcil at  all.

Mr. Speaker The ord forthith 
does not seem to be appropriate there. 
They may not ait for the eplanation 
from the Council.  I do not think the 
hon. Member ants to press it. ̂

Shri Biren Datt o.

The amendment  as 
ithdra n.

by leave.



3817 Territorial Councils
Bill

20 DECEMBER 1956

Bfr. Speaker: The question is: 

“That clause 52 stand part 
the Bill.”

of

The motion was adopted.
$

ClatLse 52 was added to the Bill.

Clause 53— (Power  to  supersede 
Territorial Council)

Shri Anandchand: I beg to move: 
Page 17— .

after line 22 add:

‘Trovided that  a reasonable 
opportunity shall be given  to 
the Territorial Council to ex
plain its  conduct  before  the 
order of supersession is made 
final by the  Central  Govern
ment.”

My amendment is  only  aimed av 
giving afi opportunity to the Council 
t̂o explain  its  conduct before it  is 
superseded by  the  Central Govern
ment in the final stage.

Mr. Speaker: It is provided there.

Shri Anandchand: No, Sir.  It says:

* ê Central Government may, 
an receipt of a report from  the 
Administrator  or  otherwise, by 
order,  supersede  a  Territorial 
Council on being satisfied that the 
Council is not competent to per
form or  persistently  makes de

fault.........”

I want to add a proviso to that. The 
objective is very limited. The amend
ment is self-explanatory.  Of course, 
it is inherent there.  When a report 
Is received by the Central Govern
ment, it will make due enquiries.  I 
irould suggest that we put it in the

law itself that an opportunity would 
be given.  It may not be left just to 
the rules or left vague that a Council 
is to be superseded without an oppor-* 
tunity being given.  We may put it 
here and say  that  an opportunity 
should be given whatever their faults. 

That is all.

t̂frandit G. B. Pant: That is already 
there in an implicit form.  I  have no 
objection to  this  amendment  being 
accepted.

Mr. Speaker: The question is:

Page 17— 

after line 22 add:

“Provided that a reasonable 
opportunity shall be given  to 
the Territorial Council to  ex
plain  its  conduct  before the 
order of  supersession  is made 
final by the  Central  Govern
ment.”

The motion was adopted.

Mr. Speaker: The question is:

“That clause  53, as  amended, 
stand part of the Bill.”

The mx)tion was adopted.

Clause 53*, as amended, was added 
to the Bill.

Territorial Councils 3818
Bill

Mr. Speaker: Clause 54.

I am  notShri  Dasaratha  Deb:
moving my amendment.

Mr. Speaker: There are no amend
ments.

The question is:

“That clauses 54 to 64 stand 
part of the Bill.”

The motion was adopted.

Clauses 54 to 64** were added to the 
Bill

•In sub-clause  (1) of clause 53,after the word “perform” and  the 
words “performance of”, a comma was inserted, under the direction of  the 
Speaker as  correction  of a patent error.

**in clause 62, the  word “made” was omitted under the direction of the
Speaker as  correction  of a patent error.

In clause 63, after the  word “effect” the word “to” was inserted, under  tli€
direction of the Speaker as corret-tionof a patent error.
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Ciause 65— (Amendment of Act 43 

0/ 1950)

Pandit G. B. Paitt: I beg to move: 

Pages 21 and 22—

, for clause 65, substitute:

‘65. Amendment of  Act 43 of 
1950,—In the  Representation  of 
the People Act, 1950—

(a) in section 2—

(i) the  brackets  and figure 
“(1)”; and

(ii) clause (cc) 

shall be omitted;

(b) in section 13B, in sub-sec
tion (1), for the words “for each 
assembly  constituency,  electoral 
college constituency and coimcil 
constituency” the woi*ds “for each 
parliamentary constituency  in  a 
Union  territory,  each  assembly 
constituency  and  each  coimcil ‘ 
constituency” shall be substituted;

(c) for section 13D, the follow
ing section shall be substituted: —

“13D. Electoral  roll  for 
parliamentary  constituencies,—

(1) The electoral roll for every 
parliamentary constituency other 
than a  parliamentary  consti
tuency  in a  Union  territory 
shall  consist  of the  electoral 
rolls of so much of the assembly
. constituencies as are comprised 
within that parliamentary con
stituency; and it shall not be 
necessary to  prepare or revise 
separately the electoral roll for 
any such ̂ parliamentary consti
tuency. "

(2) The provisions of Part III 
shall apply in  relation  to every 
parliamentary constituency in  a 
Union territory as they apply in \ 
relation to  an  assembly consti
tuency.”;

(d) in the heading of Part III, 
the words “and Electoral College” 
shall be omitted;

(e) in section 14, in clause (a), 
the words “or an electoral college 
constituency” shall be omitted;

(f) in section 27A, for sub-sec
tions (3), C4) and (5) the follow
ing sub-sections shaU be substi
tuted, namely: —

“(3) The electoral college for 
the Union  territory  of Delhi 
shall  consist  of  the  persons 
who immediately before the first 
day of  November,  1956, were 
■members of the Legislative As
sembly of the State of Delhi.

(4)  The  electoral college  for 
each of the Union territories of 
Himachal Pradesh, Manipur and 
Tripî shall  consist  of  the 
members  of  the  Territorial 
Council  constituted  for  that 
territory under  the Territorial 
Councils Act, 1956.”;

(g) sections 27B, 27C and 27D 
shall be omitted; and

(h) in the Fifth Schedule, in the 
second column,  for  the figures 
“41”, the figures “40” shall be sub
stituted/

Mr. Speaker:  There  is  another
amendment to the proposed amend
ment No. 55. Are both these amend
ments moved? Or they may be taken 
as moved.

Pandit G. B. Pant: Yes.  I  beg to 
move:

That in the amendment  pro
posed by me printed as No, 55 in 
List No. 3 of amendmente—

omit sub-clause (h).

Shri Dasaratha Deb: I beg to move:

Page 22—

after line 4 add:

“Provided that the member or 
members of the Territorial Coun
cil 0* each of the above mentioned 
Union Territories who is or are 
not chosen by direct election on 
the basis of adult suffrage  shall 
not be the member or members 
f̂ the electoral college for each 
of these Union Territories.”
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Shri  Anandchand:  I  have  an
amendment No. 52.  Now there  are 
two members left.  The hon. Minister 
has said that they would not be vot
ing fpr the elections  to  the  Rajya 
Sabha.  So, it may be put in a proper 

(orm.

Mr. Speaker: I do not know what 
he wants.  I cannot sabstitute my own 
discretion for his.

Shri  Anandchand:  I  move  th“

Amendment.

M̂. Speaker:  In what form?  He
/nust put it in proper form.

Shri Anandchand: Instead of ‘four*, 
two’ may be substituted.  I beg  to 

move:

Page 22-

line 4, add at the end:

“but shall not include any of 
the two members nominated by 
the Central Government  under 
sub-section (3) of section 3.”

Pandit G. B. Pant: Say ‘any of the 
members’.  It may be only one; it may 
be none.

Shri Dasaratha  Deb:  My  amend
ment also seeks to do the same thing. 
The spirit of it has been accepted by 
the hon. Minister.  I do not find any 
necessity to explain it.  -

Pandit G. B. Pant:  I have moved
my amendments..  They  are  of  a 
technical character.  They relate to 
the election of meml>ers of the Rajya 
Sabha, by these Councils.  These pro
visions have been proposed with a 
view to bring them  in  conformity 
with the Representation of the People 
Act.  They do not introduce any new 
feature at all.  They are intended to 
give effect to the substantive provision 
contained in the earlier  part of the 
Bill.

Mr.  Speaker:  I shall  first  put
amendment  No. 58,  which  is  an 
amendment to an earlier amendment 
of the Government, No. 55.

The question is:

*ln the amendment proposed, by 
the hon. Minister and printed as

No. 55 in list No. 3 of  amend
ments—

omit sub-clause (h).

The motion was adopted.

Mr. Speaker: Amendment No. 55 
amended  by  amendment No. 58.  I 
shall now put amendment No. 55 as 
amended by amendment No. 58.

Pages 21 and 22—

for clause 65, substitute:

‘65, Amendment of Act 43 of 1950.— 
In the Representation of the People 
Act, 1950—

(a) in section 2—

(1) the brackets and figure “(1)”; 
and

(ii)  clause (cc), 

shall be omitted;

(b) in section 13B, in  sub-section 
(1), for the words “for each assembly 
constituency, electoral college consti
tuency and council constituency” the 
words “for each parliamentary con
stituency in a Union territory, each 
assembly constituency and each coun
cil constituency” shall be substituted;

(c) for  section 13D, the following 
section shall be substituted: —

“13D. Electoral roll for parliament̂  
ary constituencies.— (1) The electoral 
roll for every parliamentary constitu
ency other than a parliamentary con
stituency in a Union territory  shall 
consist of the electoral rolls  of  so 
much of the assembly  constituencies 
as are comprised within that parlia
mentary constituency; and it shall not 
be necessary to  prepare  or  revise 
separately the electoral roll for  any 
such parliamentary constituency,

(2) The provisions of Part III shall 
apply in relation to every parliament
ary constituency in a Union territory 
as they apply in relation to an assem
bly constituency”;

(d)  in the heading of Part II, the 
words “and Electoral College”  shall 
be omitted;
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(e) in section 14, in clause (a), the 
words “or an electoral college consti
tuency” shall be omitted;

(f) in section 27A, for sub-sections
(3), (4) and (5) the following sub
sections shall be substituted, namely:

“(3) The electoral college  for 
the Union territory of Delhi shall 
consist of the persons who imme
diately before the  first  day  of 
November, 1956, were members of 
the Legislative Assembly  of the 
State of Delhi.

(4)  The electoral  college  for 
each of the Union Territories  of 
Himachal Pradesh, Manipur  and 
Tripura shall consist of the mem
bers of the  Territorial  Coxmcil 
constituted  for  that  territory 
under  the  Territorial  Councils 
Act, 1956.”;

(g)  sections 27B, 27C and 27D shall 
be omitted.*

The motion was adopted.

Mr. Speaker: Amendment No. 55 as 
further amended by amendment No. 58 
is carried.

Now, Shri  Anandchand’s  amend
ment No. 52.  I will put it in a slight
ly modified form so that it fits in in 
the Government amendment just now 
adopted, substituting a new clause for 
clause 65 of thfe Bill.

The question is:

In the amendment proposed by the 
hon. Ministeif and printed as No. 55 
in List No. 3 rof amendments—

in the proposed clause 65, in sub
section (4) of section 27A add 
at the end:

“but shall not include any  of 
the members nominated by  the 
Central Government under  sub
section 3 of section 3”.

The motion was adopted.

Mr. Speaker:  Shri Dasaratha Deb's 
amendment No. 53 is covered.  The 
question is:

‘That clause 65, as  amended, 
stand part of the Bill”.

The motion was adopted.

Clause 65, as amended, was added to 
the Bill

Clause 66—{Amendment of Act 43 
of 1951)

Mr. Speaker: We shall now take up 
clause 66.

Pandit G. B. Pant: I beg to move:

Page 22—

for clause 66, substitute:

*66. Amendment of Act 43 of 1951.— 
In the Representation of the P«ople 
Act, 1951,—

(a) in section 2—

(i) in sub-section (1). in clause
(b), the words “or the electoral 
college of a Union territory” shall 
be omitted;

(ii) in  sub-section  (2),  the
words “an electoral college con
stituency” shall be canitted; and

(iii) in  sub-section  (3),  the
words “or the electoral college of 
a Union  territory”  shall  be
omitted;

(b) in Part II, Chapter IV shall be 
omitted;

(c) section 13 shall be omitted;

(d) in section 19, the words  “an 
electoral college constituency or” shall 
be omitted;

(e) in section 67A, the words  “or 
to the electoral college of  a  Uniwi 
territory” shall be omitted;

(f) section 72, shall be omitted;

(g) section 148 shall be omitted;

(h) in section 158,  in  thê first 
proviso to sub-section (4), the words 
“or Council of States  constituency” 
shall be omitted,*
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Mr. Speaker: It is only formal and 
consequential 

The question is:

Page 22— 

for clause 66, substitute:

‘66. Amendment of Act 43 of 1951.— 
In the Representation of the  People 
Act, 1951—

(a) in section %—

(i) in sub-section (1), in clause
(b), the words “or the  electoral 
college of a TJnion territory” shall 
be omitted;

(ii) in  sub-section  (2),  the 
words “an electoral college con
stituency” shall be omitted; and

(iii) in  sub-section  (3),  the 
words “or the electoral college of 
a Union territory” shall be omit
ted;

(b) in Part II, Chapter IV shall be 
omitted;

(c) section 13 shall be omitted;

(d) in section 19, the words  “an 
electoral  college  constituency  or** 
shall be omitted;

(e) in section 67A, the words “or 
to the electoral college of  a  Union 
territory” shall be omitted;

(f) section 72 shall be omitted;

(g) section 148 shall be omitted;

(h) in section 158, in the first pro
viso to sub-section (4), the words “or 
Council of States constituency” shall 
be omitted.*

The motion was adopted.

Mr. Speaker; The question is:

“That clause 66, as  amended, 
stand part of the Bill’*.

The motion was adopted.

Clause 66, as amended, was added to 
the Bill.

The Schedule was added to the Bilt

Mr. Speaker:  Now  we take  up
clause 22 which was held over. The 
principle has been adopted, and this 
is only âquestion of drafting.  I will 
now put the amendments prepared by 
Government.

Amendments made:

(1) Page 6-

after line 35, insert:

“(2) If a resolution for the re
moval of an elected Chairman is 
passed by not less than two-thirds 
of the total membership of  the 
Council at a meeting convened in 
accordance with the piwvisions of 
sub-section (3), such  resolution 
shall have the effect of removing 
the Chairman from his oflBce as 
from the date on which the reso
lution is so passed and  if  such 
resolution is passed by less than 
two-thirds but not less than one- 
half of the total membership  of 
the Council,  the  Administrator 
may, by order in writing remove 
for reasons to be  recorded  ttie 
Chairman from his office as from 
such date as may be specified in 

the order:

Provided that no such resolu
tion shall be brought within one 
year from the date of election of 
the Chairman:

Provided further that  if  the 
resolution is not passed by  not 
less than two-thirds of the total 
membership of the Council,  no 
other resolution, for the removal 
of the Chairman shall be allow
ed to be considered within  one 
year from the date on which such 
resolution was considered.

(3)  A notice in writing of the 
intention to move  a  resolution 
referred to in  sub-section  (2) 
signed by not less than one-third 
of the total membership of  the 
Council together with a copy  of 
the proposed resolution shall  be 
delivered to the Administrator in 
accordance with the rules made 
by the Central Government in this 
behalf  and  the  Administrator 
shall, after giving not less than 
fifteen days’ noUce thereof, con
vene for the consideration of the 
resolution a meeting of the Coun
cil to be held in the office of the 
Council on a date not later than
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thirty days from  the  date  on 
which the notice was delivered to 
him and he shall preside over the 
meeting.”

<2) Page 6, line 36— 

for ‘(2)’ substitute ‘(4)’—

‘ [Pandit G. B. Pont]

Bfr. Speaker: The question is:

‘That clause 22, as amended, 
stand part of the Bill”.

The motion was adopted.

Clause 22, as amended*̂ was added to 
the Bill.

Clause 1.—(Short title, extent and 
commencement.)

Shri Anandchand: I beg to move: 

Page 1, for lines 8 to 11 substitute: 

“(3) It shall come into force on 
the 1st day of January, 1957.”

I want to say a few words in  this
connection.  The hon. Minister  has
himself been pleased to  state  the
urgency of the measure.  The number 
in Himachal Pradesh has been kept 
as it was to expedite the coming into 
existence of these  councils  in  the
existing constituencies.  Therefore,  I 
feel it would not perhaps be advisable 
for this House as well as the  hon. 
Home Minister to leave the date  of 
the coming into operation of this Act 
vague, because here it is not only a 
vagueness as to the date.  There is 
also a provision in clause 1 that there 
might be different dates for different 
territories.  The General Elections, as 
far as I can see, are already coming 
at a particular date,  and  tf  these 
Territorial Councils are to  link  up 
with them, I think the  best  thing 
would be to make it more  expUcit. 
Therefore, I have suggested 1st Janu
ary for the consideration of the House 
and the hon.̂ Minister.

Pandit G. B. Pant: I had thought 
that I would consult an astrologer and

fix some auspicious date for enforcing 
this measure, but as he suggests that 
it might come into operation on the 
1st January, I shall submit  to  his 

wishes!

Mr. Speaker: The question is:

Page 1, for lines 8 to 11 subsHtute: 

“(3) It shall come into force on 

the 1st day of January, 1957.”

 ̂ The m>otion was adopted.

Mr. Speaker: The question is:

“That  clause  1, as amended, 
stand part of the Bill”.

The motion was adopted.

Clause 1, as amended, was added to 
the Bill.

The Enacting Formula and the Title 
were added to the BilL

Pandit G. B. Pant: I beg to move: 

‘That the Bill, as amended  be 

passed.”

I hope that after the changes  that 
have been made, the  Bill  will  be 
accepted unreservedly by  every one 
of the hon. Members who are intei;- 
ested in it or who will be directly 
affected by its provisions.  I  do  not 
want to say  more.  I  wish  these 
Councils every success and I  count 
upon the co-operation of all Members 
so that these  Councils  which  are 
being estabUshed in these areas for 
the first time may prove worthy  of 
the confidence that is going  to  be 
reposed in them and in the people of 

thfese areas.

Mr. Speaker: Motion moved:

“That the Bill, as amended, be 

passed”.

Shrl̂ Biren Dntt: After our coming 
to this House five years have already 
passed and we have not got even a 
reform in our outmoded laoid system.

♦In sub-cla\ise (2) of clause 22, for 
substituted, under the direction of the 

error.

the word “will” the word “shall” was 
Speaker as correction  of  a  patent
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[Shri Biren Dutt]

In this House we raised this question 
again and again.  We were given so 
much assurance, but we have not got 
a single progressive Act introduced 
or a single Act repealed in regard to 
‘the administration of  Tripura,  and 
we have been struggling to have our 
old Legislative Council there.  The 
House  suggested  and  you  have 
brought forward this Bill and we have 
accepted it.  But I must appeal to 
the Home Minister to see that this 
advisory council should be a  really 
functioning body.

There are many problems which 
affect the  life  of  the  people  of 
Tripura  very  much.  We  have 
written about the delay.  It is nearly 
ten years since the attainment of our 
independence and we could not have 
our  agricultural system  there  re
formed-  Even the land records are 
not there.  And there are problems 
like rehabilitation of refugees.  No
body knows whose lands are taken for 
the rehabilitation of  the  refugees. 
After the refugees have  been  re
habilitated, now some claimants are 
coming and ousting them with  the 
help of the governmental madiinery. 
Such* things are very unhappy inci
dents in the life of the  people  of 
Tripura.  We have no forum to ex
press our grievances.  That is why 
through our amendments we  have 
tried to improve tlie Bill in this short 
period.  And with  the  assurance 
given by the hon. Minister that this 
is not a final Bill, it can be changed 
and reformed in the future, we ac
cept it, and we want to operate i*t. 
At the same time we wish that the 
Home  Minister  deals  with  those 
matters which are left untouched yet 
with more care and sympathy.

Shri Anandchand: I will not take 
more time of this House to add to 
what I said in the very beginning at 
the consideration stage, ^

I am quite clear in my mind̂ as 
the hbn. Minister has himself stated, 
that once this House has  accep̂ d 
the  scheme  of  reorganisation  the

Joint Committee after long delibera
tions submitted its report and  ac
cording to that scheme the States of 
India have been reorganised includ
ing the Union Territories— there is 
very little doubt left as to what is to 
be the constitutional  position/ es
pecially the legislative  position  of 
these  Union  Territories.  Time and 
again, we are up against  this  diffi
culty that these Territories are withr
out legislatures.......In the scheme of
things as accepted by  this  House, 
there is no place for legislatures or 
for Councils of Ministers to function 
in these Territories.  Otherwise, they 
would not be called Territories, but 
they would be called States of the 
Union.  They cannot be States of the 
Union because they have not the size 
or the resources to become States of 
the Union.  That  is  quite  clear. 
Therefore, I welcome  this  measure 
as the maximum that could be done 
according to the formula laid down 
by the States Reorganisation  Com
mission as well as by ParUament.

Of course, I do say here and  em
phatically too that the list is  not 
exhaustive.  No lists can be exhaus
tive.  These subjects which are. being 
given to the Territorial Councils can 
be added to, as the Home Minister 
himself has said.  In the light of ex
perience, I hope they will be able to 
shoulder  more and  more  responsi
bility, discharge their work efficient
ly and honestly, and  thereby  they 
can approach the Central  Govern
ment again for  more  powers  and 
more functions in those areas.  Of 
course, thoŝ functions would  have 
to be different from those of a legis
lature  or a  Council  of  Ministers. 
That is inherent in the very scheme 

of things.

I hope you will pardon me if I add 
a word about the Himadial Pradesh 
Territory particularly.  At the time 
when the reorganisation scheme was 
being discussed, I was very clear in 
my mind that the people who repre
sented Himachal Pradesh in the legis
lature of that thne, althoû they
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were asking for its entity, at the back 
of their mind had the idea that its   ̂
survival may be perpetuated  as  a 
State.  I said at that very time that 
it could not become a State, and the 
most that it could become  was  a 
Territory, and that also, because the 
people were united in their  wishes 
for its continuance and also because 
the Centre was well aware of the diffi
culties in its way, the backwardness 
of the people, their economic back
wardness and so on. So, it pained me 
now to find that some of my friends—
AS a matter of fact, I was very keen 
to discuss with them; my colleagues 
from  Hnnachal  Pradesh  have  not 
been present in this  House  in  the 
numbers that they are—are not quite 
happy with the scheme of the Terri
torial Council, as I have just been 
able to see from a newspaper report 
from Simla.  I know this is hardly 
the foram for me to speak anything 
on their objections  to  it.  But  I 
might sa/ this very clearly that so 
far as we are concerned,—and I $ay 
‘we* not only for myself, but also for 
other people who have  appreciated 
the change that has come into India— 
we are fully clear in our minds that 
Himachal Pradesh as a Union Terri
tory has certain functions to perform 
under the aegis of the Central Gov
ernment, not as a full-fleged  Stote 
but as a Territory,  closely  united 
with tĥ Home Ministry here; and 
through its good offices, we hope and 
trust that its development, its econo
mic improvement and also its func
tioning m a certain field, whether it 
is local, or whether it is Territorial 
Council field or whether it  is  the 
panchayat field, would be well look

ed after.

Although, when I say so, many of 
my hon. friends here get excited, I 
do not know how far these Union 
TerrHories in the present set-up will 
continue in this country.  Today is a 
day of large States and large areas. 
These Territories, therefore, to  my 
mind, except in very remote cases, 
have very little functions to perform, 
and they are here, or they exist in 
India or they continue in this country

Bill

of ours only till such time  as  the 
people  residing  therein  have  not 
risen to their full stature.

Shri L. Joĝeswar Singh: Himachal 
Pradesh can join Punjab.

Shri Anandchand: I hope so, that 
in course of time, with what I might 
call the guardianship and the inti
mate interest of the Centre here, the 
people of Himachal Pradesh will rise 
to their full stature, and they would 
no longer be wanting to be spoon-fed 
and they will take their full p̂ce 
with the other progressive people of 
India in a State.  I  do  not  know 
whether that might be the Pimjab or 
any other State.  After all„ no re
organisation that we have done  is 
final.  Parliament  has  always  the 
power  to  readjust  States,  create 
States, alter States alter their bounda
ries, their names, and so on.

But what I fervently hope is that 
this tutelage will be of short dura
tion, and that by the good offices of 
this House and particularly of the 
Home  Ministry  the  people  of 
Himachal Pradesh v/ill rise to their 
full stature and take their full place 
amongst the other States of India.

Shri L. Jojeswar Singh: I do not
agree with  my  hon.  friend  from 
Himachal  Pradesh  that  Himachal 
Pradesh or Manipur or Tripura will 
go to the neighbouring States,

Shri Anandchand:  I did not  say
‘neighbouring States’.

Shri L. Jogeswar  Singh.  If  we
create that sort of impression  that 
the position of the Territory will not 
be a lasting one, and that it will be 
only a temporary phase,  then  the 
people will not take much  interest 
in any development  programme  in 
these areas.  So, such an impression 

should not be created.

At the outset, I would like to  ex
press my thankfulness to the Speaker 
and the Home Minister for giving us 
more time for the discussion of this
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Bill than was  originally  proposed. 
Originally, only one hour had  been 
allotted, but we discussed this matter 
at a meeting with the Home Minister, 
and now we have been given some 
four or five hours.  So, I would like 
to express our thanks to you and also 
to the House for the indulgence shown 
to us by enabling us to have a detail
ed discussion of this Bill.  I thank 
you also, Mr. Speaker,  for  having 
given us the indulgence of some ĵ re 
time for the discussion of this Bill.

I would like to say to  the  Home 
Minister that the political aspirations 
of the people will not be satisfied by 
the passing of this Bill.  No doubt, it 
is a good beginning; it is a democra
tic piece of legislation, and it seeks to 
associate the people at the lower level 
of administration.  But. I  hope  and 
trust that, as the Home Minister has 
already expressed, this will  be  im
proved upon in due course, and some 
form of responsible government will 
be possible through these Territorial 
Councils, as is the position in  some 

of the States in America.

In America, there aie certain areas 
where the population is only 3 lakhs, 
and yet those States have  what  are 
called Territorial AssembUes. If even 
a small State having a population of 
3 lakhs  could  have  a  Territorial 
Assembly, why should States having 
populations of 5 lakhs, 10 lakhs or 20 
l̂khs also not have such Assemblies? 
They are also entitled to have some 
form of responsible government.  I 
hope that in due course, this Bill will 
be improved upon, and these  Terri
tories will get the same privileges as 
are enjoyed by other sister States m 
India.  The people  of  these  areas 
should not be  meted  out  a  step
motherly treatment; they should also 
be treated more or less as of equal 
status with those in the rest of India.

Our resources are  bountiful.  We 
nave enough of forest and mineral re
sources.  As soon as these resources 
are developed, we would not have to 
depend on the Centre for finance, and

there is no reason why we should not 
be accorded a status higher than this. 
I would request the Home Minister to 
bear this in mind and give some im
proved status to these Territories in 
due course.

Pandit G. B. Pant: I think the hon. 
Members of this House in general and 
you, Sir, in particular.  That is all 
that I have to say.

Mr. Speaker: I am  satisfied  that 
every clause of the Bill has been fully 
discussed, and, therefore, I have not 
been obliged to apply the guillotine. 
In fact, I am happy that we had been 
able to spare some time for the third 
reading also.

The question is:

"That the Bill, as amenljd, be
passed”.

The motion was adopted.

BANKING  COMPANIES  (AMEND
MENT) BILL 

The Minister of Finance and  Iron 
and Steel (Shri  T.  T.  Krishnama- 
chari): I beg to move:

“That the BUI further to amend 
the Banking Companies Act, 1949, 
be taken into consideration,”

The Bill is designed to  introduce 
certain important  amendments,  the 
necessity for which has become  evi
dent as a result of  the  experience 
gained by the Reserve  Bank in the 
administration of the Banking Com
panies Act.  While the general position 
of the banking system in India contiv 
nues to be sound and there has been 
considerable progress in the matter 
of securing better standards of opera
tion, it is felt necessary to amend the 
law in certain respects, in order that 
the Reserve Bank of India may be 
able more effectively to bring about 
an improvement in the management 
and control of some of the banking 
companies to eliminate the possibility 
of serious defects occurring  in  the 
matter of advances and investments.
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I shall refer briefly to the impor
tant clauses of the  Bill.  Clause  2 
deals with the question of checking 
the payment of excessive remunera
tion to the top executives of a bank. 
Section 10 (1)  (b)  (ii), as existing 
at present, provides that a banking 
company shall not employ any per
son whose remuneration  or part of 
whose remuneration takes the form 
of commission or of a share in the 
profits of the company.  A doubt has 
been raised—and a case is pending 
before the Supreme Court—on  the 
question  of  interpretation  of  this 
clause in which the point involved 
is whether the existing  sub-section 
prevents a banking  company  from 
granting bonus to its staff.  So far 
as it has been gathered, when  this 
provision was passed in 1949, there 
was no intention of preventing any 
banking  company  from  granting 
bonus, if it so decides.  It is with a 
view to removing this doubt that it 
is proposed to amend this section.

The next provision is with regard 
to the existing section 10(l)(b)(iii) 
t̂nich provides that a banking com
pany shall not employ any  person 
whose remuneration is, according to 
the normal standards prevailing  in 
banking business, on a scale dispro
portionate to the resources  of  the 
company.  The two criteria that have 
been provided in the existing  sec
tion are: normal standards prevail
ing in banking business, and the  re
sources of the banking company.  As 
the  remuneration  is  ^MLrtdcularly 
linked with the resources of a bank
ing company, objection could not be 
taken in the case of salaries of higher 
officers of big banks  on the ground 
that those salaries wei% a small frac
tion of their total  resources.  Be
sides, the above criteria do not take 
into consideration whether  the  re
muneration  is  disproportionately 
high as compared to  the level  of 
emoluments  paid by  the  banking 
company to other members  of • the 
supervisory stafF as well  as  to  the 
general level of wages obtaining in 
the banking dndusftry.  As observed 
by the Gajendragadkar Commission,

the standards provided in the exist
ing section are  not  adequate  and 
further criteria are now proposed to 
be provided in the  proposed  sub
section (2) of the amended section 10.

Clauses 3 and 4 of the Bill seek to 
replace  and  enlarge  the  existing 
section 12 of the Banking Companies 
Act, which deals, among other things, 
with the voting rights of the share
holders.  The existing section 12(iv) 
provides that the voting  rîts ot 
any  one  shareholder  should  not 
exceed 5 per cent of the total voting 
rights of all the  shareholders.  This 
provision does not apply to banking 
companies incorporated  before  the 
15th January, 1937.  I am sure that 
hon. Members who had been in this 
House at the time when the Banking 
Companies Act was discussed would 
remember that even then there was 
an idea in the minds of some of the 
hon. Members that companies which 
were incorporated before 1937 must 
be brought within the scope of this 
particular  section.  There  are  45 
scheduled  and  247  non-scheduled 
banks  incorporated  prior  to  15th 
January, 1937.  Some of the banks 
are big banks  where  concentration \ 
of voting rights—I would not like to 
mention the names of the banks—is 
in the hands of a few.  I think it is 
right now that when it is generally 
expected that there should be  some 
kind of control over misuse of voting 
rights this particular provision should 
be made generally applicable to all 
banks.

According to the law as existing at 
present, there is no provision to pre
vent a person from holding through 
nominees  the  bulk  of the  share 
capital of a banking company—even 
though there is a restriction—thereby 
having a controlling interest in the 
management through  them.  It  is, 
therefore, proposed to amend section 
12 so as to introduce  &  check  on 
nominee holding and, to ascertain the 
extent of such holding, it is propos- 
e(} that every chairman,  managing/ 
director or chief executive officer of/ 
a banking company should furnish to
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the Reserve Bank periodical retumfi 
giving full particulars of the shares 
held by them directly or indirectly 
of any change in their holdings.

In respect of clause 4 in  case  of 
banking  companies  incorporated 
prior to the 15th January,  1997,  as 
the êetorate is on  tbe basks of 
▼otmg righfe without  any  restric
tions, frê elections will be neces
sary in cases where ttiere is a eon- 
eexrtratkm of voting rights  in  the 
hands of a f^ persons, that  is  to 
say, if this law is passed and it is 
apîied; then the  existing  position 
in regard to the nomination of direc- 
lora and their election will have to 
be changed in consonance with the 
\acw as amended.

Clause 5 of the Bill deals with sec
tion 16 of the Act whidi prohibits a 
banking company from having as a 
director any person who is a director 
of another banking company.  It  is 
felt that the scope of this restriction 
should be widened.  It  is  observed 
that in the case  of  certain  banks, 
some of the directors are interested 
in several other companies which to
gether hold a substantial portion of 
the share capital of the banks con> 
cerned.  This  idea  of concentration 
of power has been dealt with in an
other act, namely,  the  Companies 
Act.  The directors thus acquire an 
indirect controlling interest in gurii 
a banking company.  It is, therefore, 
proposed to amend section 16 so as to 
prohibit banking companies from hav
ing as a director a person who  is a 
director of other companies which to
gether can exercise voting rîts in 
excess of 20 per cent, of  the  total 
voting rights of all shareholders  of 
the banking company.

Clause 6 relates to calling for  in
formation.  During the course of ins
pection of banking companies, some
times the banks  were  unwilling  to 
furnish the information required  by 
the Reserve Bank in respect of parties 
who had taken advances from the bank 
on the ground that section 27, as It at

present stands, enaWes the Rg  rve 
Bank to call for information regard- 
iî the banking company only but not 
of those of its customers.  The posi 
tion is somewhat anomalous, if all the 
information that is necessary is  not 
vouchsstfed.  In many cases,  I  sup
pose, because of certain powerg  the 
Reserve Bank possesses, it is able to 
compel the banks to give the informa
tion.  But in any event, a statutory 
provision is certainly necessary in the 
light of circumstances prevailing now 
and again, in the  case  of  several 
banks.  It is, therefore, proposed  to 
widen the scope of the section so as 
to authorise the Reserve Bank to caU 
for information not only relating to 
the business or affairs of the bank but 
also the business or affairs with which 
such banking com]>any is concerned.

Clause 7 of the Bill deals with the 
existing section 36(1)(a).  Under this 
section, the Reserve Bank may cau
tion or prohibit  banking  companies 
generally or any banking company in 
particular against entering into  any 
particular transaction  or  class  of 
transactions, and generally give advice 
to any  banking  company.  It  often 
happens scnnetimes in the matter  of 
arranging the affairs of a bank, may 
be at a particular time when it is not 
earning a profit, that it  declares  a 
dividend from resources which would 
otherwise provide  a  cover  to  its 
depositors.  When a  similar  contin
gency occurred, the Reserve Bank was 
advisê by its solicitors that it could 
issue a direction prohibiting the bank
ing company from  entering  into a 
transaction.  But suppose  it  is  the 
declaration of a dividend.  That would 
not be deemed to be entering into a 
transaction because it  is  something 
which the bank does  on  its  own 
volition  without  entering  into a 
transaction where  another  party  is 
concerned.  There has been  another 
case where it was found that a parti
cular bank  had  made  an  advance 
which was  considered  to  be  bad. 
Normally the Reserve Bonk  would 
call back that advance.  The exist
ing iwovision, it was felt according to
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our legal advisers, did not enable the 
Reserve Bank to do so.  In fact,  as 
the law stands at present, the Reserve 
Bank has no powers to  issue any 
directive which it thinks  necessary 
in iĥ national interest. The  propo
sed section 35A enables  the Resepe 
Bank to issue  directions to benkmg 
companies in the naticwial interest  or 
to prevent the affairs of any banking 
company from being  conducted in a 
manner prejudicial to the interests of 
the banking company, or to secure the 
proper management of any banking 
company generally.  In  fact,  this 
particular  amending  section  was 
evolved after consultation  with  our 

legal advisers.

Under sections 268 and 269 of the 
Companies Act, which apply also to 
public banking companies, the appoint
ment or re-appointment of a manag
ing or whole-time director  and  the 
first appointment of a maîging or 
whole-time  director  reuires  the 
approval of the Central overnment. 
The existing sections do not apply to 
the  manager or the chief executive 
officer of a company.  They do not also 
apply to private banking companies. 
It  is desirable that the provisions 
of these sections should apply to all 
banking  companies, whether public 
or private, and also to the manager 
or the chief executive officer of b -̂ 
ing companies, and as the adminis
tration of the banking companies is. 
with the Reserve Bank and  as  the 
Reserve Bank is more competent  to 
consider this uestion, it has been felt 
desirable that this power should be 
vested in the Reserve Bank  rather 
than  in  the Central overnment. 
Naturally it  is  expected  that  the 
Reserve Bank would act in consulta
tion with the Central overnment in 
a matter of this nature.

Similarly, under sections 310 and 
311 of the Companies Act, any amend
ment providing any increase  in the 
remuneration of a managing or whole
time director can be effected only with 
the approval of the Central overn
ment. If this power is retained witii 
the  Central  overnment,  it would

mean that  the appointment  or re
appointment of the managing dire  ̂
would have to be approved by the 
Reserve Bank and the increase in th 
salary of such persons would have to 
be done by the Central overnment. 
In order to see that there is only one 
authority to deal with this matter, it 
is felt that tbe power relating to any 
increase in the remuneration should 
also be exercised by the Reserve Bank 
and that the provisions of sections 188, 
269, 310 id 311 of the Companies ̂  
should not  apply to  banking

In regard to clause 8, the pontion
is that under section 36l)(d)(Ji) of 
the Act, it is provided that the Resve 
Bank may, during the oeurae of, or 
after the completion of any mspec- 
tien of a  banking company under 
section 35, by order in writing reuire 
the company to make, within  such 
tiwiA as may be specified in an order 
so issued, such changes m its manage
ment as the Reserve Bank may  con
sider necessary in conseuence of the 
state of affairs disclosed by the inspec
tion. ith a view to improving the 
tone  of management or  putting a 
check on the exploitation of the affaiw 
of a banking company by any parti
cular individual or group of indivi
duals, the Reserve Bank has in case* 
of about 10 banks deputed an officer 
of the Reserve Bank as an observer 
with powers to attend but not to take 
part in the deliberations of the Board. 
A condition regarding the appointment 
of observer was imposed in the cases 
of certain banks—not because of t̂  
powers of the Reserve Bank, as I said 
previously, but by some other powers 
namely the threat to deschedule a bank 
or to withdraw a licence. Of coiirse 
in a few cases it has been possible 
to appoint an observer and the banks 
co-operated, with the result that there 
has been definite and marked improve
ment in the financial position in many 
cases. At any rate, there has been a 
check on further deterioration, but 
these steps, as I stated earlier, depend 
entirely on the consent of the bank 
or the use of a power which ought 
not normally to be used. Both involve 
d̂ ay, and because of obstructions and
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delay, one has to make the legal posi
tion fairly clear. The proposed amend
ment seeks to empower the Reserve 
Bank to depute one or more of its 
officers for this purpose.

Clause 10 deals with the question of 
making bank officials public officials. 
In the case of receiving illegal grati
fication by a bank official, he will be 
treated for the purpose of law as a 
public official, and action can be taken 
in regard to such cases in the same 
way as action could be taken against 
a public servant under Chapter IX of 
tht& Indian Penal Code.
That more or less brings me to the 

end of the story.

Having stated the nature of these 
provisions, I would like to say why 
there is a justification for this measure. 
An hon. Member asked me, **Would 
the heavens fall if you do not intro
duce the Banking Companies (Amend
ment) BiU in the present session”? I 
would like to teU the House that may 
be that heavens would not fall, but I 
think if the House does not pass this 
Bill now in such form as it deter
mines, what would happen is that I 
would have disclosed more cases of 
this type during the next five or six 
months before which I could not bring 
a Bill of this nature.  Certainly the 
preoccupation with the Budget would 
keep it busy for two l̂onths, and so 
it would be 7 or 8 months, and during 
these 7 or 8 months the field is clearly 
open for such banks, whose actions we 
seek to restrict by the provisions of 
this particular Bill, to take such pre
cautions as they wish to take to see 
that our purposes in view are defeated. 
I think tactically I would have commit
ted a grave error in showing my hand 
if I am not going to see that the Bill 
is enacted into law now. That is one 
of the primary reasons.  You might 
say, what will happen all along might 
continue to happ>en for 8 or 9 months. 
It is not a proper argument. If it is 
found that a particular section in the 
Banking  Companies Act which  we 
have introduced needlessly for sonte

purpose which is fiot of course rele
vant or rational, exempts a large num
ber of banking companies from the 
operation of that particular provision,
I think sooner or later we will find 
that we have done something wrong 
and we must remedy. In tune with 
many things that we are doing, put
ting most of these institutions into 
proper shape, seeing that abuse is not 
general or rampant, I think it is neces
sary when these facts come to light 
that  the  particular  Act  must  be 
amended. In fact, some of these pro
visions must have been undertaken 
immediately after the Company Law. 
Probably  in one sense it is  quite 
correct that we have waited for some 
time. For instance, on the question of 
fixing of salaries of bank officials or 
approving the appointments, I do find 
that from certain copies I get of the 
correspondence of the Company Law 
Administration,  Government  has  to 
approve the appointment of a manager 
on Rs. 430.  Surely the House will 
recognise that this kind of an exercise 
of power by Government will be diffi
cult. That is one of the reasons we feel 
that the Reserve Bank should do It.

Hon. Members may also know that 
when you are enlarging the powers of 
the Reserve Bank in regard to fixing 
of remuneration of an officer of the 
bank in tune not merely with the 
resources of the bank but also in tune 
with the existing conditions, why not 
fix a limit? I am afraid it would be 
rather difficult, because the yardstick 
that we have for fixing would be a 
difficult yardstick. It may be that in 
some banks, an exceptional person will 
have to be taken and maybe he will 
have to be paid more than the normal. 
So a figure is not possible to be fixed. 
Some people might say, let the Gov
ernment take it as it has taken power 
in the Companies Act. I think it is 
much better to leave it to this body.

Another question may be asked by 
hon. Members: What is the object of 
clothing the Reserve Bank with this 
big power? Why not Government take 
it up? This is a specialised body doing
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a specialised type of wor. Its con
centration of attention is such that ft 
is dedicated to its wor, at any rate it 
ought to be. If the Reserve Ban has 
any failings, it is up to us to correct 
those failings because under the Act, 
overnment has powers to set right 
those defects. If the Reserve Ban does 
not function properly, we can mae a 
change in the Board. If any officer of 
the Reserve Ban does not do his wor 
properly, we can have him removed. 
The Parliament has empowered the 
overnment to do all this. Neverthe
less, the concentration that is neces
sary for this purpose can only be pro
vided by that institution. If the insti
tution is defective, the institution must 
be corrected. But it would not be right 
for me to say that I will do every
thing myself, but I do not thin that 
I have the concentration necessary, 
except when an emergency arises, as 
much as the Reserve Ban. We want 
them to do this. We persuade then 
to do, we order them to do, we issue 
a directive for them to do. Consider
ing the fact that the Reserve Ban is 
in close co-operation with the overn
ment and has to function in close co
operation  with  the  overnment,  it 
would not be wrong for me to sug
gest that the Reserve Ban should be 
invested with these powers.  There 
might be in a few cases errors of 
judgment and there might be a few 
cases  of  hardship,  but  these  are 
matters which are remedied by laying 
down general principles. If hon. Mem
bers say that overnment should lay 
down the principles by discussion just 
by means of a directive where neces
sary stating that these are the ways 
in which these powers must be utilis
ed, that can be done.  That can be 
done. But, I thin it is fairly safe for 
ois to leave these powers to be exer- 
ciued by an institution which is con
centrating and which ought to con
centrate on the main issues before it.

I have said more or less all that I 
can say to justify a measure of this 
nature .and I leave it to the House to 
pa.ss suh judgment as it wishes to on 
the proposals  that  I  have  placed 
before it.  Sir, I move.

Shri  Ferozc  andhi  (Pratapgarii 
Distt.—West cum Rae Bareli Distt.— 
East)  ou have our whole-hearted

support.

Mr. Speaer Motion moved̂

That the Bill further to amend
the Baning Companies Act, 1949,
be taen into consideraticm.**

Blr. Speaer There is notice of a 
motion *̂or  reference to the Select 

Committee.

Shri  N.  R.  Muniswamy  (Wandi- 
wash) May we. have an idea of the 
time allocated

Mr. Speaer Five hours for all the 
stages.  Now, there are amendments 
and fourteen clauses. There are some 
overnment amendments too.

Shri T. T. Krishnamacliari Tliey are ̂ 

formal.

I would lie to say one thing. It is 
entirely for the House and the Chair. 
We started at 5 p.m. We have an hour 
today. We can tae this up at 12 noon 
tomorrow and go on till 3-30, when 
the non-official business intervenes. If 
I may say so, I would lie, if the 
House co-operates with me and you 
also permit it, that we can conclude 
the whole thing by about 3-30 So that 
I can tae it to the other House.

Shri N. C. Chatterjee (Hooghly) It 
is not possible.

Mr. Speaer nly half an hour in 
advance. At 12 noon, something comes 
and we spend the time.  Papers are 
laid on the Table. I can put off the 
non-official business by one hour so 
that we can finish it without curtail
ing  the  time.  We will sit a little 

longer.

Shri T. B. ittal Rao (Khammam) 
Tomorrow, there is a discussion on 

U.P.S.C.

Mr. Speaer Everything would be 
put off by one hour.

Shri T. B. ittal Rao In that case, 
we will have to sit up to 8 p.m.  We 
are Already daily sitting till 7 p.m.
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Mr. Speaker: The hon. Member is 

quite young.

Shri Feroie Gandhi: We can com
mence at 10 a.m. tomorrow in the 
morning rather than sit up to 8 or 
9 in the night.

Mr. Speaker: It is too early in this 
cold weather. Moreover, it is for one 
or two more days. Now, we  have 
hours for general discussion, one 

hour for amendments and classes and 
half an hour for the third reading. 
How many hon. Members are partici
pating—14.  Those persons who come 
tomorrow are prima facie not interes
ted.  So, fifteen minutes each.

Shri A. M. Thomas (Emakulam); 
For me a little more time.

Mr.  Speaker: For  his,  twenty
minutes. Now, let us go on.

Shri A. M. Thomas: Sir, I beg to 

move:

“That the Bill be referred to a 
Select Committee consisting of— 
Pandit Thakur Das Bhargava, Shri 
C. P, Mathew, Shri D. C. Sharma, 
Shri N. C. Kasliwal, Shri Raghu- 
nath Singh, Shri K. P. Tripathi, 
Shri  Radha  Raman,  Shrimati 
Tarkeshwari Sinha, Shri Anand- 
chand, Shri C. P. Gidwani, Shri 
P. T, Thanu Pillai, Shri K. C. 
Wodeyar,  Shri  Mulchand  Dube, 
Shri B. Ramachandra Reddi, Shri 
Tulsidas Kilachand,  Shri M.  S. 
Gurupadaswamy, Shri K. K. Basu 
Shri H. V. Pataskar, Shri A. C. 
Guha, Shri T. T. Krishnamachari, 
and the Mover, with instructions 
to report on the first day of the 
first w'eek of the next session.”

This is a very important piece of 
legislation. When this Bill was discus
sed  in 1949, the Member who  took 
active interest was the hon. Minister 
himself  and  you  also,  Sir,  made 
a  maŝye  and  very  useful  con- 
tributidii.  The discussion took place 
for  3-4  days.  I  have  moved  my 
amendment to refer this Bill to the 
Select Committee... *

Shri Pnimoose (Alleppey):  On a
point of order, I would like to know 
whether the hon. Member has taken 
the permission of all the hon. Mem
bers whose names he has mentioned 
because I find my friend, Shri Basu’s 
name,  mentioned  there.  So  many 
other hon. Members are also there.

Shri A. M. Thomas: Shri Basu is 
the person.

Shri Funnoose: You have not con
sulted Mr. Basu and so many others 
too.

'*9hri A. M. Thomas: Shri Basu’s
point of view was this: “Provided I 
would not be barred from speaking, I 
have no objection.”

Mr. Speaker: That proviso would
not be in the resolution.  Very well, 
he has given his consent.

Shri Punnoose: He belongs to the 
Minister’s Party. He may say if he is 
agreeable or not.

Mr. Speaker: Order,  order.  Shri
Basu consented. So, he must fight with 
him and not with Shri Thomas.

Shri Punnoose: No, Sir. You would 
have heard him saying that, provided 
he is allowed to speak, he has no 
objection. Is it your desire that hon. 
Members whose names are mentioned 
should be allowed to speak?

Mr. Speaker: The point is whetiier
he is agreeable to a reference to Select 
Committee. The point whether he is 
going to be called or not is another 
point.  Shri Basu might have easily 
said: no, I am opposed to this refer
ence to the Select Committee; I am 
against the  principle of the Bill; I 
want to throw it out. Now, this is 
an intermediate stage of reference to 
the Select Committee and a matter of 
principle. It is not as if I do not at 
all call the hon. Members. I do call 
occasionally all the important persons 
who can speak on this and contribute 
though they will be necessary for the 
Select Committee also. I am not stick
ing on to that. I am allowing each 
Party to make its own representation 
and contribution, ̂ iri Basu says he is
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willing, provided ...  That ‘provided’ 
is another matter. One is a matter of 
principle while the other is a matter 

of form.

Shri Puimoose: May I point out that 
reference to the Select Committee does 
not involve a principle at all because 
only when something is accepted, it 
goes to the Select Committee?

Mr. Speaker: Accepting the princi
ple of reference to the Select Com
mittee. (Interruptions.)

Shri Punoose; The House is com
mitted to the principle...

Shri A. M. Thomas: I have no objec
tion to omit Shri Basu.

Mr. Speaker: But, it is Shri Pun- 
noose  who  objects.  Now,  let  the 
House not waste the time. (Interrup
tions). Order, order. The hon. Mem
bers need not go on exchanging words 
across the Table. If Shri Basu is here 
tomorrow, or if Shri Punnoose or Shri 
Thomas ascertains his view and if he 
shows the least disinclination, I will 
remove his name tomorrow. Let us go 
on.

Shri A. M. Thomas:  1 have not
intended this motion of mine as a dila
tory one at all. My approach to this 
question is not one of hostility. I feel 
that some provisions which are given 
here should find a place in the statute 
book. But, I am also opposed to some 
of the provisions of this Bill and at 
least according  to me, they  would 
require modification at the hands of 
the Select Committee.

17-28 hrs.  '

[Shri Barman in the Chair]

My approach to this question is 
based on the very principles that the 
hon.  Finance  Minister  enunciated 
when he was a private Member and 
when he spoke on the Indian Bank
ing Companies Bill. I also subscribe 
to the views expressed by Shri A. C. 
Guha wheil he participated in the dis
cussion at that time on that Bill. There 
is absolute identity of approach.  Of 
course, that was in the year 1949 when

they were private Members. They are 
now in responsible positions.  I also 
concede that a period of seven years 
has passed. So much so from experi
ence, it may be found necessary to 
make certain changes in the working 
of the Act.

According to the statement of objects 
and reasons given in this Bill you will 
find—items (V) to (vii)—one is ‘̂to 
enable the Reserve Bank to give direc
tions to banking companies in rela
tion to matters of policy or adminiti- 
tration affecting  the public  interest, 
and to make failure to observe such 
directions liable to specified i>enalties”; 
another is *‘to render api>ointments of 
managing directors, managers or tiie 
chief executive ofiicers by whatever 
name called of banking companies and 
the terms of their appointments sub
ject  to the  prior  approval  of the 
Reserve Bank”; a third is “to enable 
the Reserve Bank to depute an obser
ver or observers for purpose of observ
ing and reporting on the conduct of 
affairs of a banking company”.  This, 
according to me,  appears to be  the 
worst provision which we can imagine, 
when we consider an institution like 
a bank. (Interruption). All the thrte, 
according to my friend Pandit Thakur 
Das Bhargava, are of Hie same nature.

It may be necessary perhaps, in the 
light of information which the  hoJi. 
Minister may not be in a position to 
place  before the  House or to make 
public but which he may be prejuûd 
to place before the Select Committee 
when it discusses in camera, to clothe 
the Reserve Bank with powers of such 
a vital nature.  We have now to take 
into  consideration  whether  those 
powers are necessary, or whether the 
powers which are now vested under 
the Indian Banking Companies Act are 
not enough.  For instance, under sec
tion  21 there  is the  power of  the 
Reserve Bank to ccmtrol advances by 
banking companies.  Thm in  section 
35,  under the  heading “Inspection” 
certain  powers are given— do not 
want to take up the time of the House 
by reading the provisions of the sec
tions. Then under section 36 there ere
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further powers and functions of  vlie 
Reserve  Bank—in which,  also, ihere 
are certain enabling provisions.  Then 
there are  the provisions  which nave 
been referred to by the hon. Mister, 
provisions with regard to licensing of 
banks:  provided the  banks do  not
observe  correct and  proper banking 
practices and provided the directions 
of the Reserve Bank are not heeded to, 
it is open to the Reserve Bank to can
cel the licences or refuse to grant the 
Ucences.  There  is that  power also. 
And this power in regard to the licens
ing of banks which is vested in the 
Reserve Bank can be exercised in s»û 
a way as to develop these banks in 
the direction  in which  the Reserve 
Bank wants these banks to develop. 
And the hon. Minister stated that tnis 
is of very urgent importance and it is 
absolutely necessary, that within these 
few months  something may  happen 
and without further consideration by 
Select Committee or by eliciting pub
lic opinion the Bill has to be gone into.

But what exactly is the opinion of 
the Reserve Bank on the working of 
this Banking Companies Act?  1 shall 
just read an extract from their report 
which  is  quoted by  the Hindu  of 
Madras in an editorial under the head

ing “Curbs on Banks”.

According  to the. Reserve Bank—I 
am quoting from  the Hindu—“Where 
the inspections indicate the need  lor 
stricter control over the affairs of the 
banks concerned,  suitable conditions 
are imposed such as appointment  cf 
Banking Advisers, restriction on unse
cured advances, gradual reduction in 
the level af advances, etc.  Although 
in some cases progress has been rela
tively slow, the banks have generally 
taken effe<̂ve and expeditious steps 
to rectify the defects in their opera
tions.  They have come to reaUse that 
the inspections help to promote their 
own stiibility and the interests of their 
depositors and have, therefore, offered 
an  increasing measure  of co-opera
tion”. TbiB is their view.  I do not 
want to take the time of the House by 
reading the opinion  which has been 
expressed by this very important daily

of the South.  But, from this opinion 
of the Reserve Bank it does not appear 
that there is such an urgency to clothe 
the Reserve Bank with such sweeping 
powers as are sought to be given by 
this Bill.

Of course, as  1 said  earlier, some 
banks would have behaved not proper
ly.  And I got a few days back a pub
lication by the National Industry and 
Finance,  inviting  the  attention  of 
Members of Parliament to the affairs 
of a particular bank—whose name I do 
not want to give here, because I want 
to deal, as far as possible, with regard 
to cjedit institutions in as careful  a 
manner as possible.  Of course, some 
of the facts which have been disclosed 
in this publication reveal that some 
powers of the kind are necessary. But 
even then, I am not satisfied that the 
present powers vested in the Reserve 
Bank, if properly utilised, would not 
get rid of the glaring abuses of  the 
kind that have been mentioned in this 
pamphlet.

Moreover, there is a Companies Act 
which we have passed  under which 
the  Central Government are  vested 
with  very  great  powers,  enormous 
powers, to control the working of joint 
stock companies. And you would know 
that as far as the Banking Companies 
Act is concerned, what is sought to be 
regulated is only the banking com
panies and not private banking at all. 
That is one of the reasons why I want 
that thi.̂ Bill should be referred to a 
Select Committee in which, of course, 
the Government representatives-----

Shri T. T. Krishnamachari:  May I
ask  the  hon.  Member  what  that 
pamphlet  is  from  which  he  was 
quoting?

Shri A. M. Thomas: The Annual
Reports of the  Reserve Bank  have 
claimed that the general administra

tion of----- ^

Shri T. T. Krishnamachari: That is 
all right.  He was mentioning some 

other paper.
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Shrl A. M. Thomas This is by the 
National Industry  and Finance.  In 
that some glaring instances of abuse, 
which support my hon  friend, have 
been brought  to light.  I was  just 
 ̂arguing that such instances are pos
sible to be met by the provisions of 
the Companies Act and the provisions 
of  the Banking  Companies Act  as 
obtaining at present  And there are 
provisions which  now empower  the 
Central Government to have commis
sions of enuiry to enuire into the 
affairs of such institutions which mis
behave. And very recently the Central 
Government has appointed a Commis
sion of Enuiry to enuire into  the 
affairs  of  certain  companies  which 
have become the subject-matter of dis
cussion in  this very House,  and my 
friend Shri Feroe Gandhi was res
ponsible to bring it to light .

Shri Feroe Gandhi ou are talking 
about Commission.  The money has 
gone.

Shri A. M. Thomas  What eactly
are the features of this Bill and the 
nature of the  powers sought to  be 
given  to  the Reserve Bank  Sir, I 
agree that the Reserve Bank has to be 
considered to be the guardian of the 
national  finance; it  is the  bank of 
banks; and it has got a very notable 
part to play in the economy of  the 
country.  But all  the same  it is an 
autonomous body, and when we clothe 
it with enormous, sweeping powers we 
must be very careful.

According to clause 2 of the Bill j*ou 
will find that if any uestion arises 
in any particular case whether the re
muneration  is ecessive  within the 
meaning of sub-clause (iii) of clause
(b) of sub-section (1), the decision of 
the Reserve Bank thereon shall  be 
final for all purposes.  Then in clause 
A you will find that any election held 
under this section shall not be called in 
uestion in  any court, so  that the 
jurisdiction of the courts is also ousted. 
That  is,  in regard  to any  election 
which is being conducted by the offi
cers of,the Reserve Bank,  the court 
cannot also enuire into the validity 
of  that meeting.  And in  regard to

clause 7, I do not know—of course, we 
can understand the Ĉtral Govern
ment being vested with sû powers 
to issue directions when the national 
interests are involved or things like 
that—̂but I do not know how an auto
nomous body is sought to be invested 
with such powers.  And what is  the 
nature of the powers  The provision 
sought to be made by clause 7 is

After section 35 of the princi
pal Act,  the following  sections 
shall be inserted, namely —

35A. (1) Where  the  Reserve 
Bank is satisfied that—

(a) in the national interest; or

(b) to  prevent tiie  affairs ot 
any banking company being con
ducted in a manner detrimental to 
the interests of the depositors or 
in a manner  prejudicial to  the 
interests o the banking company; 
or

(c) to  secure  the  propw
management of the banking com
pany generally; it is necessary to 
issue directions to  banking com
panies  generally  or  to  any 
banking  company  in  parti
cular, it may, from time to time, 
issue such  directions as it deems 
fit, and the banking companies or 
the banking company, as the case 
may be bound to comply with such 
directions. *

So, very vast, undefined and unlimit
ed powers are sought to be giv̂ by 
clause 7-  I do not want to go to the 
etent of saying that the government 
is  trying  to  have  nationalisation 
through the backdoor or anything like 
that.  But, when such vast powers are 
given,  there  is  something  in  that 
criticism also.

ou will also note that there is no 
power of appeal given to the Central 
Government with regard  to the deci
sions taken or directions given by ihe 
Reserve Bank, under the powers vested 
by these various clauses.  Of course, 
tĥ  hon. Minister may  say, if  the 
Reserve Bank misbehaves, there  are
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powers vested in the Central Govern
ment to issue directions  I am aware 
of those sections.  For example there 
is section 7 and there is also section 
30 which authorises the Central Gov
ernment to supersede the bank.  My 
humble submission is, when you clothe 
the Reserve Bank with powers, who 
exactly is  the ultimate  person who 
exercises these powers?  Of course, an 
auditor or accountant goes to the bank 
and just  issues directions  which he 
thinks will be in the national interest.
It may not be possible for each and 
every case to be brought before the 
Central  Government,  especiaUy  in 
view of the fact that no appeal from 
any such direction or decision is pro
vided in this BilL

About  the constitution  of  the 
Reserve Bank, of course the Govern
ment of India would be responsible 
mainly for  the constitution  of the 
Reserve Bank.  I went through the 
debates in 1949 and I was able to note 
that the  hon. Minister himself  was 
very much against the Reserve Bank 
as constituted then the way in which 
it was functioning.  Of course,  the 
Reserve Bank would have improved a 
great deal after that  by the various 
amendments effected to the Reserve 
Bank Act with regard to the extension 
of agricultural credit and other things.
I think the way in which the Reserve 
Bank behaves at least with regard to 
certain banks is not tuned to the i»ocia- 
list pattern of society which the Cen
tral Government  envisage.  To vest 
such a body with enormous powers is 
not desirable at all.

Clause 8 contains a provision like 

this: '

“appoint one or more of its offi
cers to  observe the  manner in 
which the affairs of the banking 
company  or  of  its  offices  or 
branches are being conducted and 
make a report thereotf:**

Shri A. C. Gaha: While participating 
in the discussion on the Banking Com
panies Bill in 1949 said that the J>est 
way to scare a bank to create a panic

in it was by providing for inspection 
by the Reserve Bank on occasions.  If 
it is periodical inspection, it would be 
viewed as a matter of course.  Other
wise, it would  be dangerous.  Shw 
Guha was very emphatic on that point. 
No person would desire to deposit his 
hard-earned money in a bank to be 
lost. According to me, the best way to 
destroy  a  bank  is  to  appoint  an 
observer.  I am respectfully submit
ting  that  if an  observer has  been 
appointed for any banking institution, 
it shows that there is something shady 
with that  bank, and no  person will 
deposit in such a bank. I feel that the 
interest of the credit structure of the 
country  must be kept  in view.  Of 
course, abuses have to be removed and 
checked.  I may also submit that 1 am 
no  banker and  I have no  interest, 
except as an ordinary citizen of this 
country.

Pandit Thakur Das Bhargava:  A
depositor.

Shri A. M. Thomas: If at all I have 
got anything it  is  only  prejudice 
against banks because they are realis
ing usurious rates of  interest from 
me.  Dr. John Matthai has also con
ceded the point of view which  has 
been  raised  by  Shri Guha in hk 
speech  that  occasional  inspection 
would be bad; it would create panic; 
all the same because of the fact that 
there was not adequate staff for the 
Reserve Bank Shri Guha  was  then 
told to reconcile himself to the provi
sion providing for inspections not at 
regular intervals.

When the Banking Companies Bill 
was under discussion in 1949 the hon. 
Minister,  when  he  was a private 
member.........

Mr. Chairman:  The hon.  Member
should conclude now; he has already 
taken twenty minutes.  There are so 
many Members who are anxious to 
speak.

Shri A. M. Thomas:  I will take
only five or* six minutes more.
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The question  of  development  of 
small banks was raised by Shri T. T. 
Krishnamachari  and  also  by  Shri 
A. C. Guha.  They  championed  the 
cause of small banks and at page 352 
of the proceedings of the Constituent 
Assembly of India (Legislative) dated 
the 10th February, 1949..........

Shri N.  C.  Chatterjee:  You  are

quoting Mr. Guha?

Shri A. M. Thomas; I am quoting 
Dr. John Matthai who referring to 
the observations made by Shri T. T. 
Krishnamachari said:

“For example my hon. friend 
Mr.  Krishnamachari  raised the 
problem of the  precise lines on 
which banking should develop in 
this  country.  The  particular 
point that he had in mind was 
whether we should aim at deve
loping Qiir banking on the lines 
of big banks with branches all 
over the country or whether we 
should attempt to develop it in 
the direction of what he called 
unit banks, catering for relatively 
small local areas.  I think  that 
raises a really important problem 
of banking organisation. My per
sonal view is that we should be 
prepared to develop our banking 
organisation in both directions at 

the same time.”
I would say that the  Reserve Bank 
has failed in its duty in properly en
couraging small banks. ,

I have tlie experience of banks in 
my own State.  Compared with other 
States Kerala is well served  with 
banks.  They are small banks  and 
the real nature of the banks has been 
referred to in the Report of the Bank 
Award by Justice Gajendragadkar— 

“The  banks  incorporated  in 
Travancore-Cochin State present 
peculiar problems  of their own 
while occupying at the same time 
a very important  place  in  the 
economy  of  that  part  of  the 

coimtry.”

These special features  which have 
been conceded by Shri Guha and by 
Shri Deshmukh the previous Finance 
Minister, on many occasions have not

been realised even now by the Re
serve Bank.

Shri A. C. Giilia: The Reserve Bank
has already recognised it.
Shri A. M. Thomas:  I have  seen

some of the reports which have been 
issued by the Reserve Bank after ins
pection. The main objection raised by 
them is the advances made  against 
property.  If advances against  land
ed property  are  not  permitted in 
my  State  it  is  not  possible  for 
the  functioning  of  a  bank  and 
it is not possible  for  any  person 
to  get  ,anything  from  a  bank. 
Advances made against landed pro
perty  in  our  State are very safe. 
Again out of 133 banks  functioning 
there some S3 have now been refused 
licences.  Not a single bank has beai 
given licence by the Reserve Bank, 
excepting the Travancore Bank which 
belongs to the Government of  Tra

vancore.

So that the Reserve Bank does not 
approach with sympathy the case of 
small banks about which my  hon. 
friend the  Finance Minister waxed 
eloquent at the time the Finance Bill 

was being discussed.

Mr. Chairman:  The non. Member
should conclude now.  He  has  all 
along  been opposing the Bill,  How 
does he ask for its reference to Select 

Committee?

Shri A. M. Thomas:  We have  to
take into consideration the fact that 
in our country the banking habit has 
not developed much as will be seen 
from the Reserve Bank’s publication 
“Report on Finance for the private sec
tor.”  It will indicate that the bank
ing habit has not developed in our 
country and  compared  with  other 
countries the percentage of  people 
who resert to banking is very small. 
You will have also to note the fact 
that this Committee itself has stated 
that  the  necessity  of  encouraging 
small banks.  The  difficulties  of the
, small banks have  been narrated  in
; this report.  But, then, I do not think 

 ̂  ̂ these  recommendations  have  been
:  *  taken  note of by the Reserve Bank
I at all.  In view of these facts, I sub- 

l.'l mit that, ae I stated at the outset, I
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am not in wholesale opposition to the 
Bill.  I only say that further reconsi
deration is necessary with regard to 
the powers with which we are cloth
ing the Reserve Bank.  Of course, if 
the Government satisfies the  Mem
bers of the Select Committee of the 
necessity for taking these powers, the 
Committee would be disposed to givê 
them.  I do not think it will be safe 
for the House to  vest  the  Reserve 
Bank  with  such  blanket  powers, 
especially in view of the history of 
the occasions in which these powers 
have been exercised by thfe. Reserve 
Bank,

With these words, I move that this 
Bill be referred to a Select Commit
tee.

Mr. Chairman: Amendment moved: 

‘That the Bill be referred to 
a Select Committee consisting of 
Pandit  Thakur  Das  Bhargava, 
Shri C. P. Mathew,  Shri D. C. 
Sharma, Shri N. C. Kasliwal, Shri 
Raghunath  Singh,  Shri  K.  P. 
Tripathi,  Shri  Radha  Raman, 
Shrimatĵ Tarkeshwari Sinha, Shri 
Anandchand, Shri C. P. Gidwani, 
Shri P. T. Thanu Pillai, Shri K. C. 
Wodeyar,  Shri Mulchand Dube, 
Shri B. Ramachandra Reddi, Shri 
Tulsidas Kilachand,  Shri M. S. 
Gurupadaswamy,  Shri  K.  K. 
Basu, Shri H. V, Pataskar, Shri 
A. C. Guha, Shri T. T. Krishna- 
machari, and the  Mover,  with 
instructions to report on the first 
day of the first week of the next 
session/'

Shri M. K. Moitra (Calcutta North
West) ; In a society which aspires to 
be socialist, banks should not be re* 
garded as mere institutions for hand
ling  money  and  credit,  but  they 
should develop as social institutions. 
This means that the banks must help 
the members of the society and not 
exploit them.  If you look into  the 
working of the banks, you will find 
that a few people throuî these insti
tution are exploiting a large mass of 
members of society.  During the last 
few years, there  have  been  secret 
reserves  in  banks  and  there have'

been  advances  made  to  direc- . 
tors  of  banks,  the  interest 
charged  for  which  has  been  far 
below what is charged generally, and 
various other things have  followed. 
This is not my allegation.  This has 
been stated in the  reports  of  the 
Shastri Commission and Sen Commis
sion.  These  Commissions  recom
mended that the salaries of high exe
cutives should be reduced.  The very 
suggession of the Commission for fix
ing of a floor interest on advances is 
a proof of the charge that the promo
ters  of  the  banks  utilised public 
money for their own *use at a negli
gible interest, a practice detrimental 
to the interests  of  the  depositors. 
Therefore, I was surprised when Shri 
A. M. Thomas, a member of the Party 
in power rose to move for reference 
of this Bill to a Select Committee.

If you look at the figures, what do 
you find.  The Reserve Bank  report 
to which Shri A. M. Thomas has re
ferred says that the paid-up capital 
of the banks in 1953 was  Rs. 33*71 
crores while the working  funds  of 
the banks was Rs. 95?-33 crores. That 
means by utilising 3.5 per cent, of 
the paid-up capital these banks uti
lised a working  fund  of Rs, 952*33 
crores  and  reaped  a net profit of 
Rs. 7*26 crores.  This is how  these 
banks work.

It has been said that the directors 
take care of the interests of deposi
tors.  I have said at the very outset 
that in a society which aspires to be 
socialist, these banks must  develop 
as social institutions.  These  banks 
must encourage small savings  and 
when depositors deposit small savings 
in these banks they must also  feel 
that their deposits, their savings, are 
safe in the bank.  Small  industries 
must receive help from these banks.

’ But what has been done?  As regards 
depositors* interests served  by  the 
bankers,  everybody  is  aware  that 
as  much  as  Rs.  93  crores  have 
been  lost  by  the  depositors  dur
ing  the  period  1947  to  1951  due 
to  bank failures.  Perhaps  this is 
not enough.  If you  refer  to  para-
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graphs 4 and 20  of  the  report  of 
the Banking Companies  Liquidation 
Proceedings Committee, you will find 
there that the committee has recom̂ 
mended for more strictness placed on 
the management of these  banking 
companies.  The report says:

“This  failure  was  due  to 
bankers’  bid to get the control 
of  non-banking  companies  by 
acquiring their shares at inflated 
prices, the interlocking of shares 
between  the  banks  and  other 
companies,  the  grant  of  large 
loans to persons connected with 
the manageiwent of banks with
out adequate security,  extensive 
window-dressing at the time of 
preparing balance-sheets . and  ̂
general a tendency to utilise the 
bank’s funds to the detriment of 
the interests of depositors.”  -

This is the remark that that com
mittee has made.  And during  that 
period 1947 to 1951, 180 banks which 
had gone into liquidation had caused 
no loss to their directors who were 
enjoying their booty  and  are now 
moving freely.  This is how the in
terests of the depositors  have been 
looked after by the directors of the 
banks.

If we look into the working of the 
banks, what do we find?  These banks 
should encourage development of in
dustry.  Now we have  taken  up a 
programme under the  Second Five 
Year Plan and it is necessary  that 
development of industries should be 
caicouraged.  If you look  into  &e 
publication of the Reserve Bank you 
will find that the percentage of banks* 
advance to industry is only 35, while 
banks' advance to commerce is 49 per 
cent.  And what does this commerce 
include?  This  commerce  includes 
speculation in shares creation of arti
ficial scarcity by storing goods and 
such other things which will  bring 
profit to the industrialists.

 ̂ 18 hrs.

We have also found that big indus
trialists have set  up  big  banking 
corporations to help their own indus-
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tries.  Tlie outside industries get very 
little help from them. These industries, 
in order to obtain sufficient capital for 
their own enterprises at cheaper rates 
of interest, run their own banks and 
each bank today represents more or 
less a particular group of  interests. 
PubUc savings are collected through 
these banks and at a very low in
terest and are utilised for the parti
cular group of industries  at a low 
charge, thus enabling these  indus
tries to operate at a  comparatively 
lesser cost. '

It may be recalled here  that the 
United Commercial Bank  is  linked 
with the Birla group.

Blr. duUrman:  The  hon. Member 
may continue his speech on the next 
occasion.  Now, it is six o’clock, and 
we shall have to take up the motion 
by Shri T. B. Vittal Rao for discus
sion.

Shri Ferose Gandhi: Has it stopped 
with Birla? Is that all? ,

MOTION RE,  APPOINTMENT OF 
HIGH-POWER  COMMISSION  ON 
SAFETY IN COAL MINES.

Shri X. B. Vittal Bao (Khammam): 
I beg to move; .

‘That the question of appoint
ing a High-Power Commission to 
examine the problem of safety in 
the coal mines  *be  taken  into 
consideraticm.”

I feel that I owe an explanation to 
this House for raising this discussion 
and taking up the valuable time of 
this House when this House is hard 
pressed for time.  I had raised  this 
issue in the House on several occa
sions.  After the Newton Chikli dis
aster,  where  63  workers  drowned 
owing to inundation  in  December 
1954; we who were working in the 
trade union movement  were  very 
much worried about this.  A court of 
enquiry  was  appointed.  I  filed a 
statement  before that court  I gave 
evidence,  and I was cross-examined 
also.  In my  statement,  submitted
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to the court that a high-power com
mission or a tripartite committee be 
appointed to go into the uestion of 
safety in coal mines.  I was  happy 
when  the  court  recommended the 
constitution of such a commission.

After the Newton Chikli  disaster, 
we had the explosion in the Amlabad 
coal mines, in which nearly 54 wor
kers  were  killed.  That  was  in 
February, 1955.  A court of  enuiry 
was appointed to go into this acci
dent also.  It was presided over by 
an eminent judge of the Patna High 
Court.  He  also  recommended  the 
constitution of  such  a  high-power 
commission to go into th® uestion of 
the safety measures in the coal mines.

But Government  did  not  accept 
this recommendation.  So, there was 
no other alternative left for me ex
cept to bring up the matter before 
the forum of this House. In August 
last,  when the Industrial Committee 
on Coal Mines met, I happened to re
present the  All India Trade Union 
Congress  on  that committee.  This 
committee was meeting after a lapse 
of  about  four  years.  I raised this 
issue of the constitution of a high- 
power  commission  there also.  But 
the Minister of Labour who presided 
over that committee did not think it 
necessary,  because he thought that 
the new regulations that were going 
to be enforced would minimise  the 
accidents.

I may add that this submission of 
mine to the Industrial Committee was 
supported by technical  experts  and 
ras not all opposed by the employers. 
This was also supported by the Hind 
Madoor Sabha and the INTUC. Fail
ing this, I wanted to raise this in the 
Indian Labour Conference which was 
scheduled to meet in November 1956. 
Unfortimately that conference, which 
is long overdue, has further  been 
postponed. ,

Last session also this motion  was 
admitted, but for want  of  time  it 
could not be discussed. This time, in 
the month of September I  sent  the

notice as soon as summons were issu
ed for the 14th  session.  We  were 
thinking that 1956 would be a  good 
year for mines, but two days after I 
sent in the notice,  there  was  toe 
Bhurra Dhemo  accident  in  which 
nearly 38 people  were  drowned—of 
course 11 were saved later on. I had 
no other forum to raise this uestion. 
So finally I wanted to raise it here 
and ask for the decision of the House.

This is  not a new  thing.  In  all 
countries Commissions are appointed. 
In the U, for instance, a  Commis
sion is appointed periodically and it is 
called the Royal Commission on Safe
ty in Coal Mines. Its report is  pre
sented to Parliament. I thought that 
when we were copying many things 
from U, our Government would at 
least think of appointing such a Com
mission. The Bhurra Dhemo accident 
occurred in sunilfiir circumstances  as 
the disaster in Majri in 1953 when 13 
workers were drowned.

Therefore, it is uite evident that 
the inspection that is made by  the 
inspectorate of the Chief Inspector of 
Mines is not adeuate, because acci
dent of a  similar  nature  occurred 
again. That means we have not drawn 
proper lessons from the previous ac

cident.

Coming to the nature of accidents, 
there are various kinds of accidents 
in the mines due to roof fall, blasting, 
short circut of electricity,  explosion 
due to ignition in the  gassy  mines, 
snapping of haulage ropes  and  im
proper stowing  arrangemoits.  Any 
slight negligence, any slight  precau
tion not taken would  result  in  the 
death of hundreds. Had it not been 
for the demonstration that was there 
when the SRC visited the place, in 
the Amlabad  explosion  400  people 
would have been killed, because all 
the workers joined the demonstration. 
Therefore, there were a few number 
of workers who wait for work  on 
that day.

A few days ago I  was  discussing 
about some accidents with the mana-
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gers and the inspectorate’s staff.  We 
wanted to find out what  were  the 
actual causes of accidents  and  how 
best we could minimise  those  acci
dents, if not totaUy eliminate them. 
In that discussion, we came  to  thê 
conclusion that the geological  condi
tions in India were such  that  there 
need not be any accident due to roof 
fall, compared to other coxmtries  in 
the world. But in India accidents due 
to roof fall form the majority of the 
total accidents during a year. I shall 
not weary the House with figures and 
statistics because I have done so on 
many previous occasions. Suffice it for 
me to say that a little over 300 wor
ers are illed and nearly 3,000  are 
either totally disabled or there is no 
return or restoration of woring capa
city. There are also 1.18 fatal  cass 
for every 1,000 employees.

It is not only the uestion of acci
dents and inspection,  but  there  is 
something deeper that we have to go 
into and some research has to be done 
into this  problem. We have to find 
out whether the organisation of th 
Chief Inspector of Mines is uite in 
order to ensure safety measures.  I 
may add in this connection how this 
department  is organised. During  a 
brief period of 2 years, the  depart
ment was  reorganised  twic.  Two 
years ago they said that an area could 
be in charge of an Assistant Chief 
Inspector of Mines. A few months ago 

,  again this procedure was taen away 
and a new procedure was adopted of 
calling them as Regional Inspectors of 
Mines. Various regions were earmar-, 
ed for them. The whole nomenclature 
of Assistant Chief Inspector of Mines 
has undergone a metamorphosis.

It is said  that  proper  attention 
should be given in the matter of ins
pection of coal mines.  But what do 
you find The Regional Inspector  of 
Mines for the circle  of  Hyderabad 
has his headuarters located in Nellore 
where there are mica mines. Instead 
of locating his  headuarters  in  the 
coal area of othagudam or Bellum- 
palli or even Hyderabad or in the dis
trict headuarters where these mines

20 DECEMBER 1956  Appointment oj High- 3864 
Power Commission on 
Safety in Cool Mines 

are situated, it is locat̂ about 25 
miles away in a region where there 
are mica mines.  Therefore,  pron̂)t 
attention is not paid and the inspector 
cannot inspect the mines immediately 
an accident occurs. If he is located at 
a place near about, he can immediate
ly arrive, say, within a day or so, but 
if he is located farther away, he can
not This is the way some circles havt 
been reorganised.

About the rescue wor, of  course, 
my organisation is r̂ot represented in 
any of theSe Rescue Committees. One 
thing has become very clear  to  us. 
When the eleven miners came  bac 
alive after staying in for 21 days  in 
a flooded mine, it is clear that our 
rescue operations are such that there 
is son̂ething drastically needed to set 
right the position, because the safe
ty measures have been foimd inade
uate.  Had there been prompt atten
tion paid in the  matter  of  rescue 
wor, we might have endeavoured to 
save some more lives. We may or may 
not be able to save more, but at least 
the possibilities of saving more  are 
there. So I wish to point out that at 
present rescue wor also is not uite 
sufficient or adeuate.

Another instance I wish to tell you 
is that in India the  mines  wor in 
three shifts. Most of the mines wor 
in three shifts. But an inspector goes 
to inspect only during the  day,  he 
does not go either in the second  or 
third shift when accidents do  occur. 
If you examine the accidents, say, for
1,000 employees, you will find that the 
accident rate is higher in the second 
and third shifts;  not  the  absolute 
figure, but if you compare the statis
tics for 1,000 employees, it will be so, 
because the supervisory staff  are not 
adeuate. In the Industrial Conmiittee 
when these regulations  were  being 
taen up, I insisted that a mine mana
ger who was supported to visit  the 
mines at least four times in a wee 
should go  and visit  the  headings, 
wHere coal was  actually  raised,  at 
least once in the night. I insisted that 
at least one of these four days,  he 
should visit the night shift. The ins
pection or visit by the manager should
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I have read the reports of 1935 and 
1936. I especially found in them that 
scone recommendations were  there; 
they wanted to amend certain bylaws. 
For instance, in the 1935 report, it was 
said that such and such bylaws should 
be amended these relating to the rais
ing of coal at a particular  water
logged area away, say, at a distance 
of about one hundred feet  The by* 
laws were amended and were brought 
into force. So, you can arrive at cer
tain conclusions.  All these things are 
discussed in the report of the Royal 
Commission and they have given cer
tain suggestions.  Therefore, I would 
very strongly urge that this question 
should be taken up very seriously. 
It does not entail any financial ex
penditure.  Let the Commission  go 
round the country, inspect the mines 
and let them make recommendations 
If their recommendations are feasible, 
we will adopt them.

I have to quote an extract from the 
Prime Minister’s speech in ̂ s House. 
When he was speaking in connection 
with the Ariyalur train accident  on 
26th of November, he said the follow
ing words.  This is a lasson for every 
one of us. I am quoting what he said;

‘There may be any nimiber of 
explanations and possible excuses 
offered that all normal or abnor
mal care was taken.  Neverthe
less, this happened.  And yet I 
do feel that in a matter of this 
kind, no excuse is good enough.”  * 

This is what he has  said.  Then, 
further, he said:

“There is no question of our, 
for lack of money, putting any 
limits to such an enquiry.”

ôse are the words from the Prime 
Minister. We have seen three  dis
asters.

Mr. Chairman:  I think  the  hon.
Member has spoken sufficiently  In 
putting this motion befpre the House.
I would like to know whether any 
other Member wants to speak.

Shrimati  Rena  Chakravartty
(Basirhat): Yes, Sir.

Mr. Chairman:  The  hon. Member 
may conclusion soon.

be in the second or third shift Of 
course that was opposed by the mana
gers as well as the Mnployers.

' Mr.  Chairman:  What  are - the
grounds advanced for opposing  this 
proposal?

An Hen. Member: Sleeping well in 
the night

Shri T. B. Vittal Bao: They did not 
advance any argument 'Hiey simply 
said: no, not possible. Then, the same 
thing about the report of the Chief 
Inspector of Mines. Firstly, this report 
is published after two  years  or  at 
least eighteen months after the period 
to which the report relates.

I put a question whether in  these 
reports, any  recommendations  were 
made regarding the safety  measures. 
I got a reply on 8th December, 1955. 
My question and the answer were as 
follows:

“(a) whether tiie Chief Inspec
tor of Mines in India has  smce 
submitted his annual report  for 
the year 1954; (b) if so, whether 
he has made any specific recom
mendations for the  safety  of
workers in the mines;  (c)  the
steps taken by Government to im
plement them; and (d) when the 
report is likely to be published? 

Answers;
(a) Yes. (b) The  report  is

factual and  does  not  contain 
specific  recommendations  from 
the Chief Inspector of Mines, (c) 
Does not arise,  (d) as soon  as
possible.”

That is, on 8th December 1955, I 
am asking about the report for 1954. 
They say that the repost has been 
submitted and that it does not contain 
specific recommendations but that it is 
factual. That is only statistical data; 
nothing is contained in it.

Then, what for statistics are com
piled? Statistics are compiled to help 
us.  By close examination  of  the 
statistics we can draw intelligent con
clusions. For instance, you can  find 
out whether the accident rate is high 
among the new recruits.  If it ijs so, 
we should  make provision  for  the 
training of the workers. That is clear.
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Shri T. B. Vittal Eao: There have 
been three major disasters, in 1954, 
1955 and 1956.  And  no  searching 
enquiry has been made, no Commis
sion has been  appointed  in India 
similar to the one appointed  in the 
United Kingdom.  We started mining 
coal since the year 1776. It is there
fore high time that  we appointed 
such a Commission. Let us not play 
any more with the lives of the work
ers.  In the interests of the min̂, 
for the development of this  mining 
industry and the  industry at large, 
and the interests of the country,  I 
therefore, commend my motion  for 
the appointment  of  a high-power 
commission to go into  the safety 
measures in the mines.

Mr. Chairman: Motion moved:

“That the question of appoint
ing a High Power Commission to 
examine the problem of safety in 
the coal mines be taken into con
sideration.”

of safety in coal mines is a most diffi
cult problem.  As a matter of fact, 
the number of accidents in coal mines 
far outnumbers the accidents that take 
place in other industries.  It  is  not 
only so in India, but it is so aU over 
the world.  From the statistics, how
ever, it is known that the number of 
deaths per thousand is much less in 
India than in advanced countries like 
America, England and other European 
countries.  But still I quite agree with 
my frî d that all attempts should be 
made to minimise the number of ac

cidents in the coal mines.
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BUSINESS OF THE HOUSE

Mr. Chairman: I have to make an 
announcement.  The  Speaker  has 
allotted the following time to the vari
ous stages of the Banking Companies 
(Amendment) Bill: —

General Discussion 3i hours.

Clause-by-Clause  Consideration
1 hour Third Reading i hour.

The Government Business will con
tinue up to 4-30 p.M. tomorrow, the 
21st December, 1956.

Private Members’ Business will  be 
taken up at 4-30 p.M. and  continue 
up to 7 p.M.

MOTION RE.  APPOINTMENT  OF 
HIGH-POWER  COMMISSION  ON 
SAFETY IN COAL MINES—Contd.

Mr. Chairman; We shall now pro
ceed further with the motion moved 
by Shri T. B. Vittal Rao.

Shri P. C. Bose (Manbhum North): 
It is a known fact that the problem

The recent happenings,  to  which 
reference has been made, are really 
deplorable.  In several mines people 
were drowned to death, in several 
other mines explosion took place and 
people died.  So this sort of accidents 
should, as far as possible, be minimis
ed by taking precautionary measures 
from beforehand-  At NewtoncWkhli 
I understand there was an adjacent 
biine which was full of water.  The 
people who were working on that 
side of the mine made a hole into the 
other mine which was full of water, 
with the result that water rushed in 
and drowned all the workers.  This 
is very strange, because in the mimng 
rules it is definitely stated that in any 
mine where work is carried on, test- 
holes must be continually made in 
order to kê away from the adjaĉt 
mine which may be full of water. 
That thing was not probably done in 
this case.  On  further  enquiry,  I 
understood that the manager did not 
know of the existence of the mine full 
of water.  In this way, negligence and 
lack of knowledge of mining account 
for some of the accidents  that  are 

taking place.

I do not agree with my friend that 
Indian geology is easy.  I have some 
idea of Indian geology and I can say 
it is not easy. It is very difficult  I 
have myself  seen  some  mines  in 
Orissa.  From below you will see that 
it is quite all right.  It wp  appear 
that there is no crack and it does not 
require any support  But suddenly, 
one day there will be a crack from
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behind the  surface  and  the  whole 
thing will collapse.  So,  it  is  not 
correct to say that Indian geology is 
very easy and so the accidents may 
be altogether avoided.

My friend  said  that  the  rescue 
station people did not rescue the men 
who survived after remaining in the 
mine for 18 days.  It is unfortunate 
that my friend does not know  that 
‘ the rescue rules really apply only to 
those  conditions  where  explosions 
take place.  They are not allowed to 
go to the mines which are  flooded 
with water.  They  have  got their 
masks and a particular dress to go 
into the Gas and rescue the people.
I went to the mine and saw actually 
the people who were rescued.  They 
were far away from the pit in a small 
area which was dry.  It was the duty 
of the mining men to pump out the 
water as quickly as possible and find 
out whether any  people  were alive. 
That  is  what  actually  happened. 
Pumping went on for 24 hours day in 
and day out.  The Chief Inspector of 
Mines and some other inspectors also 
were there.  I do not know how far 
the company co-operated with them. 
We have got a committee to report on 
it, and the report will be  published 
very soon.  One  of my friends is 
there.  What I imderstood was that 
tiiese people remained there for  18 
days without any food in a comer. 
They were able to survive, because 
there was compressed air.  Pumping 
,went on for 24 hours and when they 
saw light, they ran towards the pit. 
Some of the people working in  the 
pit picked them up and took them to 
the hospital.  In this way they sur
vived.  The rescue station people had 
no business and they were not sup
posed to go there.  It is no use mak
ing irrelevant charges against  any
body.  As a matter of fact, the Indian 
rescue station is said to be one of the 
best in the world.  Their  achieve
ments and their record are very good.
I was a member of it once, but not 
now. ^

I do not think the question whe- 
thra- the acddents took place  under
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the new inspectors or old inspectors 
is very relevant,  because  accidents 
take place as the mines go  deeper. 
Deeper mines become more  danger
ous.  In shallow mines the coal  is 
very very close to the surface,  and 
there is no accident there.  Go to all 
the railway mines in the Hazaribagh 
District, for instance.  There is no 
accident. Pukuria khad is just like 
a tank.  There is no accident because 

.  ttie coal is just near the surface. But 
when you go tlirough a pit  under
ground and go deeper accidents occur. 
It has been found that  in  shallow 
mines there  are  no  accidents.  In 
d̂ia most of the  coal  mines  are 
shallow.  Therefore they use naked 
lights.  There are no safety lamps. 
But when the mines . become  very 
deep gases issue out from  the  coal 
seams; there are pockets of gas and 
then explosions take place.  That is 
how accidents take place.  It is diffi
cult at the same time to know when 
these accidents will occur, because we 
do not know where these gas pockets 
are.  But still I quite agree that some 
sort of measures should be taken to 
study the whole question of safety in 
coalmines and find ways and means 
to prevent them as far as possible.

The I.L.O. has  got  a  perman«it 
prevention of  accidents  committee. 
They have got rules and regulations.
I think our Government also will take 
these rules and regulations from the
I.L.O. and  from  the  British  and 
German mines which are the  most 
advanced and equipped mines in the 
world and take such measures as are 
necessary to prevent accidents, as far 
as possible.  So far as this Motion is 
concerned, I do not really object to it.
It may be taken into consideration by 
Government.  But at the same time I 
xmderstand that new regulations lire 
under consideration  and  will  take 
effect very soon.  Those  regulations 
contain this sort of commissions and 
committees.  That should be given a 
trial at the same time.

Lastly, I quite agree with my hon. 
friend that inaction and inspection
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is the only means to minimise acci
dents inspection by  qualified,  com
petent men, not by high-power com
mission,  They cannot do  anything. 
It is the  competent  qualified  men, 
men of experience who should be ap
pointed inspectors and. they  should 
frequently visit mines.  They should 
be allowed to see every part of the 
mine.  I say this becaiise many ins
pectors are not allowed  to  see  all 
parts of the mine.  If there is any 
difficulty in some part of the mine the 
management fence it and the inspec
tor is not allowed to go there.  When 
the inspector goes away that part is 
opened and it is worked.  This thing 
happens.  Therefore, I  quite  agree 
that a full complement  of staff  for
inspection of underground condition
of mines should be  appointed  and 
there should be no question of eco
nomy in this respect.

With these words, I request Govern
ment to bring these  regulations  as 
soon as possible and later  on  see
whether this sort of  a  commission 
should be appointed.

TO :
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Shrimati Rena Chakravartty rose- 

Mr. Chairman: I am sorry.  There 
is no time now. I am calling the Min
ister.

The  Minister  of  Labour  (Shri 
Khandubhai Desai): I really welcome 
the discussion on this issue, and I must 
^y that I am as much concerned with 
any accident, major  or minor  that 
happens in the mines, as any other 
Member.

As the House is aware, it has been 
the regular policy of Government to 
appoint  imder the  law a court  of 
enquiry, whenever any major or even 
a semi-major accident  happens.  We 
have had, unfortunately, during the 
last two years, two or three mining 
disasters which were accidents.  One 
was a mining accident; the other was 
an accident due to gas; and the third 
recently happened in the last monsoon, 
but it had nothing to do vith any 
safety regulations in mines; it was 
due to heavy  rains, and the  flood 
water could not be channelised in the 
normal  course  in the  surrounding 
areas for storm water drainage;  so, 
the water rested in the mines, and the 
accident happened.  Even there, we 
had appointed a court of enquiry. We 
had also seen to it that the court of 
enquiry was associated with at least 
one or two Members  of Parliament. 
We were very greatly enlightened by 
the impartial way  in which  those 
enquiries had been conducted.

It was not a technical  or  formal 
enquiry that we  had instituted.  We 
wanted to know exactly how happen
ed, whether tiiere was  any  negli
gence on the part of our inspectorate, 
whether there was any negligence on 
the part of the employers to  carry 
o>ut the regulations, or whetl̂er there

were any defects in the existing re
gulations, and I may assure the House 
that  all  possible  recommendations 
were accepted.

As far as the  present  suggestion 
for the appointment of a high-power 
commission to go into the question of 
safety regulations is concerned, I may 
at once inform the House that I am 
not averse to it.  As I said,  I  had 
never been averse to it, though, many 
times, I had placed before this House 
the facts, namely that the total num
ber of deaths in India on an average 
in the coal mines was less than one 
per thousand, whereas in the  other 
countries, it was of the order of 1.5 
or 2. But I am not satisfied with this. 
It has been considered that mining 
is, unfortunately, a hazardous  occu
pation.  Whatever  steps  we  might 
take, unluckily  some  accidents  do 
happen.  But it is for the miners and, 
if I may say so, the employers, to see 
that they minimise these accidents as 
much as possible.

Though the regulations which are 
today in operation are very old—Shri 
Shree Narayan Das referred  to  it— 
they were revised from time to time 
from experience.  So they are not the 
old regulations, but are the revised 
ones, revised in the light of experi
ence gained.  Unfortunately, what has 
happened is that when we passed the 
1952 law, in formulating the regula
tions a very lengthy procedure had to 
be adhered to, which had taken two 
or three years.  But, as the House is 
aware, I have placed on the Table in 
November 1955 emergency regulations 
which come into force  immediately 
and will last for two years.  Most of 
the regulations which we contemplat
ed as proper regulations were incor
porated therein.  The  new  regula
tions which are  now  in  the  final 
stage, as Shri T. B. Vittal Rao knows, 
were placed  before  the  Tripartite 
Committee of the  mining  industry. 
They were all gone through thread
bare.  I could have promulgated the 
regulations immediately, but I could 
not do it under the law as they had 
to be published.  They were publish
ed in October after taking into con-
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sideration all the  suggestions made 
in that Committee.  It  is  already 
gazetted.  Now, I would have to wait 
for three months in order to get the 
objections thereto from the  various 
interests concerned.  I believe by the 
end of February or so, because the 
expiration of three months will be by 
the 15th February, those regulations 
will be finalised.

Now, while framing thos6 resolu
tions, every  interest,  anybody  who 
has got any knowledge about safety 
in mines, was invited to offer sugges
tions, and such suggestions were in
corporated.  The idea  was  not  to 
ignore  any  suggestions  made  for 
safety.  As  Shri  T.  B.  Vittal Rao 
knows, any  suggestion  which  was 
reasonable, and practicable  was  ac
cepted by us even though some em
ployers were not willing,  we  said; 
"Nothing doing even if we have  to 
commit mistake, let us commit  an 
error on the safety side’.  Even  if 
some more money has to be spent, we 
have got to do it as the life of himian 
beings is more precious than anything 
else.

So my reply to  Shri T. B. Vittal 
Rao when he raised this  point—the 
representatives of the miners on the 
Industrial  Committee,  Shri  Kanti 
Mehta and Shri Mahesh  Desai  al̂o 
pressed  for  a  Commission—̂ was 
and is that I am not averse to  the 
appointment of a High Power Com
mission.  But I would like to see the 
working of the regulations and  the 
vigilance of the inspectorate  which 
has now been accelerated during the 
last few months.  I would like to see 
how those regulations are carried out 
so that even if a Commission is ap
pointed, it CQuld study the working of 
the regulations not only as they are 
but also the administration and work
ing by the staff. Whatever safety mea
sures we may promulgate at any time 
would ultimately have to be adminis
tered by the staff.  This, as you know, 
is a highly  technical  subject,  and 
while framing regulations we  have 
seen to it that all the knowledge or 
information which any  Commission 
jn the West has was also taken into
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consideration. 1 would like to assure 
the House that we would not be found 
wanting in providing as much safety 
as possible for the miners who  are 
working undergroimd.  Here I would 
like to place before the House  one 
great difficulty which we are  going 
through, not only with regard to coal 
mines but also to mica  mines  and 
gold mines.  In the case of gold mines, 
they are very deep and the regula
tions tĥ e will have to be more dras
tic.  W^̂ ve dug up to nearly 10,000 
or 12,000 feet, we have had some rock 
burst.  Rock burst at a depth of 7,000 
to 8,000 feet can hardly be foreseen. 
Sometimes it happens and it is very 
unfortunate.  The deeper the mines, 
as Shri Bose said, the likelihood  of 
accidents is a little more frequent. At 
the same time safety measures have 
to be taken there also. As I said in 
the beginning, I really welcome  this 
discussion, because we would not like 
to keep back anything from the coun
try and the House or from the miners 
who are called upon to do one of the 
most hazardous work for the indus
trial expansion of the country, a Ad 
particularly now that we are expand
ing the production of coal  from  37 
million tons to 60 million tons, mor€ 
miners will be coming in, and more 
coal fields will be opened up.  It is, 
therefore, up to us to see that all the 
modem equipment and science  are 
Utilised to make the miners as safe 
as himianly possible.

Finally I may assure the House that 
the anxiety which has been shown by 
Members who have spoken regarding 
the safety of miners will receive our 
very serious consideration.  As I said, 
the regulations will be finalised  in 
the next couple of months  and  we 
have already instructed our inspec
torate to see that they begin acting 
according to the new  regulations— 
they might consider the regulations as 
formally legalised—although we  are 
going to finalise them very soon.  We 
should see how this is working.  I 
would not like to see the working of 
the regulations for a number of yeai*s 
or months, but even simultaneously 
some high power committee or com
mission may be appointed—̂ whatever
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name you would like to give it you 
may give—and I cannot  say  when 
such a commission will be appointed 
because one would have to look into 
it further. But I am not averse to the 
appointment of some technical com
mittee or commission which may guide 
us and tell us wh:it further changes 
or amendments are necessary in tiie 
mining safety regulations.  I  have 
seen a rule that for putting in new 
regulations into effect, we have not 
got to go through the tortuous pro
cess of two or three years, but we can 
immediately put them in after giving 
a reasonable  time  for  the  parties 
about the amendments.  Even if it is 
necessary to make urgent amendments 
to the existing regulations, I would 
have no hesitation to come before the 
House to amend the original law.

With these few words I hope  the 
Mover as well as those who supported 
him will be satisfied.  I will take all 
precautions necessary to see that the 
safety of our miners, who are doing 
one of the greatest national services 
and who have undertaken one of the 
most hazardous jobs, are safeguarded 
by us as much as is humanly possible.

Shri T. B. Vittal Rao:  I will take

only one minute.

Shri  Tek  Chand (Ambala-Simla): 
Could the hon. Minister give  some 
broad indication as to the nejw safety 
devices that are intended to be adopt' 
ed?  I want just some broad indica
tions.

Shri Khandubhai Desai: I have got 
about 180 or so regulations and they 
are in. the Gazette.  If you so desire, 
I will ask my Ministry to give a copy 
of that to Shri Tek Chand.

Shri Tek Chand: I am very grate
ful.

Sliri K. K. Basa (Diamond  Har
bour):  Invite him to tea and discuss
it with him.

Shri T. B. Vittal Eao: I am very
glad that the hon. Minister has given 
an assurance that he would not wait 
for the working of  the  regulations 
before the appointment of this Com
mission.

Shri Khandubhai Desai: I will not 
wait.

Now, the discus-Mr. Cliaimuui:
sion in concluded.

19.02 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday,,  fh« 

21st December, 1956.
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PAPERS LAID OK THE TABLE 37̂>7—08 
The  foUowing  pape rs were
laid on the Table :

I) A copy of S.R.O.  No.
2676,  dated  the  29th 
November, 1956, contain
ing  the Prodamation by 
the  President  regarding 
India's  right  to regulate 
fishin"  and fisheries  in 
the adjoining high seas.

(2) A copy of the minutes 
of the sittings of the Com
mittee on Private Mem
bers*  Bills and Resolu
tions  (Sixty-seventh  to 
Seventy-second) held dur
ing the Fourteenth Session.

(3) A copy of the Delimita
tion of Parliamentary and 
Assembly  Constituencies 
Order,  1956, under sub- » 
section (3) of section 47 of 
the States Reorganisation 
Act, 1956. .

MESSAGES FROM 
SABHA  .

RAJYA
3708—10

Secretary reported ihe follow
ing messages  from Rajya
sS>ha:
(i) That at its  sitting held
on the  17th  December, 
1956,  Raiya  Sabha liad 
agreed  without  any 
amoidment to the Young 
Persons  (Harmful
Publications)  Bill,  1956 
passed by Lok Sabha on 
the  22nd  November,
1956. .

(ii) That at its-sitting held 
on the  18 Eh December, 
1956,  Rajya  Sabha had 
agreed  without  any 
amendment  to the Sup
pression  of  Immoral 
Traffic  in  Women  and 
Girls  Bill,  1956, passed 
by Lok  Sabha on  the 
30th  November, 1956.

(iii) That at its sitting held 
on the  18th  December, 
1956, Rajya  Sablia  liad

' the following two

(i) Delhi (Control of ?Aiild- 
ing  Operations)  Con
tinuance Bill, I9Ŝ*
(ii) Slum Areas (Improve
ment  and  Clearance) 
BiU, 1956.

(iv) That at its sitting held 
on the  19th  ©cumber, 

Rajya  Sabha had

TOssed the Delhi Tenants 
CTemporary  Protection)
Bin, 1956.

BILLS PASSED BY RAJYA 
SABHA  LAID  ON  THE 
TABLE  .  .  .  3710
Secretary laid on the Table the   ̂
following Bills, as passed by 
Rajya Sabha:

(1) Delhi (Cootrol of Build
ing  . Operations)  Con
tinuance Bill

(2) Slum  Areas (Improve
ment anrf Clearance)

(3) Delhi  Tenants it (Tem
porary  Protection) BilL

REPORT  OF COMMITTEE 
ON  PETITIONS PRESEN
TED ...............................................3710

Eleventh Report was presen
ted.

Statement by minister 3711-12

The D t̂y Minister of Edu
cation (Dr. M.M. Das) made 
a  gyBti»nwnt  regafding 
Buddha Jayanti Smmitij Sar- 
nath.

REPORT OF BUSINESS AD
VISORY  COMMITTEE 
ADOPTED . . . .  3713-14

Forty-seventh  Report  was 
adopted.

bills passee>— 3714—3834
 ̂ (I) Further  discussion  on

the motion to consider the 
Union  Duties  of Ex
cise (Distribution) Amcnd- 

Bill was concluded 
and  the  motion  was 
adopted. After dause by 
dause  consideration, the 
Bill  was passed.  "
(2) The Minister of Home 
Aflhirs (Pandit G. B. Pant) 
moved  for consideratî 
of the Territorial Councils 
Bill.  TTie  motion  was 
adopted. After t̂use by 
dause  consideration, the 
Bill was passed as amend
ed,

BILL UNDER CONSIDERA
TION—
The Minister of Finance and 
^n andSted (Shri T. T. 
K̂rishnamachari) moved that 
the  Banking  Coô wmes 
(Amendment) Bill be taken
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Columns.

into  consideration, 
discussion  was  not 
rJuded.  .  .  .

The
con-,
. 3834‘-60

MOTION RE APPOINTMENT 
Ob  HIGH  POWiiR  COM- 
xVUSSION RE SAFETY IN 
COAL MINES—DISCUSSED 3860—82

AGENDA FOR FRIDAY, 2MT 
DECEMBER, 1956

Consideration  and passing of 
the  Banking  Companies 
(Amendment) Bill and Plri- 
vate  Members* Bills.
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